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LOK SABHA DEBATES 

I 
LOK SABRA 

Wednesday, August 16, 1978/Sravana 
25, 1900 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
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~ it 25 _, "'" "" .;: ...r.i fir;m: w 
m: on: 1Iii\ ~ om: '""" ~ ~ ~ on: ~ 
'fm '" ..wi, ~ w on: ~ ;j Wi I 

SHRI K. A. RAJAN: Sir, I would 
like to know flurn the hon. Minister 
whether he has received the Memo-
randum submitted by the Kerala Gov-
ernment regarding certain questions 
on the Coir Industry, regarding con-
currenCe for certain ()rdinance pro-
mulgation by the Kerala Government 
regarding mechanisation and also on 
the Coir development scheme. 

SHRI GEORGE FERNANDES: We 
have received a number of repre'sen-
tations from the Government of Ke-
rala on the points made by the hon. 
Member and also other questions like 
mechaniuation, etc. All these mat-
ters aTe under discussion with the 
Kerala Government. 

SHRI VAYALAR RAVl: As the 
hon. Minister is aware of the whole 
problem of eoir Industry. I would 
like to point out that a controversy 
arises here because of the introduc-
tion of mechanisation in the matting 
sector. I understand from the answer 
given by the han. Minister that a new 
technology has been introduced in the 
white colr and brown coiro Then 
m~chanisation is also introduced in 
the white coiro I do nat want to go 
into the details of that. But the me-
chanisation is introduced in only one 
.sector, that is, matting sector. Now, 
the han. Minister has mentic.oed about 
further intensification of mechanisa-
tion in the matting sector. This would 
create a problem of unemployment 
among the poor people in the matting 
sector. May I know from the han. 
Minister whether while considering 
the report of the Sub-Committee ap-
pointed by the Sivaraman Commit-
tee, utmost importance wnl be given 
to the question of unemployment that 
would be created on account of intro-
duction of mechanisation in the mat-
ting sector? 

SHRI GEORGE FERNANDES: We 
will not do anything that will deny 
anybody his job in the coir industry. 

Exporl o( Technbl Know-How 

'426. SHRI D. AMAT: Will the Min· 
ister of SCIENCE AND TECHNO. 
LOGY be pleased to state; 

(a) what was the quantum' of ex-
port of services and technology In 
J977·7H; and 

(b) whether emigration 
scientists to U.S.A.lU.K. 

of Indian 
and other 

developed countries bas been reckon-
ed as export of technical know-how? 

THE PRIME MINISTER <SHRI 
MORARJI DESAI): <a) A large num-
ber of joint ventures have been estab-
lished with Indian iechnology and 
services abroad. In addition, some of 
OUr public sector undertakings like 
BHEL, NIDC, EPIL, NBCC, RITES, 
WAPCO, etc. have secured contracts 
and executed them abroad. Precise 
information in this regard during the 
period 1977-78 is not available but is 
being collected and will be laid on 
the Table af the House when avail-
able. 

(b) The emigration of Indian scien-
tists to U.S.A., 1j.K. nnd other deve· 
loped countries, as such cannot be 
regarded as export of technical know-
how. 

SHRI D. AMAT: Sir, I want to know 
the nature of services and technology 
and whether these pertain to agricul-
ture, medicine, dairy and .similar eS-
sential subjects. 

SHRI MORARJI DESAI: Sir, '.he 
Joint ventures, which are taken up, 
are in textiles, chemical products, 
engineering products, pharmaceuti-
cals, restaurants and food products, 
construction and such other things. 
The largest are textile and engineer-
ing prod ucts. 

SHRI D. AMAT: Sir, Mr. Ghulath 
Sarval, Education Minister of Bihar, 
who recently visited U.K. told a ga-
thering at Patna on 22nd July 1978, 
that even thOSe Indians, getting high 
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salaries, were keen to serve their 
country provided their talent be pro-
perly utilised. AlSO his impressIon 
was that 1000 of technical personnel 
working in U.K. would return to India 
jf they are assured of a reasonably 
decent living. Our country spends 
huge resources in the form of money, 
in the form of investment to impart 
education to these technicians, ex-
perts and scientists. So, may I know 
from the Government what steps are 
being taken to check this immigra-
tion and brain drain. 

MR. SPEAKER: No, no, it does not 
arise out of this question. 

'"~snnt: ~ ~,1l ~ 
~~~lI'emr~;;fT~ :;n;m 
~~A;ItIrr~~~~A;~~ 
~_~~~if'l'R ~ 
Wl'fu If w.m If ;;rr ~ iiP.f ;;rRr ~ m 
\>if ~ ;;ft ~ lfOT q-m "l"Im ~ 
~ltiT ~ ~ tt !tiT ififf ~T qr;n , 'tlrr 
~ 5IWof ~ ;;IT ~ fifo mf m em 
~~~m~lf~m~ 
CJmJ~~? 

MR. SPEAKER: I think he would 
l'E'quire a notice to tell how many 
people have gone in the last three 
years and how many people have re-
turned. 

SHRI MORARJI DESAI: I will have 
to collect these statistics before I can 
give them. 

PROF. P. G. MAVALANKAR: While 
appreciating the hon. Prime Minister's 
reply to part (d) of the question that 
this kind of migration cannot be rec-
koned as export of technical people, 
may I ask him whether it is a fact 
that some of these scientists from 
India ar~ going also to the develop-
ing countries and they are finding 
themselves useful to those developing 
countries? Secondly, whether it is a 
fact that at least some of the Indian 
scientists who go to the developed 
countries could possibly and profit-
ably be employed here, in view of the 
advance in science and technology in 
Our own country. 

SHRI MORARJI DCSAI: ThOle 
who go to the developing countria. 
go at our instance; they do not go by 
themselves and therefore that is 
really helping them by export of our 
technical know-how. Whereas those 
who have gone to the developed 
countries have gone there -merely to 
earn more money by better employ-
ment. I cannot give them that em-
ployment here with that much of 
money. But otherwise they are wel-
come to come here. But if they do 
not come here, we are· not gong to 
suffer. We have enough number of 
technical people. 
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(Ifo) ~, 1978~~, 1978t1'11illlt 

1Afu If ~ 1I' ~~ m:~ i't f.I;;:r-iT m 
~*t~*~*r~~ r.m 
~ m • ~ 1ffiIT If ~ Ift1rr ~ I 

(lI') ~ ~ If ~ m:>m: ~ Aiof-
fif;;r ~ !fiT ~ ~ ~ ~ i'!1IT 
f;r.;r;ft-f~ 1ffiIT if; m 

(tT) ItIrr ~ 'tit ~ .r ~ if 
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Committee to improve EOiciency 01 
C.S.I.R. Laboratories 

·430. SHRI K. A. RAJAN: Will the 
Minister of SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether Committee appointed 
by Director-General, C.S.I.R., has 
suggested some measures to improve 
the efficiency of C.S.I.R. laboratories 
and to make their research more re-
levant; 

(b) if so, the details of the sugges-
tions; and 

(c) Government's reaction thereto? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) A Statement giving the salient 
features of the Report of the Com-
mittee is laid ()n the Table of the 
House. 

(c) The Governing Body, CSlR at 
its meeting held on 19th JW1e, 1978 
considered and approved of the re-
commendations of the Committee with 
some modifications. Further action is 
in progreoss. 

Statement 

SALIENT FEATURES OF THE RE-
PORT OF THE COMMITTEE 

Introduction 

The inV'Olvement-indeed the com-
mitment-of the users and beneficia-
ries of research results in planning the 
objectives of research, reviewing the 
progress thereof and redefining of ob-
j ectives, wherever warranted, is a 
necessary component of strategy de-
velopment. While a scientific research 
organisation must have the freedom 
to function, such freedom should ne-
cessarily be associated with the res-
ponsibility which includes develop-
ment of human skills and material re-
sources, and their optimal deploy-
ment for short term and long term 
objectives. 

Organisation for research 
management 

General 

Since the pursuit of R&D as above 
foor the achievement of social and eco-
nomic objectives entails a proper or-
ganisation for research management 
and because of the multiplicity of the 
national laboratories, a suitable stra-
tegy and management with a high 
degree of responsiveness to external 
involvement shoUld be defined. The 
suggested system should provide fur 
organic dynamic relationship between 
the laboratories and the Headquar-
ters and between laboratories and the 
users. 
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Laboratory Research P1aDniDg and 
maDagement 

In the context of what has been 
stated above, the tasks of the labora-
tories can be defined as under:-

{a) Participation in defining the 
role, responsibility of the Labora-
tory in Scientific Research and its 
translation for users. 

(b) Preparation of a basket of re-
lated tasks appropriate to resour-
ces. 

(c) Maintenance, development 
and ellfective management of resour-
ces. 

(d) Evolution of a short and long 
term plan fur full utilisation of re-
sources and preparation fOr res-
ponse in anticipation of change. 

(e) Establishment of an internal 
managerial mechanism for meeting 

the needs of (a), (b) and (c). 

(f) Establishment of a mechan-
ism to meet needs of (d) by inter-

action with external stimuli in 
Science, Industry user, planner and 
agents of change. 

The above can be achieved through 
establishment of the followmg:-

Executive Committee: 

The C.ommittee would conslst of the 
Director, two or three among the 
senior staff at the level of Deputy 
Directol'/Scientist 'E" Finance and 
Accounts Officer and Administrative 
Officer. The Executive Committee 
could consist also of a member of the 
CSIR Headquarters, in addition to the 
Director-General or his nominee. At 
the discretion of the Director and 
with the concurrence of the Director-
General. one Or two consultants! ex-
ternal members could be appOinted to 
assist the Committee. The Executive 
Committee shall be responsible for in-
ternal manar,ernent of the laboratory 
as in (e) above. 

Research AdviSOry COUllclls: 

Each Laboratory/Institute will have 
::t Research Advisory Council consist-
mg of ij to 12 members. The 'chair-
man of the Council shall be an emi-
nent Scientist/Technologist/Industrial-
ist Or Administrator concerned with 
education, scientific activity or econo-
mic activity. The other members 
will be drawn from the industry/Gov-
ernment, other scientific Laborato-
ries/agencies, users of research, uni-
versities and social/economic research 
institutions, and will include Director-
General or his nominee, Chairman of 
the Coordination Council to which 
Laboratory belongs. 

These counci~ will be constituted 
by the DGSIR in consultati()n with 
the Directors of National Laborato-
ries/Institutes with the approval of 
the Governing BOdy and will advise 
the Laboratories/Institutes on the 
plans and programmes to be under-
taken and to deal essentially with 
matters listed under (f) above. 

Organisation for Planning at CSIR 
Headquarters: 

Planning for Research: 

The Research Planning Groups 
constituted at the CSIR Headquarters 
would look after sector-wise plans. 
They will comprise 12 to 15 mem-
bers, the Chairman may be either 
eminent scientist/ industrialist ISecre-
tary to the Government of India, 
member of Planning Commission etc. 
They will consider overall CSIR plans 
f'Of research in an area. These groups 
will be advisory in nature and will 
be ~imilar to the Research Advisory 
Panels. 

Coordination of Research Planning: 

A Coordinated Plan on a total set 
of objectives for csm may be pre-
pared by the DGSIR with the assist-
ance of Member-Secretaries ()t vari-
OUB Res~rcc.. ~ftg Groups tor 
conr;ideration by the Governing Body. 
This plan will help to Identify areas. 
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where there are gaps of efforts and 
whether effort could be re-distribut-
ed to meet priorities and objectives. 

Coordination Councils: 

The existing pattern of Coordina-
tion Councils will continue and they 
will be concerned primarily as Co-

·ordinators of inter-laboratory projects 
based on the plans of the Research 
Pianning Groups and within the over-
all objectives set by the Governing 

Body. 

SHRI K. A. RAJAN: I have gone 
1hrough the Statement laid on thf" 
Table. A Committee was appointed 
,by the CSIR the detaiJs of which have 
been given there. My question re-
lates to the actual implementation of 
the recommendations of the Commit-
tee. ] would like to know from the 
hon. Prime Minister whether it has 
been alreadY on the implementing 
~lage or in the process of considering 
stagt'o 

SHRI MORARJI DESAI: They are 
considered. As I have already said, 
the Governing Body has nf/proved 
them suhject to sOme modifications, 
and they are being implemented. 

SHRI R. K. MHALGI: It has been 
stated in the reply that the Govern-
ing Body, CSIR at its meeting held 
on 19th June, 1978 Nnsidered and ap-
proved of the recommendations of 
the Committee with some modifica-
tions. May I knew whot are those 
modifications? 

SHRI MORARJI DESAI: The mo-
difications are only in two respects. 
.one is ah.:mt the executive commit-
tee of the National Laboratory Insti-
tute which has been given by them. 
The modification is such that it will 
consist of the Director as Chairman, 
three Scientists, Administrative Offi-
cer, Finance 8.nd Accounts Officer, the 
Director-Genera;U~.H" his nominee and 
three Members 01 lne Research A dvi_ 
sory Council as Members. It shall be 

responsible for internal management 
'Of the laboratory. Broadly it is the 
sam~ but to make it effective, they 
have done this reorganisation. 

The second modification is with re-
gard to the Research Advisory Coun-
cil. The recommendation is accepted 
with the addition of three members 
of the Research Advisory Council to 
be n..:Jminated on the executive com-
mittee of the Laboratory/Institute. 

Theft of imported goods al Bombay 
Port 

'432. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether the attention of Guv-
ernment has been drawn to the news 
appearing in 'Sunday Standard' Bom-
bay of .Tune 18, 1978 under the {'<lI;-
tion 'Thieving in Dock' regarding 
organised theft of imported goods in 
the Bombay Port; 

(b) if so, what are the details jn 
this reg'ard; and 

(C) what action Government pro-
pOSe to take to prevent such thefts? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHrPPING AND 
TRANSPORT (SHRI CHAND RAM): 
(a) Yes, Sir. 

(b) A copy of the news-item is 
placed on the Table of the House. 

(C) Prevention of thefts is a con-
tinuous process and measures to im-
prove the position have to be taken 
regularly from time to time. 

Security and prevention of thefts 
at the Port are the joint responsibility 
of the State police Gnd the Port 
authorities. The anti-Pilferage Com-
mittee set up at the Port reviews the 
theft cases regularly and suggests im_ 
provements in the security arrange-
ments from time to time. 
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Government have asked the Chair-
man, Bombay Port Trust, to investi-
gate fully and take suitable action 
against the erring employees. The 
matter has since been referred to 
State C.I.D. for independent investi-
gation. Government have also ad-
dressed Maharashtra Government to 
investigate and take suitable action 
to ensure to proper action by the 
police. 

News item 

THIEVING IN THE DOCK 

By Raja Chandran 

Sunday Standard, 

Bombay, June 18, 1978. 

Dock workers call her "Kayamchi 
Garadar Bai", the permanently preg-
nant woman. For 24 years she has 
been pregnant and her "special deli-
very" consists of stolen articles worth 
thousands of rupees. 

Without the slightest hesitation, the 
middle-aged woman walks past the 
security at the Yellow Gate who let 
her out without hesitation, too. 

All eyes are on her the moment she 
comes out of the docks. Her every 
step is watl'hed-from the clutter of 
shops as well as the high-rise build-
ings nearby. 

For the ordinary passer-by. the 
sight of this 50-year-old pregnant 
woman may present a curious specta-
cle, nothing more. But for some 
scores of men watching with hidden 
eyes, her ambling walk to Goa street 
ten minutes 'away is a viable business 
proposition. 

This correspondent who smuggled 
himself into the dock and later fol-
lowed her on her seemingly pointless 
journey was struck by the calculated-
ness of the entire operation. 

At Goa Street she paused and stop-
ped at a shop. The pot-bellied shop-
keeper did not bat an eyelid as she 
dug her hand deep inside her saree 

and took out a bundle. She placed it 
neatly beside an assortment of other 
electronic gadgets spilled all aroWld. 

For the woman, delivering the goods 
meant her role was over. Soon agents 
and other "shylocks" in the booming 
I'dock thieving syndicate" will hawk 
the wares for a fantastic fee. 

The "Garodarbai" is just one of the 
(:ountless carriers who have made 
stealing a noble profession. She has 
five helperS who too 'are wom~n. 

Though not always pregnant they are 
"'able" to carry stolen articles out of 
the dock with the greatest of ease. 

Police, Customs and various en-
forcement authorities, paid to check 
thieving, actually encourage it. There 
are no questions asked and watching 
these carriers flit in and out the dock 
gives the impression that they possess 
permanent passes. 

A visit to the doek not only con-
firmed official conn ivance but also 
revealed the existence of several 
"thieving .-:yndicates·' which ensure 
that goods supposedly in the safe 
custody of the authorities are pilferred 
with mastt'rly efficiency, 

A 12-foot high wall, seemingly im-
pregnable, encloses the dock area, 
The broken glass pieces a top and the 
wired fencing only fool the gullible. 
The ma3sivl' Customs baggage r..:ounter 
is just four yards from the wall. 

And yet, this spot is reportedly a 
haven for dock thieves. The wall is 
scaled by thieves with tremendous 
eaSe and the goods thrown over the 
wall into waiting vans below, 

This section of the wall has become 
so used to the contraband carriers 
that tell-tale marks are visible on 
close examination leading right upto 
the fence, Even the fence tilts to-
w'ards the lane below as if a symbol 
of defeat. 

Another exit point is a lane where 
there is a Port Trust securing chow-
kie. Here, straight pay-offs and outs 
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ensure quick passage of the stolen 
goods for which according to insiders 
"strict security" is provided by the 
security officers themselves. Often a 
taxi cruises along screenches to a halt 
at the chowkie and discharges the 
goods to be picked up by carriers who 
are often in tattered clothes. The 
quantity discharged may be small but 
the activity is large. 

At the Blue Gate on D'MelIo Road 
in front of the Dental College, it is 
"open sesame" for urchins and lepers 
who infest the area. They keep mak-
ing regular forays into the dock after 
greasing the palms of security men. 

A sleepy-eyed policeman became 
instantly alert when he saw a five-
year old ,girl trying to gain entry. 
This correspondent watching the 
'/operation" Q few yards away, saw 
the cop go back to his sleep moments 
after the girl handed him some coins. 

She went inside the dark pedestrian 
corridor and returned minutes later 
with milk cane. She ran and gave 
the cans to a couple of youth sitting 
under a tree. She was amply re-
warded with currency notes. 

The BlUe Gate, insiders say, is 
ideal for quickly-disposable goods and 
the main carriers here are urchins 
and lepers who are the cops' best 
friends in the docks and their worst 
enemies when drives against them 
are launched. 

No one knows how many lakhs 
worth of property are pilfered from 
the dock despite the Government set-
ting up an elaborate system at tour 
independent security agencies. The 
Vigil ance Officer is a Deputy Inspec-
tor-General of Police; there is the 
Deputy Commissioner of Police who 
with his staff controls the Yellow 
Gate: then there is the Chief Security 
Officer with the rank of Assistant 
Commissioner with his men, besides 
separate dock security watchman who 
are controlled by various sections. 

Not all theSe agencies are totally 
corrupt. Talking to some officials, 
this Correspondent was surprised to 

find an open admission of large-scale 
thieving. 

Asked what the security agencies_ 
were doing, they said there were "in-
ade\.l\..J.ate transport facilities" and also 
that the telephones went out of .order 
"now and again". But an engineer 
who has been watching these "shoody 
goings on" for years asked: "Why do 
they want transport and phones? A 
man wlth two feet can prevent thiev-
ig". 

From what insiders disclose, the 
dock thieves are so well-organised 
that during big operations, all the 
phones in sensitive areas go dead. 
Many insiders are scared to talk about 
the ramifications Of the "syndicates". 
They hint that some kind of official 
patronage from the "very top" is al-
ways there. 

Rumours abound the docks which 
has become the breeding ground of 
Haji Mastans. One of them tends to 
suggest that a new syndicate may 
soon find an exclusive way to smuggle 
out goods-through a tunnel which 
starts in the Mobile Crane Section 
e.nd ends up nearby hospitaL In olden 
times, it was reportedly One of 
"Shivaji's exit routes and now the 
Great Maratha warrior must be. turn-
ing in his grave". 

Whenever there is a theft of Bom-
bay Port Trust property, a complaint 
is promptly lodged with the Yellow 
Gate Police. But in the event of theft 
Of private 
not aIwoays a complaint is lodged by 
the party concerned. 

The Yellow Gate poliCe to whom 
the Correspondent talked to plead 
ignorance to the number of private 
cases pending with them. According 
to the insiders, recently in an export 
consignment of tractors it was detect-
ed that some electrical accessories 
worth Rs. 20,000 were stolen. 

The exporting party was diffident 
e.bout lodging a complaint as the con-
signment would be delayed for in-
vestigation. There are reportedly 
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many racketeers who take advantage 
of this diffidence. Reliable sources 
said there are still many who exploit 
import consignment which are under-
invoiced. 

"We ere thoroughly demoralised". 
lamented a dock worker who has seen 
thieving aIld smuggling taking place 
so brazenly for years. "Though negli-
gible compared to the total turn-over 
at the dock. labour productivity is 
going down", he said. 

Why doesn't the labour protest? I 
asked. Many quoted blood-curdling 
stories of ruthlessness. The most 
recent "disappearance" making the 
rounds is that of a technical super-
viser who had complained to the 
police about these nefarious activities. 
He has not been heard of since and 
his family at Tirpav near Chembur 
has all but given up hope. 

A knowledgeable insider echomg 
the fears of many disclosed: "When 
money does not buy silence, death is 
the inevitable outcome." 

SHR! SUB HASH CHANDRA BOSE 
ALLURI: The last paragraph of the 
statement talks about blood-curdling 
stories of the disappearance of some 
of the officials who were honest. In 
this report, it is said that people are 
afraid to be sincere. About security 
measures, what steps -Government is 
going to take? 

SHRr CHAND RAM: The Govern-
ment is thinking of setting up or in-
trodUcing the Central Security Force 
in place of the two agencies that we 
have deployed so far. 

. SHRI VINODBHAI B. SHETH: Sir, 
I personally visited the Bombay Port 
end the Dock just 15 days before and 
the condition there is very primitive 
and security, of course, is not as 
much as is required by the importers. 
So, is the Government thinking of 
tightening the machinery Of security 
by some modern means, that is, intro-
ducing closed Circuit TV, and ensur-
ing that the imported goods are pro-
tected against theft and fire? 

SHRI CHAND RAM: Th~ news item 
is serious enough and various methods 
to detect the various thefts have been 
t9ken. The hon. Member has sug-
gested some action to be taken and 
that we will consider. 
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SHRI PURNANARAYANA SINHA: 
May J know whether our army can 
be Utili5Cd for the purpose of main-
taining the border between Assam 
and Bangladesh to preyent the infil-
tration of Bangladesh noationals? 

MR. SPEAKER: That docs not 
arise from the question. 
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f.!; 5 0 l!ftmo it <rfu<; '""" ..rr ~ l! 
smmr .. i!rn ;j~ "'I '" '"'" ~ mil 
f.!; lRT ii <!'!1'!m' "" >it ~ ~ .. '" , , "'" . 

MR. SPEAKER: It does not arise 
from the question. 

oil om '{11f ""'" : l!b"" ~. """ ~T 
R=r.rr ~ f.!; >mO ii "'" ~ ... "" 'IW,. 

#r .w "'" ""! ;II """" ~.w... ~ '!'I' 
~ 'iii", ~ ~! "'" ~I """" , fuqrt't 
m 'U!T ..-vit ~ i;w .a ~ ~ ifo;'f~ 

'I@ ~ """" .... ( -"'" ). 
MR. SPEAKER; The question does 

not urise. 

Increase in Capital of Top Tw,~nty 

Monopoly Houses 

'435. SHRI D. N. TIWARY: Will 
the Minister of INDUSTRY be pleas-
ed to state: 

(a) whether it is a Iact that the 
top twenty of the Monopoly Houses 
have llH.:reused their L"'Jpital to a con-
siderable extent since April, 1977; 

(b) the position of twenty top 
national monopoly houses in March, 
1977 and the position in May, 1978; 

(C) whether contrary to the Gov-
ernment policy, many licences have 
been given to them; and 

(d) if so, the reaSOns for the same? 

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (al 
to (d). A shltement is laid on the 
Table of the House. 

Statement 

(a) and (b)' A statement showing 
the figures of value of assets for the 
Yl'ars 1972 and 1975 of the top 20 
large industrial houses as per the re-
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gistratlons und.er Section 26(2) of the the subsequent years is not available 
MRTP Act as on June 3D, 1978 and at present. 
ranked oaccording to the value ot 
assets in 1975, is given in annexure 
attached, Complete information for 

Statement 

(C) No, Sir, 

(d) Does not arise. 

Figures of value of assets for tlie)'tars 197!! and 1975 of the top twenry large i"drlJ/rial hOUJfJ a,' per Ih, r,. 
~iflralions und,r SIc/ion 26 of 1M MRTP Act as on goth JUII', 1978 and ranked accordi"g IJJ the vallie of 

am/s in 1975. 

(Rs, in crores) 

Value of Assets 
S, Name of th .. Industrial Hou", No, of 
No. undertakings 

belonging 
to bodies 1972 1975 
corporate 

2 3 4 5 

I. Tata- :!2 64 1' 93 924'41 

2, Birla 71 589'42 905'03 

3, Mafatlal@@ 13 183'74 244'23 

4, J.K, Singhania 29 121' 45 209'56 

5· Thapar ::14 136' 16 197'90 

·6. Scindia 3 107' 73 18g'05 

7· Oil India (i 104'04 182'45 

8. I.e,I. 7 135'21 178 ' 34 

g. Hangur 44 125'26 172'44-

to, Shd Ram 14 120'77 166, 16 

II. A.C,C. 5 134'36 160'05 

12. Kirlo~kar 10 97' 93 148 '65 

13. J.arsrn & Tubro 10 79'03 137' 69 

140 Wa1chand 20 99'47 126'78 

]s- Kbatau (Bombay) 37 63' 77 119' 35 

Ir.. Bhiwandiwala 7 45'91 117' 03 

17. I.T,C, 4 14'65 116,80 

18. Modi 9 58 '05 114' 50 

1 fl. 

in. 

Mahindra & Mahindra 13 58 '49 114'08 

Sarabhai II 84'44 110'03 ._._--
-Data in respect of two COml)anies for the year 1972 not included for want of Balancf' Sheets. 

(i) Skefko India Bearing Co. 
(ii) Shourie Duplicators Ltd, 

@@First Balance Sheet of one company ~iz. M.O, Consultancy Services Ltd. is for the year 
1975-76• 
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~ rtm>t ~ fnm : qgm ~, ~) 
~ ~ omrq,:~~~~~lR 
~ ri'tffit I ~ '1m 1075 ~ 4Jrr:1tiT1Ii'If 
~ ~ ~~"'~~ ~~ ~ ~""r 
m~m~m~~~~I~ 
~.m~~fWtTliTl ~q ~ ~r 
~Ai~~II>"t,,",m t I ~ ~ ~ 
~<fiTmviRqm~.~~~m 
~ ~ Ai f.t;i'Fft ~ II>"t ~ gf~. f~tr-ft 
qt.~~~I~~~~~. ~ 
~~~ I ~~~Ai"'Fl'q- tTi ~)I 
~;;it ~ 1972 q 1975 ~ ifiT fW 
tTliT~~q~lI'~tAi!W~ 
~ 45q 4~~~'t:it "'" """~ 'In !W 
~'I'.~~ 16.17 m 18 if 
fW tTliT ~. ~ ro r.rrr ~ """ ~ I iff 
,,~~~ f~ 'in;fttr;;ft <Rtw;:r ~ ~~ 
tm ~ f.Ju: .,..m. ~ "' ~ f.A'~ ~ II>"t 
,,~)w ;;it~<fiT~~wr~~ 
q,:~~~~? 

'" a ~ : llJ if fm '"' ~m ;f.'r fu'1A 'foT ;f.'rf ~ ~ oom ~ I 
;;it ~T ;(.t ~ viR ~;f.'r ~ 
m <r.T 'f.Tlf ~ <fi!: m-rfu m"i ~ ri~ 
~~ ~ W: 3it,-i~ ;;it ~ .q.rr ~ ~ 
)975;w.;(.t~~T",~;i;~;(.t ~ 
~to:rffi ~: iftT mf ~ If[~ ~ 
;(.t 'IIi ~ ~ ~'foT ~ Z,!~QI" w~, 0Jf) 
lR 'fw, ~. i'ff1r.";:r ~ ~ '1ft ~~ ;;r1"1'-m iftT m om ~ I ~ if ~ 'In" Ifi1i 
~ ~ ~ I mt' n.-.rT""fmT m ;;rl'-l"ft <1it 
iP~W~~1 

'O!f,i ;w. ~ ~'i if; ~ 'f11i crrif ~ 
~ 'f.T ;pm;f ~ ~T ~ ~ wr;fr ~ q,:, ~ 
~ ~ ~ ~ 75 "f'f.' Tof ;(.t ~ 'Ill!; 
~ ~ ;f;rnTlf[:rn;f;~ 1I>"t;;it 
~;(.tmifflvfi~1l'f;r,u: ~~ ;i; "l~ 
~~~'In" g~T~ I on ft-m ~ ~ " ;f 
~;i;l'ff'l'A'm~1 

'" ....mrr "'" fPm : "~T ~ 
fit; ~;l~ ~;ro~.r,r ~ ~ 
~ !A'fuiI; 'J!"1'-~.,. ~ m ~ 'IT'Ii 
ci~ f~ ilf'l1 if .,. ~ ~? 1lJ if ~ 
tTliT ~ fit; ~ ~ oiIf ~ ~r ~ 'Ill!; 
~ ~ wml if 'tlT ~"' m.rr ~ m mY ~ !W~~trn; ~ 1m 
tm " m ~ tm ~. ~ " 0IT"1"'1'T ~I!T I 

~ rtm>t ;n1I ftt~: IflIf ~ ~, 
~ if m fW 'I1IT ~-~ I 

'" '"" ~11f : ~ if ~ t : 
"whether contrary to the Government 

policy many licences have been given? 
;;rm-t: 

"Nothing has been given contrary to 
the Government policy." So. there is 
no policy of any Government that large 
houses shall not be given licences." 

;;rom cnif ~ ~ ~ if '"' ~ 
~tm,,~;;rom~II>"t~ ;ftM 
if~mf<;r~~Ai~~1!iT ~ 
~~~iit I (~)~;;it ~ 
~ t ~ ~ ~ fit;lf[;;rtil ~ ~ 
m I nr;f <fiT ~ m ~ """" it fIIillT 
t ~.~ ~ ~ itt ~ ~ ~ I 
qm;'t ~ rn 'In" ma~ ~ t." ~ 
t . .,.~~m.,.~m ~~ I 

"" If"'" ri : ~ ~ ~ m 
~ ~ ~ ~ ~' ;ro I (~) 

MR. SPEAKER: You have to answer 
only his question. 

"" 1fT'i ~i1t : on sm ~ m 
~ it Il~ m ~-3iT "1'it I ~~ 11ft 
.,.Tfuli;f.n:tuii'~~~ ~~ 
0J(t~ I ~~~~f'fomYl¢T 175 
iR'~~'f.T~ ~ ~~~ 
m <:r g I lif. ~ ~irf<lf<:"'ff ~ fit; ~ 
Ii; ~ ~-;f; f.ro: ~;;.t ~ ~ 
ifot~~~I~~~~f'fo ~ 
<mr1fitf~~"1'itvfim~ n 
if ~..,. ~ if; mil q,: ;fort ~;fi tr.r. iftT 
~ m .,. iP ~ ~ f'Wl' ;(.t~ tr.r. mit 
;l ~tl ~~fOl1!;~ ,,"~5~ ~ 
~;i;~m~;f.T ;ftftfif 
~~f.rnr~I~~~~~ 
~ fi; l;"1';f.t vrfifo:f q- <t.T ~. l"1'ifiT ~ 
~~~it~~~~ lfTo/.rT~ 
~ ~ ~U'liT 7:m ;;rtil ~ m: 'it f5 
~~~~~mrn,", ;r.r 
~am;;fr;(.tfi5-m~ ~~ 
~m~~;f.JfTlf.t~ I 

SHRIBEDABRATA BARUA: I am 
rather confused by the Minister's state-
ment that he has never said-Govern-
ment has not said that they would not 
allow expansion of large houses. I can 
understand that. But what has the 
Government been saying? They have 
been saying that they are curbin, lar,e 
industrial houses. I would not like to 
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enter into a C'Ontroversy. But I would 
like to know what steps have you taken 
in regard to curbing the expansion of 
large industrial houses. It is known 
that they have taken huge advances and 
these advances have been utilised to 
purchase companies after companies. 
Are yoU trying to curb the expansiun 
of these big industrial houses at least 
in so far as licence is concerned? Have 
you told Tata to return Rs. 100 crores 
which they have taken from the finan-
cial institutions before yoU give them 
licences? Secondly, I understand that 
the big houses expand because of 
foreign collaboration. Have you taken 
a policy decision that they would not 
be allowed to do SO to the detriment '.if 
the smaller industries? ThinlJY, the 
big houses expand by using seemingly 
English brand names. Have you taken 
any policy decision in regard to brand 
names being used by the big houses? 

SllRI GEORGE FER~AND'ES: Sir, I 
do not believe that the industrial policy 
could be visualised by asking any in-
dustrial undertaking to return the 
money which has been given to them 
and which has been invested. I do not 
know what kind of an a.pproach t~ 
hon. Member has to industry that for 
the money that has been given to 
these people O\'er tl~e years, 1 should 
go and recover that by telling the chap 
'you hold up your indust.ry'. It may 
make sense to the hon. Member, but it 
does not make sense to me. It is 
neither common sense nor industrial 
sense that you tell the fellow who has 
already been given money-you teU the 
industrialist-that now you return the 
money. Sir. money is not deposited in 
the bank. !Jut the money is invested. 
It goes into capital goods. it goes into 
machinery, it goes into equipment. 
Money is not kept and works hipped 
anywhere. (Interruptions). The se-
cond point is about the foreign colla-
boration. So far as the foreign collabo-
ration is concerned, \he Guvernment 
policy-I consider-.is the right policy. 
Wherever we need foreign collabora-
tion, wherever we need foreign know-
how, we shall get that foreign colla-
boration and we shall get that foreign 
knowhow (Interruptions) I have al· 

ways said that where we need techno-
logy, we shall get it. I shall get it on 
my terms. I shall get it on my terms 
keeping my country's interests in-
view, not keeping anybody else's in-
terest in view. So far as the brand 
name is concerned, Government policy 
is to see that gradually whatever for-
eign brand names are used in the coun_ 
try are taken away. 

'lit ~ mm.- omm;f : ~5<M ~, 
>if;rcrr '1Tif 'liT >if) ~ ;fifo ~, ~'f Ii ~ 
~~~tTlIT~-

~rN<f; m~ ~rotfirr. l?i'Wf;:r~;r \!'fro 
m ~ I "IT1Il ~ ~if t:J;'f,"rf'J~r<: fflllr ~rf~~ 
mrr ;i; ;f;'lit~rur ,r,1 ,h" ifr ~ I J;f"lfr ff~ 
l%Tf<l"ffi ~~)If ;f,r q~irw.r -iiFIT 'f,">': <:'31" 
tTlIT ~ I ~ ~r 'lirll~r ~~~~ qir'lfff qr>.: 
~ ~uii ii i~ ;:r~ '3"mrr '3""r ,~ ~. I >ifif'1"f 
'1Tif ~lJ 5I"1f;; ;(.1 ~~q-.ft i" 

>if'f'fr 'lrif ~ ~'fR -nq"fT 'l;;r if tirf'l; 
~ ;fif; ~I ifG!" ii',~ 1f,"{, 4' JlF,.rPl ;j?,!t 
>ift ~ ~~'fr ~rnr !~--'~T'T ~ 9:.'1 :;fH;f; 
~ ii 'NIT ~ f~ l1T 'f,"m ;fif'f <l; f'f'lU; 
~ ~ ~ f~a >"Pi ~-IfQ ~r; 1T"f'J 
~ I rn qf, ~ l1ir ~ f'f," ;of'irt 1 9 7 7 
~ R~, I <) 7 7 ~;;fT"f ii t:J;;f,Tt~JiiH qp:i'rlf 
<tt ,rlf f"fir if.n I i2 'f,"ir~' >;'1" ir .~. <1r~irlT 
~ ~~ q':;fr'lfw ~:r f~ir 'fa ~, hr'f if 'fif 
~. m~ :'\~:r~·ifq f?f~T ~r fi:ir lfq ~, ~) 
70 ~ mit ~ ~, fuif ;f; ifr1- if ~ 

>ifif ~ oir~"f'1 IT'l'T~:r if f.,'f,"·'fl ~? IT 
~r ~'IT i f"" ~ ;f; ~r'l: ii 'Hfl<: <tt 
Slfuro:rr rn t ? 

11ft ~ ~ >Pni" if'f," TtI1"o ~o 
it oft 0 ~ ~ ~f'f~ ~p:;;flq;i"f'f ifl ~"'fT"f 

~, f.l'T * ifr'l: ll· >ifififr rm:1 i il";ftrfim 
i'i m f<wr~, <:~~ ~ <f,"irtr ~'1" rn: 
fq;m: 'P: <:@ it I ~ % Wl""," ~ of; 
Wi'f ~ -::r:r <tt "{IV- m ;;rpfIjf I ~T 11>1" 
fu'IirfdJ. 'I;fT ;;rr;j. <Ii ~P.,·H (fl;: ~riT itir4"-
'mt m I 

>if~, 1977 ~ mrr.r~, 1977 i'I'ti ..r 
~ ~ ~~, ;;.r of; ifTt if lfif ~ 
~ ~ if ~ ~r 1<tt ~ I ..r ... ~ Ri.r 
~ t, ;;.r Ii fm srm: 'fiT 'I;fT;;f <f'fi f'f'llf 
;f,r a1~ 'P: ~ ~ 'fiT 'fiTlf if@' ~ 
~I 

SHRI JYOTIRMOY BOSU: I have 
been trying to catch your eye from the 
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very beginning. You have been deli-
berately avoiding this. What is this 
attitude? 

MR. SPEAKER: A number of items, 
you have discussed this matter. 

SHRI JYOTIRMOY BOSU: You have 
no interest in this, but we have interest 
in this matter. 

.C36. -n ~ mf ~ : 'fll1 
'.M Ihft ~ ~ lilt FIT m for. : 

(iii) 'fln' 'Ilm' ~ ;f, f'qf'lT'lr ~ 
~ ~ ~ trn' ern <Nl it ~~ ~ 
IR~lfo1:-q~; 

(~") m 1rT, tiT -'Ilm' mom:;f, rir 
~ if fi;.it qf~i ;f, ~ f.fo<r.t 
~ t ;' ~ 

(IT) ~'f1l it ~ f.rzriirn ~ 9;111; ~ 
~ 1I11m IR • ~ ; 

{tJ) (R,q ~ ~ mlm IR ,.;t 
~~W~~~~~ ri(flf," 
~"rn~m mrnIRm 
~ if; 'flIT 'W:'IT ~ ; W 

(1') 'lG'4 ~ IR m- ~ ~ ~T 
m~.ii ;f,r if;Cf (fIf," f.mim f'tillT ~11T? 

~ ~ " ~ .m (-n amr '"" 
~ ) : (iii) it (tJ). ~ ~ 
;f, IIIill'R 'Ilm' ~;f, fqfm;r ~T if 
iIglf ~ ~ ~ m 1I11m IR ifiT1f lfo1: 
~ t I srv;r if lfi1it 'If ~;f, ~ if 
~ 1iIimPf"T .m finfr!if '" ~ I!;'f ~ 
~~IIlt;Q~~ .m~ 
~(I'~;f;om1'IR~it~ ; 

(~) tt~ ~ (~r fifIrt'tr) 
"""" ~ ~ f'ifIn'm 0'{1' ~ ~ 
~;f;~qifiIiT~ oRN m 
~*m:~~'ti"{ Wtl ~ 
m ~ ~ * .rt, U'If ~ ~ ~ 
!J~"'~ ~~_ ~'lif 

~ ;f, ~ ~ Clfirlifllrofi;f, em 
IR~~.~I 

p~.nmIR~t I ~,,~ 
t Ai IIilft llim ~-~ ~ "" tt 
~ <rt .... 

MR. SPEAKER: I have only one 
pair of eyes . 

.n ~ mf~: ~ 10 
m;;ft it ~ * fqf;nr fcrtfTlTT if m 
~ f~ qf~ * ~ if ifiT1f ~ 
~t I ~~CIliT(fIf,"~,.;t~1it 
~ " ~ ~rt rn-f.rq-q- ~ t "" " tr 
~ ;fiT f.:rqf1rn fit;Irr ~--mom:;f.t ~ 
trom til ~ t I 

~ trom ~ ~-~ .m snmf'f 
'IEm: f;rI:n1r if IIiUir o;m: ~ ~ ~ 
~ ~ ~T?I' fW III flli ~" if;. ~ rn * f.:r'q1f iI'IT ~ ~ I ~ '-f.'t 1fI'f ~ 
~ flrtwfi ~ f.rq-q- iI'IT f~, ~ ~ ~ 
~ ~ I ~~ f.rq-q- iI'fT m-, qt it 
~ ~ it 'If~ millliTU m 'lif, 
~ ;;r,;t f,w( ~ ;r;ml 'lit, ~ 'it ~ 
~T ~ ~ ~ tl 

l'f ~r.n ~ ;fiT ~ if ~ ~
'fln' fiI'fT ~ f~ for.q ~ qr<T ~ ~'t 
f~~ 1qr<T""'trom;f.t~'IIfif 
~ ~ m ififf fir.\'iit ~ 0'{1' ~ ~ 
it ~ ~) ;fit ~' 0'{1' ;ofT' ~ it llifilt<; 
il'T 'lit ~-t« qf~ ~r ~ rn ;f;. 
f.:fIi ~ ~T ~ ? 

WI' am; <'m'f m : .;fIlr;r. f,1frU ~, 
~ *tf tfffift 'lifT gt t I'" .... 

-n ~ mf~: 10 m;;r 
r-it.l FJ 'fit f'tillT m ~ ifolt~ ~ f~ 
trom~~~1 

-nam;~m: ~ irU iU m 
iff ~ I ~Rlf. ~ ~ ~ for. ~ 
CIfilIliTU fiff'tT'lT lRfr.l1it .m f'q'ifT1il it IIiT1f 
~~il~T~Iit~it-
70 t, ~ 1" ~~.u g:T mi, ~ 
~~~tflli'llftnA~~~ 
~~~~~ ~ ~ ~T~IA 
~1f;om1'IR~it~ I 

If( m ~ t fit; If m, ~ IIiT1f ;n 
~ t, ~ if; 'Iroit-f.rq-q-, nr-mi', m-lfA'. 
~, l'f mtt ~ ~ ~ t I R'1r 
R'1r f4lrrtfi m CI"I"IT CfiT1T ~ ~ R'1r 
'IIf"I'1T ~ g:, 'IIf"I'1T 'IIf"I'1T rn ri t lit 
omf ~ t. CIl'i: ~ m Q s:zn;r 'PIT, a\-
1 968 11 ~ 1fmI' RlPf .-rm tm I ifI1f1R; 
RwIN ~ ~ ~ IfTlfT ~ .. ,fitIIiII .... 
twr ~ t 'H' '" JI1rIrT ~ .. ftIi' 
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~ ~ ~ eT1m it; ~ if SIlt(f 

~~q-O'lffir<;if~~if ~~ 
~tl~,~'rn1'r~~ ~ lfiT 1!iTt 
srr.f~~~ I 

( q ) Sl1!if rue ~ ~ I ~ Sl1!if ~ im-
ffIi ~ mm~~fct;mm~~ ~ 
~1 Il<: "q" ~. ~ ~ if ~ ~ ron- t11fT 
~,;:r)~~~ ~ ~-;;~~ 
<tft ~ if <iif qm ~ I 

~~ .... ~:;;wrn~,~ 
;:j~I:t ofT if ~~,. ~!1l<'!CfT ~ mq- m -;;u<: m-r 
~, ~ ~ m'fi ~ tmrr ~ IT. ~ m ~ 
!fit~~~~1 ~~sro;.r 
~ ;;iHt ~ ~ ~11T f.!; ~oitomo 
ifiI'm mr ~;r.rr ~, ~ 'iIT'1 ~ ~ ~ 'if m 
fiIim '>itt ~ it; ~ ;ri( a: I ~ Sl1!if lj; ''Ii' 
1WT~~~ron- ~, ";;iT ~ I" ~6Im', 
~, 1ff;If m !fit fir.iT if 'Iirf.r ~ rt 
fit;;n t11fT~, t<W: ~ tJlt t m ~ 
~ ~ ~ qnft I ~;;n ~ ;Jffij 

ron, ~ ~-d1: ~ m 'Iit~, l'!'IiI' ~ 
it~m~~~ron-tl ~niI 
~ '.' '11FT if; ~ if ~ t11fT t flI; nil 
~ -nm I 1A- l;f q~, 1976 q T' 
1" 7 8 ~ !fit ;;rI'fIIiTU l\i1ft 11ft' A; ~ 
i m fiI;(m m ~ ffi t11fT I ~ 
~_I/S/To'f ;rtf ~"I ~ lfm'R ~ A; 
~<lmpr,~\iI"Il' ~ ~ rn 
~ t11fT I 

'RQftI' ~m ~~ 1rt S/To'f ;f; ~ if 
~ ~ t f.!;!IlI ~ ~ lIiT S/To'f ~ I 
~ ~, ~ <mf nm !fit ~ t 
Pm U' ~ t f.!; flI;a;n it ~ ~,";;mn 
~I~W~~~~~I 

"'if'l) ~ if <:r.f~ if, f'irof if; ~ ~ 
;r 13-·6-7 8!fit~:rRf"( 501. 78;ro) 4008 
iRIft;rit ~ ~tt'fo<'mir l'im: ~ ffi I" 

~ f~ rnc1 ifil ~'O lTIlT, -;;ij' '1Tif 'liT 'tTlf 
~ifffi'iI'ITi!.(fIT~ I"~ ~ ~ ~ 
tffi;ttiT2.21l;'lf1"{m l'im: <tft ~ ~ ffil 
~ ~ ,,) <'mir l'im: <tft lfm if Qii'l'il'm: 
!fit tt'fo If! if 'fiT ~ t11fT I i{ ~ ~ f<r. ~ ffi 
'lit ~ I Ilffir if; ~ ~-;n: ;{ ~ ~ ffi 
mit~~f.!;~ffi ii) ~~ I 

ire ~ ~ t A; IR'r.f '1ft ~ ~ 
~ ff1R ...mI' it flr 3!Tm' ~;;r;r ~ q 
'Rt lFmI" lIiT itaT ~ I ~ "f)tr R'<Ot m t, ~~ Ijt fft11«J rn to Ifl: ~ 
~;r(t~'1 ~~«~~ 

~~~;;ft~~~~, f~ 
f.!; ~ ~ t f'li 1(0 ;rn~ ~ t m 
farri m it ~ ~r ~ Ai ;rn ~ ., 
1rt ~ it f(;Irr ~ m "~ifflT'IT ~ 
~ fiI; ;rnl; ire ~ ~ ~, it if(\' f{oAm 
R '>itt ;;n ~"{ ,,~ ~ ~ qq;fT ~ 
Ifl:m ~m~~ Ifl: m ~ I 

~;;iT, SI'''f ~ 'IT-

it ~ crrn ~ ~!fit ~ 1. fiI; 
;;r;m.) 76 iJ JWii 77 ;f; 1 5 ~ if I{;:r 
m;:r flffi1 1{ Q<fSI'~ lfi'm 757 ;;mr ~ 
~r ~ ~ ~ 96 j \IJN l'im:;r;rr I 
;rn lj; mit if; 15 ·$1 -m 77 iJ ~ 
~ ~ 7 8 (f'Ii-~ ~ ~ rrrij' m tJlt 
~ I ~;:r 15 11t/');l 11 ~ ~ 552 ~ 
l'im: ;r;rr ~ sr~ ~ 1 I 02 ;;mr 
l'im: ;r;rr I lil'ft ~ .f.-qT ;r,r ~ 
~ ~ ~ m ~ ~ ~. ~ or, 
~~I 
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~ iii{ 'firoI' t ~ fit; ~ ~ ~ ~ 
~I 

~Elf sRlII' ;f.T flf"l1 ~ mer 1 Y 7 5- 7 [, 
~ II ~ 22 ~ ?;tro, ~ tn, 1976-77 
it 7.70 ~ 'R 'IT ~ ,.m w m\'I" 
IY77-78 ~ ~ ~ ~ ~ 5.57 F.R-

1J1:;;rR ~ SlllllJ 'R ~ ~ 1 ~ tni.r. ~ 
\lIT ;rnvr t ~. !f;f t· I' iffi 1iTli"1'T ~ 'mf 
'IT ..-rn: <'!'t ~T-~ ~ ro 1 -

.n~~~: ~lrT ~ ~~ fit; 
~ifoc!Tomo "'T ~r ~ ~ ~ 1'.Ii~ ~ 'R 
~r ~ ~ 11"f 'firoI' ~ ~ fir. <IW.r. ;;fr 
~ ~ ...n~!J~ ~ ~ w:lTnf 
~ 1 ~;tt ~ <i; ~ it ~iFf ~ 
vft ,.m f;f"f~?PT<~<r ~ ~ ~ ~ 1 ;r;ff.t 
At!fim mil ~if <fifo" ci; fi;rrl; vft 1 '>f<f <fifo" 
:.;;rf,t ~r:rrr 'flff ~ ~ 1 m f'l1I';r.Tlfrf mfr 
11'~~lpr.r m. f".f"lT't ~T m 1Tt till ~ 
:;n~;:rr ~ f'" ~Tq-;?r '3"if 'R om ~(.T lfiT 
~ ? w ~oitO"TO 'Ii ,flrolif 'fir ~'!T;?r if, 
W. mq- ~1tT~ ~ ? 

...n ;mi ~i'I' : ;;rgt a<r. J!'~1l" !:P.!1f;f.r 
t:if ~ fir.ff 'Ii ~2· ~ Wmr ~ ~ 1!1§lf 
~"{1If 'tilt .~ if@ ~ ~ ~ '!iT ..,'r ~ 
~r.'lf,~I~;f; 'I<r ~ q-u;l ~ 
~ l/Illt'iq-f~ ~ !% 'fiT ~ ~ 1 ~ 
i!re~~fip:r~t~;;r)~~ ~ ~ ~ 
~;tt~T%~~~~~ I~ 
II ~ oZT omo >iT fir<1) .q. f~ lffiiT if ~11 iT 
~ ~ 'OJ!' lW-fT ~ ~ 'R lfoTl1 rn If, ~ 
~ ;Of ~ t~ ~ 1 \lIT ;mffirr 
FT tn ~ 'fl1firn- ~ ~R 'R 'lit ~ iftT 
'R ~ ~ l?;f'lit;fmm.- ~ tn 1 ~ 'l<:: 
~ ~ ,.m '-T1f *iT ~ ll;?r i!re;tt 1 
IIi'trft ;?r l11i' 1f6 m fir. l1Elf ~lII' ;f.t (Tif 0 ZT 0 m" 
lit fq,;f(;tt ;;r) ~ ~ ~) ~ ~ ~ifI' 
~ ~1!iT ~ ;;f11r "'IT ~r ~ ~ 1 ~ ~)if) 
it ~ f.f;lrr tn 1 

WRITTEN ANSWERS TO QUES-
TIONS 

Loss to Industrial Produetlon due to 
POwer Shortage 

"'427. SHRI F. P. GAEKWAD: Will 
the Minister of ENERGY be pleased to 
state: 

(a) the country's loss industrial 
production due to power shortage three 
years ago and now; 

(b) the country's investment in the 
power sector during the last three years 
and the proposed investment in the 
next three year~; 

(c) whether inspite of heavy invest· 
ment the rate of generating capacit~' 

has consistently legged behind: and 

(di if so, the reasons therefor? 

THE MINISTER OF ENERGY (SHRl 
P. RAMACHANDRAN): (a) There is 
110 precise way of estimating the loss 
in industrial production due to POWl'l' 

shortages only. Power shortages, 
however, do contribute to loss of pro-
duction and every effort is made to 
ensure that the requirements of the 
priority industries a.re met even dur-
ing power shortages. 

(b) The investment in the power 
sector during the last three years and 
Ifl7B-7fl is detailed below: 

J 975-7(; 1195' i (_Vtu:tl) 

1976-n 14°4':1 ( Ailliripat"cr 

1977-7U 189'" :1 (Anlicipa"'u) 

I 97f1-7!l 2217'~ (Appowd ""1Ia~':-

(c) and (d). The shortfall in achi-
evement of targets relating to addi-
tion of installed capacity was most 
significant during the Fourth Plan 
0969-74) 
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The main reasons for short-fall have 
beenr-

1. The time taken in the prepara-
tion, clearunce and sanction of 
the projects. 

2. Inudequate 
ning. 

construction plan-

3. Failure to release funds in time. 

4. Shortage of essential construc-
tion inputs such asCement and 
Steel. 

5. Delay i the delivery of 
plan and equipment. 

6. Non-sequential 
equipment. 

delivery 

the 

of 

7. Time taken for preparutory 
nelion for starting projects. 
such as preparation of specifi-
cations. tenders nnd contract-
ing and black (lvl'rall eoordi!H-
tion and etrccti\'(' project 
In Ilnagement. 

* ,)31 .... r ~ ~: 'fllT ~m I;'oit 
<ffi m ";J '[o'1T ... '(iT fir. : 

( ... ) <rn 'lr. =rq- ~ fir. ,r1l'P:jFf it 'If~l.,~:;r) 
~ ~i flr;;fi if ~ ~ fir;; ~T flO 
<mfTf f~ ~'If ;r,r ~rmifit»if,""{1IT ;;F~ '" f<'fT; 
ifli' 197 7 ~ <J:ci r~ 'lTlf if.r ~fu ~!f; f01'Tt 
~ ~ T.'l'U;~):n: ~ SO"l'T"l "'1"1': 'f.T ~~ 
f~l'f1.lT 0;1'; 

(l'3) ml{~, <fT;:r=r.rm ~ "ITJI' ~l<"q'm 
ro ~ ;=ran If& ~~ f.filr flr;; ;r,r ~ w. 
~ ~~ f'fJl'IfI (~, timor~) If>'t 
=r~q~ 'f,''''l;fr '" ;=r~~r;;r)'f "t>:n:If'f r~<t ~ifo'er 
f~if.TifTlfro~; ~ 

('I') ro ~ l;;f.f If; f"fT'; ~ rnfu.l"t ~ 
~ 1ftii' ~ ~ I 

alIT ~ ('" _~) : (if.) 
~, ifi!:TI 

(_) 5m w i!lt;mn I 

('I') 5mf.t~~ I 

I,etters of Intent for setting up HeaV7 
Engineer1n~ Units 

*434. SHRI MOIIlNDER SINGH 
SAYIAN WALA: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether the representatives of 
private sector have brought to his 
notice the serious matter of rejecting 
their applications for It'tters of intcnt 
for setting up heavy engineering units 
at thc instance and adyice of the pUlJ-
lie sector; and 

(b) if so, in the intere!.t of more pro-
duction and fail' competition, what 
steps (;(h'ernment propose to take 1.0 
stop this pre-empting of entry of pri-
vate S('c!Ol' in heavy industry'! 

THE MINISTER OF INDUSTRY 
(SHRT WmRGE FERNANDES): (u) 
:mel (1)): The Industrim Policy Stuk-
ment laid before PHciiamC'nt on 2:lrd 
Deecrnllel'. IH7i" has dearly laid down 
in pal'agr.qill ~ 1 the po~ition of the 
puhlie sedor in India. While eOIl-
sidering an application for issue of 
Jetter of intent/industrial licence in 
rcspeet of any particular industry, 
Government take into consideration 
the demand for the products of that 
industry vis-a-vis the existing capacity 
including that of the units in the pub-
lic scct'OJ·. In all these cases due con-
siderat ion is given to the interests f)f 
jluulk sector units before issuing letters 
of intent/industrial iicencl'S to various 
parties ('onsistent with th<' Statement 
on Industrial Policy. 

(,a hour Unrest in Coal Milles 

"'438. SHRI K. PRADHANI: Will the 
Minister of ENERGY l.1e pleased to 
state: 

(a) whether there has been incre'lse 
in the labour unrest in the coal mines; 

(b) if so. the 
mines: and 

names of such coal 

(c) the steps taken or proposed to 
be taken to remedy the situation? 
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THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) to (c). 
The number of strikes and incidents 
affecting law and order during the first 
four months of the current year 
(April-July) have been higher than 
those during the corresponding period 
of the last year. Such incidents have 
taken place in almost all coal compa-
nies and it would not be correct to 
name any particular mine or mines in 
this respect. Managements of the coal 
companies have been holding constant 
dialogue with the Unions in respect of 
workers grievances. Steps have also 
been taken to restructure the Bipartite 
Committee for coal industry which 

would be discussing questions related 
to revision of wages and other impor. 
tant matters of the industry. As reo 
gards the law and order situation, 
attention of the State Governments of 
Bihar and West Bengal where the prob· 
lem is comparatively serious has b~n 
drawn. 

mnwrn" ~ ~ ~. 
~ *" ~ ~ fmq .ni 

~.mr.n 

... 439. "'~~:w~;fift~ 
~ IIl't ~ ~(iT f.t; : 

(If,) W ~ 1I'rnfTli ~ "li if 
1IT1fIvr mit it ofpfT!tiT ~ ~ If; ~ 
~~~~t; 

(II') ~ ~, ~ ~ iIITu w ~ all!T m mm if,'[ w ~ ~ iTtfT ~ ; 

(tT) ~lJ~if;~~ m;f;~ 
~ if,'[ ~ ~ ~ iTtfT ~ alIT ~) f.t;;r 
f;IrWi 'ij "111!: f.fo>n ~ru:rr I 

(tr) lflfT ~arli'l1~~it~;.nil1r 
;i;~mmvrlR;m~tm~ r.t, crT 
~f.Af~f.;r<;rl'ij~;;rr~~ I 

~ '"" ('" a q;"f·'iliila : (If;) ~ 
(tT) ~ ~ ~r iiIR !fit IJ~ 
~if,'[~~ fif'f>T~~~~~ iii't 
mllliTmm:f~'foT~ ~~~ 
!If1m~imJ'm:l ;f.t~>f.lfc ;f.t 'fo!!l<'rnT 
qR~~'mrror~;;l,,"<r.Tli if ~
m ~ rn !fiT 0iAr0 !liT iIIrdT t I 

SmuggU. of Film Prints 

440. SHRI FAQIR ALI ANSARJ: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether it has come to the 
notice of Government that inspite of 
best efforts of the Customs, the smug-
gling of film print is going on; 

(b) if so, the facts thereabout; 

(c) the main reasons for smuggling 
out film prints; and 

(d) whether any 
been arrested and 
offence; and 

person has since 
convicted for the 

(e) the steps taken to put an end 
to this illicit trade? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (8) and (b) and (d): A 
statement is laid on the Table of the 
House. 

(c) The desire for generating un· 
accounted money by export of Indian 
films, which are very popular in some 
countries, unauthorisedly could be the 
main reason for prompting smuggling 
of films. 

(e) To prevent smuggling of Indian 
films from India, a number of steps 
have been taken. These include grea-
ter vigilance over the clearance of bag-
gage of outgoing passengers, thoroug. 
check and rummage of suspect cargo 
vessels before their departure and close 
watch and surveillance over the activi· 
ties inside the harbour and other vul-
nerable areas at the major ports. 
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Statemeat 

ParlUulars of films sriud since 1975 til 1978 

Year Name of the Film 
No. of 
Reels 

1975:- Aradhana 18 
Anurag 3 
Do Yaar II 
Shikar 9 
Do Sher 15 
Aayirathil Druban I 
Azad . . . 15 
Brahma, Vishnu Mahesh 14-
Pyasa . 6 
Marma yogi II 
Revolver Rita • II 
Minatharuvi Kolakke au 6 

TOTAL 120 

Name and number of 
persons arrested 

K. Madhavan Nair 

(All the films were seized in one lot and 
formed one case) 

1976:- -Paras 
-Roti 
-Yadon Ki Barat 

TOTAL 

-Seized in one lot. 

I'l??a- Geeta Mera Naam 

Pappi 

49 

17 

un-Claimed 

J, Shrikant V. Harsh!' 
Traffic Assistant. I.A. 

2. Padmakumar B. Tiwari 
Traffic Asstt. l.A. 

3. Rambala Singh, Loa-
der, Indian Airlines. 

I. Chandu K. Chandi· 
ramani 

2. Chandru ValIabhdas 
3. Ismail Mohd. Musaj· 
4. Moti Meghraj Geld 
5. D.R. D ... hpand .. , 

Asstt. Section Su pd l. 
(Air India). 

6. S.K. Hingoran i Tra-
ffic Assistan t (Ai r 
India) 
Two persons Dev Bhatia 

and D.N. Edg .. involv-
ed in smugglin~ in 
this case arc still abs-
conding. EfTort b,.ing 
made tn apprehend 
them. 

-Ismail Mohd_ Mu ... ja is 
an Arab National. H,. 
has jumped h,;]. He 
is reported to ha v(' .. s-
caped to Dub"i. 

Position of the Case 

The films were seized from 
a trawler. Case was adju-
dicated. Films confiscat-
ed Trawler released on 
redemption of fine of 
Rs. 30,000/-. P('rsonal 
Penalty' of Rs. 5,000/-
imposed on K. Madhavan 
Nair and Rs. ,;)00/- each on 
5 others. Prosecution 
launched against Madha-
van Nair. Accused dis-
charged on 15-11-1977. 

The films were seized in 
unclaimed condition from 
a vessd, S.S. Dwarka. 
The films have been con-
flscated. No prosecu-
tion. 

"Gee/a M ,rfJ N aam" seized 
on 15-3-77 at Santacruz 
Airport. Show Cause noti-
ces issued. Adjudication 
in rnogres.~ Prosecution 
wil he consid"rc-d after 
adjudication. 

"Pan/Ii S,·iz,'d on 27-7-77 
at Santacruz Airport. 
Show Cause Notices issued 
to all persons. ReplieB 
still awaited. Pro" cu-
Lion will be considered 
aft"r adjudication. 

------ _. __ . ----------~~-------------------
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Year Name of the Film 

~CJ. of 
Reels 

Name and Number 
of persons arrested Position of lilt, Caiw. 

1977 (;upi 
(Conltl')D R 

130lh films seized as un- P"nding adjudication. 
claimed in om' Lot 

o a!'.te on 12-J()-77 at the 
Docks at Bomay dur-
ing the course of 
baggagr examination 
of uu tgoing passcng.~rs. 

197(1 l)evda~ (Hindi) 
--Talaq (Hindi) 

Pati-l'alni (Hindi) 
Karigar (Hindi) 
Assra (Hindi) 
Unckr Capricoll 

!i .. 
4 
4 
4 

J\h·. Roberl Johnstoll Films seized. The case 

(English) 
Th" :\lal1 Who knew 

ton milch (Engli_h) 

Reorganisation of Coal Industry 

<1<441. SHRI M. RAM CiOP AL 
REDDY: 

SHRl BHARA'!' SINGH 
CHOWHAN: 

Will the Minister Of ENEHGY be 
pleased to stat!': 

(a) whether there is a proposal to 
reorganise (!oal industry in the coun-
t ry; am! 

(b) if so. the details thereof? 

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) No, Sir. 

(b) Does not arise. 

Strength of IES and ISS cadres 

"44:3. SHRl VASANT SATHE: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the total number of officers i.n 
Indian Economic Service and Indian 
Statistical Service cadres at the time 
of formation of these services and the 
present strength of the cadres; 

under adjudication_ 
P(rsons ,,·leasell 011 bail 
on 11-1-7ft 

(b) whether it is a fact that these 
seri vces are not. growing properly and 
the reasons therefor and steps taken/ 
proposed to strengthen these services; 

(e) what is the number of ad hoc 
Assistant Directors/Research Officers 
Ministry-wise who have not been in-
eluded in the service and what action 
is being taken to regularise them in 
these services with reference to the re-
commendations made by the Pay Com-
mission; and 

(d) the number of ex-(!adre posts of 
Assistant Directors/He-search Officers/ 
Deputy Directors/ Asstt. Commissioners 
on ad ho.c and regular b.asis Ministry-
wise and the steps taken to encadre/ 
regula rise them so as to channelise 
their promotional avenues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) A statement 
is laid on the Table of the House. 

(b) No, Sir. Statement in reply to 
Part (a) clearly shows that the growth 
in different grades of the Indian Econo-
mic Service and the Indian Statistical 
Service has been satisfactory. 
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(c) A statement showing the number 

of Assistant Directors/Research Officers 
holding posts included in Grades IV of 
the Indian Economic Service/Indian 
Statistical Service on an ad hoc basis, 
Ministry/Department-wise is laid on 
the Table of the House. 

The Pay Commission has not made 
any recommendation to regularise the 
ad. hoc appointments of Assistant 
Directors/Research Officers in the 
I.E.S./I.S.S. 

, 
(d) A statement showing the number 

of posts carrying economic/statistical 
functions which are outside the Indian 
Economic Service/Indian StatisVcal 
Sel'vice and are held by members of 
the two Services on dt'putation is laid 
on the Table of the House. 

The question of encaciremcnt of posts 
carrying economic/statistical functions 
in appropriate grades of 1h(' I.E.s.l 
1.S.S. is under constant re\·iew. 

'itatement 

Strent:til <if,h. lruliatl Ecollomir Saviet/1l1dill Statistil'al ScnJice nillicirillilial a>nstillliiotl ([-I [-1961) 
a .,d at presen t. 
----- ---------- - ---- -- --------------------- -------- ----- -----. 

Graue Dcsiguatioll Pay Scale 

Rs_ 
I Din-clor I ROO--:.!(H1O 

11 Joint Dirf"ctor I 50U--- I noo 

III Deputy Dir .. rtor 11011-- -'(;Illl 

IV A"tt. Dirt'clor jOO---' 'Ion 

lES 

Stl','uglh 
as Oil 
1-11-(;[ 

I :~I 

I -_I 

qj 

I ~)~l ----_.-
:P-l 

Strength 
a~ on 

[-S-7l1 

:.!11 

40 

'37 
3G3'" 

:)f,n 

.Includes II [ posts of leave, deJlutation and training (eserves. 
"'.!nc\uUes 73 posts 'x kaye, ,I"lllltation and traininl1; rc~"rves. 

Statement 

ISS 

Strength Strenl1;th 
as on :IS on 

I-I [-iii [-1l-70 

Ii I.~ 

7 :19 
~H IOU 

116 ~(i() •• 

.Nllmbero!Grade/Vpo.'!Jl1,h,,/ES/lSShcld Ill/at! hocba.<;Jort I-B-I!)jB • 

S.No. :'IIam,' of Ih,' :\1illi_'lry /D"pl'atmcll t 

• '\ II 111 I>('l' or ad I/Oe 
appointments ill 

Crade I V posts 
---~-----I.E."'. I.S.S 

------------~-----------------------------

[. Planning Commission 39 0 
2. Pmgl"alnmc Evaluation Org-anisatinn (Planning Commission) 25 4 
3· Departm"n t of Economic Affairs [3 
4· Ministry of Agriculture & Irrigation· :W [Ii 

5· Ministry of Commerce & Civil Supplies 20 4-
6. Ministry of Horne Affairs 2 7 ,. Ministry of Industry /I 
8 Department afCompany Affairs 4 II 

9· Ministry of Labour 18 11 

10· Ministry or Shipping and Transport 3 
1/. Ministry of Works & Housing 5 ----
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12. Department of Statistics 
13. Department of Supply 
14. Ministry of Health and Family Welfare 
15. Ministry of Def('nce 
16. Mmistry of Steel and Minl's 
17. Ministry of Petroleum 
)8. Ministry ofTour,sm & Civil Aviation 

Wrimn Answen 

3 4 -------

9 
II 

5 

153 151 

._--_._----
Statement 

Number of ex-cadre pas!.' carrying fCul/omic/s/alisticai jI/TlcliollS al the Glade Ill/Glade IV {ev,l h,ld .y IES/ISS officers as all I-B-197B. 

81. No. Name of the Ministt'y/Depal'tment 

No. ofpos!! at the 
level of Deputy 
Direc tor/Assistant 
Commissioner etc. 

equivalent to Grade 
III IES/ISS held by 

IES/ISS Officers 

No. of posts at the 
level of Asstt. Dir./ 
Reserch Olicer. 
etc. equivalent to 
Grade IV of IES/15S 
held by IES/1S8 
offices 

Economic Statistical Economic StatiJtical 
functions functions functions functions ----------------------_._---------_. __ ._----

J. Ministry 0 fExternal Affairs 
II Department of Agriculture 6 3 
3· Planning Commission 12 

4· Department ofIndl. Development 

5· Deprtment of Rural Developmnt 
6. Department of Commerce ,. Deparrment of Statistics 
8. Ministry of Defence 

9· Department of Food 
JO. Deptt. of Personnel & A.R. 
II. Deptt. of Petroleum 
J2. Ministry of Home Affairs 4 
15· Central Water Commission 
J4· Bureau ()fPublie Enterprises 2 

J5· Seventh Finance Commission 5 
16. Department or Revenue 
J ,. Ministry of Works & Housing 
J8, Departmen t of Mines 

19· Dr.partment of Culture 

TOTAL 44 
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Provision for Coal in states 

·444. SHRI T. A PAl: Will the 
Minister of ENERGY be pleased to 
state: 

(a) have the State Governments ask-
ed for provision to receive coal within 
the states; 

(b) which are the State Govern-
ments; and 

(c) what is the reaction of the centre 
to this snggestion? 

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) No, Sir. 

(b) and (c). Do not arise. 

Cadre of Central Hindi Secretariat 
Service 

*445. SHRI T. S. NEGI: Will the 
Minister of HOME AFFAIRS be pleas-
ed to state: 

(a) whether Government propose to 
create a cadre of Central lUndi secre-
tariat Service; and 

(b) if so, whether before finalising 
the cadre. Government propose to 
circulate the draft rules for objections 
and for comments in all the Ministries 
with a view to provide opportunities 
to the concerned employees to give 
their opinion and to keep the interests 
of all concerned in view before finalis-
ing the relevant rules? 

THE MINISTER OF ST,\TE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 

(n) Yes, Sir. 

(b) Yes, Sir. 

..... ~ R ~1II"I'fi~,!!,' 
IIIrtl .. ~~ 

4 139. -n ~!II"WR IITQ' IIlfr 
'l'! 1f;;IT 1Ii{ <!mil ~ 'FlT 1fii.1T f'fi : 

('fi) 'flIT m-'fif"l: lr,T ~ I 0 ~, 
1 978 ~ n~ m'"~ <iT 5rf{Tf '{roo If'( 
'~ ~ f'l ~:m 'fAi ~~ '1'-" 

1ft1f1li ~ ~ nlftm ~ ~ wn 
~~t;~ 

(_) llft ~, m- ~ ~ ~ 
~~? • 

'l"1! ~ if mIf "'" (~ amr "'" 
""") : ('fi ) cftt (11").;;rl ~, Ilft1mt I 
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if qlr"'lIlQa $ ~q ~. fl ~1Ii ~ 
fur)t ?lOf ~ ~ f;Imll IIIi1Rft ~ 
;;rqmr futi: ~ mr ~ ~ "fITI4T 'IT Ai 
26-4-1978 'fil m m ~r ~ ~ 
~ \'I"IT'IfIT 8 fu 6'lT ~ \'I"IT'IfIT 10..,. 
.4it f{f, l~ CfI"1lmR IR ffl7l ~ Ai q t'Iti 
6" S'f ~ iJ ~ <Ilfl ~ 'l'RrA" ~ 
~TI~:m~~rn~tltQ 
~ ~ I¢l" tff m rt ~Tt ~ ~ 
.r. ~ ~ rm ~ m Ui:ll I ~ 1ft ttt 
ill ~ f.tirt tro; ~, IIilf ~ .r, ~ 8'IT 
~ -ri" 'IT ~ ~it I ~ e:RT I¢l" ~ 
~ ~ m 1f omnt ;;n;f IR IIft1Rft" 
~ ;;r4mr ~ ;l ~ Ai q fi '4t 
~n:T lIiT Vl:rof i'I1Il ~ " t ft4" ..a 1ft 
~~m'fiTmrrtlm~ 
m ~);rT ~ " ft;t1l ~ IIilf 1J'RITif 
~ fitiIfT I 'l~ ~~ 9%m I¢l" aro 420 
-i; qlir.f ~ 1fI1Iln sr'flf ~ ront 9W 
319, ~ 3-5-78, ~ '1m qlr"llilita 
$ if ~ fitiIfT rm t i'I1Il ~ ~ ~ 
",ar.r ~ ~ I¢l" smN IIINT IIiT m 
'IT 1ft t I 

Cola. Beverages 

4140. SlIRI R. L. P. VERMA: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is 11 fact that 
beverages can be made without 
Nut extract; and 

Cola 
Cola 

(b) if not, whether any standard has 
been Inid down for Cola beverages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b). 
The position is not clear. Directorate 
General of Health Services is seeking 
the opinion of the Central Committee 
for Food Standards whether or not the 
Cola drinks should contain Cola nut 
extractives. 



55 Written Answers AUGUST 16, 1978 Writ~n AnSWeTB 

National income and per capita income 

4141. SHRI DURGA CHAND: Will the 
Minister of PLANNING be pleased 
to state the fa.clors taken into elm· 
sideration for determining national 
income and per capita income? 

THE PRIME MINISTER (SHRJ 
MORARJI DESAI): A note expluining 
the factors taken into consideration 
for determining national income and 
pe::- capita income is laid on the Table 
of the House. [Placed in Library 
See No. LT 2654/78]. 

Exporting Pollutlon to tbe Third 
World and Building of Asbestos Plant 

4142. SHRI OM PARKASH TYAGJ: 
SIIRI MOHINDER SINGH 

SAY JAN WALA: 

Will the Minister Of INDUSTRY he 
pleased to refer to the' news-item 'US 
exporting pollution to the third \""orld' 
at page 10 of Sunday Stand,ud u1 ~nd 
July, 19'i8 and slate: 

(a) whether .Ill asbestos plrl1lt is to 
be built in the country with no re-
quirement of workers safety: 

(b) will this project not he a health 
hazard to the nation; and 

(c) if so, the reasons why such pro-
jects arc being installed in the coun-
try? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SIIRJ-
MATI ABBA MAlT!): (a) to (c). No 
such proposal has been received so f8r 
by the Government. 

News item ').awyers strike affects 
work in District Courts' 

4143. SHRI RAJ KESHAR SINGH: 
SHRI SHIV SAMPATI RAM: 
SHRI JOTIRMOY BOSU: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether his attention has been 
drawn towards news item entitled 

'Lawyers strike affects work in District 
Courts' published in the Statesman 
dated the 19th July, 1978 regarding 
strike by 3000 lawyers in Delhi which 
is likely to spread to the High Court; 
and 

(b) if so, the ('auses of the strike' and 
steps taken or proposed to be taken to 
meet the demands of the lawyers and 
nvert the strike? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) and (b). Yes, Sir_ Oll 18th amI 
IHth .July, 1078 about 35() lawyers from 
Tis Hazari Courts ;J,nd 200/:300 laWYNS 
from New DelhI Courts abstained 
themselves 1rom <-lttending the District 
Courts in protest against the <llleged 
high-handedness on the part of Pahar-
ganj Po1ice 51a1ion ()f1it'i,:llS in arre:;l-
ing and hand-cuffing all Ad\'oc,:tc', 
Following nn t'lltJuil'y hy the Deputy 
Commissioner of Polk.', Cl'InlC, into 
the incident, lh(' S.l 1.0., Pahafg~mj, 

was placed under slispellsioll on Hlth 
,Tuly, 1978. De~)arlment(ll L'nquiry has 
also been initiated agaillst :m Assistant 
Sub-Inspector of Police. The Lt. 
Governor, Delhi has also ordered an 
independent eIH . .juiry into 1he incident. 
The strike was called off on 10th July, 
1978. 

Unemployment of ;'0 lakh House 
Building Workers due to Shortag'e 

of Cement 

4144. SHRI YUVRA.T: Will the Mi-
istcr of INDUSTRY he pleased to 
state: 

(a) whether more than 50 lakhs of 
house building workers are facing un-
employment duE" to short supply of 
cement: 

(b) whether except construction of 
Government buildings and palatial 
hotels. house building activity by the 
middle class has come to a standstillj 
and 

(C) if so, the time by which ade-
quate supply of cement will be made 
and if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRr-
MATI ABHA MAITI): (a) and (b). 
No such reports have been received 
by the Government. 

(C) Does not arise. 

Supply of Cement to Orissa 

4145. SHRI PADMACHARAN SAM-
ANTASINHERA: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government are 'lot 
supplying cement as required by Orissa 
Slatt' Government; 

(IJ) if so. what quantity of cement 
is required b.\· the OrissLl State for 
IB77-iR and 1!17R·7fJ; 

(C) among this requirement what 
quantity of ('ement was required for 
Government development work; anc1 

(d) what quantity Of cement was 
actually supplied to Orissa State 
Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI. 
1'1 A n ABHA MAITI): (a) Allocation 
of cemcllt is being maclc quarterly to 
Crissa as for other States on the basis 
or past consumption and present needs 
subject to overall a\'ailability. 

(b) ACl:ording to the State Govern-
ment. I'l'Cjuirements of cement for 
1977-78 were 5.:~4 lakh tonnes and for 
the first three quarters of 1978-79, 
2.78 lakh tonnes. 

(C) The State Government have 
stated that requirements of cement 
for Government developmental works 
were 2.87 lakh tonnes in 1977-78 and 
2.38 lakh tonnes for the first three quar-
ters of 1978-79. 

(d) Cement despatched to Orissa for 
the State category amounted to 3.47 
lakh tonnes in 1977-78. The provisional 
figures of despatch of cement to Orissa 
under the State category during tbe 
tirst quarter of 1978-79 is 1.32 lakh 
tonnes. (April-June). 

Tribal development in Kerala 

4146. SlIRI K. KUNHAMBU: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any special allotment 
has been made to Kerala for the ·Tri-
bal development in Wyud; 

(b) if so, the details thereof; and 

(c) the proposals made by the 
Kerala Government for the Tribal De-
velopment in Kerala? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFF AIRS 
(SHRI DIIANIK LAL MANDAL): 
(a) and (tl). The Government of 
Kcrala have prepared a sull-plan for 
the tribal Sub-plan areas of the State 
inclucjing the tribal areas of Wynad. 
Special Central Assistance allocated 
for th:.> sub-plan areas of the State 
for IB7S-7!l is Rs. 26 lakhs (Rs. 8 1akhs 
for Primitive Tribes) Special Central 
Assistunce is for sub-plan urea as. a 
whole uud no urea-wise or scheme·wise 
allotment is made. 

(c) The sub-pian proposals prepared 
by the State Government for tribal 
development cover all development 
heads like Agriculture, Irrigation, Soil 
Conservation. Animal Husbandry, In-
dustries and Social Services etc. 

Im'port of second hand machinery by 
Mis. Porritts and Spencer (Asia) Ltd. 

from U.K. 

4147. SHRI ANANT DAVE: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether Mis. Porritts and Spen-
cer (Asia) Ltd., Faridabad had import-
ed from U.K. second-hand machinery 
worth 5 lakhs of rupees against equity 
shares of this amount as investment 
in the names of its Directors; 

(b) if so, the criteria fixed for this 
second hand machinery at rupees Ow 
lakhs by the company; and 
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(c) what steps are being taken by 
Government to stop repatriation of this 
huge amount by the Company's Direc-
tors to U.K.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): <a) to <c). In. 
formation is being collected and will 
be laid on the Table of the House. 

Representation from civilian employees 
in Bombay Engineering Group, 

Kirkee, PUDe 

4148. SHRI R. K. MHALGI: Will the 
Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that Gov-
ernment have received representation 
dated 12th June, 1978 on behalf of 
civilian employees in Bombay En-
gineering Group. Kirkee, Pune regard-
ing their grievances; and 

(b) it so, the action taken by Gov. 
ernment? 

TfiE MINISTER OF DEFZNCE 
<SHRl JAGJIVAN RAM): (a) Yeo. SIr. 

(b) The matter has been referred 
to the Local authorities tor report. 

DlwI'" of body of daeoit 'llaaeeDa' 

4149. SHRI MADHAVRAO SCINDlk 
Will the Minister of HOME AFFAIRS 
be pleased to statp-o 

(a) whether Government's attention 
has been drawn towards the display of 
naked body of dacoit 'Haseena' of the 
Chambal ravine by the police per-
sonnel which has appeared in the 
"Sunday" Magazine dated the 6th 
July. 1978 published from Calcutta; 

(b) if so, whether Government·s 
attention has also been drawn towards 
the reported resentment amonast the 
general public and women folk. in 
particular; 

(C) if so, Government's reaction in 
this regard; 

(d) whether Government consider 
this to be disgraceful to the women 
and in violation of normal laws of 
decency in the Society; 

(e) if so, whether Government pro-
pose to advise the state Government 
concerned to take action against the 
concerned Police Officials; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDALJ: 
(a) and (b). Yes, Sir. However, the 
news item was published in Sunday 
Magazine deted 16th July, 1978. 

(C) The district magistrate of Tikam 
Garh has already ordered ma&isterial 
enquiry into the death of dacoit 
'Haseena' and others in an encounter 
with UP Police on 26/27 May. 1978 in 
Tikam Garh district, Madhya Pradesh. 
The magisterial enquiry will also go 
into the alleged display of the naked 
bOdy of Haseena and fix up responsi-
bilities. 

(d) to (f). State Government will be 
advised to take appropriate action on 
conclusion of the magisterial enquiry. 

LB.M's Arbitrary Norms 

4150. SHRI C. K. CHANDRAPPAN: 
Will the Minister of . ELECTRONICS 
be pleased to state: 

(a) whether Government are awal-e 
of the fact that IBM's arbitrary norms 
have resulted in under-utilisation re-
sulting in losses to customers; 

(b) is there 
Government to 

any scheme with 
produce mini-com-

puters of micro- processors; and 

(c) if so, the details thereof? 

THE PRIME MINISTER (SHRl 
MORARJI DESAI): <a) Necessary 
information is being collected and will 
be laid on the Table of the House. 
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(b) and (c). Minicomputers are 
~ produced by the pUblic sector 
eDtKpriie, MIs. Electronics Corpora-
tion of India Ltd., Hyderabad since 
1.70. They have also set up production 
for micro-computer based system. 
Some other production agencies are 
also involved in making micro-
processor based systems. To make the 
industry more broad-based, a com-
prehensive industrial and technology 
pOlicy frame-work for minicomputer/ 
micro-processor based systems was 
formulated by Government and laid on 
the Table of the Lok Sabha on May, 
11, 1978. All applications for indus-
trial approvals for minicomputer 
DUlDUfacture are being processed jn 
tenu of that policy. 

...... of Keot and Kalbar&ha 
0Mtes •• 0.... Sshedu1ed Castes 

4111. SHRI GlRIDliAR GOMANGO: 
WiJ1 the Minister of HOME AFFAIRS 
be pleased to state: 

,. w!lether his Ministry received 
aa,r recommendation from Govern-
mal of OrilSa in 1975 to include file 
Kea& IIDC! Kaibartha (fisherman) castes 
ia die Ust of Scheduled Castes in 
.... List; 

~ if so, the contents of the I"V-
c...-m4ation thereof; and 

(e) the steps taken by his Mini.try 
ia UK. recard!. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) to (c). The Government of Orissa 

Sl. No. Village 

Norlh Andamlln-Diglipllr Ttluil 
I. R:&dhanagar 
Il. Shibpur 
3. Keralapuram 
4. Laxmi pur 
5. Sagardip 

Middl, Andaman-Rangal T,hsil 
I. Sabri . . . . 
Il_ Bharatpur 
g. Viahnupur 
t. So.III A_IMII-NU 

had proposed that 'Dhewar, Keuta and 
Kaibarta' may be included .. 
synonyms/sub-castes of 'Dewar' Selle-
duled Caste in Orissa. The _te 
Government have been informed that 
'Dewar' is a community different from 
the fishermen communities of Dewar, 
Keuta and Kaibarta. There is DO 
evidence to show that these flshermen 
communities of Orissa were suJferlDC 
from tangible handicaps based on the 
practice of untouchability which i. 
the main criterion laid down for the 
inclusion of any community. in the lilt 
of Scheduled Castes. Therefore the 
question of inclusion of these fishermen 
communities in the list of Schedgt_ 
Castes of Orissa does not arise_ 

A,ricultural holdings in AndaJUAa 

4152. SHRI MANORANJAN BHAKTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) what is the number of auctiGIlII 
of Agricultural holdi~s in Nwtll, 
Middle and South Andamans held tur-
ing the Emergency period village-.ue 
and Tehsil-wise mentioning the t.tal 
amount of demand; and 

(b) whether Government receiveli re-
presentations of restoration of suell 
lands and if so, what action has beeD 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME J\FFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) The information is given as belew: 

No. of Total amount of 
auction Dl'm:lIId 

2 
12 
I 

1 
I 

Rs. 
1'14' 71 

607S·r.·1 
:!:ll'l· 10 
~ . .!I ~.!I. (J r 

fl47· I I 

22· 18 
37· 52 
54. 61 
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(b) According to Andaman Adminis-
tration, one representation from Shri 
Mahananda Biswas, Pradhan, Nimbu-
tala, was received requesting that the 
auction sale'lJy the Tehsildars should 
not be confirmed. As these cases per-
tained to settlers who had abandoned 
the holdings und were not traceable, 
auctioning of the holdings was com-
]l1eted for recovery of arrears of land 
revenue umler the normal revenue law. 

Sanction of pension to freedom 
fighters 

415:l. SHRl AMARSINH V. RATHA-
WA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of freedom fighters 
who are getting pensions in each 
state; 

(b) whether there are any appli-
cation:; pending with Government for 
deci:;ion; 

(c) if so, the number of such appli-
cations, State-wise; and 

(d) by what time, these cases will 
be settled? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (c). A statement 
showing State-wise the number of 
pensions sanctioned and the number 
of cases filed for want of a::ceptable 
documentary evidence upto 31st July 
1978 is enclosed. 

(b) and (d). No application is 
pending initiul scrutiny. However, 
37,633 applications have been filed, 
for want of acceptable documentary 
evidence from the applicants and spe-
cific recommendations 'from State 
Governments. On receipt of these do-
cuments, the cases will be finalised 
and pensiOn sanctioned in eligible 
cuses. 

Statement 

, Sf.'lIel/l~'lIl s/WIA."ill,!; fitt IIIIII/Im' oJ.[,,'cdll/li .ri.~htCl",' /L'/I/I h"ve beell ~allcliul/l'd 1,," .. i"'I> (II'" f/II lIIill,)1I ,oj 
,asc '/1 f{(i jill' wallf oj "nClI/llfl/lar)' f/Jld('IICt' Jlom A/'plicalll,liS/n1t' GOl'CIU/il I,fl ,\/IJ/( -" i ... ;;, (' :; I· 7-1! ; I: 

.. ,--- -._-_.- _. ---- --"-_ .. 

s. ~", Slales/Union T'."J'I"itori('. 

2 -------------_ ... __ .. _-
I. .'\nclnlll:tn & :\'ict bar 

" Andhrn Prad.·sl, 

:1. Arunarhal Pratl" ,I, , 

4. A.salll 

;,. Bihal' 

G. Chandigarh 

---.- -, . -----

!';o. of 
l~l'eeJom 

l"ighlC1'5 
whowel'l' 
sanetjonc:d 
pl'nsioll 

3 

5 

6,095 

3,893 

19,133 

93 

.' 

No. orc;.' 
filed for 
want of 
JucumeIl-

tary c,'i-
dener' 
from 

applian ts/ 
from Stale 

Government 

36 

2,082 

3,724 

12,080 

23 
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(iii) wiT ~1lf 1JR;n ~ mr.r 
'!~ If ~ ~ ~ Riwl ~T lIiT ~m. 
~ ~ ~ lIiT fffinlf t m OIJ If': 
fin;fi ~ ri 11ft ~r ; m 

(III') ~ ~ fm ~ lIiT 1I1t 1978-
7a ~ fq'1<1"l"'(01 fiw;In ~ ? 
.. LS-3 

(III') 1978-79 ~ ~ iJ1I1I1j' 6. 
~ ~ ~. ~ ~ ..,. 11m 

t I 
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8e/ST Emplo,.ee. AIIIOdatiOil (b) what steps are being taken at 

present to protect the Bombay High' 
4155. SHRI SHIV SAMPATI RAM: well; 

SHRI A. MURUGESAN: 

Will the M'mister of HOME AF-
FAmS be pleased to state: 

(a) whether a deputation compris-
ing. Members of the Parliament had 
met the Home Minister on behalf of 
the. Parliamentary Forum fOr Sche-
duled castes and Scheduled Tribes 
in 'the last week of March, 1978 and 
discussed among other matters the 
question of granting recognition to 
Scheduled Castes/Scheduled Tribes 
employees associations in Government 
and Public Sector; 

0) whether he has agreed in prin-
ciple to extend recognition to such 
associations; and 

(c) if so, whcther any decision has 
been taken by Government and the 
details thereof? 

. ~ . " 
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AF-
F JURS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir. 

(b) No, Sir. 
I. 

(c) The policy of the Government 
is 'not to accord recognition to any 
separate associations of employees 
formed on the basis of caste or creed. 
because, once in service, the service 
interests, of Govt. employees are com-
mon and they cannot be compartmen-
tali sed on the basis Of employees be-
longing to schcduled Castes, Scheduled 
Tribes or other communities. 

Manufacture of New Submarines for 
Protection of Oil Wella 

4156. SHRI DHARMASINHBHAI 
PATEL: Will the Minister of DE-
FENCE be pleased to state: 

(a) whether the Ministry propose 
to acquire new submarines for the 
protection of wells in Bombay ~Iigh; 
if so, the details thereof; 

(c) the number and types of sub-
marines and other equipment avaU-
able with Government to protect the' 
Bombay High Oil wells in the event. 
of war with other countries; and 

(d) what arrangements have been 
made by Government for the protec-
tion elf Bombay High Oil wells :>r 
when and how these are proposed to 
be made? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (8) to 
(d). Government have not acquired 
'any submarine exclusively for th~ 
purpose of protection of wells in 
Bombay High. Appropriate steps 
have, however, been taken to ensure 
adequate protection of the Bombay 
High area in the event of any Armed 
conflict. It wilJ not be in public inter-
est to disclose full detail6 in this re-
gard. 

~ 1977-78 IIitt 1978-79 'Ii ~ 
!ifn~IIiT~ 

4157. -n~ mm : W amr 
Ihfi ~ ~ '1>1- FIT ~iT A; : 

(if;) ~ 1977-78 If;l\'h .. r ~r 1ffifT 
if m ti on ~ fit;1rr tf1IT ~ ~. 
1978-79 Ij: ~~(if A;q.ft l'Irlifl if qflfltf 
~~~~; m 

(II') 'tin ~ " ~ flt; ~ If; ~ if 
ifi1ft wt ~ q~ 'ffif ~ ~ ~~ ~ 
~ ~) ,!QR aom ·Ifl W ~ ? 

~ ~ if mIl.m (~ '"'" 
~) : (!ij) ~ 1977-78 if 8,716 Ift'()o 
~ ~ ~ (Cf)f"'l(ije< IliTW) ~ ~ 
fit;1n tf1IT vn I ~ ;fiftf if -.:rTifIf-~ 
ur~~~~~ri
~ ~ Ij: ~ '(WT 1fIfI t I W: 
~ 1978-79 Ij: Il'rn.r In1mr ~ ~ ~ 
srmfinr 1ffifT ~ ~1I'mmi'i ~ ~ 
~lfiffi~1 

(Ii) ~.~ W: ~ if qfntw 
~~~~~if~qTft, 
tf) '1ft' ~ ~ ~ mr ~)firn ~ 
ll\=llT ~ q-f'1Ai t I ~ ~ ~ ~T"", 
if '1ft' .t Ij: ~ it \'fII1I1r wft (t m.a 
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WIt tit I ltf lI!m: ~ * ~ existing bridge is narrow 8Dd' weak. 
W 1111 I!l'mI ~ 'fill • _ ~ tit There is thus one way traftlc only. 
~ ~ WI w t I To ensure safety there is hOWGv6r 

speed restriction for heavy loaded 
Cfttraet tor TeJemoeho BrId,e 

4158. SHRI A. K. ROY: Will the 
Minister of SlUPPING AND TRANS· 
PORT be pleased to state: 

(a) whether the contract of making 
Telemocho Bridge over the river 
Damodar has been given to tbe HSCL 
in Dhanbad. Bihar; if so, detail-s of 
that contract and the time schedule 
for completionj: 

(b) whether it is a fact that the 
construction of the Bridge is being 
delayed causing various difficulties .in 
communication between Dhanbad and 
Eokaro; and 

('c) if so, reasons for this delay and 
the steps taken to overcome that? 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (aJ Yes, Sir. The 
contract for construction of Telemo-
cho Bridge was entered into by the 
Bihar Government with Mis, Hindus~ 
tan Steel Construction Ltd., for a 
)umpsum amount Of Rs. 66.41 lakhs on 
22nd December 1975. The bridge was 
to be corepleted by 31st March 1978. 

(b) and (c). The foundations of 
the bridge are to be taken into sound 
hard rock strata where progress of 
sinking is slow. Moreover. it is ne-
cessary to get the rock samples from 
different levels tested in a Geological 
laboratory to establish the suitabilit.y 
of the founding strata. The presence 
of a thrust fault zone near one of the 
foundations caused some delays as t.his 
necessitated further detailed sub soil 
investigations fOr large depths in con· 
sultation with the geologist Untiml;'· 
ly release of water from Tenught:.t 
Dam upstream also some ,what ham-
pered progress on the work. Thp. firm 
also could not arrange sufficient qum· 
ber of dIvers for sinking of well foun-
dations through rocky strata. -:-he-

trucks. 

Various problems and bottle-ne~k. 

are being sorted out at the highelt 
level On a priority basis by jlolam. 
periodically review meetingl by the 
State P.W.D. with a view to comple-
ting the bridge at the earUest poasi-
ble. 

Expenditure on visita of olIleer. 
abroad 

4159. SHRI BAPUSAHEB 
LEKAR: Will the Minister 
FENCE be pleased to state: 

PAHU· 
of DE-

(a) the names of officers in the 
Ministry who visited abroad during 
the last fourteen months indicating the 
purpose of their visit and the coun-
tries they visited; 

(b) total expenditure incurred on 
these tours; 

(c) whether there is any procedure 
or rules for foreign tour of' ·he dl'! ... 
partmental officers; and 

(d) expenditure on their visit in 
previous two years 1975·76 and 1976· 
771 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM). (a) to (d). 
Officers from the Minist~ of Defence 
and from the Defence Services are 
sent abroad for various purposes C'jn-
nected mainly with the procurement 
from abroad. or indigenous pNduc-
tion of, stores, equipment. etc., re ... 
quired for the Defence Services, or 
with specialised training courses. 
These include the conducting of ncgo~ 
tiations; inspection of equipment, 
machinery and stores proposed 01 
likely to be acquired; orien~atiol' 

training in respect of equipment. ma-
chinery and stores so acquir(>d: ~9tab· 
lishment of production of such item9 
in India; and similar purposes. 
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Offtoers are also sometimes deputed 
abroad to 'attend conferences on ~ro
fessional or scientific matters. 

Chief of Staff go abroad on SClfld-
will visits, generally made on the 
basis of reciprocity with their COlin-
terparts in other countries. 

Information regarding the total 
number of officers connected with 
the Ministry ,of Defence or the De-
fence Services who went abroad during 
the last fourteen months, the expen-
diture incurred on their visits, and 
comparative figures Of expenditure in-
curred on similar visits made during 
the years 1975-76 and 1976-77 is be-
ing collected and will be laid on the 
Table of the House. 

All cases of deputation abroad, are 
sent for prior coneunem:e to lhe 
:Ministry of Finance and the Screer.. 
ing Committee presided over by the 
Cabinet Secretary, and have to be ap-
proved by the Raksha Mantri, R.nd the 
pl'Oposals are dealt with in a~,~,)td. 

ance with the orders of the Prime 
Minister from time to time. 

It will not be in the interest of se-
curity to indicate in respect of Eoaeh 
indivdual case, the names of thp. offi· 
cers deputed or the specific purposes 
lOr which they were sent ab"oad, as 
this would disclose or provide clues 
as to the nature of our Defence pro-
curement, production, training or re~ 
.earch etc., as also the sources upon 
which we draw. 

In cases of inter-Governmental and 
other contracts and agreements. it 
would also be embrassing to friendly 
foreign Governments and involve a 
hlrach of contractual or other com· 
mitments. 

Actlvltiea of B.S.F. on BaDgladesh 
Border 

4160. SHRI p. S. SANGMA: Will 
the Minister of HOME AFFAIRS be 
pleased to state whether it is a fac1 
that due to involvement of BSF per· 

sonnel in smuggling and other '8ctt,'"': 
ties, the crimes like smuggling daco,," 
ty and cattle-lilting, alonl the Bangia·:. 
desh Border in the district of West 
Garo Hills and Me,belaya have .in. 
creased? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME M-" 
FAIRS (SHRI DHANIK LAL MAN-
DAL): No, Sir. 

On the contrary as a result of strin-
gent measures taken by the BordeI 
Security Force, smuggling and other 
border crimes have considerably de. 
creased during the last two yearR. 
This has curbed the activities of anti· 
social elements considerably. 

FiliDg 01 charge sh~t apiDst Shrl 
It. K. Birla and others 

4161. SHRI ARJUN SINGH BH ... · 
DORIA: Will the Minister of HOMF 
AFFAIRS be pleased to state: 

(a) whether the charge-sheet 
against Shri K. K. Birla, Shri R P. 
Goenka, Shri Jit Pal and othe,rs have 
been filed in the court after their ar· 
rest; and 

(b) if so, the reasons for the delay? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a) A 
charge-sheet against Shri Jit Paul and 
others was filed in court on 22nd Jull' 
1978. The case against Shri K. K. 
Birla, Shri R. P. Goenka and others is 
still under investigation. 

(b) The investigation of the case 
against Shri K. K. Birla, Shri R. P. 
Goenka and others involves examilla-
tion of a large number of document .• 
and witnesses. It also involved loca-
tiOn and seizure of documents from 
various sources spread alI over the 
country. The investigation of lhl' case 
is, however, at its final staies. 
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~entol -eesJ- by E.€l,L. to -,LaDd 
:Bn'elmes 'D\9paftment of West BeDpI 

Govel'lUllent 

4162. SHRI ROBIN SEN: Will the 
Minister of ENERGY be pleaseci to 
state: 

cess (a) whether huge amount Of 
remains unpaid to the land 
department of West Bengal 
ment by Eastern Coalfields 

revenue 
Govern-
Ltd.; 

(b) if so, the reasons thereof; and 

(c) whether Government will see 
that the outstanding cess is paid by 
the Eastern Coalfields Ltd., immedia-
tely? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 

to ('cl. All cesses due to Government 
of West Bengal for which assp-ssment 
notice and demand have been received 
have been plfid by Eastern Coalfields 
Ltd. 

Allotment and CbnsuDllItion of Cement 
by states 

4}(J:l. SHRI BEDABiRATA BARUA: 
Will the Minister of INDUSTRY be 
pleased to state: (a) the quantity of 
cement allotted and the quantity con-
sumed by various States each year 
for the last three years; and 

(b) in case a State fails to utilise 
the quantity of allotted any year, to 
the full extent, whether it is a prac-
tice to reduce the allotment in the 
succeeding years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
A statement is placed on the Table 
of the House. [Placed in Library 
See. No. LT-2655/78J. 

(b) No, Sir, 

EspaIuUn ·plOp-allllDe 01 ~ ••• 
*fon Lt4., PalIbat 

4164. SHRI VAYALAR RAVI: WlII 
the Minister Of INDUSTRY bp. pleased 
to state: 

(a) whether it is a fact that 
Government have given up the ex-
pansion programme of the Instru-
mentation Ltd" Palghat as envisaged 
in the project report; and 

(b) if so, the reasons for the same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) No, 
Sir, 

(b) Does not arise in view of the 
reply to (a) above. 

Posting of Officers 
416.1. SHRI KISHORE LAL: 

SHRI RAGHAVJI: 
Will the Minister of HOME AF-

FAIRS be pleased to state: 

(a) is it a fact Ihnt the period spent 
by an officer on the post of State Gov-
ernment's representative in Delhi is 
110t considered relevant for a posting 
under the Central Government; 

(b) if so. whether Central Govern-
ment have similarly examined the 
job content of all other State lind 
Central Government posts from 
which officers are taken in Central 
Government on deputation, to deter· 
mine their 'relevance': and 

(c) if no such examination has been 
conducted, the reasons for confinm~ 
this examination to only one post? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) Officers 
belonging to I. A. S. are considered 
for re-deputation to the Centre after 
they have served in their own Cadres 
on reversion for three years. How-
ever, the periOd spent by such offi-
cers in their State Liaison officeg at 
Delhi is not counted towards the 
three years limit since such poatinglt 
do not give them the tYPe of fresh 
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experience of field 
and contact with the 
State which may be 
Central Government. 

administratioll 
people in the 
of use to the 

(b) The job content of various 
POlts is considered while taking offi~ 

cera on deputation to Centre. 

(C) Does not arise. 

Screening of ChlJdnon Films 

4166. SHRI AHMED HUSSAIN'. 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: (a) the preparation made or 
is being made for the wide screening 
of Indian and International children 
films in the International Children 
years particularly in the rural and 
tribal areas and schools of these loca-
lities; and 

(b) the number of films prepared/ 
under preparation and other steps 
taken so far by Government specifical-
ly for the purpose? 

THE MINISTER OF INFORM,\. 
TION AND BROADCASTING (SHRl 
L. K. ADVANI): (a) Children's fihr 
Society. India, has drawn up a 
scheme for screening of childrp.t:l fi1m~ 

in Municipal and other School~ 
throughout the country. This scheme 
will be implemented with the co-
operation and assistance of the State 
Governments and Municipal J~thorl· 

ties concerned. The Society ha~ 
.also planned to produce and/or dub 
films in regional languages for child-
ren in rural and tribal areas. It is 
proposed to organise festival 01 
children films-Indian and Foreign-
in major citiee, particularly state 
capitals as a part of International 
children Year celebrations. In addi-
tion, suitable documentary films are 
also proposed to be screened in 
cinemas and through mobile 'JclnS in 
rural areas. 

(b) Children's Film Society has 
completed four children films and ha! 
planned to produce four more such 
1l1ms. These lIbn. will be dubbed in no· 

~' gional languages for wide acreeninl. 
Filma Division will also be producing 
documen1.ary film on Indian child-
ren for national release next year. 

Cement supply by controller of Cemeat 
Southern region 

4167. SHRI RAMACHANDRAN 
KADANNAPPALLI: Will the Mini .. 
ter 0"£ INDUSTRY be pleased to 
state: (a) wheher it is a fact that tbe 
Controller of Cement. Southern Re-
gion supplies to stockists and the ~up
ply is made by them to individuals in 
lorry loads making it hard for the 
ordinary consumers to procure at the 
control pricej 

(b) whether it is a fact that at pre-
sent the stockists sell lorry loads of 
inported cement to consumers in 
bulk: and 

(C) if so, the measures taken ~here
for? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAlT!): (a) to 
(c). The Regional Cement Control-
lers are authorised to issue release 
orders to the Cement Producers for 
sale under free sale category. Thise 
quantity is released by the Cement 
Producers to the respective stockists. 

In the case of imported cement. the 
release orders are issued by the Re-
gional Cement Controllers directly in 
favour of individual cement stockists. 
There is no requirement that stocki-
sts should supply cement to indivi-
duals only in lorry loads. 

Bogus f'-om lighters pensionen 

4169. SHRIMATI PARVATHI 
KRISHNAN: 

SHlU PHOOL CHAND 
VERMA: 

Will the Minister of HOME AF-
FAIRS be pleaSed to state: (a) whe-
ther it a a tact that according to the 
Freedom Fighters Pension Scheme 
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1972, all the pension granted to the 
1reedom fighters are provisional; 

(b) whether it is also a fact that 
·the Union Government have directed 
.the State Governments to enquire into 
. the genuineness of the freedom 
.fighters; 

·(a) Yes, Sir. 

(c) if so, whether it is a fact that 
-reany bogus freedom fighters have 
ibeen detected; 

(d) what are their numbers, State-
wise and what actions the Govern-
ment propose to take against them; 
and; 

(e) the pensions of how many 
such person:; have been st.opped and 
what are their number, State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) Yes, Sir. 

('b) Pension is sanctioned l.!ter 
varitlcation of the suffering claimed, 
through the 'State Government . 

(c) Out of 5590 suspected cases 
which have come to Govt's notice, 
pension has been cancelled in 567 
cases after .through enquiry.. 5023 
cases have been suspended pending 
further enquiry 

(d) and (e). A statement is attach-
cd. In cases where pension has been 
cancelled. the State Governments have 
been requested to initiate steps to re-
cover the ,wrongly drawn pension 
where by . applicants have mani-
pulated to obtain pension by produc-
ing falSe certificates, the State Gov-
ernments have been advised to ~onsi
der prosecuting them, in consullltic;n 
with their Legal Departments. 

Statement 

Stu/,mcll/ .ihowing the /lumber oj caJeJ ill which p'lIsioflS hbaee lIJ1/spen/ded/canrtlled (State-wisl) a.1 0/1 

3 1 -7- 1978 

B.No. Stale/Unioll Tcrritorcs 

Number of Number of 
cases in 

whirb 
pClI.iulI 
hil' be!"11 
su'p"1I,kJ 

cases in 
which 

penlion 
ha.. ueen 
cancelled 

,------_._---------_._--------
3 

I. Andhra Pradesh II~ 19 
1:'11 A 1 

2. Assam J(j'.,"!() 4 

3· Bihar 11:i 35 

4· Chandigarh 

5· Delhi i4 26 
INA (j 

6. Gujarat :1'1 4 

1:'111\ 

j. Haryana. ~I 3 
INA II 2 

• 
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3 4 

8. Himachal Pradesh II II 

INA 7 I· 

g. Jammu & Kashmir 4 
INA 

10. Karnataka 1,440 25 

II. Kerala 54 7~ 

INA 6 

12. Maharashtra 73 III 

13· Madhya Pradesh ., '9 3C' 

INA 

14· Orissa 97 I· 

INA 5 

15· Punjab 68 J.,S-
INA 28() B 

16. Pondichcrry 17 3'·· 

17· Rajasthan 6 i 
INA 

18. Tamil Nadu 1011 92' 

Ig. Uttar Pradesh 340 46-
INA a 4 

20. West Bengal 25 1 68, 

INA 3 

21. Manipur. 
INA 4 

22. Meghalaya 4 '3. 

23· Goa II 

24· Tripura 203 33 

TOTAL 5,023 56, 
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-"uenatioa. . for . backward c:Iasae. In 
recruitment to State Services 

4170. SHRI ROOP NATH SINGH 
YADAV: 

DR. RAMJI SINGH: 
Will the Minister of HOME AF-

FAIRS be pleased to refer to the 
reply given to Starred Question No. 
130 part (b) on 1-3-1978 regarding 
reservation for backward classes in 
recruitment to State services and 
state: 

(a) whether information regarding 
reservation quota has since been col-
lected; and 

(b) if so, whether a statement 
thereof will be laid on the Table of 
the House? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). As already .tated 
in reply to Starred Question 'No. 130 
answered in the Lok Sabha on 
1-3-1978 reservation in State Services 
is a matter within the competence and 
jurisdiction of the respective State 
Governments. Available information 
in this regard is however given in 
the enclosed statement. 

StatelDeDt 

Statement showing ar/ailable information regarding /JIrcentages if restrvationJor Backward Classes in 
se,."ices ullder the Stat, Governments. 

S.No. 

I. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

6. Himachal Pradesh 

7. Jammu & Kashmir 

8. Karnataka 

9. Kerala • 

10. Madhya Pradesh 

II. Maharaahtra 

State Percentage of reservation 
for Backward Classea 

25 

Nil 

26 

Propo.e to make reservation at 
5% in Class 1 & II and 10% 
in Class III & IV for back~ 
ward classes including De-
notilied and Nomadic Tribes. 

2 

10 

Rules of 1970 providing for 42% 
reservation for Backward 
Classes have been kept in 
abeyance since 1973 pursuant 
to Supreme Court decision. 
This is under further exa-
mination by the State Govt. 

10 
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(I) 

12. Manipur 

13· Meghalaya 

'4, Nagaland 

15· Orissa 

16. Punjab 

17· Rajasthan 

18. Sikkim 

Ig. Tamil Nadu 

20. Tripura 

21. Uttar Prade3h, Cla~s I, II & III 
Class IV 

22. West Bengal 

Thelts in ShaUfamar Bagb 
Delhi 

4171. SHRI HARIKESH BAHADUR: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a large 
number of theft cases have recently 
occurred in newly developing colony 
·Shalimar Bagh, Delhi; 

(b) if so, what security arrange-
ments have been made for about ~lOO 
families who have already been resid-
ing there; 

('c) whether any Police Post has 
been sanctioned for the colony; and 

(d) if so, when it is going to .start 
functioning? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d). 7 cases of thefts 
were reported from the area during 
the period from lst January 197a to. 
31st July 1977. Day and night pat-
rolling is being arranged in the area 
to prevent incidents of criJIle. No . 
Pollce :Pbst has been sanctioned for 
:this colony. 

Nil 

5 

Nil 

Nil 

5 

Nil 

Nil 

3 1 

Nil 

10 

Xii 

fmn ~ smq ~ if n~ 

4172. Ili\ ~ ~ : iflIT ~ ~ 1ft 
~ ~ FIT ~iT fit; : 

(<ro) ~ ~ ifiT ElfT'f 6 ~. 
1 978 If; ;rlf'lfrof ~ ~ "~ 'I'1f <'mIi'f 
"eN lR IR ~ mtr lfIt ij- ,,& .. { ~11;" ~ 
~ srifiTfucr iJllTm: If,\' m mrm If1n' t ; ml: . 

(v) lf~ ~. tit mr m;r ~l " ~ rom 5J~-~ ~ 6 if ~ ~.n 
~ ~ ~~ fiT ;j; lfTlI' IR ~ 
~~~W~? 

~ ~ if ~ "'" ('1' amr tmI 
~) : (iii} ;;IT ~T, mfi{ 

(v) Rm rom ~ ~ ~ 
!:IIM4ilf<ill ~ q;:m{ ~i ~ " ~ 
rnT lfirool', ~, ~. fw. ~. 
~ • srrR ~ iT1l ~ 1ft t· I «lIT iA 
~~"~~~~'(I1JT~ 
m If, \=f1T1Pr "'1ft' ~T tr'IT ~ W" 
~ ~ ¢1iiT ~ 1ft' ~ 'fT1T ~ "Q!\' ~ I Q 
lI\'T~q-TIIi)~~;f;N~W 
~ ~ sm1I' ~'qfQ ~ 
~ ft flfIt~ ~ " ~ () ~ '" I 
wm~.~~f9~~~ 

. ~ ~. f~ ~tr !mIf ~I!" m 
~ m"f ~. 1978 ~ (\" ~ PI 
'" I ~ ~ 11'~ lli414.f<ill ;l ~ 
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.oiwr iim (~~lI'IT~ '!'I'f~ 
~ lI'IT ~ '!'I'f) .ro. ~ 'I" 
~1'f Qj ii 1Il'l f,m ~ I 

P_ODS In Delhi Pollee 

4173. SHRI CHATURBHUJ: 

SHRl UGRASEN: 

Will the Minister Of HOME AF-
FAIRS be pleased to state: 

(a) whether 9 Inspectors already 
promoted on ad hoc basis in Delhi 
Police were not confirmed and 'J~Illv' 
ted as a result of introducing a .sYJtem 
()f giving or earmarking marks hr {ij 
taking part in various games duridg 
student period; (ii) commenduti')o 
certificates, (iii) integrity and honesty 
in service. etc., at the time of i.1~,er
view of the candidates in DPC for 
giving them 'F' list or promoting them 
to the rank of Inspectors; 

(b) if so, the jurh;diction for giv-
ing marks for games twice in the 51.:1'-

vice when this aspect is given due 
.consideration and weightage at the 
time of recruitment in Police 5'01 ce; 

(c) whether it is a fact that this 
.controversial system of marking in 
respect of above factors was scrapped 
jn 1967j and 

(d) if so, the reasons fOr introduc~ 
ing this controversial system when 
it was scrapped in 1967, and whether 
it is proposed to scrap this system 
and cancel the promotion list? 

THE MINISTER OF STATE ,N 
THE MINISTRy OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) and (b). Accordini to the Delhi 
Police, 19 Sub-Inspectors who had heen 
promoted as Inspectors on an ad hoc 
basis in 1977 were considered by the 
Departmental Promotion Committe~. 
lOot these SUb-Inspectors were COn-
sidered suitable tor admission to the 

promotion list. The remaiIiinl 9 who 
failed to make the grade had 10 he 
reverted to their substantiVe rank or 
Sub-Inspector. While at the time of 
rcruitment some weightage is given 
for sports activities, distinction in 
sports, after jOining the service is 
also given weightage at the time of 
promotion. 

(c) and (d). Prior to 1967, prolno-
Hons were made on the basis af writ-
ten and physical test but this system 
was scrapped following High Court 
judgment, where in it was observed 
that under the Punjab Police Rules 
there could be other method than 
holding Of a test to judge the effi-
ciency of the candidate. Certain 
norms were, therefore, evolved by the 
Delhi Police to ensure that promotiolUll 
arc fair. There is no proposal f a can-
cel the promotion list. 

Issue of passport to Shri K. K, Birla 

4174. SHRI HUKMDEO NARAIN 
YADAV: Will the Minister of HOME 
AFFAIRS be pleased to state; 

(a) whether a recommendatiol1 that 
Shri K. K. Birla be not issued pass-
port for going abroad was made to 
the Ministry of External Affairs; 

(b) if so, when and the date on 
which the passport was issued; dnd 

(c) whether C.B.I. was investigat-
ing the case in connection with sou-
venir even before the issue of the 
passport? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) and (b). Shri K K. Birla waa 
issued a passport on 7th June 1975, 
and was further issued additianal 
pasaport booklets on 4th June, 1976, 
18th April 1977 and 26th June, 1978. 

(c) No, Sir. 



, ,Attack IOD' Prime ·'MbIiIter'II.car' ·cllI 
s.taacar 

4175.SHRI ISHWAR CHAUDHRY: 
" Will the Minister of HOME AFFAIRS 

-be pleased to state: 

(a) whether a persOn tried to attack 
the car of the Prime Minister during 
his recent visit to Srinagar; 

(b) whether Government have 
made investigations into the alleged 
attack; and 

(c) if so, the findings thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
('a) No, Sir. However, a person 
jumped in front of the pilot car of 
the carcade of the Prime Minister 
when the Prime Minister was pro-
ceeding on Maulana Azad Road in 
Srinagar on 8th July, 1978. 

(b) and (c). A case has been regis-
tered against the individual ann the 
matter is under investigation. 

4176. ~~M~: ~ ~ 
~j nroq ~ ~ m;l ;lit 1m rn 
fiI;: 

(IJ) ro :a';(t~ ~ m ~ ~ 
!!iT a;m~ iAA, ~ ~ lfI'C(f '""" ~) 
IRfImT ~ ~ Ifl: ~ rn ~ll; 
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AccommodaPowil to Accorditet! 
Correspondents 

4178. SHRI L. L. KAPOOR: Will 
the Minister of INFORMA'fION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have 
provided accommodation On selective 
basis to Accordited c:o!responnence 
after tbe Janata Government took over 
the Government; 



(c) the reasons in individual case of 
providing accommodation On selective 
buis? 

THE MINISTER OF. INFORMA-
TION AND BROADCASTING (SHRI 
L.,.K. ADVANI): (a) to .(c). Govern-
ment do not provide accommodatioc 

.on a selective basis to accredited Cor-
respondeDts. There is a Screening 
Committee for allotmeElt o! 1 .• 0\ em-
ment accommodation from the press 
pooL The Committee consists Of the 
PriBCipal Infonnation Offtcer as the 
'ChairmaD snd a representative f'aCh of 
the Press Association, News Camera-
men's Association and the rnrectoratc 
of Estates as members. The Commit-
tee makes allotments to accredited 
PrelSIDeD on the basis of their dates 
of accreditation by the Press Informa-
tiOn Bureau. FOr this purpose the 
Committee maintains waiting cum-
leniority list of accredited Correspon-
dents, on the said basis of the dates 
of accreditation. Sometimes, the Com-
mittee makes out of tum allotments 
on compassionate grounds but such 
allotments require the approval of the 
Minister of Works and Housing. 

l"urcbase of Canberra Aircrafts from 
Swltzerlaad 

4179. SHRI KANWAR LAL GUPTA: 
Will the Minister of DEFENCE be 
pleaSed to state: 

(a) is it a fact that an' agreement 
was made to purchase some Canberra 
Aircrafts from Switzerland during the 
period of Emergency; 

(b) if yes, the details of the agree-
ment; . 

Cc) is it a fact that the aircraft has 
not been delivered so far; 

(d) how much payment has been 
made for them by 'Government l!nd 
when this payment was made; and 

(e) wbU. action·,has, beea taken by 
G~ment for not receivinc the air-' 
crafts 80 far? . 

THE MINISTER OF DEFENCB·I 
(SHRI JAGJIVAN RAM): (a) No, Sir. 
No such agreement was made to pur-
chase any Canberras. 

(b) to (e). Do· not arise. 
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Coal Mininl 

4182. SHRI JANARDHANA POOJ-
ARY: Will the Minister of EN1:.HGY 
be pleased to state: 

(a) whether a new strategy has been 
worked out to expedite coal r.lining; 
and 

(b) if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) Lvolutlon 
of the strategy oC coal mining is a 
continuous process. 

('b) Does not arise. 

0ris8a Sand 0DIIIPlez WM at Cbaka-
par 

4183. SHRI SARAT KAR: Will the-
Minister of ATOMIC ENERGY be-
pleased to state: 

(a) whether the construction work 
on the Orissa Sand Complex at Chatra-
pur, a project of the Indian Rare-
Earths Limited, is going on; and 

(b) if so, when this project is likely 
to be completed and what will be its 
capaCity? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) Yes, Sir. 

(b) According to the present target, 
the Project is likely to be ready for 
commissioning by June, 1981. The 
planned capacity of the pInnts is as 
under:-

Name of Plant wHI Product 

Produ('tion 
capacity 
in tonn~R 

per annum 

Mineral Sand.. Seporalio1l Plant: 

(a) Ilmenite (entir~ly for capti"e 
consumption in Synthetic 
Rutile Plant) 2,20,000 

(b) Rutile 10,000 

(c) Zircon 2,000 

(d) Sillimanite 3,000 

(e) Monazite 4,000 

S.",thttic Rutile Pla,.t : 

(a) Synthetic Rutile 94,1)50 

(b) Hitox 5,000 

4184. -n ""! ~: ;m ~ ~ 
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Wolkers Be<oming Unemployed due 10 
Mechanisation of MOrmup.o Harbour 

418;', SHRI AlVIRUT KASAR: Will 
the Minister of SHIPPNG AND 
TRANSPORT be pleased to state: 

('8) whether Government are :Jware 
that due to mechanisation of J,rormu-
gao (Goa) harbour, more than 5000 
workers are being forced to be \;nem~ 
ployed <lnd thrown to destitution; and 

(b) -,\'h<.lt StClJS Govcrnmen~ h;l\-e 
taken to rehabilitate the above ",OT-
kers Or to give them alternative em-
ployment? 

THE MINISTER OF STATE ',N 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRJ 
CHAND RAML (aJ It has tentatively 
been assessed that 1989 workers out of 
2378 workers of the Mormugao Dock 
Labour Board are likely to be re'ldered 
surplus consequent upon the commis-
sioning of Mechanical Ore Handling 
Plant in the port. 

(b) The Port Trust is considering to 
fill up about 200 posts (If Operators, 
Attendants and Khalasees in the new 
Plant by selection from among these 
workers who will be rendered surplus. 
Some pri vate concerns and public sec· 
tor undertakings including the Mine-
rals and Metals Trading Corporation 
of India Ltd .. National Mineral DE>ve-
10pment Corporation Ltd., Goa Ship-
yard Ltd_ and Bombay Doc!\: L~ bour 
Board and Government of Goa have 
been approa('hed for emp10ying the 
surplus workers. It is n1.>0 proposed 
to introduce a Voluntary Retire-ment 
Scheme to induce the surplus work-
ers to retire voluntarily. 

Ga4IU FOI1IIIIIa for Centr&! _e-
4186. SHRI HlTENDRA DESAI: Will 

the Minister of PLANNING be pleas-
ed to state: 

(a) which of the States have objected 
to the Gadgil formula for ,Cent>:aI, 
assistance; 

(b) what are their main objections; 
and 

(c) what has Gavernmept decided 
about their objections? 

THE PRIME MINISTER (SHRl 
MORARJI DESAI): (a) to (c). No 
State has objected to the Gadgil For. 
mula, which Was devised ::IY the Natio ... 
nal Development Council, a·though 
from time to time States have 5Ugg€~t
ed that they were entitled to larger 
allocations on the basis of the npplica-
tion of constituent parts of the formu~ 
lao In the meeting of the National 
Development Council held in March 
1978, Chief Ministers of Gujarat Har-
yana, Jammu and Kashmir. Madhya 
Pradesh, Rajasthan and Uttar Pradesh 
sug-gestcd that it was nOw necessary to 
revise the basis of allocatio'"l of Central 
assistance. A Committee of the NnC 
has since been set up, inter alia, to' 
revIew the working of the Gadgil For-
mUla and to recommend changes as 
may be necessary. 
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Exeess Pa7llleDt for Purchase of ShiJw 
from West Germany by MIS. Sure __ 

Overseas Private Limited 

4189. SHRI MUKHTIAR SINGH 
MALIK: 

SHRI SHYAM SUNDER . 
GUPTA: 

SHRI G. M. BANATWALLA: 

WUl the Minister of SHIPPING AND 
TRANSPORT be plea~ to state tlla 
progress made so far into the investila-
tions regarding excess payment in con-
nection with the purchase of four shi~. 
by MIs. Surendra Overseas l-'rivate 
Limited from West Germany? 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY or 
SHIPPING AND TRANSPORT t'SHRI 
CHAND RAM): Ministry of Finance 
have intimated that the investigation. 
is at final stage. 
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WrollC Stampinr 01 fibre-contents in 
Blended Fibre 

4191. SHRI D. B .. PATIL: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether many textile mills in 
Bombay follow the practice of wrong 
stamping of fibre content in blended 
fibres and thereby deceive the consu-
mers; 

(b) if so, what steps ·G:)vemment 
have taken or propose to take to stop 
this malpractice; and 

(c) whether any of such erring mill 
have been prosecuted in Courts ot 

Law? 
2366 L8-4. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY, (SHRI-
MATI ABHA MAITI): (a) No, Sir. 

('b) Does not arise. 

(c) Does not arise. 

Survey to Identify Short Gestation 
Projeet for Coal Production 

4192. SHRI NATVARLAL B. PAR· 
MAR: Will the Minister of ENERGY 
be pleased to state: 

(a) whether any survey had teen 
undertaken to identify short gestation 
projects to raise coal production; and 

(b) if so, the details thereof? 

THE MINISTER OF BNERGY 
(SHRI P. RAMACHANDRAN): (a) Elnd 
(b). The strategy of coal pl·oducholl 
involves long-term and short-term pro-
jects. UusuaUy, small open cast mines 
start yielding coal within a year c.r two 
and these are considered short-gesta-
tion projects. In all the coal companies 
surveys are being carried 0'1 to locate 
such projects so that it may be possi-
ble to meet the immediate requirefents 
of coal in the country. This is :\ con-
tinuous process. 

Import or Salt 

4193. DR. SAROJINI MAHISHI: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government propose to 
import commOn salt; 

(b) what were the circumstances 
that let Government to take this deci-
sion; and 

(c) what were the contents of the 
appeal sent by the Tuticorin SaIt 
manufacturers to the Government and 
Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). In-
formatiOn is being collected and will 
be laid On the table of the House. 
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IeJaeme to provl4e NDPlo~ to 
Gra4pa&e Youu. Jo KaiDahP 

4194. SHRI S. & amDY; Will the 
Minister of PLANNING be pleased to 
state: 

Ca) whether any scheme has been 
drawn by the Stai.e of Karnataka to 
help in providing interim employment 
to graduate youths during the current 
financial year and has been sent to 
central 'Government for its advice; and 

(b) i1 so, whether the Central Gov-
ernment propoSe to give any financial 
assistance to the State Government 
for that scheme and if so. to what 
extent? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b). In 
its annual plan proposals for 1978-79 
the Government of Karnataka had in-
cluded a scheme for offering stipendi-
ary employment to unemployed Gra-
duate and Diploma-holders. The State 
Government had sought Central assis-
tance for the scheme, The Planning 
Commission did not approve the 
scheme as it did not regard it as one 
for productiVe employment. 

PumP-llet Manufltcturlng Capacity 

4195. DR. BAPU KALDATE: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government have asses-
sed tlIe production capacity of pump· 
set manufacturing units; 

('b) whether there is shortage ot 
pump sets due to under production ot 
pump..sets; and 

(C) what steps have been taken to 
meet the grOwing demand of the agri-
culturists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): <a) The total 
installed capacity for pumps in the or. 
ganised sector is estimated to be about 
3.62.000 No, per year. 

" (b) No shortage of pump sets a-
been reported. Instead the 'existiDa 
installed capacity is not being full7 
utilised because of paucity of orderL 

(c) Units in tile organilled sector _ 
well as in the sm:illl scale sector are 
already capable of meeting the .grow-
ing demands of the agriculturists. 

POlicy regardDlDg lm'POrt of SeeoDII 
hlUld MaehtDel'J from Abroad 

4196. SHRI HALASAHEB VIKHB 
PATIL: Will the Minister of INDUS. 
TRY be pleased to state: 

(a) whether Government bave issue4 
any licenCe for import of second-band 
machinery from abroad; 

(b) if so, whether such import baa 
resulted in any setback to the indigen-
ous manufacturers; 

(C) the type of second-hand macbi-
nery being importerl and what is the 
foreign exchange involved; and 

(d) what is the Government peliey 
with regard to import of second-hand 
machinery from abroad? 

THE MINISTEJR OF STATE' IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (n) to (d).. 
Import licences are issued by the 
C.C.I. & E., Ministry of Commerce, 
who are col1ecting the requisite infor~ 
mation. This will be' placed on the 
Table of the House in due course. 
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News Item Captioned Million Tonue8 
of Steam Coal roes to Fake Ullers 

4199. SHRI PRADYUMNA SAL: 
SHRI MAHI LAL: 
SHRI JANARDHANA POOJ-

ARY: 
SHRI JYOTIRMOY SOSU: 

Will the Minister ot ENERGY be 
pleased to state: 

(a) whether his attention has been 
drawn to a news item which appeared 
in the Hindustan Time. dated the 23rd 
July, 1978 under the caption 'Millioo 
tonnes of steam coal goes to fake 
users'; 

(b) it so, the facts thereof; and 

(c) the steps taken by 'Uovernment 
in the matten . 
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THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (11) Yes, Sir. 

(b) and (e). The investigations 
made by the Coal India Ltd. revealed 
the non-existence 01 some industrial 
consumers whO were sponsored coal 
for their industries. A survey carried 
out in the State of Uttar Pradesh in 
and around Meerut during April 1978 
indicated 87 cases of non-existent units. 
SlX)nsoring authorities have teen in-
formed in this regard by the Coal 
India Ltd. A sfmilar survey conducted 
in Greater Calcutta area revealed that 
34 uni fa having coal linkages were not 
in operation. Despatches to their ac-
count have been suspended under 
advice to the State Government. 

The Central Government have also 
requested the State Governments to 
take necessary action to assess the 
genuine requirement of coal for 
various categories of consumers for 
purpose of sponsorship. 

Obscenity In WeekUes and BOoks 

4200. PROF. SAMAR GUHA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether obscene, vulgar and 
other provocative pictures are now 
appearing in larger volumes in various 
weeklies and books; 

(b) whether Government agreed to 
control display of such typeS of pic-
tures; and 

(C) if so, steps taken Or proposed in 
this regard? 

THE MINISTER OF INFORMA· 
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) to (c). It has 
been brought to the notice of '(;overn-
ment that obscene, vulgar and provoca-
tive pictures are appearing in some 
newspaper/periodicals/books. As no 
statistics are maintained, comparison 
is not possible. 

Th~ existin~ laws of the land are 
considered sufficient to deal with such 
matters. The proposed Press Council 
will also exercise its morsI authority 
over the Press on such matters. 

Manufacture of Electronic Wakhes 

4201. SHRI P. K. KODlYAN: 

SHRI NATVERLAL B. PAR· 
MAR: 

SHRI AHMED HUSSAIN: 

Will the Minister of ELECTRONICS 
be pleased to state: 

(a) whether Government have dccid. 
ed to liberally licence manu.facture 01 
electronic watches; 

(b) if so, the details thereof; 

(c) whether it is a fact that anum. 
ber of applications from small seale 
sector are pending for manufacture of 
electronic watches; 

(d) whether it is a fact that Govern-
ment has approved a project by H.M.T. 
for the same purpose; and 

(e) if so, the details thereof ~;nd 

Government's policy regarding licens-
ing i,e. whether these watches will be 
manufactured in large scaLe industry 
or smah scale industry? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI), (a) to (e). A com· 
prehensive industrial and technology 
policy On FJlectronic watches is being 
formulated by/under consideration of 
Government and a statement will be 
laid on the Table of the House as soon 
as it is finalised. 

Production of Sugarcane and Cotton in 
Punjab 

4202. SHRI BHAGAT RAM: Will the 
Minister of INDUSTRY be please1 to 
state: 

(a) the total production of sugar~ 

cane and cotton in Punjab; 
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(b) the percentaie of sUiarcane and 
cotton consumed by the mills in Pun-
jab; 

(C) whether it is 
case of Punjab as 
national average; 

very low in the 
compared to the 

(d) when the approval is being given 
to the pending proposals of Punjab 
Government to get more industrial 
licences; and 

(e) whether it was announced by 
him in a public meeting in Punjab to 
allow more industrial licences? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(KUMARI ABHA MAITI): (a) 
The total production of cattaIl in 
Punjab during 1977-78 cotton year, 
as estimated by the Cotton Advisory 
Board; is 9.60 lakhs bales of 170 kgs. 
each. The total production of sugar-
cane in punjab during 1976-77 (the 
latest year for whiCh information is 
available), as estimated by Ministry 
of Agriculture and Irrigation, is 5.91 
lakh tonnes (in terms ot gur). 

(b) and (c). The information is 
being collected and will be laid on the 
Table of the House. 

(d) and (e). It is presumed that the 
licences referred to here relate to cot-
ton textile units. If so, no proposal of 
Punjab Government is pending for 
grant of industral licence. 
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Names of PubUc Undertakings Pro-
during Scooters 

4204. SHRI JAGANNATH PRA-
DHAN: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) the names of Public Sector Un-
dertakings manufacturing scooters and 
three wheelers with their production 
capacity; 

(b) the present demand of scooters 
in the country; 

(c) the number and costs of scooter 
(model-wise' exported by Scooters 
India Limited to countries like Italy, 
U.K., Greece and USA etc.; 

(d) the total amount of foreign eX-
change earned from export of scoot-
ers during the years 1976-77 and 1977-
78; and 

(e) the totarvalue of confirmed ex-
port orders received by various scoot-
er manufacturing units for the year 
1978-79? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(KUMARI ABHA MAITI): (a) 
There is one Central Public Sector 
Undertaking manufacturing scootera 
and three-wheelers, namely, Scooters 
India Limited, Lucknow. Its installed 
capacity is 80,000 Nos. for scooters and 
30,000 Nos. for three- wheelers. 
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(b) The demand for scooters in 
111'18-79 bas been estimated at 3,25,000 
Noa. 

(c) 2028 Lambretta model scooters 
were exported by Scooters India 
Limited to various countries at pri-
ces rangbog from US $ 350 (FOB) to 
US $ 395 (FOB) per scooter. In addi-
tion 300 kits were supplied to Colum-
bia in completely knocked down con-
ditiOn at US $ 315.29 (FOB) per kit. 

(d) The total amount of foreign 
exchange earned as reported by the 
manufacturers is about Rs. 125.5 lakhs 
in 1976-77 and about Rs. 368.8 lakhs 
in 1977-78. 

(e) The total value of confirmed 
export orders as reported by the ma~ 
nufacturers are about Rs. 7.93 crares. 
Ho~-ever, exports based on subsisting 
letters of credit may go up depending 
'On further orders placed. 

Promotion of Sub-Inspecl>or in Delhi 
Police 

4205. SHRI MAHI LAL: Will the 
Minister of HOME AFFAIRS be 
pleased to state: 

(8) the total number of sub-ins-
pectors recently promoted to the p:lst 
of Inspectors in Delhi Police and the 
number out of those who belong to 
S.C./S.T. communities 

(b) whether it is a fact that such 
persons (SIs) have been promoted 
against whom cases are - pending, 
whereas the persons belonging to SCI 
ST communities have been denied 
promotion for the same charges; 

(c) If so, the number of persons in 
both the cases; and 

(d) the reasons for such discrimi-
nation against officiats belonging to 
SC/ST communities? 

THE MINISTER OF STATE IN 
THE MINJS1'RY OF HOME AFFAIRS) 
(SHRI DHANIK LAL MANDAL): (a) 
42 Sub-Inspectors of whom 4 are 
Scheduled Castes have baen promot-
ed to the rank of Inspector in the 
Delhi Police. 

(b) No, Sir. 

(c) and (d). Do not arise. 

s .... ,estlcms reo ImPl'Dvement 01 Na-
tional mghways 

4206. SHRI CHITTA BASU: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether Government of Tri-
pura has suggested certain proposals 
regarding the improvements of the 
National Highway 44, Tripura, some-
time in 1976; 

(b) if so, the details of the pro-
posalsj and 

(c) action taken thereon? 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir. 

(b) The proposals included the de-
velopment of the road as 2-1ane 
all-weather highway and improvement 
of bridges to National Highways 
standards. 

(c) National Highway No. 44 pas-
ses through Meghalaya, Assam and 
Tripura and within the available 
resources development work is being 
confined to single lane standard at 
present. Over Rs. 8 crores have been 
spent so far of which nearly Rs. 3 
crores pertain to Tripura Section, 
Government are seized of Tripura's 
requirements but actual decision de-
pends upon the availability of re-
sources, .4i 
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lIiatlooallaaUon 01 Motor Car Industry 

4207. SHRI PURNANARAYAN 
SINHA: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) whether GDvernment propose 
to nationalise the motor car manu-
.facturing industry with a view to en-
suring availability to the people of 
.at least one big and a small car at 
.reasonable price; 

(b) if so, at what point of time the 
Government may effect the take over 
~f the existing motor car making 
plants in private hands; 

(c) if not, what are the constraints 
.against the nationalisation of motor 
car making industry of India; and 

(d) whether G<lvernment contem-
plate floating an Indian Motor Car 
manufacturing Corporation if neces-
sary, with foreign technical collabo-
ration SO that reasonably priced big 
and small cars which may stand du-
rability test in countries abroad, may 
be manufactured in India? 

THE MINISTER OF STATE IN 
'THE MINISTRY OF INDUSTRY 
(SHRrMA TI ABHA MAITI) : (a) 
to (c). Various measures are in pro-
gress for the upgradation of the au-
tomotive sector as a whole. There is 
no decision to nationalise the motor 
car manufacturing industry. 

(d) Does not arise. 
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Missing children 10 New Delhi 

4209. SHRI C. R. NAHATA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the action ~aken SO far for 
tIlacin:g the JIlissing children bet-
ween 6 to 18 years of age of New 
Delhi since the 26th August, 1977; 

(b) the number of complaints re-
ceived from their parents as well as 
Members of Parliament and the ac-
tion taken thereon; 

(c) whether M.Ps. have complain-
ed in connection with the increasing 
number of missing children day by 
day on account of inefficiency of 
Delhi Police as some cases are still 
untraced and their letter has been 
acknowledged vide letter No. 33059-
C&T-AC-V, dated 13-12-1977; and 

(d) if so, the action taken in the 
matter? 

THE MTNISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
and (b). During the period from 
26-8-77 to 31-7-78 a total of 1088 com-
plaints of children between the ages 
6 and 18 reported missing from New 
Delhi were received. Out of them 921 
children haVe been traced and search 
for remaining 167 is still continuing. 
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(c) and (d). Three complaints 
have been received by the Delhi 
Police from Members of Parliament 
in this regard. One complaint relat-
ing to case FIR No. 351 dated 21-9-77 
under section 363 IPC Police Sta-
tion Mandir Marg about missing of 
one Ajit Kumar Dixit was received 
on 29-11-1977. The letter of the M.P. 
was acknowledged by the police vide 
their letter No. 33059/C&T-AC-V 
dated 13-12-77. In the above case 
wireless message giving details ot 
the boy was sent to all Superinten-
dents of Police in India. Hue and cry 
notices were circulated to all the po-
lice stations/police posts in Delhi and 
details were published in the Delhi 
Police Bulletin. Medical Superinten-
dents of all hospitals in Delhi were 
also contacted. Police parties also vi-
sited Ghaziabad and Bombay. Des-
pite best efforts there has been no 
clue of the missing boy yet. 

Supply of pOwer to Coal Mines 

4210. SHRI YAGYA DATT SHAR-
MA: Will the Minister of ENERGY 
be pleased to state: 

(a) whether pOwer cuts and labour 
trouble are at the root of the coal 
shortages in the country; 

(b) if 90, the steps taken or pro-
posed to be taken for regular supply 
of power to the coal mines and to 
settle labour disputes to boost produc-
tion of coal in the country; and 

(c) the results achieved so far? 

THE MINISTER OF ENERGY 
<SHRI P. RAMACHANDRAN): <a) 
P\1wer cuts and labour troubles are 
some of the reasons for the shortfall 
in the production of coal in the coun· 
try. 

(b) and (c). Continuous coordina-
tion is being maintained with the 
power stations authorities with a 
view to getting adequate supply of 
power for the coal mines. Steps have 
alBo been taken for the transfer of 

surplus power from Orissa to Bihar 
to imprOVe the availability of power 
to the collieries. Constant dialogue is 
maintained with the Union leaders to 
settle the workers' grievances. As a 
result of the steps taken the produc-
tion of coal has started improving 
from July, 1978. 
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Full-Fledged T.V. station at Ahmeda-
bad 

4212. PROF. p. S. MAVALAN-
KAR: 

SHRI HITENDRA DESAI: 

SHRI F. p. GAEKWAD: 

Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state: 

(a) whether Government are aware 
that Ahmedabad is one of the first 
ten major cities of the country where 
a full·fledged Television Station is 
not yet set up by Government even 
though such TV- stations have already-
been sanctioned and started by Gov-
ernment in several smaller cities in 
India; 
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(b) if so, reasons therefor; 

(c) whether Government are aware 
of the acute feelings and demand by 
the people of Gujarat for the setting 
up of a TV station in Ahmedabad; 

(d) if so, when and how are G<lv-
ernment proposing to respond to the 
said demand; and 

(e) if not, why note? 

TH:E MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (8) and (b). A 
full-fledged TV Centre could not be 
set up at Ahmedabad so far owing 
to severe constraints on resources. 
However the Television Transmitter 
at Pij near Nadiad in Gujarat State, 
set up earlier as part of SITE prog-
ramme, has been continued even after 
the end of SITE programme. 

(c) Yes, Sir. 

(d) A proposal for setting up a 
full-fledged TV Centre at Ahmeda-
bad has been included in Doordar-
shan's draft Rolling Plan (1978--83) 

(e) Does not arise. 

Manu.facturers of ExplosIves 

4213. PROF. R. K. AMIN: Will 
the Minister of INDUSTRY be pleas-
ed to state: 

(a) what is the demand and sup-
ply position at present of explosives 
and who are the manufacturers of 
the same; and 

(b) what steps are being taken to 
encourage manufacture by parties to 
whom industrial licences have been 
issued and thereby attain self-suffi-
ciency? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
The demand for all types of industrial 
explosives during the year 1978-79 is 

estimated to be about 80,000' tonnes~ 
The indigenous production is estimat-
ed to be of the order of 55,000 ton-
nes during the year 1978-79. At. 
present there are 3 manufacturing 
units viz. (i) MIs. Indian Explosives-
Ltd., Gomia (Bihar); (ii) MIs. IOL. 
Chemicals Ltd., Rourkela and Hyde-
rabad; and (iii) MIs. Indo-Burma 
Petroleum Co., Korba. 

(b) Reviews have been taken to 
advance the commissioning schedule 
of the Coal IndialOrdnance Factories' 
project at Bhandara and MIs. Chow-
gule's project in Karnataka. The In-
do-Burma Petroleum Co. who had 
commissioned their plant only a few 
months ago, haVe been encouraged 
now to prodUCe at the rate of 500 
tonnes per month, so that there could 
be an additional availability of 2500 
tonnes in 1978-79. The Rajasthan 
State Industrial and Mineral Cor-
poration Ltd., Dholpur, have recently 
concluded a technical collaboration 
agreement with IDL Chemicals and 
are expected to be in production by 
1981. The projects of Mis. Naren-
dra Explosives at Dehra Dun and of 
MIs. Haichem Ltd., in Hyderabad are 
also expected to be in production by 
1000. The implementation of all these· 
projects is constantly under review. 
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Deaths due to road accidents in Deihl 

4215. SHRI SHANKER SINHJI 
VAGHELA: 

SHRI RAJENDRA KUMAR 
SHARMA: 

SHRI DHIRENDRA NATH 
BASU: 

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) the total number of persons 
died in road accidents in Delhi dur-
ing the last three years, year-wise 
up to the 31st July, 1978; 

(b) whether any compensation is 
paid to the family members of those 
who die in road accidents; 

(c) if so, the particulars thereof; 
and 

(d) if not, the reasons and the 
proposal" of the Government in this 
regard? 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) The information 
required is given below: 

Period 

(ii) 1-8-7(, to 31-7-ji 

(iii) 1-8-77 to 31-7-jB 

Numl:er 
of 

persuns 
who dit>d 
in re·ad 

accidents 
in Drlhi 

(b) and (d). Compensation to vic-
tims of road accidents Or their heirs 
is awarded by the Motor Accidents 
Claims Tribunal under Section 110B 
of the Motor Vehicles Act, 1939, on ap-
plication for such compensation being 
filed, within six month!') of the acci-
dent, by the persons concerned. So 
far lIB accidents involving DTC vehi-
cles are concerned, ex-gratia amounts 
upto Rs. 500 in each case is offered 
to the victims of accidents or their 
families in deserving cases only, 
pending award of the Tribunal or 
settlement of the claim out of court, 
as the case may be. 

Supply of electricity to Pitampura 
residentiai scheme in Delhi 

4216. SHRI DALPAT SINGH PA-
RASTE: Will the Minister of ENER-
GY be pleased to state: 

(a) when the Delhi Development 
Authority deposited funds with the 
Delhi Electric Supply Undertaking 
for providing electricity (domestic as 
well as street lighting) in the Pitam-
pura Residential Scheme; 
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(b) the steps since then taken by 
the DESU in this regard; and 

(c) when the street lighting facili-
ty and domestic light connections are 
likely to be provided in Pitampura 
Residential Scheme, a colony deve-
loped by D.D.A.? 

S. No. Name of Scheme 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 

The details of the payments made 
by Delhi Development Authority to 
Delhi Electric Supply Undertaking 
fOr electrification of the Pitampura 
Residential Scheme are as under:-

Amount paid Date ofpaymnt 
by D.D.A. 

Rs. 

I. L l)'ing of tl'Unk service. and installation of S/Statiull 22-9-76 

15-7-76 

15-'-76 

21-5-76 

2. Electrification of Pitampura residential pocket C&G 

3. Electrification of Pitampura (H-5), Pocket 'U' Utlri 1,32 ,020 

4. Electrificatiun of pocket 'D' Pitampura 
residential scheme. 

5. Electrification of pocket 'H' Poorvi 

(b) Delhi Electric Supply Under-
taking have informed that the phy-
sical possession of land for 10 sub-
stations, out of a total of 13 sub-
stations, was handed over by D.D.A. 
te Delhi Electric Supply Undertak-
ing in December, 1977. The work 
orders in respect of the schemes men-
tioned at S. No.1 to 4 above have al-
ready been released for execution. 
Work order in respect of scheme 
mentioned at S. No. 5 above has not 
been released for execution so far, as 
the balance payment of Rs. 32,180 is 
still required to be made by Delhi 
Development Authority. The work 
order for the same would be re-
leased after the balance payment is 
received by Delhi E1ectric Supply 
Undertaking from Delhi Development 
Authority. 

(C) Delhi Electric Supply Undertak-
ing have informed that the electrifi-
cation work has been started and it 
would be possible to provide street 
lighting and domestic connections to 
individuals in about a year's time 

progressively. However, the entire 
work of electrification may take 
about two years of completion. 

Tribals rendered homeless In Aruna-
cbal Pradesb 

4217. SHRI BAKIN PERTIN: 

SHRI p. A. SANGMA: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

('11.) whether Government's atten-
tion has been drawn to the news item 
published in the "The Times of India" 
dated the 19th July, 1978 that hun-
dreds of tribals were rendered home-
less and deprived of their means of 
livelihood when the Arunachal Pra-
desh Government began demolishing 
huts and shops at the permanent 
Capital; 

(b) whether Govemment had 
brought in police reinforcement in-
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eluding CRPF personnel from Assam 
to maintain law and order during the 
demolition operation; 

(c) whether Government had issu· 
ed a permit to Shri Makbul Pertin 
to run the shop and again had remov-
ed goods worth about Rs. 80,000 from 
his shQPi 

(d) whether aU the shopkeepers 
whose shops were so demolished had 
been promised permanent house sites 
by Government before elections; and 

(e) if so, the details thereof; and 
Union Government's reaction there-
to? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
and (b). Yes, Sir. The Government's 
attention has been drawn to the news 
item. The Arunachal Pradesh Admi-
nistration has informed that 229 fa· 
milies, who had unauthorisedly made 
encroachments in the permanent Ca-
pital, vacated the encroachments on 
being served notices for vacation. Un-
authorised temporary thatched huts 
built by them were demolished after 
they had moved out. Two Companies 
of the CRP were requisitioned from 
Assam to deal with the law and or-
der problem arising out of the inci-
dents which occurred on the 10th and 
12th July due to dispute between two 
tribal groups. These Companies were 
not brought for the eviction of en-
croachers. 

(c) According to the report receiv-
ed from the U. T. Government, Shri 
Makbul Pertin was issued a tempor-
ary permit on the 7th January, 1978 
which was valid for only three 
months i.e., upto 7th April, 1978. 

(d) No, Sir. 

(e) Does not arise. 

Report of National Pollce COmmlIsion 

4218. SHRI SURENDRA BIKRAM: 
PROF. P. G. MAVALAN-

KAR: 
Will the Minister of HOME AF-

FAIRS be pleased to state: 

(a) when Government expects to 
get the National Police Commission 
Report which is presently being made 
by the Commission; 

(b) whether this Commission is 
also considering the increase of cons-
tables and other lower ranks in the 
Police Department all over the coun-
try; and 

(c) how much expenditure is likely 
to be incurred by the Commission in 
submitting the final report? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
First report is expected in the next 
few months and final report is ex-
pected during 1979; 

(b) The National Police Commis-
sion is examining workload at vari-
ous levels in the Police hierarchy. Its 
recommendati<lns are therefore ex-
pected to indicate whether increase 
in the strength of Constabulary and 
other levels is called for. 

(C) An expenditure of Rs. 5.75 
lakhs has been incurred by the Com-
mission from the time of its incep-
tion Le., from 15-11-1977 to 31st July, 
1978. Anticipation about the final 
expenditure is not possible at pre-
sent. 

Application forms for U.p.S.C. Exa-
minations 

4219. SHRI N. SREEKANTAN 
NAIR: 

SHRI VAYALAR RAVI: 

Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether it is a fact that the 
application forms for All India com-
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petitive examinations are being de· 
layed by the Union Public Service 
Commission; 

(b) whether Government received 
complaints from many applicants 
from Southern states; and 

(c) if 3D, the steps taken to pre-
vent such delay and enable the appli-
cants to get the forms in time? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D. PATIL): (a) 
Cafe is always taken by the office of 
the Union Public Service Commission 
to despatch blank application forms 
for All India Competitive Examina-
tions within 48 hours of receipt of 
request, This year, due to statl agi-
tation in March and May, 1978 there 
was some departure from this norm 
in the matter of the Engineering Ser-
vices Examin3tion, 1918 and the lAS 
and Allied Services E'xamination, 
1978. 

(b) Union Public Service Commis-
sion received some complaints of 
non-receipt/delayed receipt of blank 
forms from various parts of the cOUn-
try. 

(c) In cases of individual comp_ 
laints, reqUisite forms were imme-
diately despatched by the Union PUb-
lic service Commission. In order to 
ensure that no candidate is denied 
admission to the Examination on ac-
count of delayed supply of forms, the 
closing dates for these two Examina-
tions were extended as under:-

LA.S. and Allied Service Exami-
nation:-From 19-6-1978 to 3-7-78. 

Engineering Service Examination 
from 29-,5-1978 to 12-6-1978. 

In addition to this, care has been 
taken to ensure that no candidate 
who had asked far a blank applica-
tion furm well in time, is denied. ad-
mission to the Examination. 

Black Marketing In Coal 

4220. SHRI SAUGATA ROY: 

SHRI JYOTIRMOY BOSU: 

SHRI DHIRENDRA NATH 
BASU: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether he has been reports 
that the State Governments are un-
wittingly sponsoring black marketeers 
in coalj and 

(b) if so, steps taken 1Jy Gover n-
ment to stop the black marketing? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
As a result of the ~ recent survey car-
ried out by Coal India Ltd. in SOme 
of the cities, it is learnt that a num-
ber of parties sponsored for alloca-
tion of coal, do not, in fuct, exist. 

(b) State Governments have been 
requested to assess accurately the re-
quirements of coal for variQus cate-
gories of consumers and sponsor only 
such requirements. 

Criteria for the selection of staff ar-
tists for ·foreign assignments 

4221. SHRI K. MALLANNA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to 
state the criteria followed by Gov-
ernment regarding the selection of 
personnel (staff-artists) attending se-
minars, work-shops and short-term 
training courses abroad? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): Persons arc .~elect

ed On the basis of the subject of 
study/seminar/training courSe etc., 
keeping in view the suitability apti-
tude and experience of the staff 
including conditions 'Of eligibility as 
prescribed by the sponsors. as also 
the seniority and the length of SeT-
vice. 



123 WTitten AnSWeTS AUGUST 16, 1978 Written An.noeTB 124 

Standard Stal!lD, Pattern In Dlstrict 
IndU5lrlal Centres 

4222. SHRI K. MAYATHEVAR: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) the precise part played by the 
Industrial Centres in the promotion, 
development and successful working 
of small scale industries; 

(b) the standard staffig pattern of 
a Centre indicating the precise quali-
fications possessed by staff to make the 
function of the Centre meaningful; 
and 

(c) the checks and balances and in-
centives envisaged to ensure that the 
Centres do not become sterile bureau-
cratic appendages? 

THE MINISTER OF STAn: IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITIl: (a) 
A statement is attached, 

of (b) The organisation structurp 
the District Industries Centres as 
suggested to the State Governments 
comprises one General Manager and 
seven functional Managers in the fol-
lowing 7 disciplines: 

1. Economic Investigation 
2. Machinery and Equipment 
3. Research, Extension and Train-

ing. 
4. Raw Materials 
5. Credit 
6. Marketing; and 
7. KVle/RAP/RIP 

The qualifications prescribed for 
the General Manager is that he 
should preferably be of the rank of 
a Joint Director of Industries in the 
State or alternatively a Senior De-
puty Director of Industries drawing 
not less than Rs. 800 (basic) in the 
State. The State Governments have 
been advised to ensure that only 
persons of proven ability and adequate 

experience with qualities of leader-
ship, organisational ability and exe .. 
cutive capability are selected. The 
Functional Managers should be of the 
rank of Deputy Directors Or Senior 
Assistant Director of Industries having 
adequate qualifications and experi~ 

ence of the fUnctional disciplines 
which they are required to under-
take. 

(c) It has been envisaged to moni-
tor the progress of the functioning of 
each District Industries Centre first 
at the district level itself through the 
District Advisory Committee, to be 
further reviewed by the State level 
Coordination Committee of which the 
Chairman will be the Chief Minister/ 
Minister for Industries of the concern_ 
ed State. The progress of DICs in 
States will thereafter be reviewed at 
the Regional Coordination Committee 
level and, finally, by the Central Co-
ordination Committee, which is head-
ed by the Minister of Industry. This 
scheme has been devised to ensure 
that the Centres really proVe to be 
a useful instruments in the balanced 
and proper development of industries 
in the rural areas. 

Statement 

(a) The Industrial Policy announc-
ed in Parliament on 23~12-1977 em-
phasised the need for vigorous deve-
lopment of Cottage and Small Scale 
Industries, widely dispersed in rural 
areas and small towns. Industry had 
so far clustered round metropOlitan 
cities and other large towns, contri-
buting to haphazard growth of towns 
and had created regional imbalances. 
So much so that more than 60 per 
cent small scale units in the country 
are accounted for by 50 urban cen-
tres including the four metropolitan 
areas of Delhi, BOIIlbay, Calcutta and 
Madras. It is to correct these imba-
lances that the new policy envisages 
setting up of District Industries Cen-
tres in each District in the country 
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to act 8S a single administrative au-
thority to give all clearances and pro-
vide a1], promotional suPPOrt and gui-
dance both to existing as well as 
prospective entrepreneurs. The Dis-
trict Industries Centres are authoris-
ed to accord the neces98ry clear .. 
anCes to the entrepreneur under one 
roof. The functions of the District 
Indu.stries CentTes include economic 
investigation of the district's poten-
tial for development including its raw 
material and other resources, prepa-
ration ()f feasibility reports for suit-
able projects, assistance in procuring 
raw materials, machinery and equip-
ment and credit arrangements with 
financial institutions and banks. The 
centres will also assist the entrepre-
neurs in the marketing of their pro_ 
ducts by giving them market informa-
tion, guidance, identifying marketing 
outlets and identify programmes for 
research, extention and entrepreneu-
rial training. One of the major acti-
vities of the District Industries Cen-
tres will be to promote rural and 
cottage industries by closely liaising 
with the Khadi and Villages Indus .. 
tries Commission, Handicrafts, and 
Hadlooms Directorates and the rural 
development Blocks. 

Each District Industries Centre is 
headed by a General Manager 
Seven Functional Managers in 
following disciplines:-

1. Economic Investigation 

2 Machinery and Equipment 

and 
the 

3 Research, Extension and Train-
ing 

4. Raw Materials 

5. Credit 

6. Marketing 

7. KVI, RIP and RAP 

The programme is a CentrallY 
sponsored scheme implemented by the 
State GovernmentslUT. Administra-
iions through their Industries Depart-
ments. Central financial assistance at 

a rate of fts. 5.00 lakhs nOn recur-
ring and 73 per <;ent 01 the' recur-
ring expenditure limited to Rs. 3.75 
lskhs per Diltrict Industries Centre 
will be available. 

Enlisting Government employees lOr 
JIiIembenhip of Cultural Organisation" 

4223. SHRI G. M. BANATWALLA: 
Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) whether Government have re ... 
ceived reports that some para-milita-
ry organisation, in the name of Cul-
tural Organisations, have become very 
active recently and are engaged in 
enlisting a large n umber of Govern-
ment employees as members; and 

(b) if so, the detaiJs thereof and 
what steps Government propose to 
take in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
Government arp not aware of any 
such activity of any para-military 
organisation functioning as Cultural 
Organisation. 

(b) Does not arise. 

Agreement between K,S.E.D.C. and 
Control Baney of France fOr manufac-
ture of ElectronJcs process control ln~ 

trumentation and systems 

4224. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government have ap-
proved a collaboration agreement bet-
ween Kerala state Electronics Develop-
ment Corporation and Control Bailey 
of France for manufacturing sophisti-
cated electronics process control instru-
mentation and systems; and 

(b;- if so, the details of the agr~ 
ment? 
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THE MINISTER OF STATE IN 
'THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
.and (b). Government have approved, in 

. .June, 1978 a proposal of Mis. Kerala 
State Electronics Development Corpo-
ration to cOllaborate with MIs. Control 
Bailey of France tor the manufacture 
at electronics instrumentation system. 
This is purely a technical collaboration 
agreement tor a period of 5 years with 
no foreign equity. 

Import of Dies by MIS. Hlnduslan 
Motors for manufacture of Ambassador 

Car 

4225. SHRI NIHAR LASKAR: 

SHRI K. MALLANNA: 

SHRI P. VENKATASUB-
BAIAH: 

Will the Minister of INDUS'DRY be 
pleased to state: 

(a) whether permISSIon has been 
granted to Mis. Hindustan Motors to 
import dies to make a new type of bodY 
of Am bassador car~ 

(b) whether there would be any im-
provement in the engine of the car 
also; 

(c> whether the price of the same 
cars with only new look without any 
improvement in the engine will be 
raised; 

(d) if '>0, whether Government pro-
pose to direct Mis. Hindustan Motors 
not to increase the price of the car 
with new look, without any improve-
ment in the engine; and 

(e) if the reply to (d) above is in 
negative, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (aJ 
to (e). Hindustan Motors are negotiat-
ing for import of dies, drawIngs and 
designs for upgradIng the body and 

·engine of the cars being manufactured 

by them, Their pl'opOsals have been 
recE:'ived on 31st July, 1978 and will be-
duly processed taking into account va ... 
rious criteria including those relating 
to improvement in reliability, perform ... 
ance, passenger comfort, etc, at econo-
mical cost. 

Plutonium Siocy 

4226. SHRI TARUN GOGOI,,. 

SHRI K. MALLANNA: 

Will the Minister of ATOMIC 
ENERGY he pleased to st9.l.:e: 

(a) the Quantity of plutonium Gov-
ernment currently pOssess in its stores; 

(b) what Government propose to do 
with this plutonium; 

(C) whether Government have any 
proposal to start any other reprocess-
ing plant near Madras in the near 
future; and 

(d) if 50, the details thereof? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b). It is 
regretted that it \\-Quld not be in "the 
public interest to disclose the current 
stock of plutonium. The only use of 
plutonium at present is in the Power 
Station but it can be utilised for other 
purposes including explosion device. 
But as the House is aware we plan to 
utilise it for peaceful purposes only. 

(C) Yes, Sir. 
a Reprocessing 
near Madras. 

It is proposed to set up 
Plant at Kalpakkam 

(d) Details in this regard are being 
worked out 

Implementation of v$1'lous Plan 
PrOject 

4227. SHRI A. BALA PAJANOR: 
wm she Minister of PLANNING be 
pleased to state: 

(a) a specific description of the ma-
chinery and modality for monitoring 
the Implementation of the various Plan 
projects; 
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(b)1 the steps taken to ensure that 
there are no time wasting duplication 
of efforts between Planning Commission 
ar,d other Ministries; and 

(c) at least three instances where 
com.OUTrent' monitoring has identified 
bottlenecks in time for early removal? 

THE PRIME MINISTER (SHRI 
MORARJI DESfAI): (a) The system of 
monitoring and implementation bas 
been outlined in the Draft Fifth Five 
Year Plan and the Draft Five Year 
Plan 1978-83 documents. As the res--
ponsibility for execution of plan pro~ 

jects lies with the Central Ministries 
and State Governments, the basic mO-
nitoring machinery is to be set up by 
them. They are to establish monitor. 
ing cells, collect progress information 
from projects, analyse this information 
and hold periodical review meetings 
where shorttalls and bottlenecks can 
be identified and decisions taken to 
improve performance. 

f:tJ) The Planning Commission's mo~ 
ni(oring role is to watch the progress 
of the plan as a whole, to check the 
tulfUment of the J:'lain plan targets and 
to advise Ministries and states on jm~ 
pending imbalances and deviations and 
suggest corrective action. 

To enable the Commission to fu1m 
these tasks, the Monitoring and Infor~ 

mation Division collects and analyses 
the progress and performance data sup-
plied by the Ministries in key sectors 
Dr the economy. No duplication of 
effort is involved. 

(C) There have been a Humber of 
instances where concurrent monitoring 
by the Commission of selected projects 
has helped in identification of short-
comings and taking remedial action. 
Three examples are given below:-

(i) A major source of delay in 
commissioning the Kudremukh 
Iron Ore Project was observed 
to be the slippages in the cons-
truction of the Chakra Power 
project by the Mysore Power 

2366 L&-S 

Corporation Ltd. of the Kama~ 
taka State. This was consi-
dered jointly by the Ministry 
of Steel and Mines and the 
Planning CommisSion, with the 
project authorities. Alterna-
tiVe sources of power supply 
were then examined by the 
Department of Power, and it 
was agreed that the construc-
tion of the inter-State trans-
mission links between Andh:-8 
Pradesh and Kamataka should 
be expedited and action was 
initiated accordingly. 

(ii) It was observed "during the 
course of meetings reviewing 
the progress of the Meghata-
burn Iron Ore Project that the 
delay in the construction ot the 
railway siding was likely to 
hold up commissioning ot the 
project. At a joint meeting 
between the Railways, Depart-
ment of Steel and Planning 
Commission, the problems 
causing this delay were eX-
amined and resolved. 

(iii) It was noted durini discussions 
with the Department ot Mines, 
D.G.T.D. and Planning Com-
mission last year that taking a 
realistic view of the power 
availability in the forthcoming 
year, there was likely to be- a 
gap between the domestic de-
mand and production of alu-
minium, although in the previ~ 
ous year, we had exported. alu~ 
minium. As a result, timely 
action was taken to impOrt 
aluminium and avoid shortages 
of thi!) key material. 

A11'eM Un_lIdInc willi tonne. 
Cboeyal ~ Sllddm 

4228. SHRI K. B. CHETI1RJ: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that the Cen .. 
tral Government has come to an under-
standing with the fonner Chocyai of 
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Sikkim durin& his recent visit to Delhi; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a; 
and (b). In his recent visit to Delhi. 
the former Chogyal had talks with the 
Prime Minister during which he clear-
ed seme of the misunderstandings in 
regard to his position and placed b~ 
fore the Prime Minister his personal 
problems relating to the illness of his 
dllughter and education of his children 
abroad. 

Representation from Indian Chamber 
of Commerce reo increase in coal price 

4cn SHRI D, D. DESAI: Will the 
Minister of ENERGY be plf'[lSC'd 10 
state: 

(a) whether the Indian Chamber of 
Commerce has represented to Govern .. 
ment that any increase in coal prices 
is unjustified; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF ENERGY (SHRI 
P. RAMACHANDRAN): (a) No repre~ 
s('ntrtHon has bl~en received from the 
Innian Chambers of Commerce but a 
re9rcsentation against increase in coal 
price has been received from Bharat 
Cham bel' of Commerce. 

(b) The Government has not so far 
increased the price of coal. If and when 
it is decided to do so the impact ot 
such an increase on the consuming: 
sectors would be taken into considera-
ti(n. 

Working capital crisis in sick textile 
units controlled by N.T.C. 

4,'30. SHRI S. G. M1.!RUGAIYAN, 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact that lack of 
adequate working capital bas created a 

critical situation for a large number of 
sick textile units controlled by National 
Texti:e Corporation; 

(b) if 50, whether it is a fact that 1he 
commercial banks have not disbursed 
a ma.ior part of the credit sanctioned to 
the N.T.C. mills; end 

(c) if so, what are the facts thereof 
and "teps being taken to advance suffi-
cient capital to the N.T.C. mills? 

THE MINISTER OF STATE li" 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MALT!): (a, 
No, Sir, 

(lJ; Does not arise. 

(c) Does not arise. 

Crisis in Pottery Industry 

42:n. SHRI DHARMA VIR VA-
SISHT: Will the Minister of INDUS-
TRY be please r

] to state: 

(a) whether it is a fact thnt potter.v 
industry is ip crisis; and 

(b) if SQ, thE: nnture of crisi~ am! 
steps tnkell in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHR1~iATI ABHA ~lAIT!): (oj 
Government h,we not rcceivt'd any rc-
port~ about th~ crisis in the pottery in-
dus1ry. There have been some com-
plaints of coal shortage, which has 
aflccfeo other industries also. 

(lJ) Does riot arise. 

Expenditure on Sanjay Gandhi's visits 
to States durjng Emergency 

4":l2. SHRI Y KISHORE CHANDRA 
S. DEO: Will the Minister of HOME 
AFFAIRS be pleased to state; 

(a) whether large amount of money 
was spent by the Governments or 
various States and others to entertain 
Sanjay Gandhi during emergency. 
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(b) if so, which are the States wheI'f' 
such expenditure was incurred and tho 
amounts which were spent for the 
same; and 

(c) whether the CIB had sent any 
special instructions to the State 
Governments regarding security 
arrangements that were to be made by 
the State Governments during Sanjay 
Gandhi's visit to the States; if so, the 
details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) : 
(8) and (b). A statement showing ·the 
expenditure incurred and the arraIlge-
ments made for the tours and meetiRgs 
of Shri Sanjay Gandhi by the various 
State Governments is laid ah the 
Table of the House. (Placed in 
Library. See No. LT-2656/78j. 

(c) The Intelligence Bureau had 
issued some general instructions re-
garding security arrangements Oind 
othC'r precautionary measures that 
were to be taken by the State Govern-
ments during Shri Sanjay Gandhi's 
visits to the States. 

Setting up of Mini Cement Plants 

42;13. SHRI S R. DAMANI: Will the 
Minister of INDUSTRY be pleased to 
refer to the reply given to Starred 
Question :-.Jo. 713 on 12th April, 1978 
regarding production and utilisation 
of installed capacity of cement plants 
and state: 

(3) the progress made to set up mini 
cement plants: 

(b) the names of parties who have 
submitted proposals and their details 
jnc1:Jdi~g location, capacity etc.; 

i(,) what special assistance or con~ 

(.'es.!>ions Government have agreed to 
give th~m; and 

(d) by what time they will be able 
to go into commercial production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSRY <SHRI-
MATI ABHA MAITI): (a; A State-
ment showing applications for mini 
cement plants registered with DGTD 
or granted Letters of Intent as on 31st 
July, 1978 i5 placed on the Table of 
the House (Statement No.1). [Placed 
in Library. See No. LT-2657/78). 

(b) A statement showing details 0 f 
applications for mini cement plants 
which are pending consideration for 
registration/letters Of intents as on 
31-7-1978 is placed on the Table of 
the House (statement No .. 2). [Placed 
in Library. See No. LT~?658/78l 

(c) 'Two'Working Groups have been 
constituted 'by the Government in con-
nection with the establishment of mini 
cement plants to recommend respec~ 

tively fiscal incentives and choice of 
technology. The Working Groups have 
submitted their reports which :uc 
under consideration or the GoverJl .. 
ment. 

(d) The average tUne lor the setting 
up of a mini cement plants would bc.~ 

about two to three years, depending 
upon the size of the plant and tha 
extent of infrastructural facilities 
locally available. 

Numbel' of employees in Armed Forl.e 
Headquarter~ 

4234. SHRI DAYA RAM SHAKYA: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) total number 
working in Armed 
quarters; 

of employeos 
Forces Head· 

(b) number of Hindi Sections ali I 
their employees and number of Hlndj 
Officers working therein; 

«) whether it is not a fact that in 
several branches of Armed For-;:ef 
Headquarters which are equivalent in 
strength to various civil Ministries 
there is not even one Hindi Officer or 
even one Jr. Translator or a Typist; 
and 
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Cd) with this sPeed how many des-
cades the Annea Forces Headquarters 
will take to switch on to Hindi? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) 8555 
civilian employees are working in the 
three Headquarters of the Anned 
Forces viz. Anny Headquarters, 
Naval Headquarters and Air Head. 
quarters. 

Organisation 

Army H Qrt 
NavalH Qrs 
Air H Qrt 

.Includes III Transnlaiion Officer •. 

(b) and Cc). There are 3 Hindi 
Sections, one attached to each Of the 
Service Headquarters catering centr-
ally to the requirements of the varioua 
branches. The total number of posts 
of Hindi Officers and staff in each 
Headquarter and also their breek-up 
into Gazetted and non-Gazetted cate-
gories are shown below:-

Total No Gazetted/ 
of polts Commision-

ed 

Non-
Gazetted/ 
Non-

CommilSioned 

88 

5 
4 

liZ 

•• iDcludes 47 Tranllabra, 1 Hindi Typilt lind 13 clerk. employed, illln illiG, on Hindi Typo' 
inK job. 

Further details of the posts may be NAVAL HEADQUARTERS 
seen in the enclosed statement. 

Cd) No specific time limit can be 
given at this stage. 

Statemeat 

Statlmenl showing tM details of Hindi Sec/ions 
and /losts sanctioned for Hindi Sec/iurlS in tlu 
Three Headquarters 

ARMY HEADQUARTERS 
Number of Hindi Secitions Onc 
Name(s) of the Hindi St-c- GS Bran(;hl 

tions MT-17 . 

De/ails of/losts sanctiomd 

Joint Director . . 
Chid Translation Officer. 
Translation Officrrs 
Senior Tran.Iatior . 
Junior Translatior . 
Subedar Translator . 
Hindi Stenographer Grade 

'D' 
Hindi Typist 

TOTAL 

NUrllbcrof 
posts 

I 
I 

3 
9 
II 
1 

20 _-____________ ,_'0_ 

Number of Hindi Sections One 

Name(s) of the Hindi Sec-
tion(s) 

Dllails of posts sanctioned 

Assistant Director/ Staff 
Officer (Hindi) L,CDR 
(JED)/LT(J:D) 

Translation Offic .. r 

Technical Superintendent. 

Senior Translators 

Junior Translators 

Clerks (Hindi-cum-Engli.h) 

Tracer . 

Stenographer Grad(' 'D' 
(Hindi-cum-Englj~h) 

TOTAL 

Direcorall" 
of Naval 
Education. 

.Number of 
posts 

5 

II 

5 
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AIR HEADQUAR1ERS 

Number Hindi Sections 

Name(s) ofthe Hindi Sec· 
tion(I}. 

[HIGils of posts SGnctio",d 

Chief Translation Officer • 

Squadron uader 

Translation QSic~rs • 

Aubtant Civilian Staff 
OJIicer (Translation) 

Senior Translator • 

Junior Translator 

SteDographer Grade 'D' 

Junior ProofReader 

Clerks • 

TOTAL 

One 

Air Force 
Directorate 

Education 

Numb,,, of 
posts 

4-
6 

8 

WOOd based iDdustrIal complex iD 
ADdam .... 

4235. SHRI K. RAMAMURTHY: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether there is a proposal to 
settle a WOOd based industrial com-
plex in Andamans at a cost of Rs. 5 
crores; and 

(b) if so, the salient features of the 
scheme including the employment op-
portunities that would be created? 

TH.1E MINISTER: OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-. 
MATI ABHA MAlTI): (a) Yes, Sir. 

(b) The complex is proposed to be 
set up at Hutbay. Little Andamans, in 
the joint sector. It will consist of a 
plywood factory, a saw mill. a particle 
board factory, etc. The establishment 
of the complex is likely to ,enerate 
employment for about 1500 persons. 

LeJOIdq after 01 CompaJd~ by 
DIstrIct lDdutrlal Ceaires 

4236. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether Government have 
authorised the District Industrial Cen-
tres to look after the companies re-
gistered under the Campanie. Act, In 
the industria!ly backward areas; and 

(b) if so, the details re,ardin, the 
companies which have ,ot their rei1S-
tration made in different districts? 

THE MINISTER OF STA"rE IN THE 
MINISTRY OF INDUSTRY (SHRI. 
MATI ABHA MAITI): (a) No, Sir. 

(b) Does not arlse. 

Cracked sarface 01 Natlaaal Blpwa,. 
No. 17 

4237. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to 
state: 

(a> whether the badly cracked sur-
face of the National Hi,hway No. 17 
in Ratnariri District, Maharashtra 
State needs to be strenrthened and 
replaced by flexible asphalt surface as 
the same is causin, a lot of incon· 
venience to the travelling public; 

(b) whether the State Government 
of Maharashtra has sent any proposal 
to Government in the matter; 

(C) if so, the broad details thereof; 
and 

(d> whether the necessary funds tor 
the same would be sanctioned during 
the current year? 

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). The proposal 
received from the Government of Maha-
rashtra for rehabilitatin, the existing 
old and thin 3.6 M(l2 ft.) wide cracked 
cement concrete pavement and in the 
process strengthening the full 2-lane 
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(7M=23 ft.) wide carriageway is 
under consideration. AllOC'ations for 
development of National Highways 
and the 'All India' picture permitting 
the work is likely to figure in the 
] 978--83 five-year Plan. In the mean 
time every endeavour is being made 
to ~aintain a fair riding quality on 
the road. 

,u.",.,,," tm ~~ ~ ~ ~ ~ 
.q"",f(Q'f., NI1i\ ~ 

4228. 11ft ~ ~: W,.-;O 
~ smrorr Jiift ~ ~ffl ttt 'li'lT rn fir. : 

(~) ~IIT '+R if +;jiifolQiqiun ~ ~rit ","R 
~ ~ ~ if fir.<R ~ ~ 11>i!U 
~ m ~ <:%~ ~~'R~Hf.r~lf~q. 
m ~~~ ~~f'3f;f~T~'f~~ 
,.;r ifqr +;j""!f~ 'PT ~ ;;it ~ ~ m>m: 1:1<:1 
~vnt~,.;r~~ ~; m 

(_-) ll"R~, ('\t .... ('f1Ii m~ ~, 
ciT,,~ <m ~ ~? 

~ m smrorr "-I (-n '"" P"II\' 
~) : (~) m (<<). ~ ~~ iliT 
,.;r \ifT ~t ~ odh: ~ ~ m if ~ '!ilir.T <n: ~ m-r ~ i 

Interpretation of guidelines by the 
Censor Board of F!lm Censors 

4239. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING oe 
pleased to state: 

(a) whether All India Film Producers 
Council has criticised in the press the 
views of Central Board of Film Cen-
SOrs and their Regional Panels in 
overstepping and interpreting the 
norms of Censor Code and guidelines 
beyond its scope; 

(b) whether large Rcale 'banning' of 
'bad films' has been made by the 
advisory panel of elmtral Board 0% 
Film Censors; 

(C) number of films passed by the 
Censor Board during 1977 and 1978 
(upto June) and of those how many 
were passed as "A" Certificate Films 
and; 

(d) whether Government propose to 
reconsider the new interpretation and 
give further definite guidelines to the 
Censor Board to remove uncertainty 
and set back to Film Industry which 
is already working under heavy pres-
sure of finance, shortage of raw 
material and limitations? 

THE MINISTER OF INFORMA-
TIO:'-J AND BROADCASTI;..IG 
(SHRI L. K. ADVANI): (a) The 
report appearing in the Press rega~d

ing interpretation of Censor Code 
and guidelines by Censor Board on 
behalf of All India Film Producers 
Council has been brought to the notice 
of Government. The same has. how-
ever. been described by the Chairman, 
Central Board of Film Censores. :'5 
factually incorrect. 

(b) No film has been banned 'le· 
cause it is bad. Films are grantee! 
certificates or refused certificates ,r, 
the light of the guidelines issue<1 
under the Cinematogrlq)h Act. 

(c) A statement is attached. 

(d) Does not arise. 

StatelDent 

1977 (UptoJune) 1978 
Year -------

Indian Foreign Total Iodian Foreign 10tal 
----------
No. offeature films certified 557 192 749 281 58 339 

No. of , A' Certificates 29 58 87 22 14- 36 

No. of Short Films certified . 1206 950 ItI56 616 357 973 

No. of "A" Certificate 13 14 
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4240. 'l/\ ~~: ~ 'Jt1Rft ~ 
~ ~ t'Il rn Ii!; : 

("') ~~1jt~~~ """' 
of; rom- ~,,~ ~'I 1i>rr f .. ~ 
-..Til ;it;ffi >f ~ 1977-; 8 ",-"tor ~ 
"'I; om 

Jf ( .. ) 'IIi:"~, <it """" "",,-.; ~ 
~ "" om Ji<R ~ 'If ~ om 
;;.r "!mm ~ ""'" ~ ~ ~ om 
~1 ,f\ 'If ~ om w .. "'IT ""'''I ~ om 
1R ~ ... ,,-.; om ror "lit "" ""''" ~, 

~ '"""" iI """ m ('iii ~ ..... 
_): ("') ;;f\\!i, ~,,~ 1978" I 

(w) 31 ~, 1978 ~ 224 {<{~~ 

~f.!>i\ .~ ''''1 "'!" ~ "" '!"'T t I Mill 
~ ilf'JJnffl:1fi'T1:VT 223~Ifi)Wr.11'<f> 
~N ~ iI~ 1:'1"fVi;r ~ fiPH ~T 'fT I l::Tf1SR1" 
~ fif,"itl']'ij t:tf ~ ~ 'R~~~J;fl~m 

" "" ~ om """ ,1-if ~ om"; _;ii "" 
'.,p;, ""."" ~. % I lirq ", ... il"" .. J.;TlI 
~ ~ ~ ~ q-.: liftm ~~ 
mr """'" 

Fo:oeign Missionaries in India 

4~41, SHRI SHYAM SUNDER 
tGUFTA: wm the Minister of HOME 
.AFF AIRS be pleased to state: 

(a) the number of foreign missiun-
'(tries in lnida as on the 31st March. 
Hl78; 

(b) the number among them whose 
Visas 'A'il1 expire hy the end of DeCl'm-
'LeT, 1978; 

(c) whether any criterian has been 
laid down by Government for extend-
ing the period of validity of Visas to 
1hese cases; and 

(d) the rules goveI'!1ing the entry of 
foreign missionaries in the country,? 

THE MINISTER OF STATE I~ TilE 
MINISTRY OF HOME AFFAI'RS 
(SHRJ DHANIK LAL MANDAL:<: (a) 
According to the latest information 
available, there are 3255 registered 
foreign mi~sionaries in India. 

(b) The information is no~ readily 
available. 

(c) and (d). Requests for extensi0ns 
of stay and visas of foreigners. includ-
ing missionaries, are considered' on 
individual merits having regard ta the 
purpose of the visit, the work perform-
ed. reasons and necessity for contin ued 
~~tay or visit. 

Take over of the Jute Industry in 
Tripun. 

4242. SHRI AMAR ROYPRADHAN: 

SHRI KIRIT BIKRAM DEB 
BURMAN: 

Will the Minister of I~DUSTRY be 
pleased to state: 

(a) whethe: Government propose to 
tnkc-llv('r lute industry of Tripura; -'lOd 

(b) if S"J. the detaEs thereof? 

THE MINISTER OF ~TATE IN THE 
1V1INISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI;: (a) and (0). An 
Industrial LicenCe was i~sued in favl)ur 
of Tripura Jut(· Mills-a Government 
of Tripur'a Undertaking ot1 1~'j-HJ76 

for a period of two years. This was 
extended upto :H-5-1979. There is no 
other jute mill in the State of Tripi.!:"3. 

Invitation to Foreign Delegates on 
Board a Warship 

4243. SHRI RAJSHEKHAR KOLUR: 
Will the Minister of DEFENCE L:.-
ple~sed 10 state: 

(a) whether he is awarii of any cnort. 
by sponsors of a public relations con-
terenCe in Cochin in January. 1mB to 
invite foreign ddcgates or, boarJ a 
warship; 

(b) if S'" whether Government :11-
hwed this and entertained guests with 
liquor; 

(n whelher such entertainments hy 
private parties arc allowed if so. wh;lt 
prE.'cllutionr. are taken to ensure India's 
defence security? 
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THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) No, Sir. 

(b) Does not arise. 

(c) Entertainments by private parties 
on Naval ships are not allowed. 

4244. WTo ~~ ~ ro 
afq ~ ~~If,'t 'f'll~Ai: 

(~) ro~"~Ai ~~'""~~ 
~ m~ rn~fif~T ~~"I'q;n~ 
~; rn 

(w) 1Ift~, m ~lUn:~ ~ lfiTro 
~ rn ~~ ~ f-;m~~nif 
1W>1~ rnm~ ~m~~~~ 
~ ~ ~ri ? 

am .nm... ,,~ .m (~lIIm 
~): (~) ~ (w) ~~ ~ 
If; ~ m~ ~~~vr;rttt 1 
~~ If m, Rm: m,l 1Pn' n'Ai ~ ~ 
"I'm; ~ ~ 'Ifr-'t tmii' ~19iT ~ ~ ~ 
lfflT If ~ ~f ~ 1 ~ srm: ~ If~, 
~: ~ #ml ~ f"l1l srci\m ~ t 1 
ir.rU 111 fir;:rrq; ~ ~ ~;rrr If f1r~ 
f1f;;fi @' 1 ~1"I"'If4ifi ~ If,'t ~ 
qr.l If; f,n1; 'liT ~ ~ ITit ~ 1 '31"f ~ 
If ~ ~ ~ ~ "I'mT ~A;ifi1ft ~ ~fu' ror ~ ~I<: 'ti't ~qr;r fIf"T'n t, ~ 11:) 
~m:m 1 

(~) 'flfT \4lifiIVICIIIOj) lj; ~. qttlr"~"ifi 
~o lIft.ro mo ~ ~lf,'tlTf ~~ 
~ If \4lifiIMI;j) \4'>fCfr~~ ~mT 
If't ~ Iflft;fT If *tt ~ ~ m !>f'ro flt 
~If,'t-lli ..rr; 

(.-) tm irt, ffi ~ ~ f'f,Of 'iT'mlT 
if f<m orif it, wm:vr ltiT "fI1If Ai<RT If! ~ 
lI""I'R"'I m If; 'ITlf 'flfT Vi'; ~ 

(tr) ~lfI't;g~ :qI'liIMluftlf;1.q'f~ 
.111 ~ ~~1fTlR If ~~ (R;~ 
~T1!'IfI ? 

""" !lilt Iftm'll' .m ('" "'" PI' 
~)): (iii) m: (w). (1) ~, ~ 1 
~ '11'iilijlijlOn If; m if JJ,ft ~DmD ~ ~ 
~ If ~ If; mlliJl' nTfur°firi, 
~:mA;f ~f;rS"t~ ~ 141ft, 1978 
!liT m.It ~ ~ zil'lIim: f4;if ~ ft-:U 
m: ~ If; ~1fT'rn QI'!;fi ~ wnfu,. ~ ~ 
~ ~ ~ , ~;m' fwo 'liT R-1ITIfT lTlfT lIT 1 

(2) ~ If;~, "I'IlfiT'I'lT1Iit If; f;r1"f-
~ If;;fl;l nmf qf",rn l!i'r ~rn 
If; ~ ~Vf flli"l; f;;r;r~ ~Ii rn 
~9" ~~ t:-
( I) \II'1ilijliljIOn, 14-5-78 7lI'1ilfl(T 0lffiffl'1ll 
~ (27~) ~ ~ q"~ 

ri;;fi it 
~.ml 

(2) '11 ... 1 .... IOn, 15-5-78 6 ~.m oqf~ 
~ (16 ~ ~ it 

~) oqt3jf.m 
(3) '11"'IMIOn, 15-5-78 

WIT (8 
fIf'fa" ) 

lTlfT ~ m;yt 
~lftP,'f~..,n 
'T>': 'AT~ 
f~ If ~rn 
ftcftt 1 

(4) \41"'IMIOj), 15-5-78 If"6lrnI ~rit 
~ (15~) ~ ~ 11' 

o.ntnrfulft 

(5) <41"'''1<41 0n, 15-5-78 ~1i't11\' ~rfi:"<If-
~~ .... m ;it ftf;:it If 

~qj- 1 

o"fi~. 'IT. ~ If; f.w-r lfiT ~ 

1 4-5- 7 8 if; '111"RT">.: ~ l{ '1ft R-trT lTlfT If! I 

~ Ai '1i'li"'''IiOn If,- "''i"~ if;~ ;{ '!I~;;rf<'flit 
If; ~ ~!fit fci f~, "1'1'1;"1'1'00 If; Wi 
~ m ~ ~ ~;:if ~ ~r~<f ·.m.tfor 
;f,~ltflfuff~ 1 

(tr) qmvr~Ti{mT;r;{ ~ '1ft ~ 
~ O>.lf~T ~ ~rT If"!;~ ~ .f; SfJm'Jr 

~~ 1 ~~1TJ 11ft .ro~ro1fT~ If; mil' ~ 
SffiroJT ~ 'liT ~~ .... r~;mi1 ~ ~ 
.r.r ~ ~\"I";ji~"lf,\:6IfR1l">.:.V~~ ~ 
lTlfT If! 1 
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T10Dders for ~rtatiOll of coal to 
Chandrapura Thermal Power station 

4246. SHRI DRONAM RAJU 
SATYANARAYANA: 

SHRI K. MALLANNA: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether Bharat Coking Coal Ltd. 
has decided to spli t the work order tor 
transportation cf coal to chandrapura 
Thermal Power Station between the 
lCrwest and the lOth lowest tenders 
ignoring the claims of others lowest 
tenders; 

(b) whether the low of averages has 
been applied to both the tenders Le. 
the lowest and lOth lowest in ('omput .. 
ing the respective positions; and 

(c) if not. reasons thereof and whe .. 
ther the same were specified in the 
tender? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a; 
The Bharat Coking Coal have decided 
to split the work order for transporta-
tion of coal to Chandrapura thermal 
power station among some of the ten-
derers. 

(b) and (c). The ranking of each 
tender for the evaluation of the tenders 
was done by the Bharat Coking Coal 
Ltd. by applying the oveall weighted 
average rate for different slabs ot dis~ 

tances involved in the transportation 
of coal from various loading points to 
of evaluation of tenders was fnllowed 

of evaluation of tenders was follower! 
by them in the previous years also and 
there was no need to specify the same 
in the tender. 

Purchue of potatoes and vecetables 
for Army 

4L·47. SHRIMATI PARVATI DEVI: 
Will the Minister of DEFENCE be. 
pleased to state: 

(a) whether Government propose to 
provide research, technical and ftnan .. 
cial help in the production and pur--
chase 01 potatoes and other vegetables 
in Ladakh for the requirement of the 
Army with a view to help the total 
economy as well as to save money in 
cutting freight by procuring vegetables 
from distant places; and 

(b) if so I the details thereof!' 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) and (b). 
Research and technical help is already 
being provided by Field Reesarch 
Laboratory (FRL) in the production of 
potatoes and other vegetables in 
Ladakh. FRL produces seedlings about 
six weeks ahead of time and supplies 
them to local farmers for further 
cu1tivation. Army is procuring sub-
stantial quantities of potatoes and fresh· 
vegetables t:hrdugh Leh Cooperative 
Marketing Society formed by the 
farmers. This helps the local econo-
my, as well as saves expenditure on 
procurement of vegetables from dis-
tant places. 

Setting up of a separate FInancial 
institution for S.S.L 

4248. SHRI EDUARDO FALEIRO: 

DR. LAXMINARAYAN PAN-
DEYA, 

Will the Minister 01 INDUSTRY 1x-
pleased to state: 

(a) whE.-ther a proposal to set up a 
separate financial institution to rover 
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....ex.clusively to the needs of the small 
:.SCale industries was made at the meet~ 
ing of the State Industries Ministers 
'held in New Delhi on July a. 1978; and 

(b) if so, the details thereof and 
-reaction of Government thereto? 

THE MINISTER OF STATE 1:-1 THE 
MINISTRY OF INDUSTRY (SHRI· 
MATI ABHA MAITI): (a) In the 
'meeting held on 8~6-1978, suggestions 
were received from some of the State 
Industry Ministers to set up a separate 
financial institution to attend to the 

. needs of the small scale and village 
,Industries, 

(b) Details are being worked out, 

'Scheduled Caste killed in police firing 
in Agra 

4249. SHRI D. G. GAWAI: Will the 
'Minister of HOME AFFAIRS be p'eas-
ed to state: 

(a) whether Government's attention 
'has been drawn to the incident at 
Agra on the 1st May 1978 in which 
eight persons belonging to Scheduled 
C!'Iste community were kiHed in police 
tiring; 

(b) whether the Parliamentary 
Forum for SC/ST and other organisa-
tions have submitted a memorandum 
to Government demanding judicial 
probe into thil incident; 

(c) whet.her the Government have 
given advice to the State Government 
of Uttar Pradesh to institute a judicial 

-enquiry I and 

(d) if so, the response of the State 
Gc,v(!rnment? 

THE MINISTER OF STATE I\i THF. 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAi.o: (.) 
to (dJ, Government of Uttar Pradesh 
have announced on 20th July, 1J7fl, the 
appointment of a Commission I)f In~ 
quil'Y under the Commissions of In~ 

quiry Act to inquire in io the incidents 
at Agra. 

Taking over of Sick Textilf Mills 

·12."'. SHRI MOHAN LAL PIPIL· 

SHm AHMED M PATEL: 

Will the Minister of INDUSTRY }·e 
p1c>ased to state: 

(a> the names of the textile mllls 
taken over ~y Government e,S s:c1;;; 
mills during the last ::I years Utlr! the 
d~tes on which these miils were taken 
over; 

(b) the total financial loss of these 
respective sick mills on the date of 
their take-over, and their present fin-
ancial position; and 

(c) whether it is a fact that there 
has been marked increase in the loSS 

being sustained by these concerns 
after their take over, if so, the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF 1NDUSTRY (SHRI. 
MATI ABHA MAlT!): (a) A statement 
is attached as Annexure. 

tb) and (c). The information is being 
collected and will be laid on the Table 
of the House. 
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Statemeat 

5, No. Name of the Mills 

I. Gujara/ 

(I) Priyalaxmi Mills, Baroda 

(2) Subhabxmi Mills, Cambay 

(3) Pulgaon Cotton Mills, Pulgaon 

(.1-) We~tern India Spg. & Mfg. Co., Bombay 

'3. Madhya Pr2desh 

(5) In.hre Textile, Ujjain 

-4. Tamjl Nadu 

(6) Cluvery Spg. & Wrg. Mills, Pudukottai 

(7) Somasundaram Super Spg. Mills, Muthanendal 

5. Kerala 

(8) Kottayam Textiles, Kottayam 

(9) Prabhuram Mills, Chenganoor 

(10) Malabar Spg. & Wvg. Mills, Malabar 

<6. West Bengal 

(II) Shri Durga Cotton Spg. & Wvg. Mills Ltd., Konnagar 

7. TTI/ar Pradesh 

(12) Swadeshi Cotton Mills, Kanpur 

Do. 

Do. 

Naini 

Maunatb 
Bhanjan 

(15) Rae Bareli Textile Mills Ltd., Rae Bareli 

13. Pondiche"y 

(16) Swadeshi Cotton Mills. Pondicherry 

9. RQjaslhQtI 

(17) Udaipur Cotton MUll, Udaipur 

Dale of 
take over 

11-3-77 

I ~-8-77 

4- 11 -77 

Do. 

Do. 

Do. 

Do. 
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425l. • .n 'l'Rm snm 'I11n: 
n)tr ~ ~~ ~ F'l~fi : 

(~) ~T~~~fiI;~, .q~, ~ 
~ mf'f'l> fi:~ ~~ ~ ~ mmr ~ 
~ ~~~ f1.Wi ~m ~ .. ~ If>~~~; 

(~) ~~rnr ~ ~ wmT 
IliT ~ ~ ~ ~ ~ trt ~ ; 

(tT) W ~~~f'liR~~'ffif 

~~'" ~ 11A~ "liT ~ ~ fuif ~ ~ 
~ qfnrU ~ ~~~, >tft~, m 
~ ~~ qq;fT~ ~~ ~; ~. 

(~) w~~~fiI;~~~,",~ 
~I!fl ~~1fI ~rn"IiT~ 

~ ~ ? 

~ ~ fi mtr-m ~(~ ~ 
WlRft): (~), (tT) ~ (q). ~ 
ltit ~ ~ fII<:iT wft fit; ~~ ~ ~ 
~ ~ ~ ~ ~ ~~~Pt;ffi 

~ ~ "S{;fg' ~ ~if ~n: f.Rr ~ f«r 
~ ~ ~ I 111 ~Tflrt; ~.l{ >H 
~ ;mIT ~ ~ ri fln:m ~ vft I 

~;:r: ~ it~ (~l1;.~) 
m~, 1951 "liT m'U -I 5 ~ IIHitof ~
;:ft"IiT ~ ~ ll~f.f~1lT;;fli ~ <!1l4\€;if.,<4iifi 

1Ift~. ~. <i+li+<4iif'l ~ ~ .q ~~
<:i'I" ~~ tnl ~ <:i'I" "IiTm1ill'T"<f 
~ 1f( ~ ('ftff -:nr ~ q~ If.I n.1!ft ~'If
fuTtl) >t f.1u: ~ Rm tfllT ~ i U~ 

~f( I!ft f~ ~ if tWi if; ifiT<'IT 

~ <I", ~~ ,.;t ~ ~ .m f.:ruTlr 
;;tT f <ro 111fT ~ I 

(~) ~~ ltit ~ fII<:iT ~ f'Ii 
~T ~~~ rnT ~ ~~
~ ~vi1 ihfJI-3-1977~~217.15 

""TIll ~~ mw ~ 'IT i 

425:z.~~~~: ~~ 
+11ft ~ iICI'f.f If» f'tT 'tii'1T f'Ii : 

(If.) ffi ~ ~ ~l ~, Ai ~ 
uomn I{ mftifi'"( m!l~) ltit 'iiff '1'R 
srfu~1If ~ +fTlfi;f ~ q-. ~ ~-~ ~h: '"~ 
q-rR ~ ~ 1{ ~ ;:T'fT ri;;rT ~rmt rm;rnzr 
~)iT '1(;ror ron "1m ~ ; 

(~) Ilft ~t/ iff ~ ~ ~ ~.; 

(tT) nr 1{ '1«'11 mnfvr~ ~ ~m 
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Illegal Coal MiDers 

4253 SHRI MUKUNDA MONDAL: 
Will the Minister of ENERGY be pleas-
ed to state: 

(a) the number of illegal coal miners 
functioning throughout the country; 

(bl steps taken or proposed to be 
taken by Government against these 
coal miners; and 

(cl the reaction of the Central Gov-
ernment in regard to the strong atti-
tude of the Bihar Government against 
the illegal coal miners? 
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THE MINISTElR OF ENERGY 
(SHRI p. RAMACHANDRAN) : (a) 
The information is being collected and 
will be laid on the Ta ble of the 
House. 

(b) A large number of parties who 
were mining coal had ceased their 
operations after the Supreme Court 
dismissed the writ petitions filed by 
them and upheld the validity of the 
Coal Mines Nationalisation Amendment 
Act, 1976 which terminated the mining 
leases of private parties for coal. Some 
persons are still continuing coal mining 
operations on the strength of the 
orders of the Calcutta lind Patna High 
Courts appointing them as receivers. 
The Courts have been moved to vacate 
these orders. 

(c) The Central Government and the 
Bihar Government are cooperating 
closely in the efforts to put down illegal 
mining of coal. 
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Reorientation 'Of State Industrial 
Policy 

425(\. SHRI AHMED M PATEL: 

SHRI AMAR SINGH V. RAT· 
HAWA: 

Wlll the Mini:;tcr of INDUSTRY he 

pleased to st<11 e : 

(3) whether the Central Government 
have sent any directives to lhe State,:; 
to reorient their industrial policy; 

(b) if so, the details thereof; and 

(('~ the names of the States which 
baH' agreed to implement it? 

THE }IINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI· 
MATI ABHA MAlT!): (a) to (c). The 
Statement on Industrial Poliey present-
ed to Parliament on 23rd December. 
1977 was Circulated among the State 

Governments. The policy enunciated. 
in the Statement has been widely' 
welcomed. 

Society Named 'PaPra' ID Delbl 

4~57. SHRI PHOOL CHAND VEIl,-· 
MA: Will the Minister of INFORMA-
TION AND BROADCASTING be-
p:eased to state: 

(a) whether there is a society namel} 
'Papra' in Delhi; 

(b) the activities in which this so·· 
dety is engo.ged; 

(c; who is its director; and 

(<-1) the details of its audit report? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): (a) to (d). According ji> 

information furnished by Delhi Ad· 
ministration, the Society 'Papra', 
"Press and Public lRelations Ass.ocia· 
tion", with Shri Arun C, Pandey as 
Diredor·Mcmber, was registered on 
12th ,June, UJ78, under the Societies 
Registration Act) 1860. Extract from 
the Memorandum of ASSOCIATION of 
the Socit. ty containing the objects is 
laid on the Ta1;:)le of toe House. 
[Placed in Library. See No. LT-26,8/ 
7R I 
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Taxation relief On Synthetic mixed 
Handloom cloth 

4260. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) are Government considering 
any indirect taxation relief on syn-
thetic mixed handloom cloth by way 
of relief on excise and custom duty 
on snythetic fibre used in handloom 
yarn SO that mixed blend handloom 
cloth cunsumption can increase as 
this type of cloth can compete in price 
with the mill-made varieties; and 

(b) if not, why is it so? 

THE MINISTER OF STATE IN, 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
and (b). Unprocessed cotton fabrics 
if ma:,ufm'tured on handloom are 
eX.2mpt from the whole of the basic 
exc.:ise duty and additional excise duty 
ledable there'Dn, Unprocessed man-
made fabrics are also fully exempt 
from excise duty. Yarn duty is 
chargeable only if in or in relation 
to the manufacture of such yarn any 
process is ordinarily carried on with 
the aid of power. There is no excise 
duty on cotton while polyester fibre 
is chargeable to duty at the rate of 
basic duty of Rs, 36 per kg, and spe-
cial duty of excise of Rs 1.80 per kg. 
It may thus be seen that duty con-
cessions already ·exist on yarn and' 
fnbrics for synthetic mixed hand loom 
cloth. There is presently no propo-
sal under consideration for exemp-
tion On polyester fibre used in hand-, 
loom yarn. 
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Allered cliIcrimlDaUoo between Don-
. 1Ied backward areas and other back-

ward areas 

4261. SHRI G. NARSIMHA REDDY: 
'WilI the Minister of INDUSTRY be 
please to state: 

(8) whether industries cOming up 
in a few districts notified as back-
ward are entitled for subsidy and 
-other benefits; 

(b) it so, is it the intention of Gov-
-.ernment that industries should not 
come up in other districts which are 
equally backward in SOme cases even 
,mOre backwardj 

(c) why this discrimination bet-
'Ween one rural backward area and 
·the other; and 

(d) what steps Government are 
.taking to rectify this discrimination 
.between one area and the other in 
,our country? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRlMATI ABHA MAITI): (a) 
1.Q (d). In pursuance of the decisions 
of the National Development Council 
Corrunittee of State Chief Ministers, 
the Planning Commission had set up 
in 1968, 2 Working Groups to make 

.a careful study of the question of 
regional imbalances. One of these 
Groups was to recommend the cri-
teria for Identification of Backward 
Areas and the other fOr recommend-
ing Fiscal and Financial Incentives 
for starting industries in Backward 
Areas. The Working Group on iden-
tification of Backward Areas had 

. inter alia evolved a set of criteria for 
identification of Industrial1y backward 
States on the basis of which it had 
identified such States and Union 
Territories as backward. The W'Ork-
ing Group had also recommended 
another set of criteria for identifica-
tion of industrially backward districts 
to qualify for special incentives for 
promotion of industries. 

The repOrts of these Working 
Groups were considered by the N.D.C . 
Committee at its meeting held in 
September, 1969. It hOd accepted th€ 
recommendation of the Working 
Group on Identification of Backward 
Areas relating to the identification of 
industrially backward States and 
Union Territories. As regards the 
criteria fOr identification of indus-
trially backward districts, the Com-
mittee had desired the Planning Com_ 
mission to settle it in consultation 
with the financial institutions and the 
State Governn:.ents. In pursuance, a 
set of criteria for identification uf 
industrially backward districts was 
evolved in consultation with the fin-
ancial institutions and forwarded to 
the States and Union Territories to 
be adopted as 'guidelines' for send-
ing the proposals about selection of 
districts along with the statistical 
data for these districts, On the basis 
of the proposals of the States and 
Union Territories for s:election of 
these districts, 246 districts have been 
selected so far, as industrially back-
ward to qualify for concessional fin-
anCe facilities from the term lending 
financial institutions. Out of these, 
a specified number of district.;/arE:as 
6 districts/'areas' from each 
of the the States identified as 
industrially backward and 3 di.:;tricts/ 
'areas' from each of 1he other States) 
have been selected to qualify also for 
the Central Scheme of lnvestrnent 
Subsidy. Accordingly, ]01 districts/ 
'areas' have been selected for the 
purpose, 

It is not the intention of Govern-
ment that industries should not corne 
up in districts which have nut been 
declared as industrially backward for 
the purpoSe of concessi anal finance or 
investment subsidy, It is however 
the intention of Government that in-
dustries coming up in regions iden-
tified as backward in accordance with 
accepted criteria. should be eligible 
for fiscal concessions and incentives. 

With a view to shifting the focal 
point of d-evelopment for small scale 
and cottage industries from big cities 
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and State capitals to the rural areas 
and small towns, District Industries 
Centres are heir." set up all over the 
country to att-.ld to all the require-
ments of small and village industries 
under one roof. 

Seniority List of Ex-MYIIOIle Agricul-
tural Diploma Bolders 

4262. SHRI A. R. BADRINARA-
YAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a final decision has 
been taken regarding the Inter-State 
Seniority List of ex-Mysore Agricul-
tural Diploma Holders working as 
Agricultural Demonstrators; 

(b) if so, whether justice has been 
done to these category of officials in 
the Inter-State Seniority; and 

(C) whether Government will go 
into this question in depth and avoid 
this injustice done? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) Yes, Sir. 
Final decision in this regard was 
taken and communicated to the State 
Government on 2nd May, 1978. 

(b) The decision was taken in ac-
cordance with the accepted principles 
relating to integration of services 
consequent on reorganisation of 
States. 

(C) The matter was reconsidered 
on the basis of certain representations 
received, and it was found that the 
decision did not require al'.y revision. 

Subsequently, some more represen-
tations haVe been received. These are 
under examination and will be dis-
posed Of in accordance with law. 

Generation of power in Bihar 

4263. SHRI D. N. TIWARY: Will 
Minister of ENERGY be pleased to 
state: 

(a) whether Government have as-
certained the reasons for low genera-
tion of electricity in Bihar; 
2366 LS-6 

(b) whether less than 50 per cent 
of the capaCity of power plants in 
Bihar is utilised; and 

(C) if so, the reasons for the same? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
and (b). Yes, Sir. 

(c) The main reasons for poor per-
formance of Patratu and Barauni 
Thermal Power Stations in Bihar is 
the frequent and prolonged forced 
outages of t.he thermal generating 
units installed at these stations. 

R.t!-employment of Omcers 

4264. SHRI R. MOHANARANGAM: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the details of the officers who 
are at present in re-employment by 
the Central Government. 

(b) whether employment of retir-
ed Government officers by the private 
sector is prohibited; and 

(C) the grounds on which the Cen-
tral Government have re-employed 
them? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) and (c). 
The requisite information is not 
available in the Department of Per-
sonnel and A.R. 

(b) No, Sir. 

Shortage of cement 

4265. SHRI V. M. SUDHEERAN: 
SHRIMATI PARVATHI 

KRISHNAN: 
SHRI ARJUN SINGH 

BHADORIA: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are aware 
of the acute shortage of cement in the 
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country and the black marketing 
takltl'g place all over the country, 

(b) what are the steps taken by the 
Government to distribute the cement 
to the needly consumer of fixed 
pricesj and 

(c) the details thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SH!!IMATI ABHA MAITI): (a) 

to (c). Due to overall inadequate 
availability of cement there are re-
ports df some unsocial elements indul-
ging in black marketing. The cement 
manufacturers have been requested to 
exercise greater vigilanCe on their 
stockists/dealers. The state Govern-
ments have also been requested to 
examine whether a direct distribution 
system on the pattern proposed by the 
West Bengal o"vernment or any other 
suitable method fol' control over dis-
tribution needs to be introduced in 
every state. They have also been 
requested to direct the district autho-
rities to initiate more positive action 
against uffenders and also to take ini-
tiative and keep a vigilant look out 
:for the t.lffenders. Cement has been 
declared as an Essential Commodity 
for purposes of Essential Commodities 
Act, 1955 and adequate powers are 
available to the State Governments to 
take attion against persons indulging 
in unethical practices. 

CUrb on big Industrial Hou1es 

4266. SHRI DHIRENDRA NATH 
BASU: Will the Minister of INDUS-
TRY be pleased to state. 

(a) whether Government have 
lecided to put a curb on large indus-
~rial houses to encourage small entre_ 
preneurs and widen the scope of the 
public soctor; and 

(b) if sUo the details thereol? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SH1UMATI ABHA MAm): (a) 
and (b). In the Industrial Polley 

Sta1lemerrt presented to PaTl>ament on 
2lIrd l!lIIcem1!>er, 19T7, Go'lt!l'llmtllt 
have clearly enunciated ite approach 
tow'ards 18l'ge houses. 'rhis is being 
iinPI_ented in terms of liCensing 
pOlicy and through the strict appli-
cation of the Monopolies aIld Restric-
tive Trade Practices Act. On the role 
of public sector. the Statement on 
Industrial Policy states that there 
will be an expaJlding role for the 
public sector in several fielde. It also 
emphasises t'hat not only will the 
public sector be the producer of im-
portant and strategic goods of basic 
nature, but it would also be used 
effectively as a stabilising forCe fol' 
maintaining essential supplies for the 
consurr..er. 

World Bank Aid to U.P. for construc-
tion of roads 

4267. SHRr RAJE VISHVESHV AR 
RAO: Will the Minister 01 SHIPPING 
AND TRANSPORT be pleased to 
state: 

(a) whether State Government of 
U.P. received a big amount from the 
World Bank !'or the construction of 
roads in that State; 

(b) if so, whether there is any 
chance for the same Bank to help 
Maharashtra the same way for cons-
tructing roads in the rural area; and 

(C) if not, whether the Central 
Government will iive money to cons-
truct roads in the backward Chandra_ 
pur Di,gtrict of Maharashtra? 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRr 
CHAND RAM): (a) No, Sir. 

(b) Does not arise. 

(C) This apparently relates to State 
roW. Construction of such rascla is 
the -'Ponslbility 01 the state Gov-
ernment concerned. 



CeDu.1 GraIl~ ,.,.~ ~ 
Projee~ i& North-~tena states 

4268. SHlU IaJUT BIKRAM DEB. 
lIPRMAN: Will thr;! MiniatU - of 
HOME MF AIRS be ,pleased to .. tate:, 

(a) the amount of Central grants 
made during· 1978-77, 197'1-78 and 
1978-79 so far· fOr Tribal Welfare pro-
jects and schemes in Tripura, Na18-
land, Mizoram, Manipur, MeghaIaya 
and Arunachal Pradesh; and 

(b) the details of such schemes ap-
proved by Cent,a} Government for 
the said States/Union Territories for 
1978-79? 

THE MINISTER OF STATE IN 
T,HE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) : 
(a) Tribal sub-plans have beel\" pre-
pared in respect of Tripura and Mani-
pur and the amounts of special Cen-
tral assistance allocated for the tribal 
sub-plans of ihese States has been 
as follows: 

< I) Tripura 

(2) Manipur 

No tribal sub-plans have been 
drawn up in respect of Nagaland, 
Meghalaya, Mizoram aDd .~J1pachal 
Pradesh as they are predom1D.aDtly 
tribal, and the entire State Plans are 
therefore directed' for the develop-
ment of the Scheduled Tribes in these 
States. Mizoram and Arunachal Pra-
desh being Union Territories, the 
whOle expenditure on their Plans is 
met by the Centre. 

'_ (b) The tribal sub-plan include all 
sectors of clevelopment like apicul-
ture, horticulture, trriIation, coapera-
tion, education, health, nutrition etc. 

~~riDl fII ......... .,... .. , Cealn 
and __ 

4269. SHRI RAM PRAKASH - TRI-
PATHI: Will the Minister ot·PLAN· 
NlNG be pleased to state: 

(a) whether Government propose 
to appoint a committee to reviSe the 
eEistina arrangements in respect of' 
sharing resOurces batlween the Centre 
and the States and the question of 
centrally sponsored schemes; and 

(b) if so, the details thereof? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) and (b) .. The 
question of sharing of resources bet-
ween the Centre and the States is 
within th.e terms of 'the 'Seventh Fin-
ance Commission. 'Besides, a Com-
mitt;!e of the National Development 
Council has been set up, with Deputy 
Chairman, Planning Commission as 
the Chairman and the Union Finance 
Minister and the Chief Ministers of 
all States as Members, to discuss' 'ilscal 
arrangements in the light of the Draft 
FiVe Year Plan 1978-83. 

The terms of 'reference of the Com-
mittee are as' follows: 

'. ~-' 

1. "To review fiscal arrangements 
between the States -and the Centre, 
having regard to the provisions of 
the Constituion, in the light 'If the 
larger role to be a!lsigned to State 
Governments in the next five rears 
in development planning and execu-
tion, and inter alia. 

(a) to review the "wOt1i:ing of the 
Gadgil Formula, and to recommend 
such changes in this formula as ap-
pear neceasary; 

,<b) to review the scope of Central 
. and Centrally sponsored schemes in 
. sectors. primarily within th~. rfs-
'ponsibnity of the States, in th~ 'Con-
text of the criteria last laid down 
by the NDC and to recommend such 
changes as appear- necessary. 

-, 

2. To adviae on mobHitin,., bation-
al resources at all leveI8~. 8dequate 
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for financinl both plan and non-
plan developmental outlay in the 
period 197~". 

The first meeting of the Committee 
is oeing convened on 21st and 22nd 
August, 1978. 

Rise ia Price of slD~er SewiD~ Ma· 
chiDe 

4270. SHRI SHAMBHU NATH eHA-
TURVEDI: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) whether the price of Singer 
Sewing Machines has risen from 
Rs. 600 in 1965 to Rs. 3270 during 
the intervening years; 

(b) whether during the past 1-1/2 
years the rise has been from Rs. 1725 
to Rs. 3270; 

(c) if so, whether this exorbitant 
price is not adversely affecting the 
people's efforts for self-employment in 
cottage industries; 

(d) whether Government will exa-
mine the justification of this jump in 
prices and find out if it has been 
brought about by creating artificial 
scarcity because of virtual monopolist 
control over the production and distri-
bution of these machines; and 

(e) the steps Government propose 
to take for curbing this tendency and 
bring this machine within the easy 
reach and means of the commOn man? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MIATI): (a) and (b). 
The price range indicated does not 
relate to sewing machines. Presum-
ably, t~e reference is to Simac knitting 
machines, in respect of whic': price 
increase' of this order has bee, re-
ported. 

(c) to (e). The knittini machines 
marketed by M/s. Singer Sewing Ma-
chine Company are manufactured by 
M/s. Simac Group (India) Private 

Limited. The demand for these ma-
chines is not being fully met on aC-
count of the low production of t.he 
company arising from their various 
difficulties. Steps have been taken to 
render assistance to the other units 
making t."lese machines. with a view 
to stepping up the availabiilty to meet 
the increasing demand. It is expected 
that with the increase in production, 
increased demand satisfaction can be 
ensured. 

FaCilities lor Purchase of 
for Small Industries by 

Ltd. 

Materials 
Coal India 

4271. SHRI RAMAN AND TIWARY: 
Will the Minister Of ENERGY be plea. 
sed to state: 

(a) whether Coal India Ltd pro-
vide any special facilities for purchase 
of material ior small industries; lind 

(b) if so, the details thereof? 

'.qHE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 
Yes, Sir. 

(b) The facilities extended by COdl 
India Ltd., consist of the following: 

(i) Lists Of requirements of small , 
items/spare parts are given to State 
Governments for circulation 
amongst small scale units under 
them; 

(ii) Facilities are provided for 
visits to coalfields to the representa-
tives of small industries with a view 
to enabling them to examine the 
requirements of machinery used in 
coal mines; 

(iii) Small scale industrial units 
which are registered with the Small 
Scale Industries Organisations are 
automatically treated as registered 
with coal companies for sending 
limited enquiries fOr supply Of spare 
pnts, components etc. 

(iv) Reduction/waiver of security 
deposits/earnest money where pos-
sible is made in favour of small 
units. 
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(V) Samples/specifications of 
spare parts, components etc. are pro-
vided to the small units for deve-
lopment Of these items at their 
workshops; 

(vi) Facilities for analysis of 
alloys/ metals are also extended to 
small units free of cost. 

(vii) Facilities are also extended 
for testing and trial of proto-types 
made by small units free of cost; 

(viii) the units registered with 
coal companies are supplies tender 
papers free of cost. 

(ix) In the cases where small 
units stand higher in their offers 
against a tender, opportunities are 
afforded to small units to match 
their price with the lowest tenderer. 
and if they do so, the orders are 
also placed on them to the extent 
possible. 

~ (~ ~) ~ ffrnRft 
mtiN mrm tn: ~ fl\1riv! ~~ 

~ "'It a'n 

4272. ..n u: gmq IIt.m !fll'T m 
.refT ~ ~!fiT ~ !fi~it f!fi: 

(!fi) IfllT flr~~ f;;r.rr (~~~ !l~w) it fwrmrr mlll' finr.ft 'in: !fiT tif~ !fi~ ~ 
f~ ~W~ 'fIlI'f~ f~ ~ ~ ; 

( • ) flfiCfifT ~~T 'f)'~ "~-~-m-U 
~iftfT ~ {~ ~ f~ g'n ,,~ ~; 'fh 

( 'f ) ~ If tf ~ 'I'il''f'lT !fiT ifTlf !fll'T ~ 
hm ~ "tf!fi11 ~hm't @ ? 

~smrf'lf ~ ~.~f~"'H flI1if. 
h i 51Rf pr 'iT ~ififI't IfT'R { I1It 
'II{ ,. . 

Death of lormer Lt. Goveruor or Delhi 

4273. SHRI B. C. KAMBLE: 

SHRI YADVENDRA DUTT: 

SHRI RAM SEWAK HAZARI: 

SHRI YAGYA DUTT 
SHARMA: 

DR. BAPU KALDATE: 

SHRI R. K. MHALGI: 

Will the Minister of HOME AF-
FAIRS be pleased to lay on the Table 
a copy of the information the poli'.:e 
first received about the death of Shri 
Kishan Chand, former Lt. Governor 
of Delhi and state: 

(a) the details of the circumstances 
under which his death occurred; 

(b) the details of the persons who 
met late Shri Klshan Chand the de-
tails of the places late Shri Kishan 
Chand visited, immediately seven days 
prior to the occurrence of his death; 

(c) the causes of his death; and 

(d) whether any cases were pro-
posed to be tiled against him by Gov-
ernment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) : 
(a) to (c). A copy of the First In-
formation Report regarding the death 
of Shri Kishan Chand is laid on the 
Table of the House. [Placed in Lib· 
rary. See No. LT-2660/78]. 

According to Delhi Police, late Shri 
Kishan Chand, former Ltd. Governor 
of Delhi, left his residence On the 
evening of 9th July, 1978, at about 
7.45 P.M. As he did not return home 
till late in the night, the matter was 
reported to the police Who detailed 
search parties. Next morning, the 
body was found in a well. The post 
mortem examination report and the 
evidence of experts supported by oral 
and circumstancial evidence leads to 
the conclusion that Shri Kishan Chand 
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committed Aieide by droWfting htm-
self in the well. Enquiries also re-
vealed ~hat duriIli the seven daYs' pre-
ceding his death Shri Kishan Chand 
had inet his' sUmo' and an advocate. 
He used ~o ~a.lk 2 tq 3, KI{ls. every 
evening. 

(d) LateShri Kishan .Chand figures 
as an accused in the following two 
cases register~ ~by· the C.B.f.:-

0) R.C, No. 1178-ISIU . (SIB-III) 
dated 10-7-78 under Section 120B 
IPC read with 167-189, 193; 220, 
344, 466, 4711466, 506 read with 34 
IPC· and 5 (I!) of Act 110£ 47 read 
with 5(1) Cd) of Act II of 47 and 
substantive sections as mentioned. 

(ii) R.C. No. 21781SIU (SIB-II) 
dated 10-7-78 under section 120B 
IPq167, 220, 344, 466,471 IPC and 
section 167, 220, 344, 466, 471 i 109 
IPC. 

Nqmlnation to PIl,,\!c Relations Com-
mittee of Deihl Admbrlstrati'on . 

4274. SHRI G. S. REDDI: Will the 
Minister of HOME AFFAIRS be olea-
sed to state: 

(a) whether Government have 'seen 
the news item in the Times of India, 
dated i5ih July, 1978 that a person 
with several criminal convictionS )las 
been nominated' to the Public Rela-
tions Committee {)f the Delhi Adminis-
tration; 

(b) if so, the details about his pre-
vious convictiopj;. Ibd 

. (c) the r.easons for appointing per-
sans with a long criminal·record to 
G~vernment Committees? . 

THE MINISTER OF STATE IN THE 
MINISTRY' OF HOME AFF AIRS 
(SHRI DHANIK LAL MANDL I : 
(a) Ye,s, Sir. 

(b) and (c);Shri P. S. Wallace, 
~resident, Indian Chtls'tian Association, 

. was nominated by the Delhi Adininis-
tration as a member of its Public 
Relatio'ns Committee as a' representa-

tive of a mi1mrity coinlmtrnity. kccord. 
ing . to information available with the 
Delhi Police, he was convicted in Olle 
case uls 2791337 I.P.C. and fined 
Rs. 100 or in default to undergo 30 
days simple imprisonment. 

Production and distribution Of Brttania 
Biscuit Company 

4275. SHRI RAMJI LAL SUMAN: 
Will the Minister of INDUSTRy be 
pleased to state: 

(a) whether it is a fact that Britania 
Biscuit Company, a leading Bakery in 
Delhi is manufacturing more than 
200,000 bread loaves per day (which 
being an essential commodity) is not 
doing the proper distribution of the 
same; 

(b) whether it is also a fact that the 
pricing is controlled by Government of 
India under D.I.R. but this Company 
has always been following an un-
healthy selling/distribution policy; 

(c) whether the Company has ap-
pointed three distributors in Delhi and 
theSe distributors are charging extra 
amount from their so-called w.1ole-
salers and retail outlets; and 

(d) what action Government pro- l 

pose to take to prevent such type of 
occurrence which are directly res-
ponsible for black-marketing/infiation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (d). It 
has been ascertained that M/s. Britania 
Biscuit Company manufacture about 
1.97 lakh loaves of bread per day on 
an average. The Company has entrus- ' 
ted the supply of bread to three distri-
butors in Delhi who in turn have ap-
pointed about 300 wholesalers in addi-
tion to themselves in Delhi for supply 
of bread to retailers. The. price of 
bread at the retail level is no longer 
controlled under the pro~isions. of 
the D.I.R. but under the provisions of 
Delhi Essential Articles.: (Price Con-
trol) Orlier 1977 made under Section.3 
of the Essential Commodities Act, 
1955. 
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A complaint against MIs. Britania 
Biscuit Company and MIs. Prabhat 
Agencies for indulging into restric-
tive trade practices in the sale and 
supply of bread has been received 
which is being investigated by the 
Monopolies and Restrictive Trade 
Practices Commission. 

..f 2 7 6. "ll q)l'ihnf limo ,,'g~: "lIT 

~)1f ~ ih:?; (~m) if~ 'liT 
'!)lIT if> <ni: ~ 2 'Iflm'f, 19711 if> ~ 

SI1R" ~ 25Aif>~i~aif~~ 

~ pn 'Ii'{i[ fiF. 

('Ii) ~Hf 'Ttq <f'lT if '¥, J 97R ~ 

~, ~ 'lit ~ fifo~ iJ'1l m-il'G ~t 'HOn 
,.;r ,!<'RT if 'P"m! 'lit ~ ~ iJ'1l mile ~ 
~Tf>ff. m.m lll'<fT f~ ~ ~ ; 

(~) ~, ~, 197H~~~~a 

~ f;;ril ~ 'lit ~ f'fill iJ'1l ~ ott 
lll'<fT ott q<'f'fl if ~m lI~m 'lit f'foif'fl ~a'li 

qlik q«'rTf f'lilIT 1f1fI ; 

( lf ) ~ I 977- 7 A if ~ 'lit lITlf ,.;r 
~ q<'f'fI if fif;wrr 'Pf m-il'G ~ fit;>n 

( tj) ~ ~ if m-il'G ott ~a'Ii 'Iilft 
~ m [!': ~ ~ ll'"Rn if m-il'G ~T ~lfT 

fom~'3'"«,.;r mf'f'i 'liT~~'lim 

1ft <pl ~t~; rm 
(w:) ~~m'lilm-il'G I!iT mm 

'IileT 'P'"mf If; '!iii ~ ~!1'1i ~ ~ ~ 

lITlf ~ ~ rm w ~ lff1r i ~m;: 

m-il'G ..:t If'"mi op;r) ~ """ ~mft ? 

~ ~ " ~ ~ (~ """" 
~): ('Ii) ~ ~ i ~ ~ 
~ ~ (1973-77) il' '!"'m'I' ~ ~ 
rivr 'Ii1 f'Ii'qr 1f1fI ~ I!iT ~ m 
1IPm: 2.87 onv ~ 4. 31 ~ 'lfro VI' 

'" J 

(s) ~ m~sr~IIiT~
m~, 197 8 ~ fil;1{T 1fIIT I1frftr'li ~ 
~ sr~1"{ ~ :--

-------------... --
mIf m~re ~~ 

'liT ;;lIITfWfi ~f~~ ···l 

~~:f ~T~if 

l!;jf;:rn 3,37,500 37,500 3,75,Oqo. ... 
~-

lI~m 4,95,000 20,000 5,15,000 

( 'T ) ;f1t 1 9 7 7- 7 8 i ~ t,[;jfm! mIf 

if I 7 ''IT~ moeif mit-e 'liT lfflT ~t q-T hr"" if 

« 1 3. 4 0 <'mI' m 0 e:f mll-e 'liT ~f~('I': 

qr."or f'lilfT lfll"T q-r I 

( tj) ;:~!f) qh: i~ q~"'1"{ Ii 
f'!l"~PTt '!it lI<ii~ f('l'lnit If 'f~;:r ~ 'Tt ~('I' i 
~rm>: on: rm qTit~ ~ ;J~O!l('l'f i ~;prl"{ 

~~:f f~T 'WH ~ 

( l' ) ~ qqrq- SRit,; ftfqT~ if '0\'-;: lItllf 
1f;'t ~«f ~ m mit mile ott ll'"Rn ~ 

'>ITfm on: TTm! IIiT ~"fful ~ ;jf~ mit "m 
i lJ'Ilrfor;:r ~f!1'1l ~ I 

Steps to reduCe Price of Cloth 

4277. SHRI S. S. SOMANI: 

SHRI G. Y. KRISHNAN: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) wheber it is a fact that Govern-
ment have issued instructions to the 
Textiles Industries to reduce the price 
of cloth and to extend facilities to the 
rural areas for the availability of ·~heap 
cloth; and 

(b) if so, to what extent the .J;)J;;jces 
of cloth have come down? 

THE MINISTER OF STATElN 'PH!: 
MINISTRY OF INDUSTRY (BHRI-
MATI ABHA MAITI): (a) Prices of 
controlled cloth bulk of which is Bold 
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in rural areas have remained unchan. 
ged since April, 1974 and there is no 
price control over the remaining pro-
ductiO!'\ of cotton cloth and therefore 
the que .tion of issue of instructions in 
respect of such production does not 
arise. 

(b) Does not arise. 

Alleged misuse of Powers by Ofllcers 
during Emergency 

4278. SHRI JYOTIRMOY BOSU: 
Will the Minister of HOME AFFAIRS 
be pleased to state; 

(a) the action Government propose 
to take against those All India Service 
Officers who have during the emer-
gency or any time unlawfully misused 
power dispensing with the require. 
mf:nts of law, committed mischief and/ 
or acted maliciously to brighten their 
job future Or to save the same; and 

(b) whether or not Government con-
sid.er that these All India service Offi-
cers, lAS, IPS who have miserably 
failed to rise to the occasion should 
be severely punished and more senior 
the personnel the punishment should 
bf! more severe? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL,: 
(a) and (b). Departmental action is 
being processed against those officer" 
whose irregular or improper conduct 
has attracted the critical attention of 
the Shah Commission of Inquiry. 

Appropriate punishment, as provided 
ill the rules, will be given to the offi-
cers found guilty during the depart-
mental action. 

Import of Computer Peripherals 

4279. SHRI AHMED HUSSAIN: WilJ 
the Minister of ELECTRONICS be 
pleased to state: 

(a) whether it is a fact that Compu-
ter p(!ripherals are being imported; 

(b) if so, the amount of foreign 
exc:1ange being spent yearly and the 
name of countries from where the 
equipment is being i,mported; 

(c) whether the Hindustan Teleprin-
ters has proposed to man~acture this 
equipment and the proposa1 it has 
been rejected; and 

(d) what is the financial and other 
aspects if this equipment is manufac-
tured by this company. and Govern-
ment's action in this direction? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (aJ to (d). Ne. 
cessary information is being collected 
and will be laid on the Table .Jf t~e 
House. 

Sale of Candles by Central Govern-
ment Employees Consumer Coopera-

tive Society Ltd., New Delhi 

4280. SHRI PRADYUMNA SAL: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
Central Government Employees Con-
sum2r Cooperative Society Ltd., New 
Delhi is given candles to sell to con-
sumers at controlled price; 

(b) the quantity of candles given 
for the sale to this Society during the 
period from 1st July, 1977 to the 30th 
June, 1978; 

(c) the total number of branch 
stores run by t~e Society &nd the 
names and number of branch stores 
where theSe candles were sold during 
this period; 

(d) particular reasons for not sell-
ing these controlled items at a 11 the 
branch stores to give benefit to people 
residing in aU areas; 

(e J the steps proposed to be taken 
in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) Yes, Sir. 
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(b) 15,96l5 packets, each weighing 
400 grams and containing 12 pieces. 

(c) The Society is running 30 branch 
stores. The candles were, however, 
sold only through the following eight 
branch stores:-

1. Raisina Road 
2. Yojna Bhawan 
3. Pandara Road 
4. 'A' Block 
5. Union Public Service Commis-

sion 
6. R. K. Puram-Sector IV. 
7. Cu rzon Road 
8. Asia House. 

(d) The above mentioned eight 
branch stores were initially selected 
by the Management of the Society for 
sale of candles in view of their press-
ing demand. 

(e) Necessary steps have since been 
taken to sell the candles through all 
the 30 branch stores of the Society. 

West German and American firm ofJer 
for manufacture of light transport 

aircraft 

4281. SHRI VASANT SATHE: Will 
the Minister of DEFENCE be pleased 
to state: . ~t 

(a) whether it is a fact that West 
German and American firms have 
made an offer for manufacture of light 
transport aircraft; and 

(b) if so, furnish details of otfc'rs 
made and the action taken by the Gov_ 
ernment in clearing the project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (P~OF. 

SHER SINGH): (a) Yes, Sir. 

(b) Messrs. Dornier of West Ger-
many have offered co-sharing of work 
with Mis Hindustan Aeronautics Limit-
ed in the areas Of deSign, develop-
ment, production and marketing of a 
light transport aircraft whiCh is being 
designed and developed by them. Mis 

Beech Aircraft Corporation,. USA, 
have made a collaboration proposal to 
Hindustan Aeronautics Ltd. tor a 
manufacture of their aircraft Beech-
craft B99 Airliner in HAL, after cer-
tain modifications, in which H. A. L . 
can participate. H.A.L. are conducting 
a feasibility study of the Dornier pro-
posal. H. A. L. has invited similRr 
proposals from various other aircraft 
manufacturers. They will all be eva-
luated bef'jre a final choice is made. 
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Practice of <l8R)'in', Nicbt·&a on 
lI.-dB by BariJIUIlI 

4283. SHRI K. PRADHANI: 
SHRI S. R. REDDY: 
SHRI CHHITUBHAI 

GAMIT: 

Will the Minister of HOME AF· 
FAIRS be pleased to state: 

(8) whether there is any proposal 
under the consideration of Govern-
n:ent to take care of Harijans and to 
end the practice of Harijans carrying 
night-soH on their heads; and 

(b) the steps Government propose 
to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFIARS 
(SHRI DHANIK LAL MANDALl: 

<al ann (bl. Central and State 
Governments have specific program-
mes for the educational, economic and 
social development of Scheduled 
Castes in their Backward Clasf;es Sec-
tor. These communities also stand to 
benefit from the General Sector 'Pro-
grammes of development. 

Programmes to end the practice of 
Scheduled Castes carrying night soil 
on their heads are in the Backward 
Classes/General Sector Programme of 
the State Plans where the Central as-
sistance is available through block 
loans and block grants. State Govern-
ments have adopted different pro-
grammes for abolishing this practice. 
The programmes in general include 
provision of wheel-barrows, sanitary 
equipments, conversions of dry latrines. 
Some of the State Governments have 
taken legislative measures prohibiting 
carrying of night soil as head load. 
Ministry of Works and Housing have 
also taken a IPilot project' of convert-
ing dry latrines into sanitary ones in 
selected towns so as to eliminate the 
practioe of carrying night soil as head 
load. 

The Working Group on the develop-
ment of Sehieduled Ceates ·are consider-
ing specIfically this question to evolve 

a time 'bound proaramme for profCB-
sionalising this occUpatio" an<! delhk. 
ing it from caste, 

Memorandum for National FederaUon 
of Indian Women 

4284. SHRIMATI PARVATHI KRI· 
SHNAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government have re-
ceived memorandum from National 
Federation of Indian Women dated 
June 12, 1978 expressing concern about 
increasing cases of molestation includ-
ing raping of women of weaker sec-
tions and the working people by land-
lords and the Police and also listing 
some measures to be taken by the Gov-
ernment to curb such incidents; and 

(b) if so, what are the details and 
Government's reaction thereto? 

TrIE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDALl: (al Yes, 
Sir. 

(b) Details are attached as per An-
nexure 'A' (PZaced in Library. See No. 
LT 2661/78] As regards recommenda-
tion No.1; section 160 of the Code 01 
Criminal Procedure provides that no 
woman shall be required to attend at 
any place other than the place in which 
such woman resides in case of a police 
investigation. 

Recommendation No.2 is not con-
sidered feasible and practicable. 

Comments of State Governmentsl 
Union Territories are being invited in 
respect of recommendation Nos. 3 and 
4. 

So far as recommendation No.5 is 
concerned, an offence of rape is punish-
able with rigorous imprisonment upto 
ten years and fine under Section 376 
of Indian Penal Code. Similarly, an 
offence of out-raging modesty of woman 
is punishable with Rigorous impri-
sonment upto two years and flne. Even 
for uttering a word or a gesture in-
tended to insult the modesty of a 

, 
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woman) imprisonment upto oile year 
and fine can be awarded under section 
509 Indian Penal Code. These punish-
ments are severe and deterrent and 
are considered adequa'te. 

Complaint. acalnts workm&" 01 I.B.M. 

4285. SHRI G. M. BANATWALLA; 

SHRI MUKHTIAR SINGH 
MALIK; 

SHRI SHY AM SUNDER GUP· 
TA; 

WilJ the Minister of ELECTRONICS 
be pleased to state; 

(a) whether Government have re-
cejved complaints against the workin~ 
of I.B.M., 

(b) if so, whether Government hu\'t'! 
since inquired into the working _of thO,;; 
undertaking. and 

(c) nature of irregularity found and 
nature of action taken by Governm'!nt 
to improve the drawback of this 
undertaking? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (aJ: No, Sir. How· 
ever, the Comptroller and Auditor 
General suggested that Government 
should consider 'whether the rates and 
prices charged by IBM with effect from 
1st January. 1969 are justified by the 
lacts of the case.' 

(b) and (c); An Inter-Ministerial 
Working Group was constituted by 
Government to go into the question of 
cost of 1MB (and Of ICL) and hire 
rates or prices charged by them. The 
Report of the Group and the recom-
mendations of a Committee of Secre-
taries. which examined the Report. 
have been conSidered by Government. 
which has directed the concerned 
MinlBtriel/Departments to take follow· 
up action. wherever nec~88ary. The 
IBM have, however, cealed their ope-
rations in IndJa with effect from 1st 
June, 1978. 

Antodaya prQ&"ramme In Stal .. 

4286. SHRI DURGA CHAND: 
SHRI CHHITUBHAI GAMIT; 
SHRI LALJI BHA!: 

Will the Minister of PLANNING be-
pleased to state; 

(a) what are the names of Stat".· 
where Antodaya programme has been 
launched; 

(b) what is the financial outla.v 
duri·ng the current ye~r for each SNa-
for the proiramme; 

(c) what are the saHent features or 
the programme; and 

(d) what follow-up action !be Ce:l 
tral Government is taking for the 
success of the programme? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (aJ Only Rajaathin 
State Government has launched !:Ill 
Antodaya programme. named ~s 

such. 

(b) An autlay of Rs. 2 crores. as. 
proposed by the Rajasthan Govern-
ment, has been included in the State's 
Annual Plan 1978-79. 

(c) The programme envisages inden-
tification of the five poorest families in 
each village and assistance to these 
families to improve their economic 
conditions through suitable family-
based programmes. About 2.50 lakb 
families are expected to be covered by 
this scheme. 

(d) As it is a State plan scheme, the 
question of the Central Governme:lt 
taking any follow up action does not 
arise. 

Revision of Waces of CoWery worUn-

4287. SHRI Y. P. SHASTRI: Wlll the 
Minister of ENERGY be pleased to 
state: 

(a) how many years ago the mint-
mum wa2'eB for the Colliery workers 
were flxed; 
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(b) \\ hether under an ola ~ree· 

.ment, the wages of the colliery wor· 
"kers should be reviwed and revised 
'ihis year; and 

(c) if so, the action proposed to be 
-taken for the revIsion of wages of 
these workers this year? 

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): (a) 

·to (c). Minimum wages of the coll-
iery workers were fixed under the 
bipartite National Coal Wage Agree-
ment for four years effective from 1st 
.January, 1975. The question of re-
vision of wages from 1st January, 
1979 is already under consideration 

.and its mechanism is under discussion 
with representatives of the Central 
-Trade Union organisations. 

4 2 8 8. "" at" 1f1J'" l'Q'T1i\' : 
,~ q'"r Q"~ 'il"fiil" ~r Ffr ~~iT f,.; : 

(19i) .:~ ~lfr'ifr~ q iNr ~;J;frt ~ f~ 

.;f1{1 ~~ q-~ ~r<'r tr q 'if~iI" ;fr"r ~~Ufl q-hr 

.~ ~ ~~Q" q-~ ~ IT~ q-~llTu:t ~~i ~r q-ffi 
l'I1IT;n" ¥:IT ; 

( II) m ~~ l:<'r if q-~rit~ar ~~" 
~ ~ ~ SIT"(f;f.t 11ft i 

(IT) lIft~, tTl ~l9irt ~ ~ m ~ 
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SetUn&, up of a Committee tOT the DlvI-
siOD of 1m_I Export C&TgO from 

Bombay HaTbouT 

4291. SHRI MOHINDER SINGH 
SA YIAN WALA; Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether a high level committee 
has been set UP to examine the ques-
tion of minimising the diversion of 
import export Cargo from Bombay 
Harbour to other major and developed 
ports; 

(b) if so, whether any report has 
been submitted so far; and 

(c) 11 not, what progress has been 
made so far to avoid congestion at 
Bombay Port'? 

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM) (a) and (b): Govern-
ment are considering the setting up of 
a Committee to examine the question 
of maximising the diversion of export! 
import cargo from Bombay Port to 
other major and developed ports. 

(c) A Standing Committee has al-
ready been constItuted for rationalised 
dIstribution of cargo at the major 
ports. Other measures taken to relieve 
congestion at Bombay include diver-
SlOD of traffic to other ports, mid-stream 
unloading into barges wherever it ;s 
teasible and augmentation of strength 
of shore labour. Discussions have 
also been held at appropriate levelS 
with the concerned agencies to expedi-
te unloading of cargo ~t Bombay. 

Negotiations regarding acquiring of 
Deep penetration Aircraft 

4292. SHRI MOHINDER SINGH 
SAYIAN WALA: Will the Minister of 
DEFENCE be pleased to refer to the 
reply given to Un starred Question No. 
229 on 22nd February, 1978 regarding 
acquiring of a deep penetration aircraft 
and state: 

(3.) wheth'?r thE" negotiations have 
since bee~ f\!1alised in the matter; and 

(b) it not. when a decision is like~ 
to be taken in the maner? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (aJ and (b) 
No, Sir. A deciSion is expected to be-' 
taken in the near future. 

Fluaucial Asslslauee 10 HarijaDs De-
velopment Corporation of Kerala 

4293. SHRI K. KUNHAMBU: Will 
the Minister of HOME AFFAIRS bit" 
pleased to state: 

(a) whether the Harijan Develop-
ment CorporaHon of Kerala requested: 
for finanCIal assistance for the projectl 
and development activities of the Sche-
duled castes and Scheduled Tribes, and 

(b) if so, the steps taken to extend 
assistance to the activities of tbp 
Harijan Development Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS· 
(SHRI DHANIK LAL MANDAL): (a) 
and (b). The Harijan Development 
Corporation for Scheduled Castes and 
Scheduled Tribes in Kerala is an ap-
proved scheme in State Plan. There-
fore, Central assistance is available 
from block grants and black Joans. No 
speclfic proposals have been received~ 

from the CorporatlOn, barring what 
was incorporated in the State's propo-. 
sals for Annual Plan 1978-71}. Recent-
ly Ministry of Home Aflairs reviewed 
the functioning of various State Corpo-
rations and a proposal to extend spee1-
fie Central assistance to such Corpora-
tions is under consideration. 

s. C. and S. T. workers In Government 
undertaking In Kerala 

4294. SHRI K. KUNHAMBU: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government have aaked 
for latest report on the number ot Sche-
duled Castes and Scheduled Tribe. 
workers in all the Government of InrJia-
Undertakings in Kerala; 
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(b) how far they t1jlftlled tbe requir-
e:} quota tor Scheduled Castes/Sche'-
.£luled Tribes; and 

(c) what steps are being taken to 
fiulJll the quota? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
to (c). Information about the progress 
of implementation of the reservation 
.orders in so far as the year 1977 is COn-
cerned which has been called for from 
the public enterprises having their 
units in Kerala has not yet been re-
ceived frOm all the units. Action is 
being taken to collect the required in_ 
formation from the concerned units 
and it will be laid on the Table of the 
House as SOOn as possible. 

UepTesentation received. from workers/ 
Staff of HINDALCO (U.P.) 

4295. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government have re-
ceived any representation from the 
workers/staff of Hindalco (U .P.) 
lor nationalisation of the Birla owned 
Hindalco; 

(b) if any similar communication 
.on the matter has been received from 
the U.P. State Government; and 

(c) whether the Government are 
examining the case for nationalisation 
of HINDALCO or taking any other suit-
able action against it under the Com-
panies Act or any other law/ena:t_ 
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c). The 
representations from the worker Istafi 

·of HINDALCO and from the Govern-
ment of Uttar Pradesh are being ex-
amined in consultation with the Minis-
try of Steel and Mines. No flnal deci-
sion haa yet been taken. 

Settlq up ot "'I!II"1It factories In 
Cbaluhl\PUl 

4296. SHRI R. K. MHALGJ: Will the 
Minister of INDUST&Y Ile pleased to 
state: 

(a) whether a number of entrepre-
neurs have submitted prQ,pClsals for 
locating cement factories in the back-
ward district of Chandrapur in Maha-
rashtra; 

(b) if so, the total number of such 
proposals and from whom they have 
been received; and 

(c) what infrastructural facilities 
are considered necessary for speedy 
implementation of these projects'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSRY (SHRIMATI 
ABHA MAlT!): (a) and (b): Yes. Sir. 
The following eight schemes have been 
received for locating cement factories 
in the Chandra pur District of Maha-
rashtra:-

1. Mis. New India Mining Corpo-
ration, Bombay. 

2 Shri Ram Agarwal, New Delhi. 

3. Mis. Punalur Paper Mills, Pu-
naIur, Kerala. 

4. Mis. Development Corporation 
of Vidharba Limited. 

5. Mis. Larsen & Toubro Limited, 
Bombay. 

6. Mis. Century Spinning & Mfg. 
Company Limited. 

7. Mis. Ordinary Portland Cement 
Mfg. Company Limited, Nag-
pur. 

8. Mis. Indian Rayon Corporation 
Limited. 

(c) The main infrastructural facili-
ties considered essential for the imple-
mentation of cement projects are lime 
stone deposits. coal. power. water and 
railway transport. 



SeUitlc .. of Indoailtdes ID _ward 
areas of Vldarblta aad Maratha wada 

4297. SHRI R. K. MHALGI: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) Wh61t special steps have been 
taken during a period of last one year 
and what measures are likely to be 
adopted soon to remove the industria] 
backwardness of Vidarbha and Marat. 
hawada regions of Maharashtra State; 

(b) ar<' there any new proposed in-
dustrial projects and schemes of the 
Central and State Governments for the 
said regions; and 

(c) if so, the nature and details 
thereof and when they are likely to 
commenc~? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a): The GOY· 
ernment have decided that no more 
licences should be issued to new in-
dustrial units within certain limits of 
different metropolitan cities having a 
population of more than 1 million 1.od 
urban areas with a population of more 
than 5 lakhs as per the 1971 census. 
State Governments and financial ~n-
stitutions will be requested to deny 
support in these areas to those ind us-
tries which do not require an industrial 
licence but the investment is large. 
The Government would also consider 
providing assistance to large existing 
industries which want to shift from 
congesterl metropolitan cities to ap-
proved locations in backward areas. 
Government have since decided that if 
an industrial undertaking wishes to 
shift its entire manufacturing activity 
from forward to backward area within 
the same State there will be no need to 
obtain prior permission of the Govern-
ment of India for such a change of 
location provided that prior permission 
Of the State Government is obtained 
by the Industrial undertaking. 

With a view to .bltting the focal 
paint of development for small scale 

and cottage industries from big clti(JF 
and State capitals to the rural areai 
and small towns, District Industriet. 
Centres are being set up all over tbe 
country to attend to aU the reqUire-
ments of small and village industries 
under one roof. 

Out of 8 districts of Vidarbha region 
4 districts viz. Bhandara, Muldhana, 
Chandrapur and Yeotmal and all the 
5 districts of Marathawada, region viz. 
Aurangabad. Bhir. Nanded. Osmana-
bad and Parbhani have been declared 
as industrially backward. Industrial 
units set uP in these districts l:I.re eligi-
ble to the following incentives: 

(i) Concessional Refinance Scheme 
of Industrial Development 
Bank of India. 

(ii) Deduction in income-tax 

(iii) Consultancy 
Services. 

for Technica] 

(iv) Registration of new units and 
expansion of existing units in 
respect of items which are 
otherwise banned in the coun-
try. 

(v) Interest subsidy. 

(vi) Supply of machinery on 
concessional terms by the 
National small Industries Cor-
poration Ltd. 

(vii) Special facilities fOr importin'l: 
raw materials. 

In addition to these incentives indus-
trial units set up in Chandrapur dis-
trict of Vidarbba regio~l rind Auranga_ 
bad district of Marathaw"da re~ion are 
eligible to Central Investment £.lbsidy. 

(b) and (c): The State Government 
has set up 4 Regional Development 
Corporations viz. MarathQwada Deve-
lopment Corporation, Vidarbha Deve-
lopment Corporation. Konkan Deve-
lopment CQ!FpOrWtion iBnd Weltern 
Maharashtra Development Corporation. 
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These Corporations, includini Marat-
hawada and Vidarbha Corporations 
have been undertaking several pro-
jects fOr the development of these re-
gions. The Marathawada Develop-
ment Corporation has undertaken/pro-
poses to undertake projects like inte-
grated power loom projects, cattle de-
velopment and dairy programme. lea-
ther garments, etc. The Vidarbha 
Development Corporation has under-
taken/proposes to undertake protects 
relating to dairy development, tasar 
silk, powerlooms etc. The Maharash-
tra State Textile Corporation is set-
ting up a textile mill lilt. Aurangabad. 

The state Government proposes to 
take up geological investigation for (i) 
Coal in Nagpur. Chandra pur and Yeot-
mal districts (ii) Kyanite-Sillimanite 
in Bhandara district (iii) limestone in 
Chandrapur and Yeotmal districts (iv) 
Semi-precious stones in Marathawada 
region and (v) Clays and Graphite in 
Chandra pur district. 

Under the new scheme of the Central 
Government, 10 District Industries 
Centres located in Marathawada and 
Vidarbha regions of Maharashtra have 
been sanctioned. These are Auranga-
bad Bhanrlara. Bhir. Buldhana; Chan-
dar~ur Nanded, Osmanabad, Parbhani, 
Wardha and Yeotmal. 

During the period from 1-1-77 to 30th 
June. 1978. Central Government have 
issued Letters of Intent for setting up 
of five projects in Vidarbha and 18 
projects in Marathawada reiions of 
Maharashtra. The Central Govern-
ment have also issued industrial licen-
ces for one project in Vidarbha and 
two projects in Marathawada during 
the period from 1-1-78 to 30th June, 
1978. 

Under the Central Scheme of Invest-
ment Subsidy 276 units of Aurangaba::i 
and 85 units of Chandarpur set up 
after 26-8-71 have been granted subsidy 
to the extent Of Rs. 380.83 lakhs Rnd 
Rs. 6661 lakhs respectively. 
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Seminar on Medical Electronic" at 
Madr.oo 

4299. SHRI MADHAVRAO SCIN, 
OIA: Will the Minister of ELECTRO· 
NICS be pleased to state: 

(a) whether a symposium on medi-
cal electronics organised by the In-
stitution of Electronics and Tele-
communications Engineering was held 
recently at Madras: 

(b) if so, whether the symposium 
has suggested for setting up an Of-
ganisation like Steel Authority of 
India; and 

(C) if so, the views of Government 
in the matter? 

THE PRIME MINISTER (SHRI 
JlORARJI DESAI): (a): Yes, Sir. 

(b): No, Sir. 

(0): lJoes nol arise. 

4300. SHRI F. P. GAEKWAD: Will 
Ihe Minister - of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that Guje-
rat is far behind the Nagpur Plan in 
the matter of National Highways; 

(b) what is the total length of Na-
tiona] Highways in Gujarat 9.S against 
the target fixed under the Nagpur 
Plan; , 

(c) percentage of shortfall; 

(d) steps taken to remove this 
.!hortfall in order to ·bring it on par 
with other Statesj and 

(e) provisions made or proposed to 
be made in the Sixth PIWl for N a-
tional Highways in Gujarat? 

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d). Re-
ference appears to relate to the docu-
ment On 'Post-War Road Development 
in Indi'U' which represents the pro-
ceedings of the Conference of Chief 
Engineers held at Nagpur in 1943 con .. 
tainining a broad outline plan for 
road deve 10pment for catering to traffic 
requirements during next 20 years. 
Tho~e pro("'f'('dings did not indicate 
any State\\' _"'_" t:::trget for National 
Highways rIJr 'any State. No com-
parison i;-. thfTefore, possible. At 
prescnt the ('ouldry has 28970 Kms. or 
National Highways out Of which 1352 
Kms are in Gujarat. Further ex-
pansion of the N.H. System is depen-
dent upon the availability of resour-
ces and other priority conS'iderations. 
National Highways are not declared 
on any area, regional or State basis. 

(e) No indication in this regard il 
possible at the stage as 197~ Plan 
i! yet to be finalised 
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.Provisional Allotment 01 Funds to 
states in Sixth Plan 

4301. SHRI PADMACHARAN 
SAMANTASINHERA: Will the Mini-
ster of PLANNING be pleased to 
state: 

(a) whether for Sixth Five Year 
Plan Government have decided pro-
visionally the expenditure amount of 
Rs. 1,17,000 crores; 

(b) if so, the provisional allotment 
made to each state and the basis for 
provisional allotment; 

(c) the provisional requirement for 
Sixth Five Year Plan given by each 
State; and 

(d) the total amount of expenditure 
incurred by the Centre and every 

Statement 

State in the last Fifth Five Ye'8r Plan 
up to 1970-78? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a): The Draft 
Five Year Plan for 1978-83, which 
was earlier discussed in this House, 
has proposed the everall investment of 
Rs. 116,240 crores, of which the Publie 
Sector outlay would be Rs. 69.380 
crores. 

(b) and (c>. The public sector 
outlay has not yet been divided a8 
between the Central Plan and the 
Plans of States and Union Territories. 
The States' Five-Year plan proposal .. 
are awaited. 

(d): A statement is attached. 

O"tla,Y and anlidpalcd Expendilure in lIlt Fifth Plan 

Centre 

Stat(', : 

I. :\lJdhl'a Pradesh 

2, Assam 

:{, Bihar 

4· Gujal'at 

;). Hal')'ollla 

Ii. Himachal Pradesh 

7· Jammu & Kashmir 

B. Karnataka 

9, Kerala 

10. 1\1ac)hya Pradesh 

II. l\{ahal'ashtra 

12, Manipur 

(Rs. crores) 

Plan outlay 
197-1-79 

2o~(}4'O(} 

I :~:L;' :,l; 

·1 -; :. ~ :·1 

129G'oti 

1185' iii 

GU)' 31 

2:)[1· 0:) 

3r,~· (i·t 

(1'1;' r.7 

5GB' ()(i 

137'1' 7 1 

23.17' r,1 

92·/lG 

Anticipated 
expenditure 

1974-78 

149U'oU 

In2h·fJ8 

2:I:l· l;u 

9'4' 96 

~iG7' 23 

497'l!3 

Ir,::!· US 

277' 50 

767' 76 

4G5' 61 

1034'66 

1851'99 

6,,'97 
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Plan outlay Anticipated 
1974-·79 expenditure 

1974~78 

---.-.. -

13, Megha\aya lIy 53 72'ao 

14, Nagaland 83'63 6g·SlZ 

:l.~, Ori,sa 585'°2 459.40 

16, Pnjab 1U13' 4!J 727' 32 

17, Rajasthan 7°9'24 620'" 

J8, Sikkim 39'64- 25· 12 

'9, Tamil Nadu 1122,32 1117'43 

20, Tripura 69'68 52'39 

21. Uttar Prdesh 2445'06 212:1' 12 

22, West B~ngal 12-46'8: 874'21 

To·rAL 111284'22 14 165'95 ------------
Union Territori .• : 

I, Andarnan & Nicobar Islands :n' 72 23' 25 

2, Af'lillachal Pradesh ti:i' 3u 4 1 '66 

3, Chandigarh 39' 76 27'(io 

4, Ih-ha anrl Na~ar Haw,li W4° 5'73 

~). Ddhi 3 16 '01 249"03 

fi, Goa, Darn'''1 and Dill 115" (10 65'57 

7· Lak.hdweep 6'23 4'20 
S, Mizorarn " ,1(;' 59 3:1'89 

~) , Pondicht'rry :l4' O,} :l4'U6 

ToTAL (i3{' (16 47 lZ ''79 
---------~ 

GRAND To·rAL- ALL INUIA 39322 2!J511:i 
-- .. --.-.----- .... _--------
Licence's given to Multinationals, Big 

Houses, Private and Public sectors 

4302, SHRI PADMACHARAN 
SAMANTASINHERA: Will the 
Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that the in-
dustrial licences were sanctioned by 
Government in 1975-76 to 1977·78 to 
private sectors, multinationals, big 
houses and public sectors; 

(b) whether fulfledged production 
of all licenced industries is not 
coming out; and 

(c) if so, what is the total number 
of licences and their value given to 
every priV'ate sector concern, multina-
tionals, big houses and public sector 
('oncerns year-wise? 

THE MINISTER OF STATE IN TID: 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a): Yes, Sir. 
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(b) An Industrial Licence Is jSSued 
with an Initial vaUdity period of 2 
7ears, which can be extended for a 
period of another 2 years on the basis 
of adequate justification. It therefore, 
takes about 3 to 4 years for an Indus~ 
trial Licence to fructify. Generally 
large projects have a .great~r period 
of gestation. It is, thus, too early to 
forcast fulfledged production of aU 
units to which industrial licences were 
aanctioned in 19'75-76 to 1977-78. 

(c) Industrial Licences are is!ued 
in terms of quantity and not value. 
Details of all Industrial Licencs, in-
eluding the name of the party, item 
of manufacture and capacity, etc. are 
published in "Weekly Bulletin of In-
austrial Licences, Import Licences and 
Export Licences" and <CMonthly List 
of Letters of Intent and Industrial 
Licences". Copies of these publica-
tions are available in the Parliament 
Library. 

&letting up of Now Industries In Orissa 

4303. SHRI PADMACHARAN 
SAMANTASINHERA: Will the 
Minister of INDUSTRY be pleased to 
.tate: 

(a) whether it is a fact that Gov· 
ernment are considering to start 
aluminium industry sponge iron in-
dustry, watch making industry and 
other new industries in Orissa State 
with the. help of Public Sector and 
Government during 1978-79; 

(b) if so, which industry is propos-
ed to be started in 1978·79 and what 
action has been taken in this regard; 
and 

(C) what amou ot has been provided 
for these industries in 1978-791 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI· 
MATI ABHA MAlT!): (a) to (c). 
No aluminium plant is likely- to be 
.et up in the public sector in Orissa 
J., the year 1978-7g. Aa regard! apone. 

iron industry, a letter of intent haa 
been issued in favour of Industries 
Promotion and Investment Corpora-
tion Limited, Orissa. A watch 9ssem-
bling unit is being set up with H.M.T.'s 
assistance at Bhubaneshwar. 

2. Both the aforesaid projects are 
as yet at a preliminary stage. As and 
when the proposals take a final shape, 
the question of providing necessary 
funds will be examined. 

"I.A.F. Nose Dives to Critical 
Situation" 

4304. SHRI C. K. CHANDRAPPAN: 
Will the Minister of DEFENCE be 
pleased to stntc: 

(a) whether Government are aware 
of the article published in 'Blitz· on 
July 8, 1978 under the heading "with 
a dozen cmshes in a month poor 
training and maintenance IAF N os(> 
dives to critical situation"; and 

(b) if so, Government's reaction to 
it and details thereof? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (u) Ye'. 
Sir. 

(b) There is no basis for the state-
ment;:; made or apprehensions express· 
ed in the article. There has been an 
overall decline in the <l.ccident rate in 
recent times. The tot'aj number of 
acciden ts in the period T:letween 
January and July during the last three 
years was nearly 33 per cent less than 
the corresponding figure for the pre-
vious three years. The rate of acci-
dent per 10,000 hours of flying, causing 
loss of aircraft, has declined from 1.39 
in 1976 to 04 for the year 1978 upto 
14th August. 

This improvement is the result of 
concerted measures taken to promote 
flight safety through better training, 
improved maintenance and better 
!upperior guidance and supervision, 
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Doeumentary lime In tribal dlsIIteta 

4305. SHRI GIRIDHAR GOMANGO: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Government proposed 
and finalised to· produce documentary 
films in tribal districts; 

{b) if so, the names of the tribes 
tiC far identified and proposed for 
documentary films; 

(c) the themes of the documer.t::.ry 
films; and 

(d) funds provided for the same 
for the year 1978-791 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI 
L. K. ADVANI): (a) (0 (C) Fi~ms 

Division has planned to produce the 
following documentary films concern~ 
jng tribal areas during current year:-

1. Tribal development ('overing 
Todar.; of Nilgiris, Bheels of Gujarat 
and Abhuj Madias of Bastar. 

2. Life and CuHure of Chattis-
garh; 

3. Forestry as an Aid to Tribal 
Eeonomy; 

4. Weaning tribals to settled Cul-
tivation; and 

5. Cultural problems of Tribes in 
Eastern region. 

Besides, a scheme is under considera-
tion for production of rural biased 
story type films in 16 mm on subjects 
cf special interest, among others, to 
tribal areas and tribal people in the 
Rolling Plan 78-83. 

(d) Funds are not provided film-
wise 'and as such no specific funds have 
been prnvidecl for films on tribals. 

Project reports on the economic uulltt 
of primitive tribes 

4306. SHRI GIRIDHAR GOMANGO: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether his Ministry re('~;vcd 

the project reports from the States 

for the economic upUftment of ma.t 
primitive tribes; , 

(b) if so, names of the state. willi 
the names of the tribes covered in the 
reports; 

(c) the allocation made by the Sta-
tes and assistance provided by the 
Centre for the year 1978-7Q; and 

(d) the reasons for 
preparation of project 
States? 

the delay for 
reports by the 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) Project reports for the develop-
ment of the most primitive tribes 
have been received from the States of 
Andhra Pradesh, Gujarat, Orisa, 
Rajasthan, Tamil Nadu and Tripura. 
Project reports have not been receiv-
ed in respect of all the primitive 
tribes from Andhra pradesh and 
Orissa. 

(b) As per Annexure.-I [Placed in 
Library. See No. LT-2662/78J. 

(c) No State has made allocatioa 
for the primitive tribes, the pro-
grammes in respect of which qualitY 
entirely for Special Central Assistance 
for their funding. The assistance 
earmarked for the States/U.T. for 
H17f1-79 b shown in Annexure II 
(Placed in Library. See No. LT-26621 
78]. The amounts released as first 
instolment by the Centre to the States 
by way of As~istan('e are shown in 
Annexure III. fPlaced in Library. See 
No. LT-2662/78]. 

(c\) I)~'cp:lratjon of Project Report 
fer th L, prlmitivc tribes is time can· 
suming and hence the delay. 

Road Development in Tribal Areal 

4307. SHRI GIRIDHAR GOMANGO: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether his MInistry has pre-
pared any scheme for the develop-
ment Of road communication in the 
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tribal sub-plan areas of the ~ountry 
in the Five Year Plan; 

(b) if so, the assistance proposed to 
be provided by his Ministry to the 
States for tribal sub-plan roads d.nd 
bridges; 

(C) the states provided from State 
sector for these areas; State-wise; und 

(d) progress made so far? 

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) to (d) Pre-
sumably Member is having in mind 
the 1978-83 Plan, This Plan is yet 
to be finalised and it is, therefore, too 
early to indicate the final provisions 
in that Plan for Central ussistan(.!e for 
Tribal sub-plan roads. However, 
following provisions exist in 1978-79 
for road/bridge works in tribal 
areas:-

Central Sector 
State Sector 

Rs. Crares 

9 
62 

In addition, provision of Rs. 2 crares 
also exists in 1978-79 for Special 
Central Assistan(.!c to States for the 
development of roads in' the Tribal 
areas, 

Recruitment Rules in IDdustry 
Ministry 

4308. SHRI MANORANJAN BHAK-
TA: Will the Minister of INDUSTRY 
be pleased to state: 

('a) whether Recruitment Ru1.!'s 
published in Part II Gazette of India 
daten 1st. JnnuDry. 1972 under G.B.R. 
No. 44 Ministry of Industry, Depart·· 
ment of Industrial Development, New 
Delhi dated the 30th November, 1971 
and deemed to have come into iorce 
from the 11th day of February, 1970 
are implemented, if so, when; 

(b) whether the above stateci quali~ 
flcation restriction rUle for departmen-
tal promotions are also equaUy ap-
plicable tor higher ranks including 

gazetted officers, if not, the juatlfica-
tion therefor; 

(c) whether non-diploma holders 
have been promoted or kept on ad 
hoc promotions for more than one 
year; and thf' eligible officials have 
not been regularised in their places:; 
and 

«(1) if so, how n-.any oftkers ar~ 

working on ad-hoc basis for more-
than 'one year? 

THE MINISTER OF STATE IN THE 
MINTSTRY OF INDUSTRY (SHRI-
MATI ABHA MATTI): (a) to (d) 
The inform3.tion is being corccted 'and 
will be bid on the Table of the House. 

promotiOn POlicy ill' Indnstry 
Ministry 

4:{\Hl. SHRI MANOnANJA:.J" BHAK~ 
TA; Will the Minister of INDUSTRY 
be pleased to state; 

<a) whether it is a fact that SIPO'" 
are stagnating for more than 10 years 
and there is no hape for pr'omotion jn 
the next few years and nO remedial 
steps are bl'inp," t~\kcn to remove stcg-
nation at SIPO's levelj 

(b) whether it is the result of arbi-
trary and defective promotion policy 
rules framed by the department to 
help 1)I1\Y sE..'niOr and Administration 
officials; 

(c) whether it is a bet that Gazet-
ted level officia1s had b8cm given more 
promotionul ch,mces on the promotiun 
.st:vlc of D.G.T.D. by creation of addi-
tional higher posts at higher level 
like tl13t of LA.S. Director's etc., but 
the same i<lcility had been denied to 
SIPO's as in the case of all J.T 0 's in 
D.C.T.D. equivalent to SIPO'~· who 
were promoted as gazetted officers 
and the posts of non-gazetted officers 
were abolished whereas D.C (S3D 
had denied this justice to non-gazetted 
Officers; and 

(d) whether there had been expan .. 
sion in all ranks but no expansion of 
posts of A.D, (Gde-Ill level and the 
reasons why different scales exist for 
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A.D. (GD.·II) posts 
trades? 

for di1Jerent Rs. 650-960 for posts connected with 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and 
(b) It would not be correct to say 
that all SIPOs are stagnating for 
more than 16 yetars bl.'caust; out of 
a to ['<.1\ st:cngdl of 40B, there are only 
9 SIPOs whu have not ycL got their 
promotions, The cases for promotion 
.of these SIPOs would be considered 
as and when vacancies in the higher 
grade, namely that of A,D, Grade~lI 

take place. The number of posts of 
A.Ds. Gr. II is oniY 9u, Only those 
SIPOs who have pUt in the prc_;cribed 
period of service and who arc eligible 
on the basis of their past performance 
and SUitability are promoted to the 
higher g,·aue. PronHJtiU!l tt) AD. 
Grade-II is not un autoU\uli,' process 
based 011 seniority. The recruitment 
rules for the SIPO" and A.Ds. Grade 
II as flll' ol,her runks in the office of 
DC(SSI) have been framed by the 
Ministry of Industry ncconiing to the 
prescribed pro('edure in cunsuTtution 
with the Department of Personnel! 
Ministry of Home Affairs and V.P,S.C. 

(C) The organisationnl pattern of 
SInO is ctifl'creIlt from that of DCiTD 
because of the dillcrence in their objec-
tives, nature of activities and field of 
operation. However, it would not be 
curred to .say that the gazetted level 
officials h:lve heen d1.:'lillcr;'JtcJy givl~n 

more promotional chances than the 
non-gazetted official~, Since on pro-
motion they enter the gazetted ranks, 
the questiOn of disparity in the promo~ 
tional policy governing SIPOs vi,<;~a~viS' 
other gazetted posts does not arise. 

(d) There ha::.: been some expansion 
in cadres of SIDO which has not been 
to the exclusion of A,Ds, (Gr. II) Us 
29 posts in the rank of A,Ds, (Gr. II) 
have been created during the last 
seven years, The 2 pay scales of 
A.Ds. (Gr. II) have been prescribed 
on the basis of recommendations of the 
Third Pay Commission: (i) Rs. 650-
1200 for posts created for work can· 
nected with ,economic investigation, 
atatistics and data bank and (it) 

other work. The posts of economic 
investigations, statistics and data bank 
are feeder posts for Grade IV of I.E.S. 
and l.8,S, and have, therefore, to 
adhere to pay scales prescribed under 
these services, and for similar posts 
in other Ministries. 

Sick textile mills taken over by N.T.C. 

4310. SHRI AMARSINH V • 
RATHAWA: Will the ;Minister of 
INDUSTRY be pleased t9 state: 

(a) whether Government have ins-
tructc:l to pl'OdUC0 cheap doth for the 
need of poor section of the Coufltry; 
and 

(b) if so, to what extent 
achievclT.ent has been made? 

the 

TIlE MINISTER OF STATE IN THE 
~HNISTHY OF INDUSTRY (SHRI-
MATI ADHA MAlTI): (0) and (b) 
Tl1c role assigned to the National Tex-
tile Corporation has been spcH out in 
the recent statement made' on 7th Aug-
ust in the House on Textile Policy. 
The N.T.C. besides participating in the 
production of controlled cloth would 
'<lIsa be assisted in substantially stepp-
ing up their production, particularry 
in low-priced varieties with the accent 
on the needs of the common man, The 
N.T.C. mills would endeavour to 
rC'uuce the cost of production and im-
prove the quality of f3brics both bY 
modernising their equipment and 
through increased use of cheaper 
synthetic fibres. 

"... .m. .,... ~ ,"It 1m 
",,'Iff ~~ 'ltii I IQftt41 .T 'lfinn 

4311. oil ~".,.. ~, om "'" 
<toil ~..",-it .. 1 'f'lT .. tit f., : 

( .. ) ..,. """ .w .m: ".'.,qli,.l ~ 
~ ~ ;;;.m: if ~ >n:m ~ _ 
~ .,... ~ lilt ~ ~lJ 'I"R ~ t; 

( .. ) 11ft ~,," ~ 'I"R "'" « ot\1l 
;r>IW ~ ~ ~ ~ if 'Ill! flfoilf ~ t ?! 
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nt '"" (-t Ifto ~) : (IJ) 
'I'tt (.). ifII' fqCf11'11(UI ~..". n-
rot ~ m'IiTU (Il{T mlf mr.rr m'T 1Ii'T, 
mif 1f51l" m 1ft~~, ~, 1974 
if in!" ~ * ~ ~ ~,lITl:I' 
fq'!€ftifi(OI ~ * ~* ~if 
fimr'll ~ flnr.fT 00 mft ~ ~ ~ !11: 
~ ~ "<t ~ mfiI; ~ arm * mtf-
mtf !iN ~ if mI ltiT (Il{T ~ ~m 
~ ~ ~T ~ ~~llITlf 
~~~~~~nr~ 
.."..rr qh: ~ ~ * 'IfTIf~ if ...roar 
",q'lllf(1l,;fj ltiT ~R <mit ~T q;r 
~ ~ it f'fillT g I ~ lllf~ 
~T ltiT ~ arm * -mtf~ fir;;r1;ft ~~ 
'lit lJ1mfT if ~ \;'q"i'lIf(1I",'j if.T ~ ;;n;f <mit 
~ if ~tlT( ~;;n;f >fT t;fT'f~ * ;rn 
if 1ft !I1:T1fW ~ '(~ ~ mfif. ~ ~ 
if gt wrfu ~ ~ \I.qoqqf1Q1 ~ ;;rT~ ~ 
~I 

2. 1f51l" m ~ f;nr;:ft ;(ti ;.-
~ f'fillT ~ fif. Vl"lftvr mn if .m- lI'1 
~ ~'l1 * fuT( 1 0 ~ qm:: 
~ * f<w. ~ ~ 107. 50 ~ ~ 
(Il{T ~ ~t if qr~ 'Ift;m;r ~ 1 S "Sffumr 
1fT~ ~T!I1: m ;;ft<: 'f~ R>n <mfT I flffll'~, 
1 9 77 ~ If"tlf m ~ ;(ti ;Of ~nt "" 
~ m ~1ft ~~ ~t * fuT( ffi:<f; 
if 20 SIfuvrn if.f fu"Tlrn Ht ~ I ~ fu"Tlrn 
~ ~u!l1:m ~ I ~ \;'q"m~ l!iT 
~ ~>fTtf~ ~ 5 ~ * ~ 
5 ~ srf1f ~ 'IT'I"1: srftf 11m ~ 
SI"lm: * em 'i,( ~ tfl1fT" 'I"mff~ \;'q"'Ift1r ;t ~ 
16 ~ S!fu ~ ~ I ~ ~ ~ 16 ~ m Zif;re ~~;;miT ~ ~ ~ "Sf-.m: 
~ if@' f'fillT ~1fT I 

4312. ~ ~f~ 'f1i q~: om 
nTtt il'iifT ~ 1ifcrR if.T ii"'H if.~ij" fif; : 

( if. ) 'fit 1 9 7 6- 7 7 t;fh 1 977- 7 S if 
~ .. ~ ,(f('f'(t if.T f'fJf Tar f'F'n ifl1T 1fT tflfT 
~ t{t'lt if1iT I!fT ; 

('§") ~rf 1 978-79 if fif.tf;Of '(n:p;T 
~ fifJfTur rn q;r "Sf"tfTq ~ ,,11fT" ~ ~ 
"'f tfif. fil>tf;l iJI1fT" fif;Cf;l Jf\'li * ,(Tg ,(T<n:l if.T 
f'flfivr f~ ifl1T ~ CfI!fT fiwi ,(TT '()i'f'(y IIiT 
Ifli't ~ f~ ;;rT'fT t ; 

('I') q 1976-77 .:rn 1977-"_ 
Il~ l!i'tf~;f ~ ~ ~ ~m! m 
~ 1978-79 ij;f~ ~~1ft1r -m t. " 
1ft1r I!i't iiiiii' tfifi ';I;"<T fifilfT ~nlllT I fl R 
1 ~'(ftf ltiT fifi~ '(f" ,(f;;r"< f~~ tfTt ( PI 
lIT" lR tfifi f~1t ;;rr~ it ? 

nTtt "milt " mq '"" (~) ~ 
~) : (iii) m\Jtf {~ifT ifT~ ~T tfH:-

2 3 

1976-77 117 ... 11 289.73 

1977-78 718;nr 999.71 

----------------------------
('lJ) <ri 197!l-79 if 790 'fliT • 

~"'Tqrm~1 t;fil1if-;;rif 1975ii \I""iT~ 
2 1 3. 7 6 <=IT'§"' li'ilf ~;f(Hf * 1 5 5 ortT IJT 
~~ Q"J;f"f ~ I '1IT1'f 635 'flfyq;r ~ 
f<rn qr.f IfiT "itl!f qqfu if ~m 'F-t t;fTm t , 

( If ) '(R <:nn t if; f'1"JfT'Il""\I"l it;mr " 
~~Tif ift't f~ lfq ~. :--

I. lTO ~~ o;q 'F-Pl'fT, forlirzc. 
53, ~tfT'irT ~\Wf ig, ~ffl , 

2. ito m'f ~ frn~ 1)"q t-;Mi(o 
~ f1iff~s, 43/46, tTriif ~. 
if;i.'f'I>~ I 

:1. lTD qTifi" ~If'fltf~ (mo) f~, 
32 G, O:JfO ",.) 0:'1") irs, ~ 
if~m I 

4. lTO ~;;fT 1;!1"ll"'("'f !J~ ~;;rtf'f'ni ~o 
srn:~i! f~~, ~r~f '(1g, ~ I 

5, lTO ~ t;ftt'r'l~ 'foT(q"f'tw;f 
f1ifflli~, tJ;1ifO or).) VTffifT mq, !oO. 
~I 

8. lTO i'l'fi! o:q if;rq;ft f~, 
.t>m cr<Rl , t;ftf~ rft) ql0. f.r.n 
6"m:rt, if~ iillT"'f I 

7. lTO mnMG Slrt~i! foOm. 
~~'ftf'(. qr.n I 

s. lTO ft"ZTf.l">rt (~ ~h ~. 
'ih\l"'o~. r~ 24~ 
m~1 
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-Complaints regarding orders placed by 
.the department of Defence Production 

On 1\l/s Auto Pins, Faridabad 

4313. SHRI R. L. P. VERMA: Will 
the Minister of DEFENCE be pleaSed 
:.to state: 

(oa) whether a number of comp-
laints have been received b~ Govern-
.ment regardmg placement of huge 
·orders for supply of motor pa,.ts Clnd 
'other machinery by the Depal'tn;cnt 
.of Defence Production with Mis. Aut" 
Pins (India) Regd., Faridabad ann its 
.allied concerns, contrary to the norms 
and procedures and on an al'blli"ary 
n:anner at the discretion of the G~ne
ral Manager, Vehicle Factory, Jabal-
pur; 

(b) whethcr the orders placed with 
theSe firms duri.1g emergency were 
in an irregular mCinner without call-
ing for tenders, quotations, etC.; 

(c) whether these firms secured 
'Government orders at very hi£:h ra-
-tes; 

(d) if so, full facts; and 

(e) whether Government contem-
plate a thorough probe into the af1airs 
of these firms and take action against 
its proprietors, Directors, Managera, 
etc., and if not, reasons therefor? 

THE MINTSTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER SINGH): (a) to (e). 
Only one such complaint was re-
ceived in December, 1977. This com-
pl1,lint was investigated by a Board of 
Inquiry, consisting of Additional 
D;rector General of Ordnance Fac-
tories, and the conclusions arrived a& 

, . 
by the Board of Inquir)r did not .... 
stantiate the allegations made. 

ComplaiDts against birk ranklD, oil-
eers 01 D.T.C. 

4314. SHRI ISHWAR CHAUDHRY: 
Will the Minister of SHIPPING ANI) 
TRANSPORT be pleased to' state: 

(a> whether a mention has bee. 
made in the report of the Comlnitt~ 
appointed by the Central Government 
about the complaints in regard to the 
negligence of the high ranking offi-
cers of the Delhi Transport Corpura-
tion towards their duties and their 
non-presence on duty in tirr_p; 

(b) whether some of the buses are 
being plied only in the Government 
papers and not on the roads; and 

(Cl if so, the steps taken by GOY-
{'mment to check such irregularitiM 
and provide facilities for the increas-
ing traffic in Delhi? 

THE MINISTER OF STATE IN 
CHARGE OF THE MiNISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir. 

(b) The reference is obviously to 
the observations contained in the re-
port of the D.T.C. Enquiry Committee 
that some D.T.C. buses, which are 
outshedded, return to the depots, 
without completing their scheduled 
trips, for one defect or the other. 
This phenomenon is, however, not 
peculiar to this Corporation alone. 
The buses of even the best managed 
State Road Transport Undertakings in 
the country sometimes break-down on 
the way. because of mechanical de-
fects, after they arC outshedded, and 
return to the depots. without render-
ing all the scheduled trips. It would 
not be correct to say that any irregu-
larity is involved, when buses break-
down en-route and have to return to 
the depots for attention. 

(c) The lOIS of kilometeI1lge on 
account of breakdown of DTC bus. 
en-route Is now about 20 per cent. 
Every effort 11 beint made to brm. 
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this rate down to a reasonable level. 
Towards this end, the Corporation 
has been endeavouring to improve the 
arrangements for maintenance of 
buses to increoase the reliability of its 
services and achieve optium utilisa-
tion of its fleet. The Corporation pro_ 
poses to purchase about 200 more 
buses during the current financial 
year, in addition to the 59 buses 
against the last year's Ol'ders which 
were received between 1st April to 
30th June' 1978 and another 69 buses 
which are also expected to be re-
ceived this year out of the orders 
placed in 1977-78. 

..n~ ~~ i ql~'" "M ~~ "fi(a- '!fiT 
1f;1~1Il;fT 

431 5. P,ft 'a~~ : !f'l'T ;niltt ~efT 
tlll: or,nif lf7r ~'H q;:;:il fq; : 

( q; )!f'l'T u-;;rpn;:r Et II";TCT f'3T1'!T ii 
'fTTot ii <fTiie: q;r 'f.i<:~T .. mira ""if '!iT 
sr~Tf'f<f 11'Tof;:rr '1, !fi1'f IR"P;'Il" ill' Ifll'l ~ ~R <Jfl1 
trt, ijT >;:~ "'T~T~ if >n'1T11"I ir.-or ij,f; IR"ro'l1 
~i ;;rritm ~ ~~ '1l1T<r <r.1 t'?1Tf'la 'fo"<:;'t 
~T ~cr;ft q;T ~ 'l~T<: if f~T a;:rnfin 
sr~ q;T ~; IR"T;: 

(lSI") 1I"'l'T lfi': "'I,m r f1.rn<'IT ~ ~fhT<f t ~'h: 11'fl1 r.t, <IT ~~ "'Fl'lTit "'T tilTf'rn ",,;t 
it; ~ f~ m!:lT<: q~ m~ii~ fG'l'T ~ ~ 11''lfiT 
~ or;~IR"T '1'<: m<f.'T' q;T ~T orT'f>T ~ 
"" ,mT;;r'aT ii11'1,r 'l'rT ~ 7 

~ltt l'ir.n,,~ ~ m1:f ",,1 ("~T IIm1'I 
~) : (q;) 'AT<: (li). 20 'f;<:'f~T, ]978 
~1 ~u~ ;f1f<'fl{ JJTife: ~T q;T n~ 
it If; Tc;r f#r if iin:<r. if ).1 f'l~ 1\. 0 0 <1Tl1I" 
~'" e:;:r '1'li<f~ ~:fTiic: 'foT ;o,'lIG;f rn 
it ~ u;<r. ~T?ithrq; om;li'~ fG'l'T '17.11 ~T I 
~R Wf'lT 'If<:<J""mT Et f\;r~ l!f;:r;:r Q'ZT S!T~ 
~ f<'T<JT ~ ~"t, ~'1if l:r 'I1T ;q~l1fa ~ \1T 'I m<f~<r. f<i\'1f'1 ":fi""lT 'l; fi1~ ;o~1i1 qrto 
i\"o afto mto ~ n;1l>i; "~Tf'Tif f<j;!:fT 1I"IT ili'!fi 
" ~ ~"T ~~ft'Pf <r.<: fGm ~ I ;;r,;q;ft 
~ ~ 'I1"T W':I ~ fq; 2·' 'fi<:lI"it, 197 R <r.T 
~ Iii~ a"iT l1vTl'tl Et f<'fl"l; !f~ ~ _ 
~ ~ 9;f1~ ~T ~1 ~ qrn ~;:r~ flr.l ~ >f.l 
'"'" ~ I ~ 1980 ~ 1l'1il< a!fi ;o~ 
~'11" ~T ~rrif tt>T mm ~ I 

~ ~'f'tT ~ '!'f !fiT ~f;f<JT '!iT ~ • 
cffl~ ~~lIrT Et 9;f,!m1: ~~ sr!fiT~ '!iT ~ 
a- mr ~r~ v;rR~T OR m <'TT!fift('O ~ ~ 
fq"H f!fi1n ~m ~ I ~ ~ft lfi<:;l- il 
<'TT<r.f~a if !fiT ~ f~Tf<:WT ~ 9;fW"Wf ~ 
foruRoT lfi<:;f ~ 1l'Tq~llff f~m<o' li' ~--

( 1) mm<:~ ~ Et ~ ~TlT f;;r;:ri{ 
fll"~~ f!fi7.l1";;rr;:rT ~q; g a~T f:,r~ f"'fl1. 
!IR 'fTfc:<JT ~ sr~nf <r fl10f ~t f:T I ~Il 
;otll<J ~ f.-:ro: 'ii<:lfU, ] 973 Et ;fTra fqq<:1'T Et 
9;f~;r'!:l 1 ~ Gor \3"l1TIf mfm'l1"a ~,q Et 
\3"~rlf 111;f OfT~ ~. I ~ . 

( 3) \3"~iM f'f't"~: Ql;f~ IR"T1mt 
J:lfa~~n'f;:r 9;f'<rlJ." ~ I 'ii[f<r. <fTii:e: tI.:r. iZ~T 
<rI''1: ~ f'l"~ q;~T, ] 9 i'3 q; '1Tf('\' f'l"'f<:UT if; 
9;f'10f' a I if f'ffllrr.e: o'r;: '1~ "TTfl1"f fir.7.I1" ~ 
~,~ l~ J:I'Ii<:"T ii <'TT<r.f<r<r <r.T f'f'lH f~;a ~ 
~ ~T I mf~'f l!~UT q; m~ ~ 
~lf; ~~ 'rn 'H ~T'lo"f(f ~ GT lJi .. 1 I 

Re-employment of retrenched emp-
loyees Of HAL, Bangalore 

4316. SHRI C. K. CHANDRAPPAN: 
Will the Minister of DEFENCE be 
pJeased to state; 

(a) whethpr Gover.lment have 
taken a decision to take buck th" emp-
loyees of the HAL, Bangalore who 
were retrenched duri"ng emergency; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER SINGH); (a) and 
(b). In pursuance of Government 
decision, all cases of employees who 
had been dismissed, discharged or 
whose services had been terminated 
during emergency, have been re-
viewed. As a result, four employees 
have been reinstated. 
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Take over of Induslrlea of lalparla 

4317. SHRI DAYA RAM SHAKYA: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) how many industries of Jaipuria 
have been taken over by Government 
and how many have been left and 
why any of them have been left w~,ei1 
all the induc;tnes were run by the 
same family; 

(b) how many of the taken o ... ·er 
inc.ustrles are sick; and 

(c) whr!thcr Govc:'nment are aware 
that thQ il1"'11\"~r:~di~ts make ,,,ilk a 
few industric's ndve~'tently nnd utilise 
the money in other industries to 
gain more :~nJ leave the ot;1cr to 
Government') 

THE MIWSTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMAT! ABHA MAlT!): (0) 
and (b). Presumably. the Question 
refers to the take-over of six textile 
undertakings of the Swadeshi Cotton 
Mills Co. Ltd., Kanpur on 13th April 
1978. The above take-over was in 
terms of the provisions of the Indus-
tries (Development and Regulation) 
Act, 1951. Thc question of take-
over of other industries of Jaipuria 
did not arise since such a take-over 
would not have merited action under 
the purview of this Act. 

(c) There are various reoasons for 
sickness in industries and one of them 
could be diversion of funds from onc 
industry to another, without taking 
into account the needs' of the indus-
try from which the funds are 
generated. 

Jt.enewal of Hcences to MIs. Porrit and 
Spencers (Asia) Ltd. 

4318. SHRI ANANT DAVE: Will 
the Minister of INDUSTRY be pleased 
to state: 

(11) whether MIs. Porrit and Spen-
cer. (Asia) Ltd., Faridabad h'lS ap-

plied for renewal of their Industrial 
licenCe expiri"v, in October, 1979 after 
con:pleting ten years of their estab. 
lishment; 

(h) whether it is also a faC't that 
the rht:lils 'Of letter of intent ismed 
to them vary from the industrial Ii· 
cence and what are these detailsj-
and ' 

(cl if ,<::11, '-'Ih;]t is the future paHcy 
of G,v"rnm"''''': frll' th p grant (If r!'ne-
W(l! of' jl,.<" i"'lll,;jri~l liC'"'lW n WhC!l1 
th~ ('():'":-'~'l'i:/ h·.,s ),(')1 hpE'n Rb~e to 
pas:; on the know-how to'thiS coun-
try'! 

Tl1? M"T'~-"R OF STATE IN 
T'J'-~ M;'l'STRY OF INDUSTRY 
(SlfllP,!~T' N1H.'\ MAITI): (a) to 
«('~. 7nfo"mation i;; being collected 
<1wl will be h'lirl on the Table of the 
HOlU:ie, 

Entry of Aeroplant's in Kutch 

4319. SHRI ANANT DA VF.: Will 
the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that in Kut,ch 
district more them twelve times the 
unknown aeroplanes entered in our 
border area from 1st January, HJ77 to 
30th April, 1978; 

(b) if so, what action has been taken 
in this regard; and 

(c) whether it is in the notice at 
Government from which countries 
these aeroplanes came to India? 

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM): (a) to 
(c), Only two incidents of intrusion 
of Pakistani aircraft into Ollf Air ~paCe 
took p]ace during the period of flfteen 
months between January 1977 to 
April 1978. The matter has been 
taken up with the Government o~ 

Pakistan through the Ministry of 
External Aftal ... 
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:OIlee· Bearers 01 B.A.L. ~lore 

4320. SHRIMATI PARVATHI KRI-
SHNAN; Will the Minister of 
DEFENCE be pleased to state: 

(a) whether it is a fact that a nult'-
ber of office bearers and members of 
"Hindus tan Aeronautics Officers Asso-
ciation Bangalore are ~ing victimised 
,and harassed by the management of 
HAL; 

(b) if so, what are the names of ruch 
persons and other details; 

(c) on what grounds they were victi-
mised; 

(d) whether it is a fact that the 
management of the HAL, has refuseJ 
to recognize its Officers Association 
under the Trade Unions Act, 1926; and 

(e) if so. the details and reas')lls 
therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER SINGH): (a) No, 

:Sir. 

(b) and (c). Do not arise. 

(d) and (e). A recognised Union, 
registered under the Trade Unions 
Act, 1926, is already functioning in 
HAL, Bangalore. The l'egistt"ation of 
the Officers' Association of HAL re-
cently as a trade union under thE 
Trade Unions Act, has resulted in 
more than one trade union in the 
unit. HAL arc cOllsiol'ring recogni-
tion of the Officers' Association in 
accordance with tht' prescribed 
procedure. 

'B.H.E.L's collaboration Contracts with 
German MulUnational 

4321. SHRI M. RAM GOPAL RED-
DY; Will the Minister of INDUSTRY 

'be pleased to state: 

(a) whether it is a fact that BHEL 
have entered into major collaboration 
contracts with German Multinational 
without following the prescribed norma 
and modes; 

(b) if so, whether it is also a ld~ 
that some l)igh ups in the BHEL v!ere 
instrumental in speeding up the co.-
tracts; and 

(c) if so, steps taken by Govern-
ment to investigate the irregularitiea 
and officials responsible for entering 
the contracts? 

THE MINISTER OF STATE IN 
THE, MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI); (a) 
BHEL has at present three collabora-
tion agreements with Siemens who 
are a West Germany Multinoational 
firm and one with their subsidiary 
Kraftwork Union (KWU). These 
collaborations are for the manufac-
ture of (i) Industrial Drive Turbines; 
(ii) Thyristor Convertor and Applica-
tion Engg.; (iii) Thyristor Devices 
and Silicon; and (iv) lJa.rge Steam 
Turbine Generators. These agree-
ments were entered into after long 
negotiations and after considering 
other organisations for getting suita-
ble collaboration. All major custo-
mers, consultants and Government 
'agencies like Electronic Commission, 
Central ELoctl'icity Authority etc. 
were consulted before selecting Sie-
m~ns ror collaboration. ,In the case of 
large steam turbine generators, the 
collaboration with KWU was finalised 
by a high level Government negotiat-
i!1'~ Committee. The proposals for all 
the four collaborations, after being 
approved by the Board of Directors 
of BHEI., WC"'e approved by the 
FO]'('ii:n InvC'stment Board of Govern-
m",nt of India. It will thus be seen 
th:lt :111 :lgrC'ements with the German 
Multinational were entered into after 
ohserving all rules and procedures. 

(b) No, Sir. 

(c) Does not arise. " t, 
" 
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4322. 11ft ~o qwo "'" : 

.1Ift ""'" ~: 
~.mo~o~: 

~ "P1~"1W ~ 0 tn'n~ : 

~ ~nf ~~q:~~1I>"l' trlf 
~fiI;: .. 

t~) ~ 1I'~"~fiI;~ m. ~II' 
tarW'f ~ '{tfif41f ~ -e~ ~ fifitr fir.A 11ft 
~t; 

(w) IfII'T ~ ~ ~ ~~ illfi"'tt 
~"lI1vr fifill'T t 1fT '"~ ItiT f"" t ; ~ 

(tJ) Iffl{~, ft) ~m.~ ~T t ? 

Sf81ll' ,,1ft (~~'fi.~ f) : (~) 
~ ('f) . ~~\ sr~ i!;1f~T ~Tilflfil!;~ 
~.lIfvrT. q;~If lfi{ IfCfT:;r.rr ~ fili :;pr"toiT, 
~T, Nv:r~, ~'r',~h:~f~ri!; 
~l 'I{ If.~~ f<rn~~ ~ I f~T ~ • 
~~fTomTT 0fTlr1li ~~ IR, Gf~ Wq f.;r;;r) IfiT 
sAlIfT qfa-~ 'i~~~ f1:r.r ~r ~, ,,-fo;§l 
m fro f~~(f ~vr !!;lfifef(f f~1fT \iff ~ 
t I ~~ ~ ~ 'fU ~) GfA if, ~!~ ~ iI<lTtlT 
\iff ~~ rr flfi ~~ elr.t I{ ",;:;or", if f'!i1'!'fT qt-
f.:rIrrr. ~ 

Comillalnt!l regarding tapping of 
telephones by Members of Parliament 

4323. PROF. SAMAR GUHA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether complaints have Jr:l"l"I 
made by Members of Parliament Oil 

various occasions To'tKe effect that tht it 
telephones are being 'bugged' or 
'tapped'; and 

(b) it so, f!lct thereabout, inclul!' 
ing truth regarding such complaints? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAI..) : 
(8) No such complaint has come to 
notice. 

(b) Does not &rile. 

...... IMeaee fee for BUad ....... 

4324. SHRI SUBHASH CHANDRA 
BOSE ALLURI: 

SHRI D. AMAT: 

Will the Minister of INFORMATION' 
AND BROADCASTING be pleasecl' 
to state: 

(a) whether Government have de-
cided that no licence fee will be charaod 
from Blind persons for radio rece~vinll 
sets owned by them; and 

(b) lf so, whether Go~rnment will' 
consider this concession for other 
handicapped persons in the countrY, 
if not, the reasons therefor? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR, 
L, K. ADVANI): (a) Yes, Sir, 

(b) No such proposal is under 
consideration. 

1b40-Libyan Joint V .... urea 

4a25. SHRI SUBHASH CHANDRA 
BOSE ALLUiRI: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether it is proposed to set up 
Indo,Libyan Joint Company to un:jer· 
take major joint ventures in Llhya; 
and 

(b) if so, the main features of the' 
proposal? 

THE MINISTER OF ST ATE 1:"1 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITl): (a) and 
(b). For increa~ing the !'Icope of Iudll-
Libyan Cooperation in the area of 
Libya's power development pro-
gramme. it is proposed to form a ,Toint 
Indo-Libyan Company. This Company 
would be registered in Tripoli accord-
ing to the Libyan Commercial Law. It 
will have an authorised capital of 2 
million Libyan dinars, ot which not 
more than 25 per cent would have to. 
be contributed at the time of its forma-
tion. 51 per cent of the capital would 
be contributed by the Government of 
Libya (Secretariat of Electricity) and 
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19 per cent by the Government of India 
(Ministry of Industry). The liabUity 
-of each subscriber would be limited to 
the value of shareholding in the com-
pany, 

2. The Company would be managed 
by the Board of Directors having 5 
members-3 Libyan and 2 Indian. The 
Chairman would be a Libyan, but the 
Managing Director of the Company (re-
ferred to as General M,mager in 
Libya> would oe an Indian. In the 
case of difference of opinion in the 
Board of Directors, the majority vlew 
wi1l prevail provided at least one 
Member from each ::;idc supports the 
decision. Thus, the Indian side would 
have the power to veto ~u('h resolution!' 
as are not acceptable to India. 

3 The benefits ('xperted from this 
investment, would {'()mr_' from the exe-
cution of orders awarded tn the Joint 
Company. The executiclfl of the con-
irac:ts awartiE'ct to the .Ioint Company 
would be by the Bharat Heavy ElC'ctri-
cab, Ltd. (BHEL) ..... ho wculd sub-ron-
tract the works, accordinI! to require· 
ments. to other Innian companies in 
1he public and privi;lte sectors. ThE' 
real benefit would, therefore, flow from 
the export of lndi&n equipment and 
good~ and large-scale employment of 
Indi[ln personnel in Libya. In every 
order obtained by this Joint Company. 
there would be a margin of normal 
('ommercial profit. 

4. An Agreement on the lines indi-
c<'lted above has been (>ntE'red into on 
19th ~Tuly. 1\)78 between Government 
of Indln (Deptt. of Heavy Industry) 
and Government o( Libya (Secretariat 
of Electricity>. BrieflY, the functions 
of thc Company wOllld h(' to design, 
engineer, construct, operalp and main· 
tain power stations ~nd transmission 
systems in Libya and perform the same 
functions in rt'::pec\ of any electrical 
project completely or parEy financed 
by Libya anywhel'C' outside Libya. The 
Company would also provide Consul-
tancy services in 1he field of enginePr-
ing and management and 1rain Libyan 
personnel in all activities undertaken 
by this company. 

Supply ot YIU'Il on hblle DUttftl>Gtioa 
System 

4326. IIR. RAMJI SINGH: Will tbe 
Minister of INDUSTRY be pleased to 
st;.!te: 

(a) whether Government are aware 
of miserable plights of several hand ... 
loom and powerloom units of Bhagal-
pur district; 

(b) whether the weavers have to 
incur conl'iderable loss because of re-
sistance of intermediaries in the supply 
of yarn; and 

(c) whether Government proposE" to 
open some shops .for the supply of yam 
on the line of public distribution 
system? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA "lAITl): (a) to 
(c). The information is being collected 
and will be laid on the Table of the 
HGuse. 

Jungle allowance to employees in 
Audaman and Nicobar Islands 

·j:l"·7 SHRI MANORAN,JAN BHAK-
TA: wm the Minister of HOME AFlo~
AIHS be pleased to state: 

(a) whether it is a fact that em· 
ployees/workers or Forest and PWD 
working in the interior" difficult, isol ... 
ated and remote areas in the Union 
Territory of Andaman and Nicobar 
Islands used to get jungle allowance: 

(b) whether it is a fact that Union 
Territory AdministratIon recommended 
to increase the amount of jungle allew, 
ance which was subsequently re.:om· 
mended by Home, Agriculture and 
Works and Housing Ministries but 
Finance Ministry stopped even the 
jungle allowance which was reC'civt'd 
by the workers all these days; and 

(c) whether Government propose to 
reconsider this issue? 
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~MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
<SHIRl DHANIK LAL MANDAL): (a) 
Yes, Sir. 

(b) and (c). As the Third Pay Com-
mission had not made any recommen-
dation with regard to the grant of 
Jungle Allowance to the labourers 
working in Andaman and Nicobar Is-
lands the grant of this allowance was 
discontinued. However, Andaman and 
Nicobar Administration have reiterated 
the proposal and the matter is now 
under consideration. 

mm.- R1If1f ~ ~ ~ ~ r.q 
~ 

4328. ~ ~ ~ m1ron: 'm 
mrro, .m: ~ lieft lfji ~ 'r.T 'fon 
~il flfi . 

('" ) 'flIT ~~rf;pf. ff~ 'Tro)flTlfi 'fif-
~mof qfw'l: 1fro f;pr.n:rr ;;no ~r fi!rit 
mf~ ~ 11~ ~"n~ ~ fCf~~ <r.f~ff 
'ff"'lfilddltfi" ;f,- ~=ru If ~'ifll' mr.tdT qprm BTU ~ ~ ~1!f f~ lTil~'; 

( l'll' ) qf<:, llt, ('fT 'flIT m'fiT~ 'fiT fq"~H 
~ llir w.ITU ;f; <:'hT'1 "fCfifT'1' srlTfff" if; 
'~'l' ~on<:,,,, of; '1<:' ~ ;o<f~ ma-'fiT<r IliT 
~ 'fiT ~ d'Tflfi ~f~('f ~ l};fq-a-~;flfi 
~) ~ j rn 

( if ) qfr{ '1'iiT. d-" ~ <r. ~T 'fiT~ 
~ ? 

~ QT (~"~T mt): (lfi) <r.<irnr 
mr.tdT 'TT'l m ,,:T l1"f1F. '1'( Sl 'll~T-
~!f~ (~.<:'r) \1"rn'nr mq'T lJf'1'c-'fr 0 

~'f 0 mt ~ 'Tl~ u i: fCf~ f«'llTtTr1l 'f.Tlfcrrnr 
~ 'Trct'l]-ff !'1'IT~.r >i <I'flJl'I 'f.l<Tl If, forif ~ 
~~ ;for lfiTll<nit srm:'.; ~;, 0"I"lTt f; I 

(l'll') 'Tn: (tT). 'tf<r., orT'if ~':t af.r"l'I 
'flfir t 'Tff: ~~ o;rHl"'fiTir lfi-" for'<n'Tr'l' orT'if 
~ 'fiTllCfTlr lfir 9;f;OU ;f,- <:'1'1''1' '1<:' ~ fm'fT 
~mr ;:r~r mmT tTlfT I . 

Plan outlay fOr Orissa for Sixth Plan 

4:l29. SHRI K, PRADHANI: Will 
the Minister of PLANNING be pleased 
to state: 

(a) whether Government realise 
the Sixth Five Year Plan outlay of 
<>rissa should be in the neighbour-
hood of Rs, 3,500 crores to cover the 

exis ling gap in the per capita' income 
of the State and the Natio' 
capita income by about 40 per eenl. 
by 1982-83; 

(b) if so, whether Government feel 
that an outlay of that order is also 
necessary to provide employment to 
about 50 per cent of the unemployed 
by 1982-83 and create opportunities 
for a substantial portion of the popu-
lation living below the poverty line; 
and 

(c) if' so, the reaction of Govern-
ment thereto? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) to (cl, Tbe 
Stntes' Five Year Plans for 1978-83 
will be determined by the Planning 
Commission, after discussion with 
States, taking all relevant factors into 
account inclucting the availability of 
resources, The proposals of the Orissa 
Government are awaited. Government 
are unable tD express any reaction at 
this stage, 

State Governments Demands fOr In-
crease in Prioes 01 Raw Jute 

4:l:lO, SHRI C, K. CHA~DRAPPAN: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a fact thllt the 
State Governments have a~kcd for 
increase in the prices of raw jute; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHHIMATI ABHA MAITI): (a) and 
(b). Yes, Sir, The Governmcnt of West 
Bengal has reC'ommended that the mi-
nimum price of raw jute should he 
i!l('rc~scd from the present level of 
R~. 150 per quintal 10 at least Rs, 250 
per quintal. while the Governments of 
Orissa ann Tripura have asked that 
the minimum price should be increased 
to Rs. 180 per quintal, 
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4~31. SHRI C. K. CHANDRAPPAN: 
\\.il tl:e Minister of INDUSTRY be 
pleased to state: 

(a) how many cotton textile mills 
have shown interest in Tanzanian 
cotton offered by the Cotton Corpo-
ration of India; 

(b) is it a fact that textile mills 
reduced the production of coarse 
oloth in 1977-78; and 

(c) if so, details of production of 
coarse cloth during 1974-75, 1975-'16 
and 1976-77? 

THE MINISTER OF ST ATE I~ 

THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) 
Only one mill has responded to the 
tender issued by the Cotton Corpora-
tion of India inviting offers for Tanza-
nian cotton. 

(b) and (c), The figures of production 
of coarse cloth do not indicate any de-
cline, The production of coarse cotton 
eloth by mills is as follows:-

Year Production' 

1974 554 million metres 
1975 558 miIlion metres 
1976 553 million metres 
1977 Figur~3 not yet compiled, 

4:132, "'"'"' m II!~~ : ~l<I ~ 
~ tit If~ ~;=f ~ !i'f[ ",~iT fili: 

('1;') ~ ~"IiT~r~ ~. 
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4335. SHRI D. AMAT: 

SHiRl p. VENKATASUB-
BAIAH: 

Will the Minister of INDUSTRY be 
pleased to .t.te: 

c.aj how many multinational com-
panies applied tOr expansion of busi· 
ness during the last three years; and 

(b) how many of them have been 
granted licences for such expansions 
during the same period? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAlT!): (a) and 
and (b). Details of all Industrial LI-
cences including name of the Trans-
national Corporation, item of manufac-
ture, capacity, location etc. are pub-
lished in "Weekly Bulletin of Indus-
trial Licences, Import Licences and 
Export Licences" and "Monthly List of 
Leiters of Intent and Industrial Licen-
ces". Copies of these publications are 
available in the Parlia~nt Library. 
Lists of Foreign Collaboration Approv-
als are also available in the Parliament 
Library. 

ImplelllfMltatlon of D_ committee 
Report 

4336 SHRI D. AMA'f: 

SHRI SUBHASH CHANDRA 
BOSE ALLURI: 

Will the Minister 01 INFORMATION 
AND BROADCAS'fINGbe pl.ased to 
.tate : 

(8) whether Government have im-
plemented any recommendation of the 
Dass Committee which went into the 
misuse of mass media d urina the 
emergency; and 

(b) if so, the details thereof? 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L K. 
ADVANI): (a> The D .. a Committee 

2361 L.S.-8 

WCiS set up to enquire into ana collect 
facts for the preparation of a White 
Paper on misuse ot mass media. Thill 
being only a Fact Findilll Committee. 
did not make any recommendations to 
the Government. 

(b) Does not arise. 

CommlUUli UB'" 

~~3i. SHRI F. P. GAEKWAD: 

SHRI AHMED M. PATEL: 
SHRI M. N. GOVINDAN 

NA1R: 

DR. LAXMINARAYAN 
PANDEYA: 

SHRI ANANT DAVE: 

W ill the Minister of HOME AFFAIRS 
he pleased to state: 

(a) whether the incidents of com-
munal unrest in the country have In-
creased during the last one year; 

(b) whether it is a fact that 120 
cases of communal tension occurred 
during the first three months of 1978 
tIS" a~ 91 and 86 durin&' the cor-
responding period of 1977 and 1978; 

(c) if so, the reasons tor increase 
in such cases; 

(d) the State which tops the li ... of 
these cases; and 

(e) the measures taken to curb the 
same? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): (a) 
'J'here has been some increase in the 
number of communal incidents during 
the last one year. 

(t.) The cases of communal tension 
during the first three months of 1978 
l.re more than those in the correspond-
lo~ peliod of 1976 and 1977. 

t, C') As the l-eSSOns vary according to 
the situation and are complex, no &,e--
neralised opinion can be ,Iven. 
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(d) U.p.. 

(e; State Governments and district 
administrations are always alert and 
vigilant to prevent and control commu-
nal tension and incidents. 
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12.00 hrs 

RULING ON QUESTION OF PRIVI-
LEGE AGAINST THE EDITOR AND 

PUBLISHER OF "JANAYUG" 

SOME HON. MEMBERS TOSe-

MR. SPEAKER: Let me first read 
out my ruling on the notice of ques-
tion o[ privilege given by Shri Hukm-
deo Narain Yadav, M.P., against the 
Editor and Publisher of 'Janayug', 
New Delhi, regarding a news report 
published in its issue dated 14-6-1978. 

Shri Hukmdeo Narain Yadav, M.P., 
has charged the Editor and Publisher 
of 'Jana'llug' with having committed a 
breach of privilege by maligning him 
in his capacity as Member of Parlia-
ment by pubUshini a malicious article 
against hlm In 'Janallug' on 14-6-1978, 

The Editor and ~blisher of the Paper 
have pleaded that the article in ques-
tion was published innocently and that 
they had no evil intention. They have-
tendered unqualified apology. SbrJ 
Hukmdeo Narain Yadav has accepted 
that apology and agreed to drop ~he 

matter. The Editor and Publisher of 
'Janayug' are warned to be more care-
ful in future. 

Proceedings dropped. 

MR. SPEAKER: Mr. Yeshwantrao 
Chavan. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order 
on today's list of business .... 

MR SPEAKER: I have pennitted 
Mr. Yeshwantrao Chavan to make a 
sh:tement. 

12.03 hI'S. 

RE. INFILTRATORS CROSSING INTO 
POONCH AREA IN KASHMIR 

SHRI YESHWANTRAO CHAVAN 
(Sutara): Mr. Speaker, Sir, I wish to 
draw the attention of the House and 
of the Government to a disturbing 
news that has appeared in the press 
today·-it was also appearing in the 
course of the last two or three days-
and that is, the news about infiltrators 
crossing into the Poonch area in Kash-
mir. (ImteTTuptions) It is not a ques-
tion of mE're call-attention or anything 
like that. It is a serious matter on 
which Government should, on their 
own, come forward and make a state-
ment. This is a more sinister thing 
because we have found from ex peri- , 
ence that this is the season of infiltra-
tors, and it does not merely remain 
an issuE' of infiltrators; it becomes a 
major matter of military operations 
also. I am sure, and I am quite confi-
dent that our armed forces are com~ 
pete~t enough to give a fitting reply, 1 
have no doubt about that; I am sure, 
they will do that. But it is necessary 
that the country at large also should 
imaw the significance and the details 
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of what Is happening because this thing 
keeps unfolding itself and wben it be-
comes a very serious matter, then only 
we awake. It has become much more 
significant and sinister in the light at 
the openinl of the Karakoram road 
also. It il not merely the news here 
but I find that Sheikh Abdullah also 
has cautioned about it. Apart from 
that, "the President of the Pakistan .. 
occupied Kashmir, Sardsr Mohammad 
Ibrahim Khan and Brig. Mohammad 
Hayyat Khan have threatened 1.0 
launch a 'struggle to liberate Kash-
mir'," 

So, Sir, it is not merely one way in-
fonnation, it appears to me coming 
from all sides, looks like the seaSOn as 
this is the season when it starts hap-
pening and I am telling this from ex-
perience, 

I am sure the Government must also 
be aware of it-I cannot say that they 
are not aware of it. But they should 
take the nation into confidenCe from 
the very beginning and take as early 
as possible all the necessary steps to 
see that this infiltration does not make 
any progress and try to stop it here 
itsel1' instead of trying to meet it later. 
with a military operation, after it l)e. 
comes a major one. I think we have 
learnt from experience tha t we should 
try to clinch it in the very beginning 
Itself. 

My main point is to request you to 
kindly ask the government to make a 
statement in the course of the day. Let 
it not be postponed till tomorrow. Let 
a statement be made in the course of 
the day. Therefore, I took this oppor~ 
tunity. 

MR. SPEAKER: Mr. Mohd. ShaH 
Qureshi and several other members 
have given notice of a calling attention 
motion on this matter and Mr. Qureshi 
in fact met me this morning in my 
Chamber. Naturally he felt quite agi-
tated about the matter. I have admitt~ 
ed a calling attention motion on the 
subject and I have listed it for t~ 
morrow. I think Government will re-
quire sometime to collect all the infor-
mation and p1ace it before the House. 

I am sure the Government will place 
all tbe facts before the House by to-
morrow. 

PIROF. SAMAR GUHA (Contal): I 
have also given notice of a calling 
attention. 

MR. SPEAKER: Yes, many otbers 
also have given. 

12.07 lin. 

ItE. BUSINESS OF'THE HOUSE 

SHRI JYOTIRMOY BOSU (DiamOnd 
Harbour): Sir. I am on a point of order, 

In to-day's Revised List of Business. 
item 15 covers a motion that I have 
tabled. The footnote given there says, 
'To be taken up at 4 P.M. or as soon 
as the preceding items of business are 
disposed of, whichever is earlier.' 

Sir, if you kindly refer to Bulletin--
Part II dated 4th August, serial 
No. 923 clearly saYS: 

"Lok Sabha agreed to-day on a 
motion moved by Shri Ravindra 
Varma to the aItocation of time to 
the following items of Government 
Legislative and other business a8 
shown against each:-... to 

At serial No.9 it says: 

Motion by Shri Jyotinnay Bosu re-
garding amendment of the Represen-
tation of the People Act.-3 hours 
already allotted. 

(To be taken up from 3 p.m. to 
6 p.m. on Wednesday, the 16th 
August, 1978.) 

Ho~~ on earth suddenly somebodl' 
takes an executive decision, overrules 
a decision of the House and things that 
have been adopted and brin,s it at 
4 p.m. and puts in an halt-an-hour 
discussion at 6 p.m.? Has it been 
reversed by the House? You cannot 
do it. Sir, it requires at least 6 hours. 

SHRI K. GOPAL (Karur): I think 
it is a printin, error. If I remember 
correct, in the last Business Advisory 
Committee meetinl we have decided 
to nst It Ilke thiB. 
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SHR1 JYOTIRMOY BOSU: Then, 
Sir, if you see Part JI Bulletin dated 
12th August, serial 2-ltem (2) says: 

"Motion by Shri Jyotirmoy Bosu 
regarding amendment of the R'epre--
se:ltation of the People Act on Wed-
n~sday the 16th August, 1978." 

Where does it say that instead of 3 
p. m it should be from 4 p. m.? Mr. 
Gapal don't try to be too clever. 

I am very SOfry that this sort of deci-
sions where the whole country is 
watching the situation .... (InterTt.lp-
tion~)... The whole country is watch-
ing the politicians' attitude towards 
corruption .... 

SHRI MALLlKARJUN (Medak): 
You want to amend Representation 01 
the People Act? He is sitting there, 
The beloved son of the Prime Mini&-
ter .. , . 

SHRI JYOTIRMOY BOSU: That is 
your business. 

SHRI MALLIKARJUN: Your busi-
ness and my bUsiness i:;; the same .. 

MR. SPEAKER: Don't record. 

SHRI JYOTIRMOY BOSU: We 
W<lnt to lay dO"Wn clear norms for 
politicians for all times to come. 

SHRI C. K. JAFFER SHARIEF 
(Bangalore North): Including Shri 
Jyotirmoy Bosu. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRl 
RAVINDRA VARMA): My han. 
friend. Shri Jyotirmoy Bosu has raised 
this question as a point of order and, 
therefore. it is for you to give a ruling. 

But. Sir. I would like to point out to 
you that it will not be fair and correct 
to say that it was by an executive 
decision that a change was made. Un 
fortunately. Mr. Bosu was absent from 
the last meeting of the Business Ad-
visory Committee. It was one of those 
rare occasions when the Business Ad-
visory Committee had to do without the 

t Not recorded. 

benefit of his presence, and ODe of 
those rare occasions when he had to 
do without the benefit of knowled&e 
of what transpired in the Committee. 

Sir. at that meeting it was elabora-
tely discussed as to w~ether this should 
be. put down at. S· O'Clock-the han. 
Members will bear me out when I say 
that it was definitely decided that it 
should be taken up only after the HOUse 
disposes of the Coast Guard BiU-
because Government pointed out that 
it is for the Government to find time 
for the motion under 184 and that 
Government is very keen that the 
Coast Guard Bill should be disposed of 
first. Therefore, the Business Advisory 
Committee decided that that should be 
done before this. motion of Mr. Bosu 
was taken up. Therefore, it is unfair 
to say that it t was changed by an 
executive decisisn. 

SHR'\ JYOTIRMOY BOSU: Let the 
Hall-an-Hour be put down on some 
other day. 

MR. SPEAKER: Mr. Bosu, the BUSi-
ness Advisory Committee earlier ... 

SHRI JYTIRMOY BOSU: I have 
read out that also: what are you tell-
ing? I have read out Part II of the 
Bulletin. It does not say that three 
hours have been reduced to two hours. 
It d<:cs not say that from 4 O'Clock it 
will be brought to 2 O'Clock. 

SHRI VASANT SATHE (Akoia): 
You see the last page. You have not 
seen that. The Half-an-Hour is at 
7 O·Clock. Yours starb at 4 O·Clock. 
You are getting your pound of fleSh. 
What more do yOU want? 

SHRI JYOTIR'MOY BOSU: What is 
wrong in that? 

MR. SPEAKER: Mr. Bosu, you do 
not appear to be correct. 

SHRj JYOTIRMOY BOSU: I h ... 
seen. Why don't you eve. hear? 
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MR. SPEAKER: The proceedings Say 
that the Committee recommended that 
the motion by shri Jyotinnoy Bosu re-
garding amendment of the Representa-
tion of the People Act might be put 
down on the List of Business for 16th 
August without indicating the time by 
which it will be taken up. It will be 
taken up after the Coast Guard Bill. 
Now, there is no difficulty at all. 
{Interruptions). Now \'I-e come to the 
Privilege by Shri Sathe. 
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12.15 bl'5. 

QUESTION OF PRIVILEGE AGAINST 
'TIMES OF INDIA' CORRESPOND-
ENT RE. ALLEGED MISREPORT-
ING OF CERTAIN PROCEEDINGS 
OF LOK SABHA~011td. 

MR. SPEAKER: Before we take this 
up, I would like to explain to the 
House one particular thing for the 
consideration of the House. Normally 
it has been the practice of this House 
that once the Speaker gives his con-
sent, it goes to the Privileg.es Com-
mittee. This has a velY important 
bearing on the working of Par1iament. 
If the Opposition Party's motion for 
any privilege is given and if we are 
deciding that by the majority of the 
vote, then it will create a very bad 
precedent in my opinion. You haVe a 
right to do that. I am not saying that 
you have no right to do that. But it 
may not be proper to do it because the 
functioning of the House will be in-
effective. When the Privilege Commit-
tee examines the matter, you will have 
the opportunity to do that. Particu-
larly when the motion is from a Mem-
ber belonging to a group or a party 

which belongs to a minorit), party, it 
is better that he must have a hearing 
before the Committee and the matter 
may be decided. Having said that it 
is up to the House to decide. Before 
that. I would like to hear the Leader 
of the House. 

THE PRIME MINISTER: (SHRI 
MORARJI DESAI): I aiJ"ee that it 
shfJuld be referred to the Privileges 
Committee and not - decided by the 
House. That is my view. 

SHR"I JYOTIRMOY BOSU (Diamond 
Harbour): Sir. I would not like to sit 
on judgment. But I would like to draw 
your attention to such and such .... 
(Interruptions) 

SHRI V ASAT SATHE (Akola): Are 
you hearing? 

MR. SPEAKER: I am not hearing, 
Mr. Sathe. The Prime Minister him-
self said that it shoufd be referred to 
the Privileges Committee. 

SHRI VASANT SATHE: Why he i8 
going on? (Interruptions) 

SHRl JYOTIRMOY BOSU: I have 
got a coPy of the uncorrected copy of 
the debate in front of me. That is 
very important. I suggest that, if I 
may take the liberty of doing so, you 
C'.ome to page 2002. You will see: 

"Mr. Speaker: Let me make it 
plain to the hon'ble Members that 
no threat will deter me. I have said 
that I will certainly ..... 

MR'. SPEAKER: You are going into 
the merits of the case. You can only 
express your views on the limited point 
that it need not go before the Privileg-
es Committee and be decided by the 
House. You cannot question the con-
sent. 

SHRI JYOTIRMOY BOSU: I shall 
make out my case. 

MR. SPEAKER: This Is a matter 
which is not going to be debated. 

SHRI JYOTIR'MOY BOSU: Sir, I 
would like to speak on my amendment. 
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[Shri Jyotirmoy BOSu] 
~ would like to draw :your attention to 
page 2002. There :you sa:y ... (Interrup-
tionS) 

SHR1 VASANT SATHE: Sir, you 
tollow the procedure. I must be allow ... 
ed to make my submission first. 

MR:. SPEAKER: Do you want to 
make any submission? 

SHRl VASANT SATHE: Yes, 1 do. 
I beg to move: 

"That this matter be referred to 
the Committee at Privileges". 

Sir, I am thankful to you for your 
kind remark and also that of the Prime 
Minister. All I would like to submit 
is that if this whole House were to con-
vert itself into a Privilege Committee 
then all the procedure of natural jus-
tice required of hearing evidence, 
hearing witnesses, all that will have 
to be gone through by the House 
before it wants to decide. I do not 
mind if House tomorrow passes a vote 
inspite ot what the Prime Minister has 
remarked. But if that is done then 
the House being judges must give me 
on opportunity at producing my wit-
nesses and hearing me and hearing the 
other side. If that is what the House 
wants to do. J have no objection. I am 
in the hands of the House. 

MR. SPEAKJER: 1 will not call any-
body except those who have given 
notices of amendment. 

SHRI JYOTIR'MOY BOSU: No, Sir, 
on page 2001 Mr. Sathe says I quote: 

"Shri Vasant Sathe: You suggest 
Sir, what is the method to be fol1ow-
ed. I will obey you. But if you want 
to shut me out. then \re will not sit 
down .. " 

Then an observation is made by you. 
In between Mr. Ugrasen butts in. I 
Quote: 

"Mr. Speaker: Let me make it 
plain to the hon'ble Members that 

, no threat will deter me. I have said 

that 1 will certain1:y go ac_dln. to 
the rules, according to m:r Interpre-
tation, subject to any resolution ba 
the House. Therefore, there is no 
use making a threat. I am selectinl 
Calling Attention motions according 
to what I consider to be Important. 
I am to decide about it." 

Then you come to page 2000. I quote: 
"Shri Vasant Sathe: .... You can-

not gag us; you cannot shut us out. 

Mr. Speaker: Who can shut :you 
out? 

Shri Vasant Sathe: You cannot. 
You are deliberately trying to shut 
me. I have sought every forum." 

Then you come to ... (InteM"ILptiona) 

SHRl MALLIKARJUN (Medak): 
Sir, why does he want to waste the 
precious time of the House? The Lea-
der of the House has already made 
an observation. I am unable to un-
derstand. 

SHRI JYOTIRMOY BOSU: Then 
Mr. Vasant Sathe says; 

''We are not going to sit down un-
less the Prime Minister or the C'rl)y.. 
ernment cooperates to give this cor-
respondence:' 

'l'hen. ":Jnterruptions" are there and 
then Mr. Stephen says: 

"This matte:;.· comes as a paint ot 
order under these circumstances .... 

MR. SPEAKER: It bas nothing to 
do. That is at a later stage. 

SHRI JYOTffiMOY BOSU: Then, 
Shri Vasant Sathe says: 

"1 have done everything under the 
rules. You have to decide. You 
cannot shut us out .. 

Sir. in this context you made obser-
vations regarding the exchanges bet .. 
ween yourselt and Shri Vasant Sathe. 
Abd the Times of India has rightly 
inferred .... (Interruptions) 

MR. SPEAKER: He is moving his 
Motion. 
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IIHRI VAYALAR RAVI (Chinyl ... 
kill: On a point of order. Kindly 
hear me .... 

SHRI VASANT SATHE: Mr. Speak-
er, I don't understalld how this Motion 
comes in. 

MR. SPEAKER: 1 have considered 
all these aspects. I have considered 
my own observations. I am the best 
judge of ,,"hat I said and to whom I 
have asld. that. I suppose, at least that 
you will concede. 

SHRI JYOTIR'MOY BOSU: Please 
hear me. You will see how right I am, 
Sir. 

MR. SPEAKER: I will come to that. 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): Kindly hear me Sir .. 

SHRI VAYALAR RA'VI: My am-
endment is there. 

SHRI JYOTIRMOY BOSU: I have 
one submission to make. You kindly 
apprise the hon Leader of the House 
tully with lhe facts. After that if he 
makes a comment. certainly. we will 
certainly take that into account. 

SHRr KANWAR LAL GUPTA: 
Kindly hear me Mr. Speaker. 

MR. SPEAKER: I will come to your 
amendment. 

SHRr KANWAR LAIr GUPTA: 
Mr. Speaker, Sir, I totally agree with 
you. 

SHRI VASANT SATHE: His contin-
gent motion will come after I move mY 
motion. What sort of procedure is this? 

SHRI KANWAR LAL GUPTA: 
~ tot.ny agree with you and the Prime 
MInister that this Is not a part7 IBOUe 
and should not be decided bY majority. 

SHRI KANWAR LAL GUPTA: 
Then why are you bringing the motion? 

SHRl JYOTIRMOY BOSU: There I_ 
na privilege at aU Sir. 

SHRI KANW AR LAL GUPTA:I 
I have followed 70U. ~ have foIlo1OOd 
'the dlrectlon liven b7 70U,' Sir. I 
totally agree with 70U. Klndl7 llsteD 
to me for two or three minutes. It 11 
a question of privi!e&'e of • Member, 
whether It is this side 'or that side. 
The party question does not come into 
tllay. 

SHRI VASANT SATHE: Then wh7 
have you brought in YOUr Contingent 
Motion? You speak On that. 

SHRr KANWAR LAL GUPTA:! 
That is my difficulty. Sir. You have 
spoken for 20 minutes last time. Please 
allow me to speak just for three minu· 
tes. tntimately I will agree. J bave 
told you. Still if you don't want to 
hear me, this means, there is nothinl' 
in that. You please allow me to speak. 

AN HON. MEMBER: Let him 
speak. 

SHRI KANWAR LAL GUPTA: I 
agree with you, Sir. It is not a Party 
question. There are certain privileges 
of a Member. Likewise there are 
privileges of the Press alSO. As the 
House is aware, the.. privileges are 
not codified. You cannot take action 
unless the publication is substantially 
not correct. If' it is substantiallY 
correct, you cannot t'Bke any action. 
If it is not actuated b7 malice, you 
will not take any action against 1hat. 
So far 8S this question 01 privilep 
against the Times Of India is concern~ 
ed, to my mind, there is nothing 
which attracts the privilege motion. 

MR. SPEAKER: You plead It 
before the privileges Committee ... 

SHRI KANWAR LAL GUPTA: May 
I request you this, Sir? You must 
have referred this whole issue to the 
Editor, Times of India. 

MR. SPEAKER: I bave done It. 
I haVe got a letter. 

SHRr KANWAR LAL GUPTA: Let 
Us know the reply. You have asked 
Mr. Sathe to speak He has spoken. 
The view of the other side should aIJIo 



239 Questio" of AUGUST 16, 1978 Privilege 

{Shri Kanwar Lal Guptal 

come before the pUblic and then you 
can refer it to the Privileges Com-
mittee. I have no objection. KIndly 
let me know why you are not reading 
it. You have received a reply from 
the Editor. 

MR. SPEAKER; I have not even 
shown it to Mr. Sathe. That is a 
matter for me to decide: whether 1 
should give cOnsent or not. 

SHRI KANWAR LAL GUPTA: 1 
am prepared t.o withraw, Sir, on your 
rreq uest. But I feel it should not be 
decided by majority. Therefore, 1 
accept that position. But the public 
must know as to what the reaction 
of the Editor is. 

SHRI VAYALAR RAVI: I am 
moving an amendment to Mr. Sathe's 
Motion: 

'That at the end of the motion 
moved by Shri Vasant Sat-he, add-

"with instructions to report 
before the end of the next session." 
(1 ). 

You are the best judge, as you said 
.earlier. The report appearing in the 
Times ot India has a direct connection 
with the Spe'Bker also. It is for the 
Speaker to say, about whom he made 
that comment, whether to Shri Sathe 
or to the House. Shri Jyotirmoy Bosu 
has said something which !has gone on 
~record. ro I want to state the facts. 
If you kindly see the record of pro· 
ceedings of 19th July. 1978, Shrl 
Jyotirmoy Bosu said to you: 

uYou cannot have double standards 
. . . . You must foUow a standard. 
You cannot be partia)". 

This discussion went on for ha If an 
hour Or so. Then, while replying to 
Shri Jyotirmoy Bosu, you said, Sir: 

"1 cannot be dictated by anybody." 

Then, Shri Jyotirmoy Bosu said a 
little later: 

"You are not acting impartially'. 
So, Sir, Shri Jyotirmoy Bosu was 8]) 
along charging you that you were 

partial, were not following a standard; 
you were following different standards, 
but the Speaker asserted that Shri 
Jyotirmoy Bosu could not dictate any-
thing to him. 'I'his went on for some 
time. 'I'hen Shri Stephen raised his 
point fJf order. Shri U grel!len then 
s'aid in Hindi in anger: 

'If""" 1!\!R<r, iiu -...-, .. , lT1'f ~ I 
if '"" m R'f'IIT 'lilt iTt 'fOlT lI'I'f "'.,~ 
~ t I {1i If'1[ it ~ .. '" 1I>l>rr I 

Then, Speaker says: 

"Let me make it plain to the hon.. 
Members that no threat will deter 
me." 

It was all as a consequence of some· 
thing started by Shri Jyotirmoy Bosu. 

Sir, the Speaker is directly con-
nected with this matter and in your 
wisdom, yOU have given the permis-
sion to the hon. Member to raise the 
issue under Rule 222. It is for the 
Speaker to say to whom he made that 
comment, whether to Shri Sathe or 
anybody else. Based on yOllr judge-
ment and sense of justice, you allowed 
Shri Sathe to raise the issue. 

I fully appreciate the spirit shown 
!>y the hon. Prime Minister that this 
question relates to the privileges of 
the House and the non. Members. 
Today, it may be Shri Sathe; 
tomorrow, it can be Shri Jyotirmoy 
Bosu. And, I assure Shri Jyotirmoy 
Bosu that if 'any comment is made on 
his parliamentary functioning, we will 
stand by him. As a Member of Par-
liament, We will protect his rights . 
We have nothing against our friends 
sitting in the press galleries; they are 
all our friends and are the gu9rdians 
of the Indian democracy. but freedom 
should not be misused, and the report-
ing must be done in a fair manner. 

As the Prime Minister has rightly 
said. it is not a matter to be decided 
on the basis of majority; it is not a 
question of politics; this question 
relates to the privileges of the House 
and its Members and it is in Utat 
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spirit that I have moved my amend4 

ment .... (Interru]lUom). 

MR. SPEAKER: I will nOW put the 
motion moved by Shri Vasant Sathe 
10 the vote of the House ... 

SHRI KANWAR LAL GUPTA: 
Kindly read the reply of the editor; 
otherwise .... (Interruptions). 

SHRI JYOTIRMOY BOSU: The 
news item says; 'At one stage, the 
Speaker .... (Interruptions). 

SHRI KANW AR I.AL GUPTA: 
May I request you to read the reply 
of the editor otherwise we will have 
only one side of the picture. 

SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): On a point of order, 
Sjr. You have taken a very correct 
stand that all privilege motions, if 
given consent to, have to be referred 
to the Committee of Privileges. The 
motion is that it should be referred 
to the Committee Of Privileges, and 
in spite of the Prime Minister giving 
his consent, there is opposition alsO. 
H it is going to be put to vote, I have 
to exercise my right either to vote for 
it or against it. When that question 
comes up, I wj]] ]ike to know what 
the Editor has to say. (Interruptions). 

SHRI KANW AR LAL GUPTA: 
1 can withdraw it. (Interruptions) 
You must tell Us what he says. 

SHRI M. 
You shOUld 
has to say. 

KALYANASUNDARAM: 
tell Us what the Editor 
(Interruptions l. 

MR SPEAKER: Mr. Kalyana-
sundaram, I don't want to do it, if 
the matter is to go to the Committee 
of Privileges. If I say something .... 
(1 n teT1'uptions ) . 

SHRI M. KALYANASUNDARAM: 
Has he apologized? 

MR SPEAKER: No. He has 
refused to apologize. I may tell you 
why I 8m not p1acing it here. He 
came and met me. We had a talk. I 
do not want to mention it to the 

House, lest it should prejudice one or 
the other side. The m'Btter should be 
impartially dealt with. Therefore I 
have kept it out of the record5, SO 
that the Privileges Committee may 
not have any difficulty. 

SHRI KANW AR LAL GUPTA: 
Is there anything in writing, Sir? 

MR. SPEAKER: 'rhere is nothing 
in wnting. The sum and substece 
of it is this .... (Interruptions). 

SHRI KRISHAN KANT ro,e-
MR. SPEAKER: I have not told 

Mr. Sathe also. 

SHRI KANWAR LAL GUPTA: 
There ic; freedom of the press also. 

SHRI NIRMAL CHANDRA JAIN 
(Seani): Did you receive that com-
mUll1CatiDn from the Times of India 
after you gave the consent on the 
privilege motion, or before that? 

MR. SPEAKER: Before. I called 
for thE comments. Before giving con-
sent, 1 called for comments. The 
normal practice adopted in the cue 
of newspapers is that we call for 
comments, and then consider it. ... 
(Interruptions) . 

SHRI KANWAR LAL GUPTA: 
Plea.:.€, Jet us know 
written. 

what he has 

MR. SPEAKER: The PrIvileges 
Committee will look into it. 

SHRI KANWAR LAL GUPTA: 
I am prepared to withdraw my resolu-
tion. 

MR. SPEAKER: I am not biddlnc 
anybody to do anything. 

SHRI KANWAR LAL GUPTA: 
I am ready to withdraw it. 

MR. SPEAKER: I put it to this 
House, that this matter be referred 
to the PriviJeges Committee, with in~ 
structions to report to the HouBe 
before the end .... (Interruptions) 

SHRI MUKUNDA MANDAL 
(Mathurapur) : I have got a point of 
order. Whenever anything is put to 
vote, we should know what it is about. 
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Some of us were absent on that day. 
(InteTTuption.). We should know what 
is the subject, and how it has been 
published in the press. We should 
not be asked to vote On something 
which we do tl'Ot know. We would 
like to know what Mr. Sathe has said, 
and what was published in the Press. 

S1mI VAYALAR RAVI: 
the Order Paper. 

SHRI MUKUNDA 

It is in 

MANDAL: 
Before yOU ask the House to vote, 
every Member should MOW on which 
he has got to vote. 

MR. SPEAKER: You are putting 
us in a very difficult position, Mr. 
MandaI. One Member or the other 
will be absent, necessarily. If this is 
to be done each time, it will be diffi-
cult. 

oil _lim"" (~): i!u ~ 
m;..m:~1 

oil '"!'" ""It mm ( ,oro ): "" ~ '"'" ..m: ~ I ... ""''- it ~~. 
.". ~ t "I "" "'" ~ ~ fo; "".",. 

. on: .!WT ,:'no-,;H I "" l!'I '"'" ;i; ""'" 
'IlT """ ~ f~ f,", '"" on: "'" ~ 
"'" ~ ~ I l" m it ""'"'I ;:it """" 
~I 

oil _ lI'm1I"! ""'" ~, "" 

"'" "" ~ fo; .- "" ;i; ~ it ~ I 
~ ~ '"'" ..m: on: 'In 0'" ~ om: 
~ 1Tmi\,fi;pm. <OR ri ~ m,.i;' 
oPt I '"' it '"' ,,""" ~ ~ f~ .... "'" 
1!Wit lIlT~, <it ~ 'In" ~I om: "" <it 
~ m.." ~ I "'" """ it .-
~ 1!Wit;i; ~ it~, om: <I, <fA 
<Itt "" ..ro;m ;i; ~ it ~ ~ I 

""""', i!u ~ '"'" ..m: "" t fo; 
'I!T'f if "" ",,"'IT fo; "'" it ~ ;i; 
~ <it ~ I ,"",,;i; ~ if "'" 
<it ~" ~ I 

MR. SPEAKER: Not the Editor. but 
the Correspondent. 1 did not call 
him. He interviewed me. 

oil _......... : ~ m,,", I "" l'f 

"'" ;i; """) "" 1iIT'fiI .., """"" 
~ 'l1IT I ~ "" ~lT'ifu: ~ 'IT 

~ * mIT 1Ifl!f;Ifq" III1'T ~ 
~ t, w.ft 1l<Ilit . ~ ~ t ,lit 
1I1'r.IT m on: .... ~ ""'" tim WIr 
<it ~ ~ itm'IT " m "" 
_ "'" it~OOl!T t I ~~w 
~ fo; "" _ "" "1;i ~ 00l!T I 

"" "'" ~ oil .mN 111fT ~ t, "" if 
"" m 'l1IT t fo; oil """'" "".., ~ t ~ ~ 11 "{'W a.f;m:n ""(e,.lia 
~, "" it ~ ~"'" ~ "" oil, <it "" 
~ ~ ~ if lilt 'ITl!I'IT ~ on: .... 
~ '1m ~ I ~ "" 1fTII'f[ ~ .... 
(t """ ~ "" <Jrit ~ ~ ~ ~ 
~ I iro f.r~'" "" ~ fo; 'II11fT m 
tim fio;1rr ~ .•. 

oil '"" ~ (~): """ "m ~ 
f_~, "" it ~ ~ 1!Pi\ ~ I 

MR. SPEAKER: Mr. Raj Narain, 
you are absolutely right. Whenever 
an Editor or a Correspondent either 
accepts his mistake or apologizes, I 
invariably persuade the Members to 
drop the matter. If only the Corres-
pondent had apologized or even said 
he was regrettng what he said, pro· 
bably things would have been di1fe-
rent. He did not either apologize or 
expre<;s regret. Therefore, this 
demand is justified . 

SHRI JYOTIRMOY BOSU: Why 
should he apologise? 

MR. SPEAKER: I have heard you; 
I will not hear you again. 

SHRI KANWAR LAL GUPTA, 
I want to withdraw my resolution. 

MR. SPEAKER: Your resolution 
comes only afterwards. 

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): I do not think it would 
be a happy thing it the remarks that 
have been made about Mr. Y. P. 
Shastri go on record, because he can· 
not see. 

MR. SPEAKER: But he must hear 
at least. I take it that the House 
agrees to refer the matter to the 
Privileges Commitee as amended by 
Shri Ravi's amendment. 

SOME HON. MEMBERS: Yes. 
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MR. SPEAKER: 
be referred to the 
mittee. 

The question is: 

The matter will 
Privileges Com-

"That this matter be referred to 
the Committee of Privileges with 
instructions to report before the end 
of the next session," 

The motion was adopted. 

MR. SPEAKER: The other motions 
do not arise. 

12.37 hrs. 

PAPERS LAID ON THE TABLE 

MILD STEEL TUBES (QUALITY CONTROL) 
ORnER, 1978 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): I beg 
to lay on the Table a copy of the 
Mild Steel Tubes (excluding seam-
less tubes and tubes according to API 
specifications) (Quality Control) Or-
der, 1978 (Hindi and E·nglish ver-
sions) published in Notification No. 
G.S.H.. 374 (E) in Gazette of India 
dated the 18th July. 1978, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed 
in LibTaTY. See No. LT-2644178]. 

ANNUAL ACCOUNTS OF COCHIN PORT 
TRUST FOR 1976-77 

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): I beg to re-Iay·· on 
the Table a copy of the Annual Ac-
counts (Hindi and English versions) 
of the Cochin Port Trust for the year 
1976-77 and the Audit Report thereon 
under sub-section (2) of section 103 
of the Major Port Trusts Act. 1963. 
[Placed in Library. See No. LT-
2122/78]. 

SIKH Gt1RI>W AlIAS BoARD EvICTION 
(AMJ:NDMENT) RULES, 1978 

THE MINISTER OF STATE IN 
THE· MINISTRY OF HOME AFTAIRS 
(SHRI DHANIK LAL. MANDAL): I 
beg to lay on the Table a copy of 
the Sikh Gurdwaras Board Election 
(Amendment) Rules, 1978 (Hindi and 
English versions) published in Notifi-
cation No. G.S.R. 382(E) in Gazette 
of India dated the. 26th July, 1978, 
under sub-section (3) of section 146 
uf the Sikh Gurdwara. Act, 1925. 
[Placed in LibTary. See No. LT-
2645178]. 

NAvY (PENSION) FIRST AMENDMENT" 
REGULATIONS, 1978 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(PROF. SHER. SINGH): I beg to lay 
on the Table a copy of the Navy 
(Pension) First Amendment Regultl-
tions, 1978 (Hindi and English ver-
sions) published in Notification No. 
S.R.O. 236 in Gazette of India dated 
the 5th August, 1978, under section 
185 of the Navy Act, 1957. [Placed 
in LibTaTY. See No. LT-2646178]. 

NOTInCATIONS UNDER CUSTOMS ACT, 
1962 AND CENTRAL EXCISE RULES, 1944 

AND A STATEMENT 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): I beg to lay: 

(I) A COpy of NotiJIcation No. 
160/78-Customs (Hindi and Engllsh 
versions) published in Gazette ot 
India dated the 16th August, 1978 
together with an expl8J19.tory memo-
randum regarding exemption from 
Customs Duty on copper wirebars 
(produced, out of copper reverts 
which will be sent out of India tor 
conversion) under section 159 of 
the Customs Act, 1962. [Placed in 
LibTaTY. See No. LT-2647178]. 

··The papers were previously laid on the Table on the 19th April, 1978. 
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(2) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules. 1944:-

0) Notification No. 151178 and 
152/78 published in Gazette of 
Indla dated the 16th August, 1978 
regarding adjustment in excise 
duty rates leviable on sugar on 
or after 16th August, 1978 con-
sequent upon decontrol of sugar. 

(ii) Notification No. 154178 pub_ 
lished in Gazette of India dated 
the 16th August, 1978 rescinding 
such notifications which would 
cease to have relevance on decon-
trol of sugar. 

(3) An explanatory memorandum 
(Hindi and English versions) re-
garding notifications mentioned at 
item Number (i) and (ii) above. 
fPZaced in Library. See No. LT-
2648178]. 

12.38 h .... 

BE. MEETING OF LEADERS OF 
POLITICAL PARTIES TO CONSI-

DER LANGUAGE QUESTION 

SHRI VAYALAR RAVI (Chirayin-
kil): Under rule 377 I should like to 
raise a point of clarification, with 
your permission. I do not want to 
'Create any sensation here or any kind 
of commotion here. In your wisdom 
you have made an announcement in 
the House that you are having a meet_ 
ing of the leaders of political parties 
to arirve 'at some formula. 

MR. SPEAKER: Tomorrow morning. 

SHRr VAYALAR RAVI: With 
your permission, I want to say that I 
myself received a communication in 

lIindi from the Ministry of External 
Affairs. Nothing prevented that 
Ministry from printing the same thing 
in English also; then we also can 
understand what it is. 

MR. SPEAKER: I wilJ place it be-
fore the Committee tomorrow. 

SHRI VAYALAR RAVI: The more 
impormnt thing is the instruction of 
the Board of Central Taxes; 'it relates 
to the All India Service; they are 
transferable all over India, from one 
circle to allother circle. I shaH read 
out the circular: 

"As all officers and members of 
the straff are already aware that the 
Board have directed that the USe of 
Hindi should be ensured in the 
following activities of the Depart-
ment. 

(1) All establishment matters: 
Attendance register.s, leave orders, 
posting and tran~fer orders, finan-
cial sanction including GPF advan-
ces, service books for group C -and 
D officials, subject matters on the 
files, receipt and despatch registers, 
addresses on the outgoing mail, cash 
books, bill registers, routine notings 
on the files, USe of rubber stamps, 
etc. 

(2) Assessment work: All asseSs-
ment work relating to summary 
assessments, this includes filling of 
statutory and non statutory stand9.r_ 
dised notices, noting in the files, 
assessment orders, assessment forms, 
demand notices and challans, etc .. 

Further use of Hindi may be en-
couraged to the extent possible in 
the work relating to secutiny assess_ 
mentl', issue of minor audit objec-
tions and in the 6Ppellate work. 
Refund orders and advice notes 
should also be issued in Hindi. 

(3) Recovery work: It may be 
possiblE' to do the entire work re-
lating to recovery in Hindi. This in-
cludes correspondence with the 
State Governments." 

My point is this. This is an All India 
Service; people are transferable; in-
come-tax officers are transferable 
from one p19ce to another. If you 
make it sO compulsory, it is physi-
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cally impossible for government ser-
vants who come from the southern 
parts of the country to do work. 
In .11 humility and humble,-
ness we are appealing to you. 
Pleas\~ do not do like this. Especially 
a very important department under 
Mr. H. M. Patel should not have 
issued a circular like this to all re-
gions. Also, let the passport office 
have something in English. When 
you send something to Member.i of 
Parliament, there is nothina: wrong in 
putting it in English On thp. other side. 
Why adopt an obstinate and l'igid 
attitude? With your permission. I 
place it on the Tablp. of the House. 
This is a burning issue. We ar~ get-
ting hundreds of letters from Govern-
ment servants in the Sourthern part 
of the country about the difficulties 
they are facing, 

MR. SPEAKER: Not on the ·rdbl. 
of the House. but kindly send it to 
me. I will place it before the lcadcr9 
tomorrow. 

SHRI VAYALAR RAVI: I also 
want to know whether the decisions 
at tomorrow's meeting will have any 
statutory or legal binding on the Gov-
ernment. (InterTuptions). 

MR. SPEAKER: This is not 8 de-
bate. 

..u m. "'<mI mm;o (wnT'): ;rn 
«1< "'.,'" ." If'' ~ I '!'IT" ,j\ ~ I 

<!,!;Wit "" ~ fI!""", F.. '!T~' "" 
oil <fio~o>ITo ~ '" qr.... ... ,<f_ ",iIit 
~ '" '" ir':il" "" oil 'ffimm t '" "" fur< !Wi ,;!riT if ;;' '!T>i\" f~ it ",,1 .,<it ~ I 

~ '" .".., 'IT >IT ftR\ "" '!1l!'lT ~ '""" 
~ <it "" ""'9T iRT fun "'''' ~ I "''"'" if 
oil ",,;j\f-r ;",. "" ~ "" .... oiI .. 'IT'! 

."" ft<"",j\ ""* 1it "'" """'" "" '" ;jifiI .. ~ ~t'li'tt;jifil "'" if ~ ~ 
",oiIliWT~mit ~ ~~ 
,,"".>IT ? ~ ~'f """ >me" ~ I "'" f;;>i\ 
.;r". 'lit "" ""'" '""" ~ <it """ ...-m-o: "" 
q rf,,,iT .. "''' ...... ;itOT ~ I ...n f'!i>il '"' 
",;n.. '" <tii-ift .. ..,rr.. ~ ii~ it 
"'" ",. "f'i\ '!T>i\ ~ <it '" 'lit "" t1r. 
iRT "" '" "'" '" ....,. "'" fun <mIT ~ I 
..,.,;, '1'1!' t "" Ii.it.l\...n .. iI>mii 'lit 
'!'I' .'< "'" oitf" "" rn I >l ~ 
'IT{m ~ "" "'" ;jifiI "" rn ? ~ 

Language Question 

"" oiI;jifiI ~ '" '" ~ ",,",," ,;rn '" - "'" ~ "'" ~ ~ "..,q oil ~ rn "",.m t '" 'Il ~ ,,;pft? ~ 
"'" ~ m ft f.!; .nr.l't 'l{r """".,-it oil 
.m ~ '" ri'iit "fi;R "" ~ t. ~ 
~ '"'" 'lit. "" 'lit m ~ if .,m 'Ol'!'t 
q;rr fir;i. ~firer H " ;;or .. 'fm..ro "" 
mmr~tl . 

MR. SPEAKER. Quite right. both. 
questions will be considered. No fur-
ther discussion on this. 

SHRI P. VENKATASUBBAIAH 
(Nandyal): It is very gOod of yOl.l 

to have called a meeting of the lead-
ers of the opposition parties and 
groups. There are certain sections. 
who have made this point a '/t'sted 
self-interest. Every day this matter 
is coming uP. 

SHRIMATI PARVATHI KRISHN-
AN (Coimbatore); The other day I 
brought to the notice of the House 
that a communication came to me 
from the Railway Board in Hindi 
and not in English. Now, the Railway 
Minister has been informing the peo-
ple that a booklet, which Was a home-
ly by him, on how .Hindi should be 
developed was sent to me as a mem-
ber of the Official Language Com-
rr..ittee. It is most unfair that the 
Minister should say that. I did not 
object to the Railway Ministry doing-
whatever they want in order to dt~"e~ 
lop the use of Hindi and implemen-
tation of the Official Language Act. 
But even as a member of the Olnclal 
Language Committee, since I do rot 
read Hindi, surely it is within the law 
that when they send a covering letter 
to tell "me that the Minister is very 
busy lecturing to everybody. that 
covering letter .should be readable by 
mc. That is what I want to point (Jut 
on the floor of thj~ House. (Interrup-
tions.) 1 

~...m~ (,'FM"~'.): "lr~ 
"<!'! U1' t I """ 'f.;ro ~ Ii!; ~ 
'"' n" ,,~ 'lit rR"t if '!ftf fl <nt t. <i""t <,. ."'" ft-it ii 'fiT'T"'" ~ t I o;f 
OR ~ iii", t "" """'"" ~ "' oml 
~. ~"' .iIi! f,\ ~ t I .,.. oil ~ 
"""" m '"" i. ~ t "" 'lit 1ft, 
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[~"t\~f~ 

.nAt if ~ i\>! fri..m to oil 
~ t, fiI; ""..rr f~ if >mt ~ <iitoiT if 
;j;{ fri ,.,;r ~ I .. oil """ ~llit t miT 
;m; >ft <!miT <>11'! '11'11 ~ I 

~ ~ .. m'< .m (oil ft11f 
_) ; ft-'\ ~ l!fim! if ;r< 
~ ~T..rr om ""'" ~ .m "'Tm 
>ft ~".t ~ I ".,.:; m "" "",,"1 
'lli" 'l{ <iT m >IT 'I" «PIllT 

SHHIMATI PARVATHI KRISHN .. 
AN: He is not replying to my ~I)ir~t. 

I am talking about the covering let-
ter. (Interruptions). 

12.45 hrIi. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

Reported Clash between Kisan and 
Police outside Prime Minister's r~si· 
dence on 13th August, 1978. 

SHIRl PRADYUMNA BAL (Jagat-
singhpur): I l:all the attention vI the 
Minist4?f of Home AJfair:; to the fol· 
lowing matter of urgent public im-
portal1.~e and I request that he may 
make a statement thereon; 

"The reported clash between l:.isan 
and police outside the residence of 
the Prime Minister on 13th August, 
1918 resulting in injury to m:>re 
than 100 persons." 

THE MINISTER OP' STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHIn DHANIK LAL MANDAL); 
This House had discussed a Calling 
Attention Motion on thf' situation pre-
vailing in Kanjhawala YiJla,!.~l' nC8f 
DeLli on 8th August 1978 whl.'n Gov-
ernment's rc~"'Olve to ensure that no 
allottee is disposses~ed or otherwl3€ 
harasmd by use of any force was re· 
iterated. 

On 13·8-78 about 6,000(7,000 persons 
gathered at Boat Club at 14.30 hI'S. in 
respol"Be to the call given by the 
Kisan Sangharsh Samiti, Kanjhawala 

P.M.', residence (CAl 
to hold a rally there and then m.w-
ched in procession to the Prime Mill' 
ister's House to present a memorDI.-
dum. A deputation of 5 persons ll1~t 
the Prime Minister at about 16.00 
hours and reported to the assembled 
crOWd at the circle hear the Prime 
Minister's House that the talks had 
failed. Thereafter the crowd which 
had already got restive stood up and 
raised anti.Prime Minister s:\lgans 
and the leaders exhorted fbt:;m to 
march forward to the Prime Minis-
ter's House. T:1C crowd ;.;tarted 
breaking th;.- police cordon.s and as-
:,aulting the policemen with stones 
and lathis. When repeated warnings 
to the crowd to desist from viclt'llce 
failed, the assembly was declared 
unlawful. The warning had no 
effect on demonstrators and they con-
tinued indulging in violent acts. The 
use of tear-gcas was ordered to dis-
purse the unlawful assembly. Still 
the crowd continued to be violent. 
Mounted police were then pressed 
into action and the situation was 
brought under control. 146 persons 
were arrested. Fifteen persons sus-
tained minor injuries. 12 police per-
sUnDel on duty received injuries. Two 
of them suffered grievous injuries and 
one of them has been admitted 1il 
hospital with serious head injuries. A 
case F!.R. No. 342 dated 13-8-78 Ull-

der sections 14711481186133213531427 
I.P.C. was registered at P.S. Tuglak 
Road. The arrested persons have since 
been remanded to judicia) custody. 

While the Government are not in 
favour of interfering with peaceful 
rlemon!-itrations 1hC'y are resolved that 
if such demomtrations turn viOlent 
they should be dealt with severely. 

SHRI PRADYUMNA BAL; This 
clash between the so-called kisans and 
the police has given rise to a lot of 
forebodings in my mind about the 
shape of things to come. Newspaper 
report;; Rre perhap~ more clear than 
the statement given by the hon. 
Minister here. I will read out 8 few 
sentences from the Times oj India. 
and the Hindustan Times. Under 
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-abe caption '~eaning Mob", the Times 
oj India 8108:; 

"About 2,000 policemen tried to 
checkmate the adv1lnce of the 
cr.owd. The menacing mob used 
lathis, branches of trees from the 
nearby parks and umbrellas to force 
its way to the gate:" 

'They were trying to enter the Prime 
Minister's gate. 

"The mounted police intervened, 
but it was hardly effective. The 
police threw tear-gas grenades. But 
these too were ineffective, because 
of the showers and the wind which 
blew towards the side where the 
police had taken position. 

The police then resorted to cane 
c'harge, This helped to disperse the 
demonstrators only for a while. But 
they returned again with fresh re-
inIorcements. The mob poured a 
barrage of stones, forcing the police 
to beat a retreat, and in the pitched 
battle the mob used lathis and tree 
branches and grappled with police 
battons. 

The entire greenery in the park 
outside P.M's house has been tram-
pled upon and bricks from the 
walls of many bungalows yanked 
out by the mobs to mount an assault 
on the police." 

Let Us go to the genesis of this inci-
dent, what is behind it. The Time.! 
'of India Ih'as made a comment: 

"Though the leaders of the San-
gharsh samiti overtly swore by the 
non-political character and non-
ca~1.e character Of the Kanjhawala 
agitation, e<::~entially the movement 
seems to have fired the first salvo 
in the long-drawn out battle bet-
ween the 'haves' and 'Have-nots' in 
the countryside:' 

These are dangerous forebodings fnr 
the future. These dangerous signs 
should not be taken in isolation, but 
the whole basis Of these incidents and 
the clashes which took place shoulri 
be taken note of. 

The hon. Minister in his reply 
.tated that it all started at 4.30 p.m. 
at Boat House. But the newspaper 
reports say otherwise. According to 
the Hindustan Times: 

"At 6 p.m., at the end of it aU-
the rally began at 10 a.m.-the 
roundabout near Morarji Desai's 
house was full of broken branches of 
trees, glass and even a broken Chair. 
The half mile stretch of road right 
up to the Prime Minister's gate was 
covered with bricks, stune and 
chappals." 

Now I would like to draw the 
attention of the House, rather the 
attention of the country here, because 
this is the best forum for it, to the 
genesis of land reforms in this coun-
try. This has arisen because the land 
reform laws have not been imple-
mented The estimate of the Govern-
ment of India Of the declared surplus 
land in the country is 44.69,834 hec-
tares. The J3nd distributed as on 
31-5-1978 is only 14,84,926 hectares. 
In the background of this, the hari-
jan:;, the girijans and the pOor land-
less labour who remain without food 
and shelter have {'very right to present 
belore the J anata Government their 
pitiable plight. So, this problem 
should be dealt with in the back-
ground of misery and suffering of 
these .::l0 crores of people in the 
country side. 1t is not only a law 
and order problem. In fact, law and 
order 1s only one 'aspect of it. The 
other aspect is the reason, the cause, 
the background 01 the Khanjhawala 
incidC'nt. which took place earlier in 
the village and around. 

We must identify 
people who ('arne to 
what is their class 

who are the 
demonstrate, 

character and 
what i<: their po1iti("al backing:. These 
things "houlrl certainly be identified 
and answered. I implore the Home 
Minister, who i::; the Prime Minister 
today. that he must take t.he whole 
situation obtaining: in the country in 
its totality, becaUSe it js not an iso-
lated clash between a group of people 
and the police. This indicates how 
things are going to shaPe in thLt 
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country. A stitch in time saves nine. 
So, taking a cUe from this incident, 
the Government has to be prepared 
for all eventualities. 

Under the circumstances, I would 
urge upon the Prime Minister who is 
a100 the Home Minister today to 
as'sure the security and the equitable 
means of livelihood to the have-nots, 
Harijans, Adivasis and landless 
labourers. They have 10 get a fair 
deal a t the hands of the Government. 
This cannot be delayed any longer, 
under any circumstances. Some peo-
ple are not to be treated as more 
equals than some other people. I 
would expect an express opinion 
from the Government, 

SHRI DHANIK LAL MANDAL: 
Sir, the genesis of this incident, as the 
hon. Member has pointed ou~, i" 
simple. In Khanjhawala, as the hon. 
Members know. about 124 acres of 
land were given to landless people, 
both Harijans and non-Harijans, in 
the year 1970 by the gram pan-
('hayat ... 

SHRI C. K. JAFFER SHARIEF 
(Bangalore North) : The han. Mem-
ber, Mr. Bal, has raised a very per-
tinent question in the background of 
the Kanjhawala incident. I would 
expect the Prime Minister to say 
something-there arc basic issue~ in-
\lo1ved-rather than the Minister of 
Stale in the Ministry of Horne Allah's 
spealting on the law and order situa-
tiOl~. 

MR. S: 'EAKER: It IS for him to 
decide. 

SHRI DHANIK LAL MANDAL: 
In the month of December, 1977 and 
al"o in the month of .July, 1978-30th 
July, 1978, to be ex:act-the Kisan 
Sanghal'ash Samiti came into exis-
tence and they gave a call. Obvious-
ly, it has two demands, (1) the can~ 
cellation of the lease given to the 
tenants, both Harijans 'and non-Hari-
jans, and (2) to do away with the 
reservation for Harijans and weaker 
sections, provided in the Constitution 

P.M.'. TOridence (CA) 

and the reservation on the basis of 
caste, etc. 

The Kisan Sangharsh Samiti asked 
for the permission to hold a demons-
tration and they were given permis-
sion to stage a demonstration .... It is 
true that on 13th August they started 
~l~:>embling at 1Jhe Boat Club from 
II A.M. onwards. It is true that they 
had been given permission to hold a 
meeting at the Boat Club. But they 
\\'erc: .not given the permission to go 
to the Prime Minister's house. Only 
a delegation was to go to the Prime 
Minister's house to see the Prime 
Minister, That was the permission 
given by the police. At 2-30 P.M. or 
ncar ~,' :'t, on the spec:fic a.ssurance 
that the demonstration will be com-
pletelY peaceful ... 

AN HON. MEMBER: Who gave 
the assurance? 

SHRI DHANIK LAL MANDAL: 
The leaden; of the Kisan Sangharsh 
Samiti 

ANOTHER HON. MEMBER: Who 
are the leaders? 

SHRI DHANIK LAL MANDAL: 
The President and the Secretary of 
the Kisan Sangharsh Samiti. 

On the specific assurance that the 
demonstration will be completely 
peacL'ful that the demonstration wtlS 
a llowed to go i.0 the Prime Minister's 
house. There a delegation saw the 
Prime Minister. Soon after the 
leaders came out, right at the spot, 
they exhorted the demonstrators that 
the talks have failed, that they must 
march towards the prime Minister. 
house and the demonstrators turned 
violent and they took everything that 
they could lay their !hands on. They 
used uranches of the trees, stones ana 
fTerything that they could lay their 
hands on. And they also broke the 
tlrst police cordon. 

.n~ .... _ (....r.-): 0;1"," 
~ ..,... 'I'Tl f<>n' .,.,,,~ "'"" 
~ ~PilifJ tIT? 



Rep. Ciciah betID.'. SRA'VANA 2d. 1900 (SAKA) Kilen. ctr Police 2$8 
at P.M.'s residence (CA) 

SBRI PRADYuMNA BAL: Do 
Chey have any political .ffiliations? If 
." h'Bve they been identified? I have 
put a pointed question. Have they 
got anY.,i0liticel backing? 

SHRI "DHANIK LAL MANDAL: 
They say they have no poiitical affi" 
Jiations. From the names of the 
leaders I could gather that there are 
.ome individual Members, but ... 

WTP~ (~): o;ft ~ 
~ f~f7«r~ ~vf ~ ~If~ 
tt ~ I 

MR. SPEAKER: Mr. MandaI, you . 
must answer the person who called 
the attention, not everybody. Then 
there will be difficulty. 

'1l mr ~ : ;f~ o.ft ~ 
~ lIipfTlf ftm tT'IfI ~ •••• 

MR. SPEAKER: No, no. You 
yourself said that unless I called, no 
Member should intervene. You know 
the rules. 

SHRI DHANIK LA. MANDAL: 
The genesis is that land owners 
organised themselves and they de-
manded the cancellation of the land 
to the landless persons. That is the 
genesis. And the demonstrators 
turned violent and they menacingly 
marched toward! the Prime Minister's 
House, they did not heed any warn-
ing, the crowd was declared unlaw-
ful, tear .gas was used, but they did 
not listen to anything. 

13.00 hrs. 

"" •• ~ ~ (i.iI.(j"l"illl): 
~ ~'b, ~:it 13 wrnr f6T ~ ~ ~ 
q: ~!\:r!:lR~~~~"~it; 
~J~~I ~~m:it~g1n~ 

• ~~m~~<ftW~~Tvnl 
~mit~"mrit;~If~~ 
lRftit ~m~it;~~;;ft~;ft 
m f.rn' ~ ~ ~ ~~.q ~ 
wrft 'If ~r.n if\' ~ m 1Il11f t I 
!'W ~~T ;l~i'Iffl; ~~~r tfro 
"" .II"" ron- t m ~ f'4;1n t rn ~ 
WTfq ~;;mn ~ fit; ~ vrmm m, fl' 
~ ~ m m ('3I.j)fditi fln1i..=t ~ 
rn it; f'ortt ~ .. iRro ~ IIiT ~ 
~ <l"OR IIiT SI1mI' rn t I 

1366 LS-II. 

~ -m fiI; ~ ~ 'I1n t fiIr q:t '"= 
~ If ~ IMfII;1Jtl .-t 13~ 
it;mt~t~m~pt~srm' 
~ 11ft' lIiT '«f ftm vn fit; ~ aAT ~ 
t ~ ~~ t(ifl'1I~",iri! '1ft f1r.n m:~ 
~~II<:~ ~~m~~ 
;m ~ ;n:r I ~ ~ it; ~ \JifIIiT 
~ m ~e6~~ m.Rit;ft;r~ 'I1n, 
~r ~ rt~m ~~~ 
~l: ~ 1l~ ~~T tTt I 

snn~.nft' (~,"('(~'HWlf) : 'l'(V. 
~ emf t I 

""I!"~ ~ : "1" ~ 1!i 
~ ~ ~lIT I II ~ IR llmmff ~ 1fT 
~~~m't~t~~ ~ I ~ ~ 
fit; ~ mit tfZ'TT;it ~ it'rr ~ fiIr 
~ ~ m<:T ~'" ~, ftm, ~ lIT m ~
lIT'U I!iT 3il ~ gm lfil: !!'liT f~ tT'IfI 
~ lfil: m ~ ffiq vf? ,. 

¢ ~ iFW or( emf ~ ~ I f.mr 
~ qqlll m tm: 'Jfi'I7:r-~t it; ~~ 
f~ ~ I ¢~ ll~;ntm f-f; ~ ~ 
~toI'r 'ififm I 

13.04 brs. 

[MR. DEPUTY-SPEAKER in the Chair.] 

&<:r emf ~ ~ fir. "1" ~ crnrif ~ 
~', ~ ~ ~f~ ~;;r.~",Tf!fo~ ~ 
iFr Vlr f~ ~ ;i vf~ ~!' ~ f!fi1rr 
tT'IfI vn ~ ~!foT In'1fi'fT lIlT, JR 1970 
1l Cfi\' "I'1ft;:r '~t 1l mr lff Iff ~;pJ 
'II'~'f ~T ~ ~.,ft I'l'mfom 'nif 1f.l' ~ ~ 
~~ CfT~ 'tt 1tw if qr~ ""TT lIlT fli ii;m "", 
tTfq <t.mrn" ~ m Jromrl ~r "I'~ii' r. ~ ,,!fir-
fit;ii 1l m "ITii I ""' ~lT 11'1'1'9' 19fT ~ 
mrf~ 'l1c."f if; ;mq' I!iTQ'o."l ~ hT it; 
IR' f~ f.n: ~ I ;f.mq"TT if '1ft ;o;iR 
~;ft flm;:nf,-;ft II:iT I 1970 1l ~ ~ 
I!iT ~ ~on 1fT I , f17' if ~If f"f"Tfi.f.f 
if '1"'~"ql"l1i ~~ ~il ~ '<F.' ~RlIT r,rf<f.Tt ;rr. 
Iif\'Il I 'TN it. f.'U' ':3''f '1fT ~ oft lff I 
~ qTt if; em: ftr.T 'f"",," ~fl1fw,:IT'I' it '3'1{ 

;;r1lr'f ~) m ~oi if it fOf1IT W. ~I .rn-JfT'I' 
~ ~, ~ ~, "" ~~ 'liT amTWIT ~~ 
~ fir.ln' tT'IfI I 
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[oil _ ~ 'l""I rnmT) 
'I'IT? 11111 7 _ .<\ 1IOoIT.<\ m 8 ~ 

.<\ ""' on: ~ iJT ~~ '""" 
<fT1IT, "" """ 1IT'I'it» >i;ft;;fi if 1m,"'" 'f{ 
II'f.i "'"" it ~ 'fT-R;;i! ~.f"f'~M om ~ if~1 ifm- it ~~ 
.<\.m 'f'f"((ll t , w"""" if t\!=.,q >it .. 
~ omt'IT 'lim if <mm:'f{ (11! ~ f~ 
"IT'I'TT, ..r~ "".,q ~ ~ om 
~ if <mm: 'f{ ~ .m.,q (11! f_ 
"""'"' ii ;;n;ro ~ R-~~' 
f"f'~,," 'lit """ lr "W if ...... ,,>Wi if "'" 
~ .,q" It l!1mI fil;i>.m' '1ft f-.ii .m, 
m ~ 'I'll 'lfu>rrq~, ""]f,,, ~ lfTl!m 
~ ~ '1'"41-.: ~? ~ I!mI it.-. ~m_ 
..,. ~ ~ ~, <ofu; T: tor '" "'" ,..'" "" ~, 
~ .m" if ....,." '" ~ 'f{ ~ '!it 
~ lr f...n:· ""'" ;[t'lT 1 W f~ 
lrn ~ ~ f'" oft ""'!" ~, "" "" m if<\; « 
'fit;.; f""" _ 'If, '1Q ""'!" 'R'l~,," ~ m "" it ""1>1'1 f",", _, "" .1l ~>mT 
GITlI ""l: rrir ~ (.fFT f~ 'lfTtr I l:r qrcrl 
if lR>i it '!Or" oft It 'q 'II"" ~,~! "" om 
;rrn; <in on: "','IT' 

THE PRIME MINISTER (SlIRI 
MORARJI DESAI): May I say 'hat I 
do not understand what the hon. 
Member has in mind? But. when he 
says that before the delegation saw 
me, there was some trouble between 
the police and the crowd, that is 
entirely wrong. I do not know who 
gave him this information, They 
were given permission to come there 
only on the undertaking that they 
would be pencefu 1 and they said that 
they would be peaceful. That is why, 
they were given permission, I do not 
see people if the demonstration is not 
peaceful. Becaus.; it was peacefl..l1. I 
saw them. But I could nt:>t; accm:)t 
their demand for resumption of the 
land. That land has to remain with 
the Harijans. those non.Harijans, who 
were landless and to whom it was 
given and that is what I to' d them, 
that this will h3ppen, what is requir-
ed to be done \l,:il1 be done to s~c that 
it is done. They saLI that there is a 
High Court Judgement about it. I 
said, "you can show it to me". They 
have sent it to me today. In that 
High Court Judgement, they have set 

PM: • • e.ide .. ce (CA) 

aside the earlier decision of the Gram. 
Panch"ayat and have asked the Gram 
Sabha to do it properly. That ill what 
the High Court has said. But in the 
meanwhile, both Gram Sabha and 
Gram Panchayat were under suspen-
sion and in 1976, when the Develop-
ment Commissioner was in charge, be 
had the authority and he has given 
lease for five years from 1976. There-
fore, this is quite in order sa far. This 
is not questioned by the High Court' 
ruling at all. I will go into it. But 
whatever may be the law, these 
people have been given the lanci, they 
have been cultivating it and they must 
continue to cultivate it because this 
land was surplus in the village. 
After all that is the policy of Govern-
ment. That is what I told them. 
Then they said "why should there be 
special assignments for Harijans'? It 
should be only for pOOr people, lor 
all poor people, whoever they are, 
a nd you must amend the Constitu-
tion," I asked them "why?" I am not 
going to do it. It is very necessary 
that this protection is given and that 
is why it is done and it will remain 
as long as we don't wash out the sins: 
that is what we will have to do·t

, 

Then they began to show temner and 
they said HWe will see that it is 
done", I Said" If this is the language 
in which you are going to talk, you 
had better go: I don't want to talk to 
yon furthC'r", Th8n 1hey went away. 
that is, after ten to fifteen minutes 01. 
talk. They went and then incited the 
crowd. They said "Th~ talks have 
failed" and they incited the crowd. 
They wanted to march to the house 
in order to mount an attack on the 
house and probably on me,-I do not 
know what their intentions were 
There was a proper Police Bando-
bast. There were three cordons 'lnd 
they could not get out of them. They 
tried to break one cordon and then 
they broke many things in that circle. 
Lights were smashed: the lights which 
were there are not to be seen today. 
Then, there is an01 her small building: 
that is where the Post Office is. They 
broke the panes, and they tried to do 
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all this damage. They threw brIck-
bats. They took up stones from the 
lanes and began to pelt them. Then 
the Police began to USe tear-gas but 
that was not of much USe perhaps 
because the wind was blowing the 
-other way. Then they had to use 
Lathi charge and disperse them pro-
perly. The Police arrested about 146 
persons who are now remanded to 
judicial custody. They will be tried 
properly for a1l theSe things: they 
are not going to be released. The 
law win take its course, the courts 
will decide whether this is lawful or 
not. 

"Therefore, such breaches o'f peace 
have got to be properly dealt with. 
That is why I said yesterday at the 
Red Fort, and gave a warning, that in 
these matters, if people try to take 
the law into their own hands and 
become vio1ent, this Government will 
denl with them severely, I am 
a~ainst all firing, but if they fire and 
ki11 other people or wa'1t to 00 that, 
Government will not hesitate to 'Jsc 
firing. Government will not tolerate 
this kind of thing, I have made that 
clear. 

Therefore, my friend need not be 
exritcon about it or think that we are 
not taking proPer action. 

SHRI K A RAJAN (Trichur): In 
re.£!arr1 to the rf'porterl (,'::tsh that. took 
place between the PoliC'c a!lO the 
crowd outsi:-le the residenc~ of the 
Prime Minister. I am .rtlarl to note 
from thp statement m::lne hv the Hon. 
Prime Minister that thev have taken 
a categorical stand on the protection 
of the landlpss in rre'ard to these 
lanns. But I Wl)ulrt like to make a 
Eitatf'ml:>nt that the reel1 r>rob~cm 1'11:>-
hind this particular incident should 
not be by-passed. 

More thRr] 5noo Kn~<ll..;-s of D('lhi, 
W{,!'1tC"T'n Uttflr Pranesh and Hn.ryana. 
wielding 1athis rind throwing .c;b::mes 
1ried to attark Prime Ministcr Moral'· 
ji Desai's residence on the afternoon 

of Sunday the 15th ,&,ugust and. in aD 
hour-long battle with the Police in 
pouring rain, almost succeeded in 
storrr.ing the gates of No. 1 Saldar-
jung Road. The Police threw them 
back much beyond the point of the 
Prime Minister's residence. They re-
taliated with tear-gas shells and Latb1 
charge and got the upper hand after 
nearly one hour of concerted action. 
Twelve policemen were injured and 
a CRP Inspector and a Jawan were 
in a critical condition. 

The police arrested 170 of the ryota. 

The Kisan Sangram Samiti had 
given the call for this Sunday's rally 
at the Boat Club following last 
month's violence at Khanjawala 
village. A big attempt was made to 
prove that it was a rany of small 
farmers who were seeking protection 
of their grazing pasture lands, but 
the 'Casteous' colour of the rally 
become apparent as soon as p1acards 
Wf:'rc raisE'd and the people formed 
groups under banners proclaiming 
each Of the hUndreds of Gotras in the 
community. They lined up under 
Ul1ahs and soree other Cotras---
scores 01 other Gotras-and also under 
village b1.nners. The placards read 
'We will givf' :athis and bullocks to 
saVe Charan Singh', Apart from that 
therr were slogans of 'End reservation 
of village land and pastures' 'Create 
inputs at cheaper r<ltes' etc. The role 
plaven by thp S:'J.miti in Sunday's in-
cident has served to rab,p doubts re-
gardinq it.:: bonafide. The pattern 
they have formulatf'ci leaves little 
room for douht that they are seeking 
to promote the jntf'rests of the Jand-
lord.:; at the ('o~t of the landless 
Hariians a'10 othf'rs anti are trving 
t'1 nf'priv{' th~ latter of the benefit 
whi('h rf'srorvntion in Government baa 
given to them. 

Y('''t~rdav-mrlrk thp word 'yestet'-
delv' hf'(':"\1l.c;~ th(' Primro Minister made 
his sDc('rh at the R('rl Fort y{'sterday-
15 kulaks. in th,'lt particular village, 
marched to the Gaon Sabha land and 
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.:burted arrest-in support of the de-
mand that the land allotted to the 
Harijans should be returned for their 
own cattle. This happened soon after 
the Prime Minister's announcement 
from the Red Fort that those Harijans 
and other poor people would be pro-
tected. Kanjhawala is not a caste 
issue; it is a class issue, an issue bet-
ween the landlords and t.he landless. 
The vested interests, the landlords, are 
trying to give it caste overtones. 
This should not be allowed. We ap-
preciate the stand taken by the Prime 
Minister on this issue. I would like 
to warn the Government that the 
kulaks are mustering their strength 
in a wider scale to force the Govern-
ment to take back the land. Mean-
while, a document has come to light 
which shows that the kulaks had sign-
ed an agreement with the district 
authorities saying that they had no 
objection to the allotment of land 
from the Gaon Sabha land to those 
economically eligible. 

In this connection, I would like to 
put a question. There are a lot of 
Gaon Sabha lands in the Delhi area. 
I would like to know from the hon. 
Minister whether he wiil take steps to 
distribute those lands to the landless. 
Secondly, I would like to know whe-
ther the provocation which we hear, 
which we are still having, of the 
Kisan Sangharsh Samiti violating all 
laws and entering and taking away 
the lands which are already in the 
occupation of the landless Harijans, 
will end. whether Government will 
give enough protection so that this 
presssurisation and provocation from 
the Sang harsh Samiti may end as 
early as possible. 

P.Mo', residence (CA) 

qt R'~ ~ ~f~t, ~ 
sftmrif t.l;n ~ t, ~ 1m: 1m: ~ 
II!IT t lNTif Qt ~;f 1ft m m: ~ 
t ~ ~ iI1iR ~ Jtil firfiT rt t ~~ ~ m. 
II it ~q;f wftlm;n ~ IIi't I, 

SHRIMATI PARVATHI KRISH;'· 
NAN ~Coiml.latore): I am no1. guing, 
into the det.oails of the incident be-
cause they h .. ve already been refer-
red to by the other Members who. 
preceded me, who had pal-ticipated 
In the call-d.l.ll!ilLion. Bui one thing 
is not yet clear frum the replies given 
by the hon. MUlisl.er and also by the 
hon. Prime MwisLcr, and that is, what 
was your inteHigence doing, how is 
it th'ai you were unaware that this 
planning was there. You cannot tell 
me that as SOOl1 as those leaders 
came otlt, they said, 'Come on and 
attack and suddenly this happened. 
I cannot accept that. There is some-
tiling far deeper in this. We have 
been warning of what is happening. 
in Kanjhawala, and we have request-
ed the Prime Minister that a Com-
mittee of Members of Parlioament 
might go there to give confidence and 
courage to the Harijans and the poorer 
peasants there, find out the position 
for themselves and make recommen-
dations to Government as to what 
should be done. Here the Prime 
Minister himself has said that suffici-
ent forces were deployed to d,!!fend 
the Prime Minister's residence--->and 
rightly so. And they were able to 
break through these forces. Almost 
an armed battle took place. I am 
beginning to wonder w_hy this is hap-
pening. I read in the papers also; 
one of the reports had made it very 
clear that the jawans refused to take 
up position. Why? Are they think-
ing of the old call of Mr. Jayaprakash 
Narayan asking them to rebel? I hope, 
not. Because it looks as though it 
might be a delayed action; or maybe, 
it was those 10,000 volunteers, that 
Dr. Subramaniam Swamy was boast-
ing about throughout the world, who-
came into operation that day. But it 
is not oa simple thing. It is not 
merely law and order; it is somethini 
much more than that. Whatever 
differences and conspiracies are tak-
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ing place within the ruling party, here 
was a demonstration of it OD the 
streets of Delhi on that day. But 
whoat is important for us in the House 
and for the people to know is: what 
is your IntelligenCe Branch doing? It 
harasses a few people here and a 
few people there and particularly 
workers who are likely to go on 
strike. Then your Intelligence Branch 
is very much to the fore and when 
<lther~ aloe going about their legitimate 
activities, the Intelligence Branch 
will work over-time. But, do you 
mean to tell me that during the time 
when the deputation went to meet 
the Prime Miniser, and what I can 
understand from Shri MandaI's reply 
was that the permission was for the 
deputation to go from the Boat Club. 
Meanwhile the crowd started converg-
ing towards I, Safdarjang Road. 
What was the Police doing at that 
time? How could they reach right 
up to there? How could that crowd 
pick up bricks and all that? It coan-
not bc done just in one minute. It 
must have been going on throughout 
when tl •. e interview was going on. 
Still, the: Police did not do anything. 

Therefore, I would like to know 
whether the government is investigat-
jng into this matter and taking action 
against those officers who are respon-
sible for this complacency and who 
were not in e position to report as 
to what was happening so that pre-
cautionary measures could be taken 
in time. 

Secondly, I would also like to 
know-all those who went in to meet 
the Prime Minister, have they all been 
arrested or is it a selective arrest? 
I would like to know what the Gov-
ernment is doing now to see that the 
Harijan9 and the poor tenants of 
Kanjhawala will receive adequate, 
better and perfect protection in 
Kanjhawala against the continuing 
attacks that are going on there and 
whether they are really going to be 
more ef'rective than tne protection 
give, to the Prime Minister because 
th~ rouniabout there is in darkness 
~nd the lights have not been restored 

yet. If this can happen with all thia 
deployment there, I would like' to 
know what guarantee is there th~ 
the citizens of Kanjhawala, the Hari-
jans and the poor tenants will have 
adequate protection from the conti-
nued threat of attack from the privi-
leged sections and the Kulaks. 

P..ft Q~ '"" 'f'I'R: ~ l!~'~ 
If,T i~ IfoT ~ '1!fi ~ I ~ ~T ;;ft 
If, ~ if.T ~T m:~ ~ ~e:rcr fir.ln t11IT 
'IT I AA ~ ~ it 'M:T f f.l; 'fTc: ",1<1 ~ 
;;rq si~ em t11fT, Slal'f ~T \iiT ,,-; lff.l, 
m I"~ u:vlit'6r q'l; t11fT f.1; ~ vrrf ~ 
$rr I ~ u:vlimr f'fo"l'l"R' m ~f1:rf;f ~ ~ 
tit f~ ~m mo~ ~T Il'T I ~ 
l!1<'rn ~ ~ ~~ lff.t <fifo". ~ "1' ~ ~ 1ft 
If) I ~ 1>1=:' ~ 'f'9 srf~ ~1jT ~~ 
~t11fTt lIif<'l11;~I~ifTG~ 
~ro ~all ~ ~ ~00;ii~ ;it it=~ 
~ wm'T ~1 t I ~ ";rnr ~T i' fir. ~;;r" ;l 
~ o:f.Ili ~ .~ f.mr, ClI'Wlif.(1j ~ 
m if;lf 1Ifif(\' '" Ifo11f f.rIrr, iIFf ~ fm1n 
.m: q:" '11ft ~ Ifo11f f<:1"rrr I '11' ... 1 4.(1 I t 
if>I'I' vrmr ~ ~ fiI;Irr.m: ~"'Iift" 
ft.qf" IIi"t ~1Ij' 1l fiw;1n I ~ ~.-m (-

~ ~ ~:~ ro ~ 
IIi"t CI1'I' ~ q- ~ ~( t? 

15ft afq '"" """': ""'I\'O"'~ij ~ 
t ~ I m q'(f amr '" ~ f.rIrr I CJR· 
VlmfT ~ if>I'I' ml(d' ~ SI7ittr fiI;Irr I ifill' 
~l "'I fi:tffu If,'t f.I1tifVT 11 <=rm I If( ~ 
~Lm- m t ~ I 

•• 15ft wto"o~ ~: ~ ~ 
l IIlf.nA n ~ ~ fl!i1rT lfT if(r fiw;1n ? 

SHRIMATI PARVATHI KRISH-
NAN: What was your Intelligence 
Wing doing? They were able to reach 
there -all the way from the Boat Club. 

Mr. Deputy Speaker, he is not ans-
wering any single question. 

MR. DEPUTY -SPEAKER: Mr. 
Chitta Basu. (lnt!Truptions) Shri 
Chitta Basu has the floor. Mr. 
Tiwa 'y. please take your seat. (In.-
terruptions) . 

SHRI ClII'rr A BASU (Barasat) : 
Mr. Deputy Sp,.-aKer, Sir, I hoave read 
with great carp t'le sht':.'m~nt made 
by tl,e hon. Minister. I have .. lsl'l, w:th 
~reat respect, lhtened to the remark 
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made by the Hon. Prime Minister. 1 
really congratulate the Prime Minis-
ter for this particular remark when 
he hoas outspokenly declared in 
delence of the rights of the harijans 
in the Kanjhawala village. But, 1 
regr~t to note that with the Prime 
lIr1wister's assw'ance the Government 
hdS not taken a serious view of the 
5Huatwn. 1t has a long-runge impact. 

::hr, to begin with, let me submit 
that the events are not the usual ex-
ercise of ventilating the grievances of 
any section of the people. It has go~ 
its deeper roots. It is likely to cast a 
VO.Ullle of a portent of grave threat 
to democracy. Any searching eye 
can find the two distinct facets (If the 
eplsoae-{i) the unfolding of open 
ca,te-strife in the Hindi hinterland 
of Indian polity, and mounting waves 
of assault on the rights and privileges 
of the harijans guaranteed by the 
Constitution of our country, spear-
headed by the kulak lobby which you 
cannot deny; (ii) this is an open re-
flection of intra-party clashes within 
the ruling party. 

. The first aspect of the episode is 
clearly demonstrated by the war-cry 
of the kisans but that war-cry in-
cludes not only the end to the distri-
bution of the grazing land to the, 
harijans and to the non-harijans but 
also thc abolition of the existing 
"Constitutional safeguards by way of 
jobs reservD.tion for the scheduled 
castes and scheduled tribes. They 
demnnded protection of the constitu-
tional safeguards. The Prime Minis-
ter is 011 record to say that in the 
House-he is also on record to S;)y 

that at the Red Fort yesterday. This 
is a great danger; there are sCct:0l13 
in our country even to-day who 
publicly demonstrate and demD.nd 
that the reservation should be done 
away with. The privileges and the 
rights of the scheduled castes and 
scheduled tribes to-day whiCh they 
enjoy are to be abolished. The peo-
ple are here who publicly demand 
that and demonstrate for toot. Not 

P.M:. TeBiaence (CA) 

only that. They also demand for tht 
reduction of agricUltural taxes and 
other concessions in order to promot& 
and safeguard the rights of the pea-
santries and that also at the cost of 
the landlord harijans and at th. 
denial of their constitutionally-gu(&. 
ran teed rights. It was not only thea 
demonstration of some landlords of 
Kanjhaw'ala village but it was' ~ 
demonstratlOn of the kulak and land~ 
lords from U.P., Rajasthan and Har-
yana and othel' places. (lnte1'rup .. 
tions) • This kind of a thing cannot 
be there In West Bengal. Sir, the 
second aspect is this. The intra-party 
clash is revealed from the patronages. 
the demonstJ ators received from a 
section of the Janata Party, anu the 
demonstrators were carrying placards 
in support of the former Homt! Minis-
ter and raised slogans: 

"mit mm 1§'TifiT, ~ fu~;f.r ~T1i'iT" 
Slogans were also raised hostile to 
the Prime Minister. 

~ ~1If ~m1l1lf ('Ul< i1~m ): l<~ 
i\TU m: ~ Ii 0fIT ~ ~ I (~) 

SHRI CHITTA BASU: This is the 
danger which the hon'ble Prime 
Minister is c0!1venicntly glossing 
over. My charge against him is that 
he is glossing over this grave danger 
to democracy posed by them. 

Sir, the situation C'dn be better 
judged from the pre~s comments also. 
I do not want to by my own 
political sentiments. Let us see what 
the national Pre:;s says. I quote from 
Times Of India; .. 

"Indeed from all accounts they 
seemed to have been determined 
to drive the authorities to a tight 
corner .... " 

Further it sayS: 

"They all reach the Prime Minis-
ter's House-all set for a trial of 
strength." 

This is the most important aspect of 
the thing. They were all set for a 
trial of strength. 
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Sir. the aituatlon cannot be qplain-
eel in a better way than the editorial 
comments by Indian E;r:pr'B. of 
Sunday last. .1 quote; 

"But the pitched battles between 
the police and kisan demonstzators 
before the Prime Mimster's House 
on Sunday shows all too vividly 
the direction the events will take 
unless with inlluence among the 
vital communities join in halting 
the slide towards dlsorder." 

Now, I want the Prime Minister to 
take note of the directlon the events 
may take. Tlus time they were b,UUO 
or 7,000 and they wanted to have a 
trial of sLl'enbLh. 1 Uu llut know 
Wlla. will haiJp..:n whell the Kisan 
Sammelaa Wll1 brmg lakhs of people. 
'J.'(l<!re Will be bdler t1'1al of IiLength. 

Having reg,lrd to all thcse things 
I have got certain specilic lJ.Uestwl1S 
to ask: 

1. Will the governm"ent take a long· 
range view of this emergmg danger 
and take appropriate action "to curb 
it. Whether Government would take 
severe action agoainst those who insti-
gated the Sangharsh Samiti, order 
a probe to ascertain the persons, in-
terests, lobbies, etc. behind this cons-
piracy. 

2. Will the government allow an 
all-party parlia.mentary committee to 
make an on-the-spot enquiry in the 
village Kanjhawala. 

3. Whether a comprehensive pro-
gramme to give the Harijans econo-
mic muscle, to fight back this evil, 
anti-national forces and establish 
their rights as equal citizens of this 
great Republic because ad hoc and 
scattered efforts to kecp the landless 
do harm instead of good. Whether 
any comprehensive programme is 
proposed to help these down-trodden. 

~ fJf.n; t=m'f '"" : \rn~~, 
~n: it ~ ~ ftlfT t f~ ~ 1ft ~ 
IIfmm III ~ ~'t ~ t ~ lift ~ ~ I{IIT 

mr ~,~~ma ~)fiti1n'll11fm .• 
(~) 

tft ~ ~: ~1IiT~ ftw 
,~ 1 .... (~) ..• 

Barbarism must be met with barba-
rism? You want I to show barbaroUi 

strength? (Interruptions) 

!If) am. '"" ...... : 4';l q1' fiIr 
~ wrR11l't ~,~ mml -n m 
fW ~ I .. (~) .. 

en mr ""'" ~ .~n: IIi't 
~ ~ w: .. (~) .. 
~ 'lrofll>'T ~ ~ I ~tTt1ft~ ~ t 
(1IqQ1111' ) •• ~ pur qR Wi !!iT ¥Ii 
~ ... (1IImIA) ... 

SHRI VAYALAR RAVI: The cat 
is out of the bag.... (Interruptions) 

P,ft ~;f ;n~llur: III1tf all'l>l ~ t? 
.. . (1Iq'fEIffl) •• 
You are creating violence. (Inter-

ruptions). 

SHRI VA YALAR RA VI: The cat 
is out of the bag .... (Interruptions). 

MR. DEPUTY-SPEAKER: Mr. 
Ravi, you pleaSe toake your seat now. 

SHRI CHITTA BASU: May I have 
answer to my question? 

MR. DEPUTY -SPEAKE'R: You 
are getting your answer. 

THE PRIME MINISTER (SHRl 
MORARJI DESAI): Sir, I do not know 
why my hon. friend Shri Raj Narain 
is so much excited about this. 

I do not know whether he supports 
violent action by people. And, it 
he supports violent action by people, 
let him say so. Then I will dc'S1 
with him too. It is not right. Gov-
ernment has got to see that violence 
is not allowed, That is the first duty 
of Government. That is why I say 
that no peaceful demonstration will 
be disturbed at any time by the 
police. PoliCe wiII do nothing against 
them if they are peoaceful. 

But, if they become violent, destroy 
property and attack people, they will 
certainly be brought under control 
with minimum violence that is neces-
sary. We will not hesitate to do that 
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even if a demonstration is led by my 
hon. friend. He must understand 
that. 1 nuw see that he is on a war 
paLh. That does not matter. I don't 
want to meet him on that path. 
'l'his is not the way to do it. 

In this particular incident, I do not 
susp~ct any body's hand. I do not 
want to make any allegations about 
wh.ch 1 am not convinced. If I am 
U.JL cunvinced, I will not believe in it. 
But l do not want to rush to any 
conclusions about it. 

But, these people did turn violent 
and therefore they had to be dealt 
w.tn in this manner. Otherwise they 
would have done far greater damage; 
they would have burnt even some 
houses. 

How could this be allowed by this 
Government, or by any sensible or 
civilised Government? What is the 
meaning of meeting barbarism with 
barbarism? If a wolf is on the ram-
page, it has to be .shot down. It 
cannot be pampered. 

If people attack this country from 
outside with force, they have to be 
met with force not by non-violence. 
It cannot be done by non-violence. 
There is a difference between these 
two things. That must be understood. 

In this matter, We have declared 
that nobody is going to object to 
peaceful demonstrations and they 
were allowed there. But when they 
turned violent, and violent in no un-
certain terms, and they injured 
policemen, with .grievous hurt to two 
of them, how can this be allowed? 
.And, even then, no firing was resort-
ed to. They managed with a lathi 
charge and they were driven away 
and several people are being prose-
cuted. That also will bring facts to 
light in the Court. 

SHRI P. VENKATASUBBAIAH: 
D'l ~'ou tl,in1c that it is a dress re-
hearsal by Chaudburl Charan Singb? 

SHRI MORARJI DESAI: No. I dOD't 
think so. I don't beJ.ieve that. Some 
people had started a rumour, tbey 
told me that Charon Singh ji at tbat 
time had passed by in his car. I 
immediately rejected it at that time. 
I don't believe that he can do that. 
Until I get proof of anything I aIll 
never going to believe that about 
him or 'about anybody. I will say 
this about my friend Shri Raj Narain 
also, that if he says something like 
that then one begins to suspect. 
The~efore,' one has to be very careful 
about it even when one speaks. 
Merely loud speeches and great 
courage do not do in these matters. 
They have got to have some discrimi-
nation at the same time. That is why 
it is no use creating such scenes ill 
this House. That is all that I co 
say. 

MR. DEPUTY -SPE,AKER: OalliD, 
Attention is over. Now, Mr. Barna1&. 

-
12.40 hn!. 

STATEMENT RE. NARMADA 
WATERS 

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA) : Th. 
Narmada Water Disputes Tribunal 
has today forwarded to the Central 
Government a report setting out the 
facts as found by it and giving ita 
decision on the matters referred to lL 

It may be recalled that as the dis-
putes amongst the States of Gujarat. 
Madhya Pradesh and Maharashtra 
and Rajasthan regarding the Narmada 
waters could n'Dt be settled by nego-
tiations, the Government of India 
constituted the Narmada Water Dis.. 
putes Tribunal on 6th October, 1969 
for adjudication under the Inter-
State Water Disputes Act, 1956. 

Shri Justice V. Ram'lswami, the 
then Judge of t"e Supreme Court W"IS 
flPpointed as Chairman. ,,'on/! with 
tWI') ~f!rvin" J'ldl'D'I of Kenta anti 

Allahabad High Courts a! the other 
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two members. The Tribunal bas 
thereafter ~ February, 1972 given its 
decision on certain preliminary issues 
.of law. Madhya Pradesh and Rajas-
than, however, filed appeals in the 
Supreme Court against this decision 
und obtained a stay orderj the Sup-
reme Court bad, however, permitted 
the Tribunal to proceed with the ins-
pection and discovery of documents. 
Later, in July, 1972 the Chief Minis-
ters of the four States held discussions 
with the Union Minister of Irrigation 
and Power when it was agreed that 
the settlement of the dispute be 
carried out by mutual agreement with 
the assistance of the t':1en Prime 
Minister. They agreed that 28 million 
Bcre ft. of water is available in the 
Narmada for three-fourths of the 
years. Of this, the requirements of 
Maharashtra and Rajasthan for use 
in their territories were agreed to be 
11.25 and 0.5 million acre it. respec-
tively. The then Prime Minister was 
requested to alloc'Bte the balance 
quantity of waters between Madhya 
Pradesh and Gujarat and fix a suit-
~ble height for the Navagam Dam. It 
was further agreed that the Chief 
Ministers of the four States would 
finalise the arrangement for power 
generation and its apportionment. 

Since these issues could not be 
decided according to that agreement, 
t'he Chief Ministers of Madhya Pra-
desh, Maharashtm and Rajasthan and 
the Adviser to the Governor of 
Gujarat met again in July. 1974 and 
agreed that the Tribunal should 
decide the height of the Navagam 
Dam as well as the level of the Canal 
Clnd the other issues such as sharing 
of power benefits, etc. They also 
agreed that Rajasthan and Madhya 
Pradesh should withdraw the pro-
ceedings before the Supreme Court. 
The Tribun'Bl ,thereupon resumed its 
work and has since investigated the 
matter referred to it. 

The more important features of 
the Award of the NarmAct9. Water 
Di5'pute~ Tribunal are as follows:-

(1) The annual uti1isable quantum 
(If N:lrm:lrla wat(' .. s """I,.", "'~n 

be depended up In 75 yearl 

out of 100 is assessed to be 28 
million acre it (MAF) , 

(2) Out of the utilisable quan-
tum of 28 MAF or 75 per cent 
dependability, Madhya Pra-
desh is allotted 18.25 MAF, 
Glljarat 9 MAli", Rajasthan 
0.5 MAF and Maha,ra"htr& 
0.25 MA.', The party states 
would get the same pro-
portionate share in years of 
excess or scarcity. 

(3) The Full Supply Level of 
Navagam Canal off taking 
from Sardar S'arovar is fixed 
at +300' at its head. With 
the prescribed slopes the 
canal would reach Raj~,,,,than 
border at a level of about 
131', 

(4) The full reservoir level at 
Sardar S'Brovar dam in. 
Gujarat at Navagam is fixed 
at +455' and the maximum 
water level at +460'. 

(5) Madhya Pradesh 9nd Maha-
rashtra are allotted 57 per 
cent and 27 per cent respec-
tively of the electric power, 
produced at Sardar Sarovar. 
The balance of 16 per cent 
is allotted to GujaI1lt. Madhya 
Pra-:lesh and Maharashtra are 
also directed to share the 
proportionate cost of the 
power portion of Sardal' 
Sarovar complex. 

(6) Specific directions are givea 
to Madhya Pradeo;;h for re-
Iea<;es in J regulated manner 
of due share of water for 
Gujarat and Rajasthan. For 
these regulated releases, Sar .. 
dar SarOV"Br Project is re-
required to credit to Narmada 
Sagar Project 17.63 per ('('nt 
Of the actual cost of Nar-
mad1sngar Dam Unit I. 
Detaile-l guidelines f..,r fram-
ing rules of regulation and 
water accounting 1\1"<;! < et 
d...,wn to e'"1SUre that part,. 
Stat .... , get their due share!. 

(7) Dehqed directions nre cdv':!n 
10" :l~~ui3it:on of Jand by 
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Madhya Pradesh and Maha-
rashtra for Sardar Sarovar 
and for rehabilitation of oUS~ 

-tees by Gujarat, Madhya 
Pradesh and Maharashtra. 

A two-tier machinery is directed to 
be set up to ensure the implemen-
tation of the decisions of the Tribunal. 
The machinery comprises: 

(a) The Narmada Control Autho-
rity consisting at' three full 
time Engineer Members aP"' 
pointed by the Centre and 
four part-time Engineer 
Members appointed One each 
b;' the party Statl:s. 

(b) A high powered Review 
Committee consisting of the 
Chief Ministers of Madhya 
Pradesh, GUjarat, Maharash-
tra and Rajasthan with the 
Union Minister of Irrigation 
as Chairman. The Review 
Committee will review any 
decision of the Narmada 
Control Authority referred 
to it and its decision shall be 
final and binding. 

(9) The Award is .subject to 
review at any time after a 
period of 45 years from the 
date of the Award. 

The Rcport of the Tribunal is being 
forwarded by the Government of 
lndia to the concerned state Govern-
ments, 

The Inter-State Water Disputes Act 
provides that if the Central Govern-
.ment or any State Government is of 
the opinion thot anything contained 
in the Tribunnl's decision requires eX-
-planation, or that guida nee is needed 
upon any point not originally referred 
to the Tribunal, the matter may be 
again referred to the Tribunal, within 
8. period of three months from the 
'decision, for further consideration. 
The Tribunal may forward a further 

·'Not recorded. 

report giving such explanation or 
'guidance as it deems tit and in such 
a case, the decision of the Tribunal 
shall be de.med to be modified. 
accordingly. 

The Act further provides that the 
Central Government shall publish th~ 
decision of the Tribunal in the official 
gazette and the decision shall be final 
and binding on the parties to the dis-
pute and shall be given effect to b)' 
them. 

Now that the Tribunal has given its, 
report and dE'cision, the way is clear 
for the speedy implementation of the 
various projects on this river which 
would provide irrigation in an a,ea (If 
[IllQut 5 million hectares which is nearly 
10 per cent of the Glrca at present 
under irrigation in the couniry. The 
Narmada is the largest west flowing 
river and is the fifth largest river in 
the country. It is estim;;t1ed that tne 
irrigated area will produce on full de-
velopment ne:uly 5 to 6 million tonnes 
additional foodgrains besides increase 
in production of cotton, sugarcane, 
vegetables, fruits etc. and provide gain-
ful employment opportunities due to 
inten~ive fanning system. The value 
of the gross additional production on 
full development of irrigation in the 
Narmada command area is estimated 
to be of the order of about Rs tOO 
crores per annum at the current price 
level. In adidtion. there will be gen-
er:1tion of hydro-electric power of a!:>out 
450 MW at 100 per cent load fador in 
the final stn!:!e anr! a 10t morc during 
the interim period. That would bring 
a great deal of prosperity to the pe<r 
plc of the region and the country as a 
whole ... , (I.nterruptions) 

MR, DEPUTY SPEAKER: There can-
not be a discussion on this .... (In.-
terruptions) •• 

Nothing will go on record if all of 
you stand up .... This is not the way. I 
know that severa] han. Members are 
agitated and they want to say some-
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thing on this ... (1ntem£ptions). Noth-
ing will go on record. Why are yOU 
unnecessary prolonging? There is no 
use talking like that. Nothing is going 
on record. Why do you waste the 
time of the House. If you are really 
ag~tatedr.give notice .and We could 
have a short-duration discussion or 
something like that on this. 

13.48 hrs. 

ELECTION TO COMMITTEE 

Tea Board 

.Tfirml ill'" ~1f1 ,!flt ,,~ ~Tfnn 
.. er.~1f q ~,"Q 1=:f.iT (oit ! tv! pm: ritQ<'f): 
B'qlll<~ .,t;::1i~, ~. SHaT'f naT ~ : 

"f'fi 'fT1l" f.rznr, 19 Sol if; f"f7.m 4 (1) 
('7) if; lJT~ qf~, ~ 
~f<lf'fWr, 195 3 ~T am 4 ~ 

i ~I'J (:1) ('q) if; ~1'Jl:11T tl 
~ ~'lTr ~ lJ<:'~, Q:m <:')'fu ~.rm 
fit; ~~l f'fifu ~, ~ ~!:T
f.n;rI:r if; ""Ii ~T (f1IT ~ if; 
~a ifiIT~ ~ f~T if; qvniA 
'fTli m if; ~T if; ~ tl 'fiT1f rn if; fu1:1; ~ tl ~ ~T ~ 
f.r;rif.;rcr 'fi'( ," 

MR. DEPUTY-SBEAKEJR: The ques-
tion is: 

"That in pursuance of sub-section 
P)(f) of Section 4 of the Tea Act, 
1953, read with rule 4 (1) (b) of the 
Te:l Ru:es, 1954, the memhers of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from amana them-
selves to serve as Members of the 
Tea Board, subject to the other pro-
visions of the SOlid Act and the Rules, 
made thereunder." 

The motion was adopted. 

PROF. p. G. MA VALANKAR 
(Gandhinagar): I am not making a 
statement. I am accepting your sug-
gestion. I am not making a speech at 

·.Not recorded. 

all. My point of order is that you have 
suggested, very rightly, that the matter 
can the discussed at some length by 
giving notice. My point of order ls on 
a different thing. In view of the fact 
that such an important statement has 
come suo motu from the Government. 
you have rightly denied us even rising 
f)l' a clarification. Would it then be 
within our rights, apart ,from raising it 
through a discussion. to raise certain 
matters by getting the consent of the 
Speaker? You know. Sir the session is 
g(ling to be there only for some days 
more. 

MR. DEPUTY-SPEAKER: We are 
sitCng till the 30th . 

P'~OF, P. G, MAVALANKAR: Can 
we bril~~ it under rule 377 or in any 
otht'r m:mncr? But Government may 
no1 finrl time. They may say there is 
no time for a discussion. Sir, you 
kindly dirert Government that they 
should find time to discuss the matter 
here. 

MR. DEPUTY -SPEAKER: Mr. Ma-
valankar, please give notice. You are 
an ingenious Memher. You can raise. 
it in some form or the other. 

SHRI HITENDRA DESAI (Godhra): 
People of Gujarat will not be satisfied 
with this award. 

MR. DEPUTY SPEAKER: Don't go 
into the merits of it, and discuss this 
now. Now item under rule 377. Shrl 
Raghavji. (Interruptions)·· Nothing 
will go on record, What Is the purpose 
of your getting up like this? (Interrup-
tions) •• 

.;ft ~ '" (fqf~) ~ ~ 377 
IJ;T 'if'ifT. ... 

""1'1 ~ ~ ~ (~): m'f 
<m'mt ~T 'fi"{ <± ~ I .... (~) .... 

~ ~: <m'1'T'T if.t <m'I' m'f 
~it <it !f.Tf ~ itm om) f~, :;IT m'f 
!f.T '{'l <Wf!f.T ifT~'1T 1 1l ;;rr-m ~ f'ti 4' 
!f.Tl 'm'ffiI' ift.l!fo"l: ~ ~ 1 
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[Mr. Deputy Speaker] 

Mr. Kachwai, please take your seat 
now, When somebody is impartial 
jt hurts everybodYi it is bound to hurt 
everybody at some time or the t)ther. 
If it hurts you to-day, I cannot help it. 
Now Mr. Raghavji. (Interruptions)·· 
This is not 1he way. Nothing will go 
On record. What is the point'? (In .. 
terruptions)·· Now Mr. Raj Narain, 
what is 1he point of order'? 

",lUiit~: ~~~~ 

"*' '" ~ f.l; '" """ ;i; """ "",.:t ~11 
.. """' >toft ,ft it ""'" "'" '" ~'4\, ""l<! 
"""'" f.l;.. "'" "" r f", mr 'lT7T'l'!T .-n: 
'WI on: ~ I .. '" f'fir"" "" ~ 'IT~ it f.l; >T .-n: 'IT'< on: '11':1 ~ I 

'" WI iii! ( """ *' ) 
,,'I ",r «'ITO; ..-.it ~ I 

MR. DEPUTY-SPEAKER: Please Jet 
me hear what he is wanting to SaY. 
What he wants to say may be on a 
point of personal explanation, not on a 
point of order, 

oil mr 1!m1I1I: """" ~m 
on: .. "'" ~ lITU "" ~ ~ ""'""" ~1 
~ m-.r f-m-. "'W ~ ~ f", .. m-

, "'" on: >ri't ~ I 

'"""" ~ : ...,. I 

oil mr """"": .. ",' ~ "" f 
f.l;.. ~ >ri't t, i!i; '"'''''' """ ,ft""" ftm ~ 'iii, m,., ~,,~ ~ 'iii ."ro 
~ 'iii ""'" "'" it 'fit " T<m 1m 
t I it '" "l! ~ ~ ~ f" "" """ .. 'It 
""'" >toft, ,ft """"". q, """ 'iii lff"", 
~ on: it, .me."ro ~ftoo.:t m "" 
"" "'" .. '" <flI'¢\ H" ... '1't>i\ "'Ii «t, ...... -m "'" «t, .'!liWR "'" «t, "" ~ 
iIir "'" .,.,.m". "ffi'f! ii ~ ~ ~ I 

.. , (InteTTUptiom) ..• 

MR. DEPUTY SPEAKER: Mr. Raj 
Narain. you have already given your 
explanatIon. Please sit down, you 
h_'1ve e~tr1ained your position. That is 
enough. Yes, Mr. Ragbavji, 

ofl .,...,..: "'" mr 'Im"",;it .. r 
'""'" ~. ""~ lm'I"'~~, ID"'" .,rn 
.:t.rr~~1 

... N'Ot recorded. 

MR. DEPUTY -SPEAKER: Mr. Ra-
ghavji. Nobody else will go on record. 

(Interruptions) •• 

!I1R. DEPUTY-SPEAKER: Mr. Ka 
chwai, please take your seat !I;I"A 45 
"fT"l I "..,. 'f"Ii "t>i'r, 11.,. .,.IT .. ~m I 

] 3.55 hrs. 

MA TTERS UNDER RULE 377 

0) REPORTED INCIDENTS OF THEFTS AND 

LOOTING IN TRAINS. 

oil ~ ( fm:m) I = ... ~ 
"'''''' it f""" 3 7 7 i!; """'" "'" ;it", ,,~ 
~ ~ 'iii .,.,~ rim ,ft "" <><PI """,lir" ""'" 
~~I 

~f"", 1!ro!" f~<it ""ol lfT'fr t-it if 
If'!!1!T, 'l'rf,lfi oft, '!= I 

f'n3;f !'" ~ " .-1'"", .,.,," it 
"'<it "'" mil "orl" ~'Il if .my, ~ 
~;i;.m 'iii 'fTmiI """"~ ~r <;it ~ l...rr 
~ if T" .-1'"", ""<if " mil ~;ft~". ~ .rr it " ... itlr if ~ 'I'r-<t ,,) 'It I 
f<';m; 7- 8-7 8 'iii m" ii """" ""'" ;ri '""'" .me ;ft;rr ;i; ;it",ft 0") 0 ",rl" 'iii ~'" 
.. I "'''' 'iii o't>!) if 28 .. ,,1 on: " "ffw 
'iii 'Ii I 1!!U """ ii "flIT'! ~ f<om "'" I 

""'" .rn;,ql "" '" "'" "" "'" lIl1f!'I'~ 
f"'" "'" I 

fni ~ n-.f'l 'iii fn'Ii\ "" m "'" 
'IT'll "'" I f1"~ .. r ~ f\-~ "",r." ."., 
~ ii .. 'It <mIT ~ '"'" "'" I ~ 
""'" {"" '1m "'" I ..,.m 'iii U1f "l ~ f" 
ft~ " .... on "q.- 1fT f'li' .rr '" = 
~r 'Ii.,.'\-( "" '«IT .rr ~ "'" I' ",.rr '«IT 
"'" ~ f.l;~" ,,) .rm "'" ~ .. 'Nt 'It .me 
<in """ ..,..; .. ""''' ~r "" I 

""'" .rn;,~1 .:t lI1\' -.r"" .rr gr 1ft f.l; 
~ m "" m'!i <it .m\" ~ fir;n 
tim rj",) it ,,1'> ""'.. '" .,.,.,.J: 
f= f", "I'<", "~'I 'iii lj<'" i!; 'l1If<" 
'"" ~ "" ~. In!"'""'" i!; ~ 
~" .-r",,,, i!; ;it ""~" "" ~ ""'onif.:t ~ 
lIT'IT'I 'iii "'!f... lj<'" ~ lIf" "">if,," tI 
m} i." I 
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~ 1/CI'i'f if ~ 1ft ~ ~ 
t t ~ twrnl\ ~ ~ ;j; "'"" ~tt ~ 
t I Naol "'1",,1;J; ~""'I~ m ~ m 
i!fi w om Iff~ t!T'roI1~ """" j(llft I[T 
m>«: .. 'limo i!fi ~)df I 

~ ~""'" 'iii "'~ f~~" >mmI 'lit 
II{'! - ""iii "" """f!l1fi ~l ""'f" if 
~ """ " , ... 'I!ilI'iT ~ '!TOr "'" "If ... " om ,~.;'\ <Tn: """f"q1 "" ~""" ~'" ~ 
1II'f1I'IT I 

;j "'~ ~ v.r ~,,~ ,,;;it "'if tt ~ 
VTlI'9 it <f'!'IT _... i I 

(ii) REPORTED CRISIS AMONG THE JUTE 
GROWERS OF NORTH BENGAL. 

SHRI AMAH ROY PRADHAN 
(Coach Behar): Thank you, Sir, for 
giving me an opportunity to raise this 
important question in this august 
House under 377. 

When the Committee on Public Un-
dertakings recommended Rs. 447 for 
per qUintal raw jute price, the West 
Bengal Government demanded Rs. 250 
per quintal. The Government of 
India declared Rs. 180 for per quintal 
W.R. 5 raw jute. Then the North 
Bengal jute growers are getting only 
Rs, 130 per quintal for raw jute. 

As published in Jugantar Patrika 
(North Bengal edition dated lO-7-'13J 
a serious crisis has arisen among the 
jute growers of North Bengal on ae· 
count of unwillingness for purchasing 
raw jute by the Jute Corporation of 
India in different markets. 

The jute, the golden fibre is no 
more as valuable as gold at least to 
the jute growers of North Bengal On 
the contrary, it has become a source 
of misery and disincentive to the 
growers when the mi1lowners have 
been accumUlating huge fortune from 
this trade every year by sucking the 
blood of real jute producers. When 
the raw jute of North Bengal is com-
ing to the market in a huge quantity. 
the sudden fall of jute priCe by about 
Rs. 60 per quintal during the last 
fortnight has brought a sense of help-
lessness and despondency among the 
growers of theSe areas. The raw jute 
Is now selling In the market In bet-

ween R .. 130 and R .. 160 per quintal' 
only. 

The Jute Corporation of India, a 
white elephant, is nothing but an idle 
spectator to it One will hardly find 
any D. P. Agent of Jute Corporation 
of India in the village markets and 
jute growing centres. The middle. 
men and advance purchasers being 
financed by the black money holders 
have spread their net throughout 
North Bengal to purchase raw jute at 
a cost much below even the statutory 
price. Thus the jute growers being 
deprived of the support price, not to 
speak of remunerative price. 

(iii) REPORTED SUPPLY OF STATE MILK 
BY DELHI MILK SCHEME. 

SHRI NIRMAL CHANDRA JAIN 
(Seoni): Under rule 377, I want to 
mention the following matter of 
urgent public importance. The pre-
price-hike sale of standard milk of 
Delhi Milk Scheme was 3.5 lakhs litres 
per day. The consequent sale proceed 
realized was to the tune of Rs. 4.5 
lakhs per day at Rs. 1.30 per litre. 
After the price hike the daily sale has 
gone down to 2 lakh litres and the 
sale proceed realized is only 3.6 lakhs 
at the r-resent enhanced rate of 
Rs. 1.80 per litre. Thus there i" an 
overall loSS in terms of sale and reali-
zation of the sale amount. Because of 
the reduced sale, even the overnight 
stale stock is being so:d which is sour 
in taste and bad for health. It shall 
fail in analysis if done under the Pre~ 
vention of Food Adulteration Act. I 
Tequest the government to permit such 
an analysis and remove the pre~ent 
embargo on analysis. 

On Saturday one of the milk bottles 
of the DMS which was purchased by 
my servant had completely decom-
posed and transformed practically 
into curd form within ten minutes. I 
wanted to present the said bottle to 
the han. Minister but since he has 
gone, I shall present it to the hon. 
Finance Minister ....• 

MR. DEPUTY-SPEAKER: You can 
give it to him later. 
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SHRI NIRMAL CHANDRA JAIN: 
•... for handling over the same to the 
Agriculture Minister. Or I shall place 
-it on the Table. The matter could 
not be raised on Saturday and so I 
;am raising it tod'lly, having got permis-

; .sion under rule 377 only today. 
It was practically in this form, when 
the milk was supplied. 

MR. DEPUTY-SPEAKER: Are you 
sure that it will reach the Minister? 
He may be fond of curds. 

SHRI NIRMAL CHANDRA JAIN: 
I think it would reach him; the Fina-
ance Minister is the custodian, proper 
custodian. 

(iv) REPORTED MOVE TO LOCATE A STEEL 
PLANT AT PARADEEP IN PREFERENCE 

TO VISHAKAPATNAM. 

SHRI P. VENKATASUBBAIAH 
(Nandyal): Under rule 377, I want to 
raise a malter of urgent public im-
portance, namely, government's 
move to locate a steel plant at 
Paradeep in preference to Vishaka-
patnam which is included in the draft 
6th plan. 

As per the experts' report Vishaka-
patnam is selected for location of steel 
p!ant. Preliminary work like acqui-
sition of land and survey is over and 
this plant at Vishakapatnam is in-
cluded in the 6th Five Year plan but 
now according to press reports the 
steel ministry is trying to make out a 
casp to locate this steel plant at 
Paradeep in preference to Vishaka-
patnam. They are overtly and covert-
ly advancin~ some technical ground 
to justify their pref':!rence to Para-
deep, on the plea th3t one more steel 
plant is required. They lire contem-
plating to do preliminary work SO that 
at the end they may overrule the pos-
sibility of ~tarting a steel phnt at 
Vishakapatnam. If this i~ done it will 
go a~ainst the interest of the people cf 
the South and moreover the steel plnnt 
at Vishakapatnam and Hospet were 

approved long time back and prellmJ.. 
nary work is already over 

14.03 hra. 

APPROPRIATION (NO.4) BILL. 
1978 

THE MINISTER OF FINANCB 
(SHRI H. M. PATEL): I beg to 
move-: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out 01 the 
Consolidated Fund of India for the 
services of the financial year 
1978-79 be taken into considera-
tion." 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums frOm and out of the 
Consolidated Fund of India lor the 
services of the financial year 
1978-79 be taken into Considera-
tion." 

Shri Vayalar Ravi. 

SHRI VAYALAR RAVI (Chira-
yinkil): Mr. Deputy-Speaker, I have a 
few remarks on the question of over-
draft by the state governments espe-
cially in the ·present political atmos-
phere in the counh·y. Everyone 
knows that the time has come when 
various states are ruled by different 
political parties other than the ruling 
party in De~hi and therefore there 
must be a little mo':e autonomy in the 
states in matters of economic freedom 
than exists now. The system Of col-
lection of revenues for the states, the 
present laws and enactmen's and the 
present financial system affect many 
developmental activities of the states. 
I can quote many examples. Many 

-------------------------------
*Moved with the recommendatiolls of the President. 
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·times the State Governments are for-
.:ed to take overdraf from the 
Reserve Bank and it has to run up and 
1iown to the Finance Ministry. 

14.05 h .... 

{BHRI RAM MURTI in the ChaiT.1 

It is because of the compelling 
tdtuation that is prevailing in the 
different States. For example. the 
pay scale of the Government emp-
loyees-I for one believe that there 
must be a uniform pay scale for the 
Centra 1 Government employees and 
also for the State Government emp-
loyees. They do the same work. Un-
fortunately, every State Government 
is under the heavy pressure in rela-
tion to any pay revision or any in· 
crease in the d6:arness allowance at 
the Central level. While increasing 
the dearness allowance or taking deci-
fiion on the dearness allowance of 
Government employees in Delhi, in 
the Central Government, you never 
consult the States. The State Gov-
ernment employees, the N. G. o~. 

have a right to demand parity with 
the Central Government employees. 
I fully support their demand. There 
is nothing wrong because they do 
the same work. You cannot ignore 
the States. But you never consult 
them. You must find {lUt a perma-
nent formula for this. There is no 
formula at all I know many States 
are forced to take overdraft to meet 
the demand of the ('Ir.ployees a'so. 
Legitimately th~ demand is there. 
Legitimately the Governments of 
States are forced to take the over-
draft. 

You will be surprised to know 
about the new C'Oncept of the ro:ling 
plan introduCed in the economic sys-
tem in this country. What does the 
Central Government say now? Wh(>n-
Ever a ncw development scheme 
~omes, the St<lte Government i" asked 
to find re::ources from the State 
Zone itself. The Central Government 
says that they have nt) money. The 
plan money is limited because of the 
Rolling plan. I would like to point 

out a classic example regarding one 
project in Kerala-Titanium Expan-
Bion project. It is Rs. 80 crores pro-
ject. What does the Central Govern-
ment say? We do not have 
the money. This is your indu-
strial project. IDP A cannot help YOlL 
You have to find money from your 
own resources. For Rs. 80 crorea 
project there is no money available 
from the Central Govllrnment. No 
money is available from the financial 
institution of the Central Govern_ 
ment, under the contours of the 
Central Government. They point-
blank ask the State Government of 
Kerala to find its own l'esources for 
this and the Chief Minister of 
Kerala-Shri A. K Antony had to take 
up with the Central Government. 
This creats an embarrassing situation. 

You may be surprised to know an 
enactment made by the same parlia-
ment-Central Sa!('~ Tax Amendment 
Bill. When the Clmtra! Sales Tax 
Amendment Bi'l was passed., all the 
Members of Tlar~iament from Kerala 
sought ('lariflration from the then 
Finance Minister Who in tUrn gave an 
assurance. The Kerala Government 
has also taken up the mAtter. Accor-
ding t·o that enactment-the Cen!I'sl 
Sales Tax Amendment Bi1)-certain 
criteria was made for col1pcting Sales 
Tax in the name of export items. I 
do not want to go into fh~ details at 
the BPI. Thr ho'1. Minister knows 
about the Bill. Due to this enact-
ment the net revenuE' ]OS, to the 
Keral" Government i::: Rs. 23 crores. 
The Ca~h('w. the marine products, the 
coiro all these items ('oml;' under the 
purview of the Central SalE's Tax 
Act. So, 1h~ Kera 1a Government 
which is p:pttinf'; ahout Rs. 23 crores 
of revenue has hrcn pr('ventr,,~ to get 
that revenue. Th{'y are completely 
barrerl. Thr>n t.he n<;~l'rancc pivcn by 
the then Fin1rJce Minist"r v ... ·as that 
t.he loss of th~ Kf'rn l" Gov('rnment 
wi'! b(' mct h;· th.. GovPrnmf'nt of 
India. I [pn "orry to ~ay thn.t the as.. 
~uranc(~ given on the floor of the 
House still is only on record and not 
in practice. 
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tShri Vayalar Ravi] 

By an enactment you take away the 
financial resources of the State. By 
introducing the rolling plan system, 
which yet I am unable to understand, 
you refuse to give to the State Gov-
ernment any money available to the 
Central Government for their deve-
lopmental activity. You ask them to 
find their own resources. You limit 
their resources. Naturally they h3ve 
to go ill for overdraft. 

I am not for a moment thinking, 
there should not be any economic 
dicip;ine. I am fuly for it. There 
must be discipline, I would like to 
know whether you in the Central 
Government have a discipline? You 
do not have the discipline. You 
are squandering away the rr.oney on 
pigeon-hole projects. Not only now, 
but for the last 30 years Delhi refu~ 
lies to accept the reality of different 
situations in different states. You 
tnake a pigeon-hole concept of econO~ 
tnic development and you want 
every State to come into the hole, 
instead of finding the reality of 
each State. The reality of Gujarat is 
different from the reality of Kerala. 
So, the whole situation has developed 
and cluminatcd in such a way that 
every state has become a municipa-
lity or panchayat and economic slave 
of Delhi. We object to it. Look tit 
the speeches of Mr. Ashok Mitra, 
Fin::mce MinLster of West Bengal on 
Centre-State financial relations. He 
has made certain demands. The Tamil 
Nadu Chief Minister. Mr. M G. 
Ramachandran has mad,:> certain de-
mands. Mr. A. K. Anthony the 
Kerala Chief Minister, has mud~ soree 
demands. I CO not know whether 
you have considered the real merits 
of these demands, apart from the 
political aspect of it. There is no 
politics in it at al1. You will be sur-
prised to know that when the Kerala 
Government demanded more money 
and overdraft, the objection came not 
from the Finance Minister but from 
the Finance Ministry. The people 
.itting in North Block have nO idea 

of what is happenin, in the States. 
Unfortunately, they think that aU 
wisdom lies only in their heads. I 
cannot call them fools, but dellnitely 
they do not know what is happening. 
in the States. They are living in a 
Utopian world and they know only 
to object, not to dO anything cons-
tructive at all. 

Of course, I agree there must be-
discipline and you must be strict. Bul 
why can't you put some realism intG 
your mind? They say. Kerala spent 
more money for social welfare activi-
ties. I cannot understand what lor 
the State exists. They say. we spend 
more money on educatiun. Yes, Sir. 
I am proud that my State is spend-
ing money On ·education. We spend 
30 per cent of the revenue on it, we 
know. But is it not part of the Con-
stitution-Directive principles? We 
are exporting the intelligence of our 
people to other areas and even abroad. 

PROF. P. G. MAVALANKAR 
(Gandhi nagar) : What you are doing 
in Kerala should be commended amI 
followed by other States. 

SHRI VAYALAR RAVI: I am not 
blaming Mr. Patel alone. He has in-
herited only what we created. But 
I would ask him, why don't YOU go 
through some of the speeches you 
made in parliament while siting on 
this side? I only wish you would im-
plement them. When you went to 
North Block, the congested corridors 
of North Block contaminated with all 
unwanted elements have changed you. 
I want you to be free from it. The 
whole concept Of Centre-State rela_ 
tions in financial matters needs a 
change. This is why We dereanded 
that there must be some change in 
the outloOk of the Finance Commis-
sion. But I am sorry the Finance 
Commission has made 110 change at all. 
They are not taking into account the 
relevant facts so far as the economic 
and political system in the country ill 
concerned. They are not taking into 
account the new concept of rolling 
plan at all. They still go on the old 
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.tyle and it aflects the States. There-
for~, my request to Mr. Patel is, 
while I agree that economic discipline 
should be there. it does not mean you 
should be rigid and yoU should COm-
pletely forget the needs of the States 
so far as developmental activities and 
the pressing problems of the States 
are concern. I wish he clarifies 
the position and gives necessary inst-
ructions to the Reserve Bank to see 
that they must be reasonable in tak-
ing into account the demands of the 
States in a proper, constructive man-
ner. 

MR. CHAIRMAN: Under Rule 
218(5), a member who ·~shes to 
speak on an Appropriation Bill has to 
give advance intimation, mentioning 
the specific points he wishes to raise. 
Hon. members have not given specific 
points in advance, but still I will allow 
them. 

PROF. P. G. MAVALANKAR 
(Gandhinagar): Mr. Chairman, Sir, 

let me start from the point at which 
Mr. Ravi ended i.e. about Centre-
State relations. I do not know why 
the han. Prime Minister of India and 
the Janata Government are somewhat 
chary or somewhat inflexible about 
baving a dialogue on various matters 
concerning the interests of the States 
and the interests of the Union. After 
all, both the interests are ultimately 
common. And when Janata Party 
and the Janata Government, to my 
mind rightly, believe in decentralisa. 
tion, then the demand for a proper 
dialogue on the Centre-State relations 
becomes almost urgent. They have 
already said-my esteemed friend 
the Finance Minister, will bear m~ 
Qut--:-in the Janata Party election 
manIfesto as well as in the speeches 
of , the leaders of the Janata party 
durIng the election campaign that all 
the powers cannot be concentrated 
in Delhi that the financial powers Of 
the States cannot be curtailed, espe-
cially in regard to those States which 
are exercising their powers and res-
ponsibi;ities in a judicious way by 
baving a proper fiscal administration 
2366 LS-19. 

in respect of their budget •. I do not 
know why the Government Of India 
do not take a more reasonable and 
generous attitude. 

With regard to the various demands 
I shall be brief in outlining mY points. 
Regarding point No 5 about loan to 
National Textile Corporation Limited 
for running Swadeshi Cotton Mills 
Limited, Kanpur on page 1 of this 
statement, I would like to ask: why 
should the Government have taken 
only a few sick mills of Kanpur'! 
There are many othet sick mills in 
the wJlole country and my point is that 
Government must find out ways and 
means of taking oVer some of these 
sick mills which are sick now for 
years together. Now on the one 
hand, Government Of india says that 
under the 1951 Industrial Develop-
ment Act they do not want to take 
over more sick industries, on the 
other they have taken over some of 
the mills, in this case the Swadeshi 
Cotton Mills at Kanpur, Then, why 
not they take over alI the sick mills 
like Laxmi Cotton Mills, Ahmedabad1 
The hon, Minister comes from Anand 
near Ahmedabad. He knows the tex~ 
tile industry very we]) and I do not 
have to impress upon him the need 
for spending more money for mod-
ernisation Of textile machinery and 
textile industry in general. There ... 
fore, I feel that the affairs of 
these miUs-Laxmi Cotton Mills. 
Ahmedabad, and several other sick 
mills at Kadi, Kalal, Bhavnagar and 
Mahuva, Priya Laxmi Mills at Baroda, 
Shubha Laxmi Mills at CambaY-l:Ire 
required to be looked into. If the 
State Government takes the respon-
sibility of them, at least the Central 
Government must giVe money to rUn 
those sick mills un behalf of the 
Centre, 

There is a mention about loan to 
o.,lhi Transport Corporation. Mr. 
Chairman, Sir, I would like yOU to 
giVe a directive to a11 the Mi'nisters 
of the Union Government at least 
once in a week to USe public transport 
and not their private automobiles and 
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official cars. Then only they will re-
alise how some of us living in Delhi, 
are suffering from totally' inadequate 
public transport. I do not underst-
and why Government cannot spend 
not only massively and judIciously 
but in time On proper development of 
Delhi transport. I find that loans 
after loans are given. I repeatedly 
said in this House that Government 
servants, students, patients going to 
hospi tals, workers, factory going 
people and many others including the 
Members of Parliament who do not 
have any transport and who want to 
go to various places of work and 
meetings, suffer because of inadequate 
transport facility. Taxies are not 
only expensive but often times, they 
are not available at the time when we 
want them with the result that we 
miss ,sOme 01 the engagements and 
meetings. Therefore, let there be a 
rule that every Minister must use the 
public transport once in a week and 
then they will realise the difficulty. 

There is a Demand of the Ministry 
of Communications with regard to tele-
phone services etc. That is all right. 
I repeat what I said last week. Why 
should the Minister of Communication 
not be told that in all important 
matropolitan and other important 
major cities d the l:ountry where there 
are telephones, the entire area should 
be governed as one unit, and that the 
areas on the periphery should not be 
treated as outside the main city area? 
The result of the present arrange· 
ment i.. that areas in the periphery 
of an urban city like Ahmedabad are 
deprived of this facility of telephone 
services. Vatva is a place neaf 
Ahmeda bad. Mr. H. M. Patel knoW'S 
it, he has visited the area also. In 
Vatva, because of the funny policy of 
the Government, STD has to be used 
far all the telephones not on the local 
basis. I think that must be looked 
into. 

As regards the demand of the Exter-
nal Affairs Ministry, I do not have to 

say anything except this that the in-
creased assistance to Bhutan and the 
additional aid to Nepal is something 
which we welC'Ome because we want 
to build up our relationa with our 
neighbouring countries, not only in 
tenns of an attitude of equality--we 
must St;!e to it that the Qig brother at-
titude is got rid of-but to ensure that 
these neighbouring countries are given 
assistance in terms of economic assis-
tance and ah,o in terms of technical 
know-how, and whatever we can ex-
port from our country to these deve-
loping countries, we should do so. 

For the setting up of the district 
industrial centres, Mr. H. M. Patel has 
allotted some money. It is good, but 
I only hope that this district indus-
trial centre does not become another 
chain in the whole bureaucratic 
machinery. It must be very energetic, 
active and alert in regard to seeing 
to it that the properly constituted 
bodies which want to develop small-
scale industries get enough money 
and other kinds of assistance in time, 

Lastly, there is a Demand by him 
under the heading "Information & 
PUblicity", for the Press Commission. 
I am glad that the Press Commission 
has been set up and !{S, 10 lakhs have 
been allotted for that and we are told 
that within one year their report will 
c")me. I do not mind if the report 
comes a little later, but I want the 
Commission to go into the various 
matters concerning the freedom of the 
Press, in particular in the light of what 
happened during the emergency. so 
that the freedom of the press which 
is considered the Fourth Estate is 
preserved. As my hon. friend Shrl 
Ravi said earlier in the day. freedom 
of the press is vcry indispensab!e to 
a parliamentary democracy. WithQ·..It 
the free press, parliamentary dE',·no-
cracy cannot fUnction. Therefore. the 
freedom of the press is as impc)rtant 
as the independence of this HOUse. 
Therefore, I hOPe that this money'wt};U 
be well spent, and even if they want 
more money, we will be willing to give 
it. I only want the Commission to go 
into this matter in depth, into aU de-
tails and in a comprehensive ,,~ay. so 
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that they give a valuable report. I am 
only sorry that some of the Members 
of the Commission are not upto the 
mark, but now that it has already 
been set up and has started func-
tioning, it is no use making complaints 
about this and that person, or this or 
that individual in that Commission. I 
only hope that the Commission will 
do something good in terms of promot-
ing the freedom of the press in this 
country under our Constitution. 
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,.;"'tf 'I\lll~r ~r ;nf~ 1 

SHRl H. M. PATEL: Sir, you read 
out what the correct procedure is. 
Therefore, to much of what has beeD 
stated I need not reply. But, certain-
ly, I will take note of all the points 
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that have been made; in fact. 1 have 
taken note of them and they will be 
gl ... en th~ fullest consideration. 

Shri Vayalar Ravi raised a point re-
garding the o~rdraft facilities and the 
discipline that is now sought to be 
introduced. He rightly said that there 
should be discipline. But he added 
that when the Centre is not subjecting 
itself to some discipline, it shou,iJ not 
seek to impose discipHne on the 
States. Of course, as a general pro-
position it is quite correct. Neverthe-
less, it is necessary both for the Centre 
and the states to be diSciplined in cer-
tain matters and, above all, in matters 
such as these with regard to banks. 
The overdraft facilities have to be 
regulated and every effort must be 
made to see that there is compliance. 

About the point that he made that 
because there are certain difficulties 
in the way of the states and. there· 
fore. these overdraft facilities should 
continue, as I have said already the 
overdraft facilities have not been with-
drawn. There are overdraft facilities. 
There is a considerable margin within 
which overdraft is permitted to every 
State. What is more, as yOU will see, 
even in this scheme ot ours, a good 
deal of times is given for the States 
also to make adjustments so that the 
ultimate action does not have to be 
taken. But the general point that he 
made that if the Centre gives certain 
dearness allowance, then the States 
haVe to follow, is perfectly correct. 
Therefore, that adds to the burden 
whiCh the state Governments have 
to provide for. This is something 
which is taken care of by the Finance 
Commission when it goes into the 
matter every five years. Such R. Fin-
ance Commission is sitting nOw and 
it will be submitting its report very 
shortly. It will hav£> taken into ac-
count all theSe matters, the problems 
that are created for the State Go'>· 
ernments and what should be rione 
regarding the consequent additional 
liabilities and what further devolution 

of money should be necessary. Wben 
their recommendations come, they 
will be accepted. In fact, It bas be-
come a convention nOw that the Fin-
ance Commission's recommendations 
have hardly ever been not accepted. 

I might also say that the various 
points that were made by Chief Min· 
islers at the last National Develop-
ment Council about their difficulties un 
this matter are also going to be taken 
into consideration. It is because of 
that there is to be a committee which 
has already been appointed of the 
Planning Commission with the Deputy 
Chairman, Planning Commission, in 
the Chair, Chief Ministers of aU the 
States and the Finance Minister also 
to go into these questions regarding 
the Sixth Five Year Plan, the plans 
which have already been prepared by 
the Planning Commission provisionally 
and what finanCing arrangements 
should made in respect of those plans. 
Therefore my han. Friend need not 
have any apprehension that the States 
will find themselves in difficulties 
merely because of this desire of ours 
to have a certain measure of discipline 
in regard to overdrafts. In fact, over-
drafts are at times necessary. He-
must know, in his OWn private life 
that, if he chooses to overdraw what 
can happen. It is necessary that the 
States have equally to Submit them~ 
selves to that kind of discipline. Other-
wise, we will have other consequen-
ces, far more serious consequences. 
not only for the States but for the 
people. So, I hope, he will not be 
too apprehensive about that. 

SHRI VAYALAR RAVI: What 
about the Central Sales Tax enact-
ment? 

SHRI H. M. PATEL: About that 
point. I would say, it did not striclly 
arise from this. Certainly, he has 
made that point that an assurance.: 
that was given hy my predecessor, hy 
the previous FinanCe Minister has not 
been honoured. I do not think that 
that is the (,aRe. The difference is 
only as to how much loss was incurred 
by the State Government. The State 
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Govemmen t considers that the loss 
.they suffered was a higher figure than 
wha t the Central Government consi· 
der$, But we have already assured 
him that we will go into the matter 
most carefully and see what can be 

. done. 

About the other pOints, as I have 
.already said, this was the only major 
point that need explanation and, I 
think, the other hon. Members raised 
the points which were not germane to 
this discussion. 

PROF. P. G. MAVALANKAR: On 
.a point of order, Sir, I do not under-
stand the hon. Minister of Finance 
getting up and saying that they were 
not germane to the discussion, If they 
were not, you would not have permitt-
ed us to speak. 

SHRI H. M. PATEL: Under the 
rules. 

PROF. P. G. MAVALANKAR: My 
esteemed friend often raised many 01 
the points to the then Finance Minis-
ter. Let him not say that. He can 
reply later on. 

SHRI H. M. PATEL: He should 
not take me uP on one word or two 
words like that. I said right at the 
very beginning that every point that 
has been made by the hon. Members 
who have spoken, even if I do not 
consider that they arise from this, 
will be gone into bY us very carefully. 

MR. CHAIRMAN: The question i': 

"That the Bill to authoriSe pay-
rr..ent and apporpriation of certain 
fUrther sums "from and out of the 
Consolidated FUnd of India for the 
services of the financial year 1978-79, 
be taken into consideration." 

The motion was adOPted. 

MR. CHAIRMAN: Now, we take 
up the Clauses. There are no amend-
ments given notice of. 

The question is: 

"That Clauses 2 and 3 and the 
Schedule stand part of the Bill." 

"That the Bill be passed." 

The motion was adopted • 
Ctauses 2 and 3 and the Schedul. weTe 

added to the I;lill • 

Clause 1, the Enacting Formula and 
the Title were added to the Bill. 

SHRI H. M. PATEL: Sir. I bell to 
move: 

"That the Bill be paseed." 

MR. CHAIRMAN: The question 
is .... 

PROF. P. G. MAVALANKAR: Sir, 
on a point of order. Since the House 
is going to pass as much as Rs. 432 
crores, let there be at least quorum in 
the House, let there be at least 54 
Members present. It is very impor-
tant. It is no longer lunch-hour; the 
lunch-hour was .from 1 p.m. to 2 p.m. 

MR. CHAIRMAN: Let the beIl be 
rung." .Now there is qUOrum in the 
House. The question is: 

"That the Bill be passed." 
The motion was adopted. 

14.38 hro. 

COAST GUARD BILL 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (PROF. 
SHER SINGH): Sir, I beg to move:-

"That the Bill to provide for the 
constitution and regulation of an 
Armed Force of the Union for en-
suring the security of the maritime 
zones of India witb a view to the 
protection of maritime and other 
national interest. in such zones and 
for matters connected therewith, al 
passed by Rajya Sabha. be taken in-
to consideration." 

°Moved with the recommendation 01 the President. 
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Until two decades a&:o, the oceans 
of the world were considered to be the 
common heritage of mankind and were 
free of controls of anY kind by any 
individual country_ Since then, how· 
ever, there has been a technological 
explosion which has made it possib1e 
for the riches of the sea and the sea· 
bed to be harnessed. As a result of 
this increasing awareness of the econo-
mic benefits to be gained from the sea 
and the sea.bed certain coastal states 
started claiming jurisdiction over vast· 
ly extended areas of the waters around 
them. 

To take stock of the situation and 
to remove the inadequacies of the 1958 
Geneva Convention on the Law of the 
Seas, the United Nations convened the 
third conference to reappraise aU as--
pects of the Law of the Seas and 10 
evolve a regime for the international 
sea bed area. The general consenSUS 
that has emerged from this conference 
is to extend the limit of territorial 
waters to twelve nautical miles, the 
contiguous zone to twenty four nautical 
miles and the Exclusive Economic 
Zone to two hundred nautical miles 
from the coastal base-line. In keeping 
with this concept the Parliament pas-
sed the Territorial Waters. Continen-
tal Shelf Exclusive Economic Zone and 
other Maritime Zones Act 1976 which 
became fully operative with effect 
from 15th January. 1977. 

Our country has a 6083 km. long 
coast line. The area covered by our 
Exclusive Economic Zone ilil approxi-
mately 19 lakh sq. kms. i.e. about hdlf 
of the entire land area of the country. 
Of late there has been a substantial 
increaSe in maritime act~vity in cur 
surrounding seas. The policing of our 
maritime zones is a mammoth task war_ 
ranting the development of a suitable 
organization for the safety of life and 
property at sea and for enforcement 
of national laws in our waters. There-
fore. the need for setting up of a Coast 
Guard Organisation has been engaging 
the attention of Government for some 
tirr.e. 

After considerable deliberation an 
interim Coast Guard force comprisine. 
of 2 Frigates belonging to the Navy and 
5 Patrol boats belonging to the Minis--
try of Home Affairs was constituted in 
February 1977 under Naval Headquar-
ters. Simultaneously, a Vice Admiral 
was appointed as an Officer on Special 
Duty in the Ministry of Defence with 
a small nucleus staff to prepare a de-
tailed plan for a permanent Coast 
Guard Organization. The plan pre-
pared by the Officer on Special Duty 
has been under consideration of the 
Government. Considering the purpose 
for which the force is to be employed, 
it is felt that the Coast Guard should 
be constituted appropriately as a .sep~ 

arate Armed Force of the Union under 
a Director General and should be re-
gulated under a self-contained statute 
which should provide for its spedal 
needs, 

To achieve the above object, the 
Coast Guard Bill 1978, was introduced 
in Rajya Sabha and it was passed l;y 
the Rajya Sabba on 2nd August, 1978. 
Now this Bill is before this august 
House and I strongly commend to hon. 
members the consideration and pass-
ing of this important legislation. The 
need for this legislation has been 
briefly explained in the Statement o'f 
Objects and Reasons appended to the 
Bill and, therefore, I need not repeal 
it. Briefly, the Bill envisages that the 
Coast Guard would be constituted as 
an Armed Force of the Union similar 
to the BSF and Central Reserve Police 
under entry 2 of ,List I (Union List) 
of the Seventh Schedule of the Consti· 
tu tion. Its provisions are based on the 
lines of BSF Act 1968 and the Navy 
Act 1957 which include inter alia the 
usual provisions empowering the Cen-
tral Government to frame rules for the 
governance, discipline, command, Ie-
c;:ruitment conditions of service etc. 

Certain offences as provided for in 
the BSF Act and the Navy Act have 
been provided in the Bill. These c.ff-
ences when committed by Coast Guard 
personnel would be triable either by 
Coast Guard Courts or disposed of 
summarilY by various Coast Guard 
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authorities. Except for mutiny, no 
offence would carry the death penal-
ty. The sentence of death ",hen im-
posed for mutiny would need approval 
of the Cen tr al Government. As the 
perSOns convicted by Coast Guard 
Courts would not have the right to. ap-
peal to any court of law against the 
judgement of Coast Guard Courts, a 
system of judicial review on the lines 
of the Navy Act has been catered lor 
in the Bill. The Central Government 
and the Director General would have 
the powers to annul the proceedings of 
the Coast Guard Courts as also to 
grant pardon, remission, commutation 
and release on parole. 

As the Coast Guard would be en-
gaged in the enforcement of national 
laws in our maritime zones and with-
in the local limits of such inland area 
adjoining the coast of India as might 
be specified by the Central Govern-
ment, a provision has been made in 
the Bill for entrusting Coast Guard 
personnel with certain enforcement 
jurisdiction under the various Central 
Acts. 

The entire coast-line of India and 
the maritime zones falling within the 
jurisdiction of the Union would be 
divided into three regions, namely, 
"Western", "!Eastern" and the HAnda_ 
man and Nicobar" with Regional Head_ 
quarters located in Bombay, Madras 
and Port Blair respectively. The three 
regions would be further sub-divided 
into 10 Coast Guard Districts covering 
the 8 maritime States and one each for 
the Andaman and Nicobar group of 
islands. Coast Guard stations would 
be set up in each_ of these districts for 
operating and maintaining the Coast 
Guard vessels and 'for administering 
the personnel assigned to them. The 
entire build up of the organisation 
would be undertaken in a phased 
manner. 

In order to avoid duplication 
between the Coast Guard and the 
Customs, the responsibility for mann-
ing, training, maintenance and repair 
of the sophisticated craft belonging 
to the Customs and employed by the 
customs for anti-smuggling PUtpOS8, 

would be assumed by the Coast Guard. 
The Coast Guard will also take over 
responsibility for the maintenance, 
first line and major repairs of all con-
fiscated and other inland water- borne 
craft belonging to the Customs. The 
Customs operating bases already 
established and others planned to be 
established will be integrated with 
Coast Guard organisation. However, 
the Customs Preventive Department 
would continue to exercise control 
over the operational deployment of 
the vessels acquired for anti-smuggl-
ing. 

Personnel for manning the Coast 
Guard WOUld, in the initial stages, be 
drawn primarily from the Navy. The 
Coast Guard organisation will also 
induct on deputation, permanent 
absorption and reemployment, person-
nel from other Defence Services, Cen-
tral and State Police Forces, provided 
they fulfll the prescribed qualifications. 
Recruitment from Ci viI life would also 
be undertaken simultaneously. 

In formulating the terms and condi-
tions of service Of Coast Guard per-
sonne], due note has been taken of 
the maritime natw'e of the Coast 
Guard F0rce. Some of the terms and 
conditions (e.g., the pay scales) Gre 
based on thOse of the Border Security 
Force while some others like ration 
scales are closer to those of the Navy. 
Navy personnel on deputation to the 
Coast Guard would continue to be 
governed by the terms and conditions 
of service in the Navy and also be 
subject to the Navy Act in disciplinary 
matters. 

In order to adequately perform its 
role, the Coast Guard has to acquire 
the necessary wherewithal, whether 
it be patrol craft or any other equip-
ment in sufficient numbers to be able 
to cover the vast sea area around our 
mainland and the islands, generally 
extending to 200 miles. In the initial 
stages, the organisation wlll need to 
incur capital expQ.nditure to enable 
it to build itself up to a level below 
which it will be ineffective. The 
reqUirement of JlnanclaJ retlOurcft ... 
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projected for the period .from the 1st 
April, 1978 to 31st March, 1984, i.e. 
till the end of the Sixth Plan was 
estimated at Rs. 144 crores including 
about Rs. 88.6 crores as capital ex-
penditure intended mainly for the 
purchase Of ships, aircraft etc. How-
ever, taking into account the constraints 
on resources, a plan for the Coast 
Guard organisation is being formulated 
on the basis of an outl'By of Rs. 100 
crores during the period 1978-84, in-
cluding the expenditure on the exist-
ing interim Coast Guard fieet, but ex-
cluding the expenditure being inc urrea 
on the maintenance and operation of 
Customs craft and the setting up of 
repair facilities for these craft. 

I am sure the Coast Guard Bill, 1978, 
which Is an easential measure wi1l 
receive the support of all hon. Mem-
bers of this House. 

With these introductory remarks, 
C i r. I commend this Bill to the House 
for its consideration. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the 
constitution and regulation of an 
Armed Force of the Union for 
ensuring the security of the mari-
time zones of India with a view to 
the protection of maritime and other 
national interests in suoh zones and 
tor matters connected therewith, as 
passed by Rajya Sabha, be taken 
into consideration". 

Shri Manoranjan Bhakta, 

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Isl'lnds): Mr. 
Chairman, Sir, I welcome this Bill. 
But, simultaneously, I do not know why 
the Minister was SO hesitant to bring 
thl9 Bill because the Coast Guard 
BlII-a. he has pointed out in his 
statement of objects and reasons-is 
to ensure the .afety of navigation in 
OUr waters, protecUon 01 <Iff-shore 
installatitlns and fishing intereats, 
organising salvage, pollution control 
measures and enforcement: of n1ltional 
laws in our maritime zon .. IncludIJII 

assistance to Customs authorities in 
anti-smuggling measures. 

Sir, the question is that the Minister 
is not a new Minister. He is quite 
capable 'Blso. That is why I want to 
mention while bringing this Bill 
whether the Minister felt it necessary 
to discuss it with the concerned State 
governments, namely, Maharashtra, 
functioning since January, 1977. Our 
Kerala, Gujarat, West Bengal, Goa 
and Andam'Bn and Nicobar islands-
of course, they are a Union territory. 
Did the Minister discuss with these 
State Governments, the formulation of 
this Bill SO that there is effective im-
plementation. This is because, Sir, 
many Bills are coming before this 
House and the Government is hasty 
and they do not take the views of the 
concerned State governments which is 
very much necessary for the successful 
implementation of the Bills. 

In the meantime I would like to 
point out one important thing. The 
interim Coast Guard has been 
functioning since January, 1977. Our 
experience has been that they are not 
doing much. Sir, I am from a Union 
territory where every now and then 
foreign boats are entering in the terri-
torial waters. 

Sir, we bad a Calling: Attention 
motions discussed in this House re-
garding the incident ot Tilanchuk 
island which was occupied by Thai 
nationals. Seventy-four of them were 
captured and they are still in jail. 
Since January 1977 the Coast Guard 
is functioning, some boats are station-
ed in Port Bla.ir but I do not know 
what they are doing. Even in the 
first week of July one boat came and 
it was detected by Air Force and they 
immediately intimated to them but 
ultimately after 10 hours we found 
one Marine Department small boat 
with policemen went to seardh while 
the Coast Guard vessels were lying in 
the port and they never went any-
where. Even in the case of ","ilanchuk 
Incident the Minister atated that the 
Coast Guard vessels went to find out 
but later on I have checked up and 
found one boat was indente4 trom a 
prIvata party and DO Cout Guard 
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vessels were sent. So, my poiilt is 
that hundreds of crares of rupees will 
be involved but ultimately what will 
we be achieving to ensure the safety 
.of OU[ maritime interests, etc. 

Then, Sir, I would like to point out 
that cJ. 13 of this Bill prohibits trade 
union rights. As the Minister has 
stated, this Bill is a ditto copy of Navv 
Act and BSF Act because the Ministe'r 
or the concerned Department perhaps 
thought that it should be a carbon 
copy of BSF Act or Navy Act. They 
have not applied their mind as they 
should have. I feel that the right of 
the trade unions to forming associ'a-
tians should not be barred in the 
present political conditions of the 
.country, because, the ruling Janata 
Party members have been stating 
everywhere that they have restored 
trade union rights, association rights 
and aU other democratic rights to the 
employees etc. In 1978, when we are 
passing this Bill, if we restrict the 
trade union rights, it will be quite 
contrary to what they used to say all 
these days. This is my respectful 
su bmission. 

Then, my second point is this: In 
cl. 14 of this Bill, you have mentioned 
the duties of the Coast Guards. You 
.say, protection of fishermen, including 
assistance to them at sea while in dis-
tress. This is a very good provision. The 
hon. Minister is aware of this situa-
tiOn that fishermen in Goa, Bombay, 
Gujarat and other places are facing 
lot of difficulties. Traditional fisher-
men are always harassed like any-
thing. If specific relief is provided for 
them, it will be a very welcome thing 
from this angle. 

Then there is one other thing which 
I wish to say and this is regardin& 
17. This is regarding a case of 
mutiny. This Act provides for death 
penalty. I think it should not be 
death penalty. Because, everywhere, 
in all C'8ses. Wo have been advoeatlnl 
for avoidance of death penalty. If at 
the same time we put a provision for 
death peIUllty here, tbis will be eon-
trary to what We have been say\n& all 
these rears. That II whr I requelt 

the Minister to do away with this 
death sentence. If he wants, he may 
put the periOd of imprisonment as 15 
years or 20 years. But this death 
punishment should go. This is my 
point. 

Then, there is another section, 
clause 65 (4) which says as follows:-

"No Coast Guard Court for the 
trial of an officer sh~ll be duly 
constituted unless the Presiding 
Officer and at least two members of 
the Court are of the same rank as 
the accused or of hie her rank." 

I want to point out that there is some 
anomaly in this provision. That 
Court will be constituted with five 
persons. In those fiVe persons, 
suppose somebody is of the higher 
rank. This Act provides that the 
Chairman or the Presiding Officer of 
the Court or two members should be 
treated as higher than the persons who 
will be tried. I think this is a very 
anomalous situation. It should be 
more clearly mentioned. Otherwise 
it may create some sort of anomaly 
in future. This is my submission. 

Then there is another proivision re~ 
garding judicial review which is put in 
cl. 117(1). It says that there will be one 
Chief Law Officer. He will be re .. 
viewing the decisions of the Court. I 
think this is against the spirit of our 
judicial system. Either there should 
be a higher court at that place which 
should be declared as court, or, if 
there is a law officer" he can review 
the decisions of the Court. I think 
here you have an anomaly and I think 
this is against the spirit of our judicial 
system. This should be looked into. 

With these words. even though it II 
late, if the provisions of the Bill are 
properly implemented, I hope this will 
definitely help to check ,mUlgl!nj( and 
the other maritime oft'ences which one 
comes tlCross quite frequently, I am 
just reminded of one Incident In thll 
connection. I _eived a reply In .. 
gard to an Unstured Queotlon of mlne 
from the han. MlnJster Of Shlpplnf. 
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T1here was one foreign vessel at 
Bombay port without informing the 
port authorities and others. There 
were two orders, one from the Madras 
High Court and the other from the 
Calcutta Hjgh Court; even then, the 
vessel could escape from the country 
'and nO action could be taken. 

Lastly, Sir, this is a very top heavy 
administration: there is the Chief Law 
Officer, Law Officer, Director Gene-
ral and a galaxy of other officers. 
With such a top heavy adminis-
tration, 1 thulk, H will be very 
difficult to implement the spirit of 
this Act. That is why, I request the 
hon. Minister once more that it will 
be very much appreciated if this Bill 
could be sent to th~ Select Committee 
for a detailed study and detailed re· 
commendations, which will be, in my 
opinion, in the best interest of the 
country, because we will be spending 
hundred crores of rupees on this. 

SHRIMATI PARVATHI KRISH-
NAN (Coimbatorc): Mr. Chairman, 
Sir, I welcome parts of this Bill and 
I would like to tell you how deeply I 
am disturbed by other parts of the 
Bill. 

We know very well that We need 
to guard our coasts from the various 
depredations that are there and par· 
ticularly from the point of view that 
there is a tightening up of the anti-
smuggling operations. One has seen 
that in the last few months in spite 
of the Special Marine Organization 
that has been set up, smuggling con· 
tinues and it continues in a very big 
way. Whatever steps are being taken 
are insufficient, Or rather not suffi-
cientJy effective, to check the smuggl-
ing operations. Therefore, from that 
angle, it is definitely a step forward, 
but at the same time, is it necessary 
to have this para-military set-up? 
Why is it necessary to !have that para-
military set-up--that the Minister has 
not clarified in his speech? What be 
has said in his speech is that this 
legislation is On the lines of the Nevy 
Act, on the lines of the Act relating 

to the Border Security Force, but. 
as to w.hy it is necessary that the coast 
guards should be governed by exactly 
the same provisions as the Navy has. 
not been clarified and I am not con-
vinced about it. 

The hon. Member who spoke before 
me referred to the question of mutiny 
and sentence of death. I think the 
sentence of death is something against 
which we 'are all fighting throughout 
the country. That being the case, why 
can't this be an examplary legislation, 
without there being provision for Sen-
tence of death? If the crime is so 
heinous that it is also of an anti-
national character, you can certainly 
bring in legislation to say that people 
who are guilty of such anti-national 
activities should be sentenced to life, 
and not have the redeeming points 
which other prisoners who are sen-
tenced for life have. In other words. 
their sentence to imprisonment for life 
is really a sentence to imprisonment 
for life. Only recently, the poor 
Naxalite boy, Krishna Chetty, was 
executed in Coimbatore and nobody 
heeded the voice of the public saying: 
"rescind the death penalty." The same 
kind of death penalty you are intro-
ducing here. According to Shri PatiI, 
this does not come in this Bill. I know 
that; I am giving this as an illustra-
tion. In this country there is an 
abhorrence, a growing abhorrence 
for the death sentence and a desire 
that the sentiments of the Father of 
the Nation, Mahatma Gandhi, shOUld 
be translated into law and that death 
penalty should be abolished. Now, we 
are being asked to vote for the death 
penalty here. 

AN HON. MEMBER: Thank you for 
saying this. 

SHRIMATI PARVATHI KRISH-
NAN: I need no thanks from you; 1 
go by my beliefS. 

Now, coming to the Bill, On page 
3, I would like to have a clarification 
from the han. Minister. Clause 
3 (1) (d) reads: 

"Persons ordered to be received, 
or being passengers, on board an)" 
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ship or aircraft Of the COBst Guard, 
to such extent and subject to such 
conditions as may be prescribed;" 

Does that mean that they are also 
liable to come under these courts and 
punishments? I want this clarifica-
tion, because gfter all such persons 
are received on board, with permis-
sion being given by the officers. 
Therefore, who is ultimately respon ... 
sible, if they misbehave or go against 
the law? It is not clear, as far as the 
Bill is concerned. Not being a law-
yer, I fear to tread any further than 
that. But I do want a clarification on 
this, because I am called upon to vote 
for it. 

There is one important aspect of 
the matter, which is the main one, to 
which I wish to refer. Throughout 
this country, all the fishermen along 
the sea coast have been demanding 
protection against the depradations of 
the mechanized trawlers. We know 
how the mechanized trawlers have 
been affecting their livelihood and all 
possibilities of their getting an in-
come. We have been asking for a 
bill, providing a protection viz. that 
for a 20-Km. limit from the sea coast, 
mechanized trawlers should not be 
allowed to operate. You are saying 
here at page 5, clause 14 in Chapter 
III: "Fishermen will be provided 
protection, including assistance to 
them at sea while in distress." While 
in distress, it is obvious that they 
will be given protection. But what 
other protection win be given? Are 
they going to be protected against 
these mechanized +.rawlers? The 
traditional country-boat fishermen 
throughout the country, e.g. in Tamil 
Nadu, Kerala, Goa, Maharashtra etc. 
are in danger of losing their means 
of livelihood altogether. During May 
and June 1978, for instance, in Goa 
a mass satyagraha took place where 
they demanded thet there should be 
a Bill to protect the area where they 
carTY out their fishing. 

What has been happening for the 
past few years? A number of mecha-
nized trawlers which have been used 

by monied. houses, have been invad-
ing the territory of the fishermen, 
and, the functions of fishermen. In 
1972, it 1NQs estimated that the fisher-
men Of this country possessed 2 lakhs 
of country craft and 22 lakh units of 
gear. And their catch accounted for 
about 75 per cent of the total catch of 
fish in India. The catch of the 
mechanized trawlers in thOse days 
was 25 per cent; but beCtiuse the 
trawlers have continued to enter those 
areas where fishermen were operat-
ing, the total fish that fishermen 
to-day are able to account for, is 
coming down. The fi!:ih that they 
account for, is for internal consump-
tion; but the fish accounted for by the 
mechanized trawlers is what goes 
outside the country. They earn 
foreign exchange; but can they do it 
at the cost of our fishermen? There 
are lakhs and lakhs of families who 
survive on this traditional employ-
ment. And they are being affected. 
That is why fishermen have unitedly 
demanded that there should be this 
region of 20-Kms which should be a 
protected area for them. I would 
earnestly urge the Minister and say 
that while he is introducing the Coast 
Guards Bill to protect maritime rights 
and to take action against smugglers, 
why does not he extend that right to 
see that fishermen are also protected 
from the mechanized trawlers? This 
is. a very important point. To-day 
We have got reports as to how fisher-
men have been harassed by both the 
Police and the owners of mechanized 
trawlers. For instance, since Feb-
ruary this year, 12 catamaran fisher-
men in Tamil Nadu-catamaran be-
ing the country-boat being used 
throughout Tami1 Nadu gnd Pondi-
cherry-were killed by the PoHce and 
the trawler-owners, 50 were injured 
and 500 arrested, because they de-
manded their right to fish. Do not 
tell me that they were indu1ging in 
smuggling. It is an easy way to slan-
der the fishermen. And this is a 
slander that is skirted by the mecha-
nized traw1ers. Therefore, you are 
having your coast guards to take part 
in the anti-smuggling operations. 
Similarly, the coast guards should 
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.defend the fishermen and protect 
them against the mechanized trawlers 
also. Why are these fishermen in-

jured by mechanised trawlers? I can 
understand" the police; they can get 
away with it by saying there was 
smuggling. But it is not smuggling 
.because the organisation of fishermen 
had brought this to the notice of the 
government. Nothing has been done. 
Similarly during the last five years, 
katamarans worth more than B.s. 
20,000 belonging to the poor fishermen 
in Kerala have been destroyed and 
Rs. 75,000 worth of net and katama-
rans are today lying unused. This 
Bill is extremely important from their 

· point of view and they are beginning 
to have trepidation about the COast 
guards also. Here is a para-military 
organisation. Even the police and the 
customs marine organisation hurt 
them sl:l.ffi.ciently. When it is a para-

· military organisation, to whom will 
they go for protection from harass-
ment? That is why I appeal to the 

· hon. Minister and the government 
that they should go into this matter 
and see that a certain belt of our sea 
shore, marine belt is reserved ex-
clusively for the traditional fisher-
men; mechanised trawlerR should not 
be allowed in that area. 

The employees Of the customs 
'marines organisation have been seri-
ously distubed by the announcement, 
by the knowledge that they are going 
to be integrated into the coast guards. 
A large number of them ere ex-
servicemen who had been resettled; 
they have a certain number of rights 
including the right of trade unionism 
forming associations to which Mr: 
Manoranjan Bhakta referred. They 
are seriously concerned with what is 
going to happen to their conditions 
of service, whet is going to happen 
to their present pay and allowances, 
avenl!es of promotion, etc. when they 
are integrated into the new cadre of 
coast guards that you are bringinll 
Into being. If they are adversely 
al!ected, It would be most Wlfalr. 
· Since • laree number of them are 

ex-servicemen perhapS they would be 
able to fit into this organisation Which 
is a para-military organisation but 
at the Bame time I should like the 
Minister to assure uS that none of 
their conditions of service are going 
to be affected snd that their pay and 
allowances and their promotional 
avenues would be safeguarded be-
caUSe only then it will be possible to 
integrate them properly. This Bhould 
not be neglected 

With theSe words, I would appeal 
to the Minister to refer the Bill to a 
Select Committee so that the points 
which Mr. Bhakta raised could be 
considered; I have not repeated those 
points. All the points that were 
made here could be sorted out if a 

Select Committee is appointed ,early 
and its report is submitted as early 
as possible. It would not delay the 
operation of the existing anti-smug-
gling opemtions because after all you 
have got the customs marine organi-
sation that is looking after anti-smug-
gling operation. You can certainly 
streamline the whole thing. You 
have the Navy to defend your mari-
time rights. You can see that these 
two coordioote their actlivities and 
carryon effectively and in the mean-
time the Select Committee can go 
into this and see that this meets with 
all points of view. 

SHRJ BAPUSAHEB PARULEKAR: 
I rise to support this Bill and while 
doing so I should like to make a few 
suggestions to the hon.· Minister. 

15.14 hro. 

[SHRIM .... n PARVATHI KRISHNAN in 
the Chair] 

I feel that while drafting this Bill 
all canons of criminal jurisprudence 
had been totally ignored. It we take 
into consideration chapter IV which 
describes the functions and procedure 
fOr trying offenders and the establish_ 
ment of courts, I feel that this is a 
BilJ where the Government has 
taken over the jurisdiction of ordinary 
courts. 
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I am sorry to mention that even 
this Government is trying to oust the 
jurisdiction of the court. We had the 
Metropolitan RailW1lYS Act and to-
morrow we will have the Delhi 
Police Act. In all these cases we tind 
that the jurisdiction of the courts is 
ousted by making provisions for arbi-
trators or commiSSIoners Or coast 
guard courts in this Act. We find 
even sleeping has been made an 
offence and punishable for 2 years. 
Clause 16(b) says that a person who 
sleeps upon his watch shall be liable 
to imprisonment which may extend 
to two years. No leniency is show,n 
even for sleeping. 

We find that under this Act the 
punishment is from six months to the 
extreme penalty of death. The juris-
diction to try these offenders has been 
given to the coast guard courts which 
are to be established under clauses 64 
and 65. Suprisingly we find that 
none of the members of the tribunals 
will be persons knowing law. The 
members would be Assistant Com-
manders, that is, from their own 
cadre. They haVe to decide whether 
a particular person has committed an 
offence for which he should be sen-
tenced to death. 

One more provision has been intro-
duced in this Bill and I believe in no 
country such a provision would be 
there, namely, a person shall be sen-
tenced to death without giving a 
judgment. The decision has to be 
given by votes! Section 76 says: 

"Subject to the provisions of sub-
sections (2) and (3) I every deci-
sion of a Coost Guard Court shall 
be passed by an absolute majority 
of votes and where there is equality 
of votes, the decision shall be in 
favour of the accused." 

So, it will not be necessary for this 
particular tribunal to give a judg-
ment. They have to hear the coun-
sel on behalf of the accused, raise 
their fingers and if the voting is 4 
versus 7, the decision goes in favour 
of 7. I respectfully submit that this 

is against all canons et fundamental 
principles of criminal jurisprudence. 
Even with reference to execution of 
sentences, if it is a death sentence, it 
is to be executed by shooting the per-
son end not by hanging. I agree with 
my hon. friend who pleaded in fav-
OUr of abolition of death sentence, be--
cause it is said, "We have no right to 
take what We cannot create". But it 
seems our Government following the 
Gandhian philosophy have no time to 
respond to this particular principle 
end we are doing such types of things 
which are barbaric. in this society. 

In addition, we find that the death 
sentence is not appealable. I do not 
believe there is any country where 
the offence for which the penalty pro .. 
vided is death, is not appealable. 
The only provision that is laid down 
is a review and that review is to be 
made by a law officer to be appointed 
by the Central Government. Even 
there, the culprit who is sentenced to 
death has no right to go to that court 
by way of appeal. Before that perti-
cular forum. the party has no right to 
be heard. The law officer may allow 
him to place his case before him. 

There are many points which can 
be suggested in this Bill. In fact, we 
feel that the drafting has been done 
very hurriedly and serious injusUce 
would be done to the officers who, 
would be covered by this particular 
Act. I would, therefore, submit that 
this should be circulated for public 
opinion. Is any case, it should be 
sent to the Select Committee in order 
to avoid injustices that the persons 
will have to suffer when we imple-
ment the provisions of this Act. 

.n.nII ~ ofto ~ (~ 
;re<-" ... ) ,,-.m. ~k., t'f WI of; 
\lli!i~fit,:q ~ qPTlITt fiilin:;it" ~ 
..mm. ..m "" .......-ri! of; """: ...,.. 
mt" .:t ''''''''' .:t 'If t 1 ~o; ...,.. 
'TTh....nt, 1977 it ..... "" ., t .mo. 
"" of; .rt if ~ ~ wm mil '11ft 
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~ 'IT'f 'I'll ~ ~ ? <IT'! 'IT'f 'Il:i ~ 
~ ~ mr ;f "" ri ~ n; 'I'r': 'lilt 
~ ;m\('TT lIT 'lilt i(>IT ~ ..mr, a1 
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~ ~ f .. ~ 'liT 1ft ~ 'ITlmI'f 
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~ ~ ~ "'"'" • . 'I'iIf'!; >.iI1ffi 
..mt _ it "" '" m R if ~ f~1IT t 
.m: "'" <If,,,, 1ft ~ '" m if 'Ilfi;pfn1'e 
if 'IT ;:'I'T ~ ..n: "" if .... ~ ,<il 'It 
~. 

SRR! AM RUT KASAR (Panaji) : 
Madam Chairman, I welcome this 
Bill. But, at the same time, it is a 
matter of regret that this Bill is 
brought in Such a hurry. This is a 
very good example of hasty legisla-
tion. 

M>a.ny of the provisions in this Bill 
are vague. First of all, it is men-
tioned in the Bill, and the hon. Min-
ister also in his introductory speech 
said, that this is going to be like the 
armed forces of the Union, a para-
military organisation. However, there 
arc certain provisions in the Bill 
which show that it is not a com-
pletely para-military organisation, it 
is partly civilian. For instance, 
clause 14 talks of providing protec· 
tion to fishermen, including assistance 
tn distress. I feel that this provision 
is inserted because of the long pres-
sure from the fishermen all over the 
country. At the same time, though 
it is a good gesture on the part of the 
Government, I feel that the Govern-
ment is fooling the poor fishermen of 
this country by just putting the word 
"fishermen" in the Bill. Because, in 
what way this Act is going to help 
them is no where mentioned in the 
Bill. This Bill is precisely to deal 
with the maritime territory of this 
country. That comes to 200 km. 
maritime zone. The traditional fisher· 
men do not go beyond 15-20 km. It 
is the big trawlers and big mechanis-
fod vessels which carryon fhihing in 
this oarea. Whom will this organisa· 
tlon help? It Is the big trawlers and 

the big mechanised vessels which fish 
beyond 15-20 km. Thai is why ! say 
that this is a hasty pieCe of legislation 
brought by the Government. 

I have given an amendment to 
clause 14. But it was late and thut 
is why it could not be included. 
Firstly, I had suggested, line Hi, after 
the words "maritime 'zones", insert 
the words "and fishing zones". The 
Minister of Agriculture, from time to 
time, has been continuously saying 
that We are going to have a 15 km. 
fishing zone exclusively for the tradi-
tional fishermen, He made this pro-
mise on the floor of the House also. 
However. there is no mention here 
that he will be protecting the fishing 
zone. It is only said about the mari-
time zone. 

Then, line 22, it says: 

"providing protection to fisher-
men including assistance to them at 
sea while in distress." 

It is very vague. When the traw-
lers destroy small boats, etc. what is 
the protection that you are going to 
prOVi0f': A 11 the offences which are 
mentioned in the Bill do not mention 
the offencl;;!s committed by the traw-
ler owners and big vessel owners. So, 
I have suggested the inclusion of the 
words "small boats", etc. 

Further, I have suggested that after 
line 29, after the words "maritime 
zones", insert the words "and fishing 
zones" and after line 36, after the 
words "UniOn agencies", insert the 
words "Srote Governments" also. 
Here, it is exclusively the Union 
agencies whiCh are being taken into 
consideration. The States are not be-
ing consulted at all. Many times, the 
Minister of A~riculture has given an 
answer that fishing i'i a 10('a1 subject 
because it cOmes under "agriculture" 
and "ag-ricu lture" is a local subject. If 
it i'i really their intention to give pro-
tection to the fishermen, then the State 
Governments should also be included. 
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[Shri Amrut Kasar] 
My hon. friends, Mr. Manoranjan 

Bhakta, and Mr. Parulekar have also 
mentioned that this piece of legisla-
tion is not in conformity with the 
spirit of the Janata Party. The 
Janata Party has been professing for 
freedom; it has been professing judi-
cial protection to the people. But 
this Bill no where gives this protec-
tion. Whatever that is given is the 
administrative discretion to the peo· 
pIe and ultimately the life of the man 
is put in the hands of the Govern-
ment, not in the hands of the judi-
ciary. I fully agree with the previ-
ous speakers -and also with you, 
Madam Chairman, when you spoke on 
the Bill. I entirely agree that this 
Bill should be referred to a Select 
Committee in order to have a detailed 
examination of the Bill. 

With these words, though I wel-
come the Bill, I welcome it with 
regret. 

SHRI VINODBHAI Bo SHETH 'oJum-
nagar): Madam Chairman, I fully 
agree with the views txpn'ssed by 
most of our friends including yourself 
that the maritime zone and, particu-
larly, the coastal guard should pr{ltect 
the interest of the small fishermen. 
N ow, the multi·nationals are cnterng 
into the fishing line. Most of the 
multi-nationals have diverted their 
trade to fishing line at the cost of the 
fishermen. I have received many Ie· 
pre£entations from the maritime States, 
particularly. from Maharashtra, Goa. 
Gujarat and Andhra that the zone, 
particularly with five fathom zone or 
the 20-kilometre zone, shoul:1 'be pre-
served for fishermen. Anti.smuggling 
operation is also one of the functions 
of the Coast Guard-this is nlso one 
of the aims and objects of having C'oa~t 
Guard. I would Hke to draw the 
attention of the hon. Minister to the 
1act that at present there some Custom 
authorities also workng on the s~lme 
point. Su, the lines should be enr-
marked for the cu~toms an" for 1he 
coast guard; thE're ~hould not be anY 
conflict; there should be ,,;om~ sort of 

a coordination. Unfortunately We are' 
lacking in cordination--especially 
between various Ministries. There-
fore, the lines of operations should be' 
earmarked. 

So far as trawlers are c'Jncernedr 

they are taking away the big catch. Of 
course, they are developing the trade of 
fishing. But it should not be at the 
cost of our exports by small fishermen 
particularly. I would not like to sug-
gest that the trawler operation should 
be completely stopped, but it sh~uld 
be done outside the prescribed zone. 

Some foreign, mischie"vous elements. 
in the name of fishing, are entering 
into our zone. This sort of espionage 
activity is injurious to the nation. The 
coast guard should be vigihnt parti-
cularly in this respect and alert the 
nahon in time. 

There are some 'fly by night' vessels 
working in this country; they are 
taking away the trade of our nation. 
The Indian vessels suffer very much 
because of this. We have suffered a 
loss to the tune of Rs. 8 crores la!;t 
year-the goods which were taken 
from this country to be exported to 
the neighbouring countries have been 
left in the lurch~ so, our exporters haVe 
suffered. 

Most 01 the powers are~ given to the 
Central Government. I agree. But I 
do not know why the Shte Governa 

ments' cooperation is not sought to be 
taken in this matter. 

Then I would like to say that some 
opportunity should be given to the 
guilty before impeachment. On page 
17 of the Bill, in Clause 62 (2), it is 
said that 'any poJice officer may arrest 
without warrant any person.. ' 
This will only encourage corruption. 
No police officer should arrest anyone 
without giving him the opportunity of 
being heard before the reviewmg offi-
cers. 

I pray that the small officla13 should 
be given sufficient facilities, s:..lfficient 
eqUipment, fa.st·moving boats, etc. to 
catCh· the culprits. The biIt officers 
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should also be considered responsible. 
Naturally, it is a joint responsibility-
jOint responsibility of the coast guard. 
of the Customs, of the State bodies 
and of all other officers who are to 
guard the coast of our nation. I hope 
that the coast guard will be vigilant 
and will guard the coast and not prove 
to be a costly guard to this country. 

'DR. P. V. PERIASAMY (Krishna-
giri): Madam Chairman, while sup-
porting the Coast 'Guards Bill on be_ 
half of my party the All India Anna 
Dravida Munnetra Kazhagam, I would 
like to S~l'y a few words. 

This 123-clauses Bill to guard the 
4000 mile long coast-line of our country 
should have come long aED before 
this House, Though it has been 
brought belatedly, yet it is a welcome 
measure as it envisages to protect not 
only the sovereignty of the nation but 
also the interests of our flshCTmen. 
besides ridding the country from the 
clutches of smugglers. This has been 
patterned on the Border Security 
Force which is guarding the knd 
borders of the country. 

Recently this House discussed a very 
serious situation in Andaman and 
Nicobar Island. In one of the Islands 
for many years foreign national,:> with 
their families were living without 
heing noticed by the authorities. Simi-
larly, fishing vessels from far-off Japan 
and Phillippines come for fishing 
jnto the Bay of Bengal. The entjr~ 

eoast.line, partkularly the western 
coast, is fI paradise for our .c::mugglers 
whose activities are harming the eco-
nomic growth Of our country. We have 
located oil in Bombay High \vhich we 
are exploiiing at enormous expendi-
ture. In consonant'e with the Interna· 
tional Maritime law, we have extend-
ed OUr maritime zone, which will en-
able us to expoit the undcr·s£'a WNll1h 
for the welfare of the country. 

Here it is necessary to recan how 
we were unable to detect the Ameri_ 
can Seventh Fleet vessel till it reached 

the vicinity of Vishakapatnam Port. I 
may be permitted to point out that 
we lost our territory, Kachchathivu 
islands, to Sri Lanka because we failed 
to note the Sinhalese citizens inhabit-
ing them. These Kachchathivu is. 
lands were belonging to Ramanatha~ 
puram Maharaja and even today re-
cords are available to this effect. 

I have referred to these things to 
apprise the House that the :.bsence ot 
un effective Coast Guard organisation 
has led to such calamitous cO!lsequen~ 
ces in the past. In f~ct, even today the 
unguarded coast-line of our country js 
a place of exploitation by unscrupu_ 
lous and anti-social national and in~ 

ternational elements. 

Here it is necessary to point out that 
rishing is the li velihood of a bou t 3 
crores of our fishermen and Ihey meet 
75 per cent internal demand for fish. 
As the Government has licensed many 
multi-nationals like Messrs Union Car. 
bide India Ltd., for deep-sea fishlng, 
our poor fishermen are not .. hIe to 
compete with their catamal'ans and 
overtake the mechaniSed vessels ot 
these multi-national companies. Be. 
Hides this, the anti_social elements 
within the country, making use ot their 
endless source of black money, have 
taken to fishing with the help of power. 
driven vessels. They have successfully 
dislodged the poor fishermen flom 
their livelihood. I should warn the 
Government-that the fishermen of our 
eountr yare on the verge of starvation 
and extinction. 

Besides such man-made on sJaughts, 
they have to face also i'rcquenUy 
nature's fury. We have !lOt provided 
("ommuni<'ation sets on our coast which 
will enable them to hear the cydonc-
warning announcements. They are 
caught unawares by the !:ky -high 
waves of the sea. 

If the Coast Guard lS really to pro~ 
tect the fishermen, as provided .tor in 
the Bill, then they must be equipped 
with mobile communication sets and 

*The original speech was delivered in Tamil. 
2366 LS-ll. 
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also fast..moving transport vehicles 
which alone will enable them to be of 
real help to the harassed fishermen. 
The Coast Guard organisation should 
also ensure that the multi-nationals do 
not exceed their licensed capacity. in 
the matter of deep-sea fishing. I 
would also suggest that the c.oast 
Guard organisatio~ should not be a 
wing of the Indian Navy. It should 
be an independent organisation with 
adequate, if not more than the neces-
sity, technical and scientific eqi.lipment, 
mechanised boats etc., so that they can 
function effectively and efficiently in 
the interest ot the nation. 

Before I conclude, I would also refer 
to the prowling of war-ships in the 
Indian Ocean jeopardising the seeurity 
of littoral countries. It is essential 
that the Coast Guard organisation be-
comes an effective unit in the interest 
of the security of the country. I 
should conclude my speech by emphu-
sising the need for close co-ordination 
and effective liaison between the 
States having long coast-line anrl this 
Coast Guard organisation. As has 
been effectively put forth by the hon. 
members who preceded me, I hope that 
this Coast 'Guard organisation will bo 
able to protect the livelihood ot lakhs 
and lakhs of our fishermen. 
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MR. CHAIRMAN: You have wade' 

your point. Please conclude. 

~ ~ ~ ;nw : ;f~~~ ~) "'I' ~ 
~~~I .~ 

SHRI V A YALAR RA VI . (Chirayin-
kil): Madam, Chairman, this is another 
court that we have created. I 

I welcome this move because it is") 
in the interests of our nation. I am not 
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oppoolng it on political grounds as 
earlier many of my friends including 
8hri J7otirmoy Bosu did in their elo-
quence. This is on the same pattern 
of the Border Security Force and this 
was debated dause--by .. clC\u5e bY' the 

Houae on many occasions. 

Madam, Chairman, We have 5,000 
k.J1L of sea.coast and it is necessary 
that we have to protect that 110t only 
because of national security but also 
because we have to protect and ~rc
serve OUr national wealth which is in 
200 miles depth in the sea. Our 
marine industry is very much advanced 
in our country aDd it is earning about 
Rs. 180 crores . worth of foreign ex-
chance by way ot exports. 

Now. we are going in a big way .of 
importing trawlers. Of course. I need 
not explain all this. The Act itself 
provides that one of the functions of 
tile Coast Guard is to help the fisher. 
men. It is very good. But, I wish the 
scope of that clause is more expanded 
to the extent possible to hely the 
marine industry or fishing industry. 
You may say that this is only cnm_ 
posed of the fishennen. When they 
<lre in distress because of the storm cr 
some natural calamity and all that, 
the coast guard comes in a big way 
mld it needs mOre protection. For 

f'xample, Madam, Chairman, you are 
<lware of people having met you. 'There 
is a big conflict between the pt>Ople 
provided with the trawlers, in our 
country and the traditional fishermen. 

MR. CHAIRMAN: Mr. Ravi, this 
point has already been referred to by 
many speakers. You will please be 
brief. Otherwise. your time win be 
over. 

SHRI VAYALAR RAVI: I r,eed r,ot 
eJaborate on thl. point. It will really 
hlIip It the sCoPe at tbe clauSe Is ex-
panded. 

TlIe second point which I waDt to 
rai .... I. tbl9. It i. a very Interesting 
cu..:.--I do not know whether the-
wording of tbe cia,,",,' appearing on 

page ll-ClauSe 39(a). is correct: 
namelr. 

"(a) unlawfully agrees with any 
person for the ransomi'.l&, of any 
vessell craft, etc., etc," 

I do not know whether any ~igreement 
for the same is unlawful or if that is 
at all an unlawful agreement. It is 
an agreement which is illegal. I be-
lieve there is something wrong in thtt 
sentence. You have to correct it. 

Now, I come to Clause 32 vvhich is 
about 'false accusations'. It is very 
important so far as every coast iuart.. 
is concerned. As a Member of Parlia. 
ment I have experienced that many 
people come and complain about the 
arbitrary decisions-not from the high 
level-but from the lower level. i'here 
is a clear .. cut case of a poor driver 
whose services have been terminated 
on a flimsy reason that he wns not 
seen when the officer came out. He 1S 

Mr. Basu. 1 haVe myself represented 
to the Home Mnister in the previow.; 
government and Mr. Charan Sinah 
also. Same reply has come-appellate 
authOrity. Who is appellate authori· 
ty? It will go to the Director General. 
He refers it back to the same person 
who convicted. Mr. Basu is still 
wandering on the roads of Delhi with-
out employment. So, this clause is 
worthless. Will you make it more con-
crete? Is there a single case where an 
appeal has been upheld? I will say 
'no'. If it happens in one case I will 
be happy. The System itself is wrong. 
This clause is worthless. You .!'hould 
have some proper amendment I am 
sorry I myself do not have any nmend-
ment. You should have an amendment 
so that there is some other authority 
to look into it. 

Then I want to make an observation 
about death penalty. There is .i:I: 
thinking in the country to aboIJsh 
death penalty as such. When such i. 
tbe proposal before the country, it 
should at least be oeen that death 
penalty Can be awarded only by one 
authority. Whether It Is proper to 
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make different agencies clward death 
penalty? Here the Coast Guard Court 
has got authority. Even cWIerent ins· 
titutions have authority to award 
death penalty. You can refer to the 
Indian judicial system. In the pecu-
liar circumstances of the r-ountry when 
we are thinking of abolishing death 
penalty, is it proper to have dual autho. 
rity? 

Lastly, I come to page 13 Clause 
66(2) regarding dissolution of the 
Coast Guard Court. What is J'.1eant 
by that? I read Clause (j{j(21: 

"If on account of the illness of the 
Law Officer or of the accused before 
the finding, it is impossible to con-
tinue the trial, a Coast Gmml COl..r( 
shall be dissolved." 

So, it is a very flImsy reason. On a 
flimsy reaSOn yOu can dissolve the 
court. What will happen in that (ase'? 
It can be misused. You must have a 
look: into it. And Madam Chairman, 
lastly .... 

1lI1t. CHAIRMAN: This is your 
second 'lastly'-how many 'lastly' will 
be there. I don't know. 

SHRI VAYALAR RAV!: Unfortuna-
tely what can I dO? I cannot quarrel 
with you. I just want 5 or 6 minutes. 

MR. CHAIRMAN: I am sorry. YOli 

don't have 5 or 6 minutes. 

SHRI VAYALAR RAVI: How n.uch 
time I have taken, Madam? My time 
is there the time which is allotted to 
my party. You please tell me what is 
the time of my party. I Can speak 
according to that tmc. It is r.ot fair 
on your part to interrupt every time 
unnecessarily. 

MR. CHAIRMAN: I never interrupt-
ed you. 

SHRI VAYALAR RAVI: It is not 
your function. It I speak irrelevently, 
you can stop me. 

MR. CHAIRMAN; You 
stay on .... 

want to 

SHRI VAYALAR RAVI: Yes, I Vlant 
to speak on my time, not your time, 
definitely. You unnecessarily inter-
rupt my speech and make difficult to 
speak. 

MR. CHAIRMAN: I do not think you 
are making a gOOd showiIlg to your 
party. 

SHRI V A Y ALAR RA VI: You are not 
making a gOOd showiug at all. "lou 
are making a running commentary. 
It is not the role of a Ch"jnnan 10 
make a running commentary. It is llDt 
:fair. I am stopping. th,lnk you, 
Madam. 

~ ~ (flm;ft) : ~ ~If, 
~ ~~ fQ 110' <'fR ~ ~, m .. iHU 
~ a-lf !fit ~I5H ~ fin:t ~ If~ 11ft' qffi{ 
~ ;JfT ~ ~, ~ 110', ~ fqof~ 
~1JfT lim 110'. If!I'1i m ~ I "'~ ~ ~ ~ 
~ ~ smr it« t, ~ 11\) mm ~ ci 
:nrfu; ~ i I ftrri' mn if pr ~fO(1f 
~ IfT't if q-~ .m ~-m ~ I ~ , ~ 
~ in' ~ ~"'~ ~ ~, m IT vwtft I 
fit; 

At this stage, there was a distltrbMce 
from the Visitors' GallerJ.t. 

"""" ~: ~ ~ ~ f.II {1IT't 
~ 1TR'.... -n 1f!iT ~ ~);rr ~p', "" .,.-h 
~fu'i' <r.m IfiT t i ~flA 11 ~ 
~tA;~f~t"~ ~ of w 
m~ 1ft fQ ~ ~, ~ ~) ~ ~ 
m ~T t. '« ~ .nor ~ rn f, sm 
ui) .mr ~ <'I'~ iRT· ~ci ~. T-f "" ~r 
f~ I ijfT ~ ~if ~, ;Ftf (ffi;~ iRT ~ m ~R <'ff;r r.? ~'f lfi1 <'I'~ if'fT ~ mf 
lfr 'lTf~ ~ lfr CIl:<:~<?;« ~. I ~ <'I'm 
~fI'f tit ~T 't ri ~ <mitT ~ 00 
!fit ~ m m 'fiT{ ~ ;r ~. iffifiOf \r.t 
If;) Q''fi ~ il' f'fi ~ ~ cn:')-;i; U ;;it ~;r 
~ ~'. ~T ~ if;;rfq;~ if.'<: ~-~ 
'lit ~ ifi11rt ~ i>mf ~<'I' "" if; rmr ~~ 
~. ~ "" 'fiT ~ if;'f~ 'fiT ~ ifiOf-
~~~I 

MR. CHAIRMAN: We will haTe to 
take up the next item now. You may 
please continue tomorrow. You ha'f'e 
three minutes more. 
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MOTION RE. AMENDMENT OF THE 
RJ:PBESENTATION OF THE PEOPLE 

ACf 
15.59 _. 

MR. CHAIRMAN: Now the House 
will take up the Motion of Shri Jyotir-
moy Basu. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move the 
folluwing. 

MR. CHAIRMAN: Before you com-
mence, may I just have a clarification 
from you? 

As you know, the time allotted for 
this discussion is three hours. How 
much time would you require out of 
these three hours? 

SHRI JYOTIRMOY BOSU: 
quire around one hour, 

I re-

MR. CHAIRMAN: You wish to 
give onl,. two hours to the Minister 
and other m:embers? YOUr one hour 
is including your right of reply. 

SHRI JYOTIRMOY BOSU: Let us 
see as we proceed whether we are able 
10 finish it today because at 7 O'clock 
ther-e is one Half-an-hour Discussion. 
We may mt be able to finish it. 

MR. CHAIRMAN: It will be held 
over to the next session then. Mr. 
Bosu, you please resume your seat .. 

SHRI RAGHAVJI (Vidisha): Time 
should be extend('rl for t'lis motion. It 
is a very important motion. 

16.80 bro. 

MR CHAIRMAN: That is not to 
be discussed now. 

SHRI MALLIKARJUN (Medak) : 
On a point of order. Madam, when 
this tiugust House is discussing Consti-
tution (Forty-Fifth) Amendment Bill, 
how far is it justifiable for this august 
HQUf;0 to discuss this motion relating 
to the Representation of the Pf'O-
pIes Act, which can also be brought 
in .... 

MR. CHAIRMAN: There is no point 
of order, it is a different legislation. 

SHRI JYOTIRMOY BOSU: I beg 
to mOve the following motion. as 
amended .... 

MR. CHAIRMAN: Amendments 
later on, you read it as on the order 
paper. 

SHRI JYOTIRMOY BOSU: I beg 
to move the following: 

"That this House do resolve that 
the Representation' of the People 
Act be suitably amended or an ap-
propriate law be enacted to dis-
qualify ~ person for being chosen 
as, and for being, a member of 
either House of Parliament or of 
the Legislative Assembly or Legis-
lative Council of a State or any 
other elective body or for holding 
any pubIc office for a period of ten 
years, if such person-

(a) has ever been or is adjudg-
ed or f()und guilty by any compe-
tent court of law or by any Com-
mission appoint~ under the Com-
missions of Inquiry Act, 1952 of 
any offence committed. or misuse 
uf power or position or State 
machinery made during the pre-
ceding ten years; or 

(b) has been found by any 
competent court of law or such 
Commif;sion to have obtained for 
himself or for any of his relatives 
any pecuniary advantage or bene-
fit whatsoever during the preced-
ing ten years," 

SHRI C. M. STEPHEN (Idukki): 
Are yOu all-owing him one hour? We 
want to know so that we may have 
some idea. If sufficient time is not 
there for other:; to f;peak, we can pack 
up and ,e:o, and he can :;per1k for three 
hours. 

MR. eRA TRMAN: Let him finish 
and then \\'p C80 decide. I just told 
him th.,t j'wltJrlinU hi~ rr:nl~', h(' will 
take one hour. 

SHRr JYOTIRMOY BOSU: Madam 
Chairma.n. at the outset, I am making 
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it clear to the House ,that this motion 
is not for any individual or a group; 
it is neither directed nOr meant to 
curb an) individual or groups, but the 
sole object behind this matron is to 
cleanse the political life which by all 
standards has touched the bottom of 
even the lowest standard. 

There is an imperative need of 
cleansing public life if parliamentary 
democracy is required to contribute 
iven the minimum to the welfare of 
the people. Thirty years have passed. 
Our experience seeing the happenings 
around tells Us that ther-e are miseries, 
increasing poverty and there is chaos 
also. It makes me feel more strongly 
to bring a rigid enactment at least to 
put a check to the denigration engulf-
ing the nation. 

The Congress rule for thirty years 
could not improve the quality of pub-
lic life, and it brought continuous de-
terioration in moral standards. It is 
correct that unless we rigidly abide by 
the rules of the game both in letter 
and spirit, democracy and parliamen-
tary democracy will continue to fail 
Us resulting in denicu 'Of justice and 
fair play to the people especially the 
weaker' sections of the society. 
Through the State machinery, exploi-
terst, enemies of the people and in-
creasin~ dN'(rees of exploitation, as 
each day passes, the weaker sections 
of the society in rural and urban areas 
are groaning under acute problems of 
life. A very recent example is decon-
trol of sug~r, liftillC' of compulsion of 
productIon of cheap and standard 
cloth. n'llowing additional export sub-
i'lidy and discontinuati'On of price pre-
ference for public Sector Undertak-
ings. 

In the hallabuloo alld infighting of 
Janata Party. these things have been 
done orl the quiet and it has been pos-
~ble !'ltl smoothly. I dare say this 
emphatically becaUse the exploiters 
hav .. b.en able to take an upper hand 
in the Government decisi'On making 

levels. It is common knowledte tlaat 
most of the elections are financed. b7 
these people and the continuation tn 
power is also financed by the same 
people. This has been the POSitlOll 
during the last thirty years. There are 
resourceful lobbies openly operating 
in Delhi buying and utilising pollU-
cians. Who is not aware Of the pre-
sence of alI powerful lobbies, like the 
jute lobby, sugar lobby, cigarette 
lobby. edible oil lobby, cotton lobby, 
polyester lobby and scores of other 
lobbies. 

SHRI RAGHAVJI: My point of 
order is whether a Member can read 
from a written speech. 

MR. CHAIRMAN: He is referring 
to his notes. He caD refer to his notes. 

SHRI RAGHAVJI: Only a Minis-
ter can read-and not a M·ember. 

SHRI JYOTIRMOY BOSU: The 
prime criminal of the imported edible 
oil racket abroad, the Bombay firm 
Godraj had been founder-Secretary 
of the Fair Trade Practice SOCiety of 
India; and I am told they are financing 
the in-lighting in the Janata Party. 
It one takes pains to draw a list of 
guest houses alld entertainment places 
by both Indian and foreign big busi-
ness houses in Delhi, it will be e. 
horrifying experience; and the time 
has rome to call a halt tv this. 

We, as Communists, do not ever 
bc1ieve that in this capitalist 
socio-economic structure, corruption 
can be wiped out or absolute purity 
brought in, in the public life, because 
the only motive that is working, is 
the profit m'Otive, and there is a 
race between one and the other. There 
is no plae<e for humanity. morab. 
scruples and welfare of the people. r 
regret that the economic policy, even 
today, continues to be the same M 
before. Various eye-wash exercises 
have been made, but there is no quaU-
tative change Qr lasting result u 
could be seen from the very few com-
missions that haVe been set up during 
the last couple of decades. 
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Of course, the erstwhile Prime 
Minister hated the very idea of sett-
ing up of Commissions on COITUption 
charges, unless she had her own poli-
tical purpose behind it. Otherwise, 
even though the Auditor General's 
Special Audit Report clearly revealed 
serious misappropriation and malprac-
tices running into crores of rupees in 
Haryana, Mrs. Gandhi not only refus-
ed to dO anything against Bansi Lal 
but she and her caucus went on giving 
certificates of his good conduct 

Now, thanks to this Government, 
they have set up the Jaganmohan 
Reddy Commission, whose first report 
has come out. 

In June 1962 perhaps human values 
were a little better-when the late 
Jamcnted Lal Bahadur Shastri as the 
Home Minister constituted the Santha-
flam Committee for the prevention of 
corruption. I quote from page 101 of 
jts report. 

"There is a large consensus of 
opinion that a neW tradition of in-
tegrity can be established only if 
the example is set by those who 
have the ultimate responsibility for 
the governance of India, namely, 
the Ministers 'Of the Central and 
State Governments. The problem is 
difficult and delicate. Ministers are 
necessarily the leaders of the politi-
cal party which succeeds in obtain-
ing a majority in elections based on 
adult suffrage. There is a wide-
spread impression that failure of 
integrity is not uncommon among 
Ministers and that s~e Ministers 
who have held office during the last 
16 years have enriched themselves 
iUegitimately, 'Obtained gOod jobs for 
their sons and relations through 
nepotism, and have reaped other ad-
vantages inconsistent with any 
notion of purity in public life. The 
genera) belief about failure of in-
tegrity amongst Ministers is as 
damaging as actual failure. That 
these Ministers haVe held office in 
the name Of the Indian National 
Congress which had evolved. the 
highest notions of personal integrity 

and service under the inspiration of 
Mahatma Gandhi has given rise to 
an exaggerated view of their' tailure 
to maintain hIgh standards of integ-
rity. It is a pity that neither the 
Congress authorities nor the great 
leaders who took over the Govern-
ment of India realized the import-
anCe of evolving a suitable machi-
nery and procedure for preventing 
and dc:tling with such corruption. 
We are convinced that ensuring 
absolute integrity on the part of the 
Ministers at the Centre and the 
States is an indispensable condition 
for the establishment of a tradition 
of purity in public services," 

That is what the Santhanam Com-
mittee said. Based on the Santhanam 
C'Ommittec's recommendations, the 
V igilance Commission was set up, and 
the idea of Lokpal a]so came. But I 
regret (Interruptions) that in spite of 
LJll the excrcises that seem to have 
been done, the magnitude of cor-
ruption both in the fields of economics 
and politics, in the sense of misuse of 
power and taking advantage of the 
person's own official and political 
position, instead of decreasing, is in-
(Tcasing every day. (Interruptions). 

Madam, we have to hit at the verY 
root of it, and unless an attempt is 
made to uproot corruption and corrupt 
persons at the topmost echelons, as 
pointed out by the Santhanam Com-
mittee, a beginning cannot even be 
lTInde. 

I shall be in "fools' paradise" if I 
eVer consider that a measure like this, 
the measure that I am advocating 
today will put an end to corruption. 
But this is an effort to put a check to 
the limitless corruption and misuse of 
office for political alld ultimately per. 
sonal gains of different sorts. The 
root of corruption lies at the highest 
level and it does not start at the 
bottom. There were several commis-
sions: Chagla Commission, Vivian 
Bose Commission, Khanna Commis-
sion, Iyer Commission, Justice Dag 
Commission, Sarjoo Prasad Com-
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mission, Madhokar Commission and 
several others. But these were 
all temporary healing balms and 
the impact disappear~ as soon as the 
Commissions were wound up. These 
commissions had for a limited length 
uf time kept people in high hopes, 
but soon they were disillusioned. Since 
1971, corruption, malpractices and 
blatant misuse of office for sell-gains 
reached the highest peak, especially 
in the Central administration under 
Mrs. Gandhi. Strangely enough not a 
single commission where any at her 
favourites was involved was constitu-
ted. 

Mrs. Gandhi's real obiect behind 
the appointment of Sarkaria Commis-
sion and the Commission against the 
AkaU leader done on the signature of 
one legislator was mainly aimed at 
character assassination and political 
vindictiveness and destruction of poll. 
tical opponents. 

Other countries, countries which are 
known to be not as big as we are, or 
so advanced and self-styled socialists 
as We are have provisions for rusticat-
ing politicians from public life. If it 
is reasonably established that the per-
son concerned was found corrupt and 
he Or his close persons made personal, 
political and pecuniary gains, he was 
debarred from remaining in politics 
for a sizeable length of time. 

I shall read out the Sri Lanka pro-
vision, extracts from the Special Presi. 
dential Commissions of Inquiry Law 
No. 7 of 1978 of tho National State 
Assembly of Sri Lanka: 

4<The members of a commission 
shall, so ]Qng as they are acting as 
such members, be deemed to be 
state officers within the meaning ot 
the Penal Code, and every inquiry 
under this Law shan be deemed to 
be a judicia 1 proceedinJr within the 
meaning of that Code. 

Where a commission finds at the 
inquiry and reports to the President 
that any person has b(>(>l1 rruilty of 
any act of politica1 victimization, 

mlsuse ur abuse of power, corrup-
tion or any fraudulent act, in rela-
tion to anY court or tribunal or anY 
public body, Or in relation to the 
administration of any law Or the 
administration of justice, the com-
mission shall recommend whether 
such person should be made subject 
to civic disability, Blld th-e President 
shall cause such finding to be pub-
lished in the Gazette as soon as 
possible and direct that such report 
be published. 

(2) Any report, finding, other 
determination, ruling or recorr.-
men dation made by a commlSSlon 
under this Law, shall be final and 
conclusive and shall n'Ot be called 
in question in any court or tribuna] 
by way of writ or otherwise. 

(3) For the purpose of this section. 
civil disability, shall mean the dis-
qualification of a person-

(1) from being an elector and 
from voting at any election of the 
President of the Republic, Or at any 
election of a member of the Na· 
tional State Assembly or of :my 
local authority. 

(ii) from being nominated as a 
candidate at any such election. 

(iii) from being elected or ap-
pointed as the President of the Re-
publie or from being elected as a 
member of the National State 
Assembly or of any local authority. 
and from sitting alld voting as E'uch 
member; and 

(iV) from holding 
from being employed, 
officer." 

office, and 
as a public 

That is the position in the neigh-
bouring country. It is so small in 
size, it does not claim to be so ad-
vanCf'a as we do, they are not styling 
them~eJve~ as socialists. Let us se€ 
what is the outcome. The latest out-
comp is given in a news item: 

"The Sri Lanka Prime Minister, 
Mr. Ran1'l~inghe Premadasa, rodRY 
prMented to Parliament two bills 
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providing for depriving Mr. Felix 
Dias Bandaranaike, nephew of the 
former Prime Minister, Mrs. Siri-
mavo Bandaranaike and 33 others 
of their civic rights." 

"Two Presidential Commissions, 
which investigated irregularities and 
malfunctions in local bodies during 
the seven-year Sirimavo regime, 
hUd held Mr. Felix Bandaranike, 
Mr. Neale De Alwis. his deputy 
minister, and 32 others guilty of 
malpractices. The commissions had 
1 ccommended to the Parliament that 
these persons be deprived of civic 
rjghts." 

The qualitative difference between the 
Commi::;sion in Sri Lanka and the 
Ccmmi::;sion here is that here the Com_ 
mission has no power to take actioll 
fOl' the crimes that have been com~ 
mittcd but in Sri Lanka the Commis-
sion is empuwered to recommend that 
person found guilty is subjected to 
loss of civil right. This is exactly 
what I am aiming at through this 
substantive motion. I except that 
every honest politician will accept 
thj~. Those who will oppose this mo-
tic-n, We .shull leave it to the people to 
judge about their integrity. 

In Sri Lanka, as <expected, they have 
gr;.mted !'pecial immunity to all wit-
nesses by Presidential Order. Witnes. 
sE's appearin~ before the special presL 
dentin1 commission going into abuse 
and misuse of power during the pre-
vious seven-year rule of Mrs. Sirimavo 
Bandmanaike in Sri Lanka have been 
givc-n special immunity. The immu-
nity has heen given by a gazette 
notification last night issued by the 
Prc.sidC'nt, Mr. J. R. Jayawardene, at 
the request of the Commission. Ac-
cordingly, no person shall in respect 
Of any evldence. written or oral, given 
by that person to or before the com-
mission be liable to any action or 
prosecution or other proceedings in 
any civil 01' criminal court. Also, no 
evidencE' or any statement made by 
any pprsOn to Or before the commis-
sion shan be admissible against that 
pe~ in any action, prosecution or 

other proceedin •• in any civil or cri-
minal court. 

In oUr own country itself, there is 
a remote Stale which has a specia; 
status and there was no lack of politi-
cal will I must thank Late Mohamao 
Sadiq who enacted the Jammu ane. 
Kashmir Representation of Peoples 
(Second Amendment) Act, 1967 (Act 
XI of 1967) which reads as fOllows: 

"'24-F. Disqualification for abuse or 
misuse of office or authority. 

Where a person has been found-
(a) by any civil or criminal 

court; or 

(b) by any Tribunal, Board or 
Commission !et uP under any sta-
tute; 

to have illegally or by corrupt 
means or bY otherwise abusing or 
misusing-

0) the position held by him 
as a m ember of either House ():f 
the State Legislature or of Par-
liament; or 

(ti) the offlce held by him by 
virtue Of being such membel"; 
obtained for himself or for any 
uf his relatives any valuabl& 
thing or pecuniary advantage, 
he shall be disqualified for a 
period of ten years from the 
date of the commencement 01 
the Jammu and Kashmir Re-
presentation of the People 
(Second Amendment) Act, 1967, 
or from the date on which such 
finding becomes public, which-
ever is later. 

Provided that such person had 
the 'OPportunity of being heard ~n 
the proceedings held by such Court, 
Tribunal, Board or Commission; 

Provided further that such Tribu-
naJ, Board or Commission was p!'e-
sided over by a person who is o!" 
has bf!cn Judg"f' of the Supremf' 
Court of India. 

25. Inlerpretation:-In this Part 
'disqualified' means disqualified trom 
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being chosen as, and for beini a 
member of the Legislative Assem-
bly or Legislative Council of the 
State." 

So, this is not something new I am 
saying. As a result of the above Act, 
a former Chief Minister of Jammu & 
Kashmir-now dead-I do not want 
to name him-l am told, who took to 
corrupt practices had to leave State 
politics and he had to come to the 
Central Legislature. 

As I have told earlier, a new peak 
and magnitude of corruption has 
started sirice 1971. With the consoli-
dation of Mrs. Gandhi in power, the 
ruling coterie and big business joined 
hands and a free fUr all loot st31'ted. 
The doings of Mrs. Gandhi especially 
after 1969 and 1971, more especially 
Dfter June 1975 till the time she was 
kicked out of power is the darkest age 
fOr the country. India's rich heritage 
and rich traditions were given the 
go-by. The quality of humanism in-
herited from ancient India and known 
all over the world was completely 
drowned. 

To qu'Ote a few scandals: the Maruti 
scandal, the Nagarwala scandal, the 
Pondicherry Tulmohan Ram Licence 
scandal, Duncan Brothers Ramagoenka 
scandal, poster scandal, procurement 
of jeeps, Land letter of intent, De-
fence objection, bank overdraft, shares 
and agency deal etc. There are so 
many others. One can write a Malla 
Bharata on the same. Other cases 
are the rag import scandal which cost 
the country Rs. 150 crares, import of 
Ethy Alcohol where Rs. 232 crores 
customs exemption given to Mrs. 
Gandhi. .. 

SHRI VASANT SATHE (Akola): 
On a point of order. There is a well-
settled convention and practice which 
ilil laid down in the Handbook. He is 
not making a maiden speech. A senior 
Member like him cannot go on read-

··Expunged as ordered by the Chair. 

ing his speech. This is what he is 
doing. 

Secondly, what is the aliocation of 
time? If the total time is three hours, 
there is a method of aUocation bet-
ween the ruling party, oUr party and 
the speaker. Even in a private reso-
lution, n'Ot more than 15 minutes are 
given, 30 minutes maximum. First, 
lct us knc,w, otherwise we cannot sit 
here till 10 O· Clock in the night. On 
a resolution like this, We do not want 
to waste our timc. *. (IlItcrT1tpfiOlls) I 
will point out how Don't get provoked 
vn this. (lntel'T.1!ptions) We want you 
to decide the time. Out of three 
hours, according to our share, he 
should get 15 minutes only, not more 
than that.. (lntcrruptiolls) U his right 
but what is the time limit? (Interrup-
tions) You have allotted three hours. 
At 7 0' Clock the half-hour discussion 
~tarts. Out vi three hours. how much 
does hI' get? 

MR. CHAIRMAN: Ml', Rosu, please 
I ry to be brief. 

SHRI V ASANT SATHE. If the 
ruling party is giving him all its time 
to him, I do not mind (IntcTT1lptirms). 

;:ihrU ~ ~ (rTfw>n,'F) : ?rTf 
l% ~~T 'f.T ll"lr.9' ~ I llT'R1->T 'l~ ;f 
rr'f' !/lO~ q;r ~~'l!'R f<F1.!'1 i * * I <Prr 'f'f,;f 
<IT""r iflJ if ~ 'Tf,' 'I;IT'l' <FIT ~ I 

l!ift~, (f'l'f?'!1TT): ira n, T> cr.rT'.l: >; m«; 
mi, i I ~"'T lWlrir'T l1?,'n:;' ;f llT!7R <f.'T': * 
ll"f1!R' m t 1* * 'T~ lIl??' 'I'>n qrf<'f7.IT~~' 11P-?' 
t? .r~rr ii' '[l'T ll'T11Trr ,,:r r);Pfce: f'f'>n ~ , 
m'T';f "511 l1mrr 'fOT IT;;IT, f'fo>n'~ I ll' mil ~ 
srr>i'rrr "''''IT t f'lO ~:r * * Wo?,' 'foT v:~ 
f'folIT ;;[TIT I 1.!'?, ?t-a em ;: m«; 'I;lli, ~ I 
'fott 'liT 1T~** rriT f,'T ~ t I 

l!ift ~ ri : l1Tvrrr ,,;r* * rrir 'foif[ I 
~~ 'foiIT t I * * 
~~~: **!flIT ~ WOG 'lTf~

~~? l1l'1 @,!f>n ~ qrm ~Jf 'Ii ~ ? 

~ ~ : ~ GRr q;mf;;r:rr'liro t' I 

.nrn~~: ~ <mIT lhr 'Ii~ lfT 
~T~m~iIOT~ I 
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SHRI JYOTIRMOY BOSU: I am 
• following the method I was following 

since 1967. 

I want to mention one thing. The 
Chair has to bear with me. The other 
day, I gather, Shri Sathe withdrew 
the motion and ran away from the 
House, So, what gospel he is prea-
ching to all of us. I do not under-
stand. If my motion does not carry 
any sense, his motion carried no 
sense, never did carry any sense. 

SHRI VASANT SATHE: Much bet-
tel' .... (Interruptions) 

SHRI JYOTIRMOY BOSU: Mr. 
Chairman, you are new to the House 
and to the whole thing, There are 
mercenaries and there are others, 

AN HON. MEMBER: Tea taster .. 
(Interruptions) 

SHRI JYOTIRMOY BOSU: Your 
taste will come .... (Interruptions) 

SHRI KANWAR LAL GUPTA 
(Delhi Sadar); Why Clre you angry, 
Mr. Sathe? You had no motion on 
Saturday,! 

SHRI VASANT SATHE: My mo-
tion was taken away by you .... (In-
terruptions) 

SHRI JYOTIRMOY BOSU: I will 
try to be as brief as possible .... (In-
terruptions) I am more concerned 
about the economic issues, than any-
thing else, what sort of economic loss 
the country was put to. I will give 
you a few instances. 

The illegal import of rugs, woollen 
garments under the garb and disguise 
of rags has, according to our calcula-
tions, resulted in a loss of Rs. 150 cro-
res to the country at that time. Shri-
mati Gandhi granted customs exemp-
tion to two Companies-one was ICI 
and the other was Kilachand-on 
account of import of ethyl alcohol and 
the amount that was exempted was 
Re. U2 crores. I am saying it on the 
baBla of evidence. 

Then there is partial de-control of 
sugar . 

AN HON. MEMBER: What about 
the present complete de-control? 

SHRI JYOTIRMOY BOSU: I have 
already referred to it in the beginn-
ing. You have heard me. Then there 
is the Maruti Road Ro11er scandal, 
POly mix scandal, Boeing and Airbus 
scandal, Dhirendr~ Brahmachari scan-
daJ, Indira International scandoal cor-
ruption und miSUse of power .... 

SHRI C. M. STEPHEN: Sir. I am 
rising on a point of order. He has 
moved a l'csolution. It is necessary 
on this ail shades of opinion must be 
refleded. So, We must have sufficient 
time. As Shri Sathe said, it is lIot a 
matter uf accommodation. TIule 178 
deals with the allotment of time for 
resolution~. It says: 

'"No speech on a resolution shall, 
except with the permission Of the 
Speaker, exceed fifteen minutes in 
duration: 

Provided that the mover of a re-
!)olution, when moving the same and 
the Minister concerned when speak-
ing for the first time, may speak 
for thirty minutes or for such long-
er timc .lS the Speaker may permit." 

This is the rule. I have no objection 
1u your granting him or extending 
his time. But there arc parties rcp-
resented here, and tho~e parties have 
got their respective strength. 

SHRI JYOTIRMOY BOSU: They do 
not wallt the motion to come up. That 
is why they are raising these points. 

SHRI C. M. STEPHEN: I am sub-
mitting to the Chair. If you want to 
carry On in the meanwhile, Jet me 
reBurne my seat. ... (Interruptions) 
Otherwise. when I am raising a point 
of order, what is the meaning of 
shouting like that? I have quoted 
the rule .... (Interruptions) Three 
hours have been allotted for the re-
solution. I have no objection to any 
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time being granted to him. But this 
is the rule. We have got only threE 
hours. If his party is going to be 
given one hour, pro rata my party 
has to get three hours. Of course, 
half an houl' is given to him to move 
the Resolution. If he takes ~nother 
hal! an hour, then pro rata time must 
be given to the different parties. 8'-!-

cording to their strength. 

MR CHAIRMAN: He has been 
given' one hour by' the Speaker. 

SHRI C. M. STEPHEN: He is given 
one hour? If the Speaker has given 
him one hour, We cannot be denied 
our Tights. The Speaker may give 
hire, on(' hou]'. but the Speaker can-
not deny us our righf to the time. 

SHRl JYOTIRMOY BOSU: Mr. 
Stephen, I will be as brief as possi-
ble. 

SHRl C. M. STEPHEN: What I am 
emphasizing is he just cannot get one 
hour and get away, 

MR. CHAIRMAN: Let me correct 
mysel!. The Deputy-Speaker told the 
MovE'r of the Resolution that he will 
be gjven one hour-40 minutes in the 
beginning and 20 minutes for the rep-
ly. 

SHR! C. M. STEPHEN: I objected 
to that immediately. I have no a b-
jection. But what I am saying is that 
our party cannot be denied of our 
rightfuJ due .... (lnte1Tuptions) 

SHRI JYOTIRMOY BOSU: Thcy 
want to scuttle this motion. 

SHRI C. M. STEPHEN: We must 
have t'lufficient time 10 reply to all 
that. 

Secondly, there are certain conven-
tions which this House has always 
fonowed. There is a distinction bet-
ween a speech and a statement. What 
he is "Hawed under rule 176 is to 
speak. to commenCe his speech by. a 

formal motion. Even when a MiAlB-
ter read out a statement, there were 
occasions when you objected--(In-
terruptions) 

SHRI JYOTIRMOY BOSU: They 
are very anxious to sC1;lttle this mo-
tion. 

SHRI C. M. STEPHEN: If this is 
his attitude) he is not going to carry 
on his speech comfortably in this 
House. If he is going to butt in like 
this, it is open to others also to butt 
in when he speaks. 

SHRI JYOTIRMOY BOSU: He has 
taken away 15 minutes. 

SHRI C. M. STEPHEN: I will take 
whatever time the Chair allows me. I 
am holding the fioor. Let me comp-
lete my submission. These are the 
two point'i. The han. Member is an 
expert on making speeches. Why 
should he read out a statement? If 
it is a statement, he can as well lay 
it on the Table of the House. All that 
he is expected to do is to make a 
speech, not to read out a statement. 

MR. CHAIRMAN: Mr. Jyotinno), 
Bosu, how much time more will you 
hike? 

SIIRl JYOTIRMOY BOSU: I will 
be as uricf as possible. They have 
taken away 15 minutes. 

MR. CHAIRMAN: How much more 
time? 

SHRI JYOTIRMOY BOSU: An-
other half an hour. 

MR CHAIRMAN: Another half an 
hour? It will be difficult to accom-
modate other members. 

SHRI JYOTIRMOY BOSU: Sir, I 
assure you that I will be as brief as 
possible. 

MR. CHAIRMAN: You take 10 mi· 
nutes more. 

SHRI JYOTIRMOY BOSU: No; I 
cannot do with that. They have tak-
en away 15 reinutes already. 
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'SHRI MALLIKARJUN: On a point 
',cif order, Sir. Please refer to rule 
'1711. It says: 

4'The discussion on a resolution 
shall be strictly relevant to and 
within the scope of the resolution." 

"The resolution that he has moved is 
to amend the Representation of the 
People Act. But he is bringing in the 
whole story o'f 30 years of Congress 
rule. What about the pre-Indepen-
dence days then? He is not bringing 
in those things, the Gandhian prin-
ciples of economic development and 
all that. That also he should bring 

. out. 

SHRI JYOTlRMOY BOSU: Let 
me tell my hon. friend. Mr. Mallikar-

.jun that there is no reiJOlution before 
the How:e. There is a motion before 
the HOUle. He does not know the 
<li1rerence between the two. 

SHRl KALLIKARJUN: rt does 
llot matter. 

SHRl JYOTIRMOY BOSU: It does _tter. 

Now. I would like to quote from the 
. Iaterim Report Part I. of the Shah 

, Cornrniaion, page 64. paragraph 7.106: 

''On April 22, 1976, Shri S. S. 
Yadav, who was one of the Cus-
toms Inspectors, was told by his 
Superintendent to draw samples 
from the consignment of certain 
packages belonging to Mis. Indira 
International for determining, for 
draw-back purposes, whether the 
garments were actually of mill-made 
cloth as claimed by the exporters, 
or of power loom cloth. Pending 
the 'furnishing of the samples, the 
export of the consignments had not 
been permitted. On the basis of 
the samples drawn by Shri Yadav, 

. he was of the view that the expor-
ters had misdeclared the goods for 
obteining illegal benefit of draw-
back at a higher rate. Shri Yadav 
tried to explain to the Clearing 

Agent of MIs. Indir,a International 
that the firm was cheating the Gov-
ernment by misdeclaring that the 
garments were made out of mill 
cloth while actually they made out 
of power loom cloth." ' 

"On this occasion, the Customs offi-
cer was threatened and told that the 
consignment belonged to the mother. 
in-law of Shri Sanjay G'<lndhi, the 
son of the then Prime Minister, Smt. 
Indira Gandhi, and that the 'officers 
will have to pay the price for the 
hold-up of the consignment' .... " 

15.35 hrs. 
[MR. DEPun'-SPEAKEfl in the Chair] 

This is called misuse of office and 
power. 

Then I come to page 26, para 5.&0 
(of Interim Report-I): 

"Some of the speCial featurej of 
the proclamation of Emergency. as 
gathered from the official recM'da, 
are as folltlws:-

(a) on the economic f.rent, 
there was nothing aJarmiR&,. CJn 
the contrary, the wholesale price: 
index had declined by 7 .• per cent 
betw~n December 3, ]9'7-4: mi 

the last week of March 11'& as 
per the Economic Survey 1"'-
76, a Government of India Pu1"-i-
cation; 

(b) on the law and order frent, 
the fortnightly reports-'sent by 
the Governors of various State. 
to the President of Indb and by 
the Chief Secretaries of the States 
to the Union Home Secretary 
indicated that the law and order 
situation was under complete 
control all ov<:r the country; 

(c) the Home Ministry had recei-
ved no reports from the state 
Governments indicating any Big-
nificant deterioration in the law 
and order situation in the period 
immediately preceding the 111'0-
clamation of Emergency; 
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(d) the Home MinistrY1!ad not 
prepared any contingency plans 
prior to June 25, 1975. with re-
gard "0 the imposition of internal 
Emergency; 

(e) the Intelligence Bureau had 
not Sllbmitted any report to the 
Home Ministry any time between 
12th of June and 25th ·of June. 
1975, suggesting that the internal 
situation in the country war-
ranted the imposition of internal 
Emergency; 

(f) the Home Ministry had not 
submitted any report to the Prime 
Minister expressing its concern or 
anxiety about the internal situa-
tion in the country. Till after the 
Emergency was lifted, the Home 
Ministry did not have on its file 
the copy of the communication 
which waS sent by the Prime 
Minister to the President recom-
mendin~ imposition of the Emer-
gency; 

(g) while the Director of Intel-
1igenct.~ Bureau, tile Hvlll.c Secre-
tary, the Cabinet Secretary and 
the Secretary to the Prime MiniS-
ter had not been taken into confi-
dence, Shri R. K. Dhawan, the 
then Additional Private Secret-
ary to the Prime Minister had 
been associated with the prepara-
tion and promulgation of the 
Emergem':,-' right from the early 
stage; 

(h) Shr':' Om Mehta, the then 
Minister of State in the Ministry 
of Home Affairs, appears to have 
been taken into confidence much 
earlier than the Home Minister, 
8hri K. Brahmananda Reddy, who 
came \:lto the picture only when 
the dratt proclamation was for-
warded to the President; 

(n while the Lt. Governor of 
Delhi and the Chief Ministers of 
Haryana, Punjab, Madhya Pra-

desh, Rajasthan, Karnataka, An-
dhra Pradesh, Bihar and West 
Bengal had been given advance 
intimation by the Prime Minister 
about the contemplated action, 
no such advance information was t\ 

given to the Governments of U.P. 
Maharashtra, Gujarat, Tcmi1 
Nadu, J&K, Tiipura, Orissa, Kera-
la, Meghalaya and other UnlDn 
Territories. In fact, Shri H. N. 
Bahuguna the then Chief MinIs-
ter of Uttar Pradesh. ha. mated 
in his affidavit that he came to 
know about the proclamation of 
Emergency On the morning of 
June 26, when he was having 
breakfast along with Shri Urna 
Shankar Dikshit and Shri Kesbav 
Deo Malaviya, the Central Mini~
ters, 'and they were as !urprised 
as he was about the promulgation 
of Emergency." 

I am trying to highlight the misuse 
01 powers, 

Then I come to Interim Report II. 
page 142, para 15.12: 

"The Commission had opportunity 
to examine in detail the application 
of the Maintenance of Internal Secu~ 
rity Act in relation to the vari-
ous categories at person including 
acknowledged national leaders, 
members of banned and not-banned 
organisations and politiml parties, 
students, teachers, tr~de union lea-
ders, lawyers juveniles, respected 
writers, journalist! and ordinary 
criminals-in short, a broad spectrum 
of cases of persons drawn from al-
most every walk of life, Forging of 
records, Fa bricati ons of ground for 
detentions, ante-dating ot detention 
orders, the callousness with which 

the request of the detenus for reVG-
cation of orders Of detention or even 
parole were ignored-In short. tba 
manner in which a large majority 
at these persons were incarcenated 
for the only fault, namely, dissent 
or suspected dJssent from the view. 
of the centre. of power, shc>uld be 
a warning to every thinking man 
a. to how an Act initially InteDded 
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to serve an extremely limited pur-
pose to deal with the, misdeed of a 
special category of persons can be 
given such a wide and comprehen-
sive application so as to embrace, all 
sections of the popUlation to pena-
lise dissent." 

Then, Sir I come to the land acqui-
sition that was made for Maruti in 
Haryana. It was stated on the floor 
of the House: 

:"As regards the price. it is a day-
light robbery. The land was acqui-
red. according to Shri Bansi Lars 
Jetter to mc .... " 

to the speaker at that time. 

... at the rate of Rs. 11,776.42 
pCt· acre." 

Hyou cannot buy any l'8nd there 
at this price. I have got photostat 
copies of documents to prove that 
the price of the land there today at 
the lowest is Rs. 60,000 per acre. 
So the, peasants were made to part 
with the land at '3. very low price." 

There are certified true copies. 

SHRI MALLIKARJUN: Do you 
believe in payment of compensation? 

SHRI JYOTIRMOY BOSU; I will 
talk to you later on. 

"During those days Mr. Bansi Lal 
used to go round boasting that 
he had given more land to Sanjay's 
Maruti than that possessed by Ford 
and General Motors of America. 
Speaking a bout his equation with 
the then Prime Minister, Mr. Bansi 
Lal used to saY that when the calf 
was in his control where would the 
cow go." 

That is the type of things that used 
to happen ..... 

SHRI KANWAR LAL GUPl'A: 
What does it mean? 

SHRI JYOTIRMOY BOSU: Calf 
was Sanjay Gandhi and the coW' was 
the mother .... 

SHRI D. N. TIWARY: It is as it 
we do not understand. 

SHRI JYOTIRMOY BOSU: Sir, in 
the interim report of Jaganmohan 
Reddy Commission, the learned Judge 
has said clearly: 

Re: Sale Of l'aIld by Mania Devi to 
Shri Bansi LaI's daughters. 

I now propose to take up for Con-
sideration item 5 of the Annexure 
which is as under: 

"All matters relating to the pur-
chase. in 1976, of house sites, in 
Bhiwani, respectively belonging to 
Shri Matu Ram, son 01 Shri Natu 
Ram Mukhiaram, '8nd Shrimati 
Mania Devi, wife of Shri Kishan 
Lal, in the names of the daughters 
of Shri Bansi Lal, including the 
rates at which such purcha!les were 
made." 

Sir, thi:; is the finding of the learned 
Judge; 

"It is clC'8l" from the above that 
even apart from the verbal evi-
dence, the documentary evidence 
would show beyond doubt that the 
lands we.re purchased by Shri Bansi 
Lal's daughters at throw-away pri-
ces; and in order to give them an 
approoch road a tar road was COn-
structed at public expenditure 
though this might ultimately bene-
fit the public. Therefore, there is 
no escape from the conclusion that 
all this was done at the instance 'of 
Shri Bansi Lal and his l!!Ion, Shri 
Surinder Singh, who actively par_ 
ticipated in giving effect to the 
objective of purchasing these lends 
cheaply and thereby confering an 
unlawful gain to the daughters ot 
Shri Bansi La)." 

Then, Sir, Chapter III is regarding 
Demolition of properties of- Manohar 
Lal and his !Ions at Bhiwuni. 

HI nOw 
6 of the 
under: 

propose to consider item· 
Annexure which is as 

'All matters relating to the de-
molition, in December 18'/6 ot 
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shops, residential houses and 
other properties, in Bhhrani, be-
longing to Shri Manohar lAIl and 
his sons by the Improvement 
Trust, Bhiwani.·" 

There, it is said: 

"It is thus seen that apart from 
the Ghanta Ghar shops etc., being 
demolished, even religious institu-
tions and Samadhis which were left 
out of the schemes were not spar-
ed. The idols were thrown out and 
the Shivalinga, which was deep in 
the earth, was broken through and 
bull-dozed. They were considered 
as pieces of stone and when Nathu 
Ram said they should be handed 
over to be immersed in the sacred 
Ganges, Shri Verma seems to have 
told him that it could be put in a 
N4llllh (drain), and it made DO 
difference. 

On the evidence, it appears clear 
that the destruction and demolition 
of shops, residential houses, t~mples. 
Samadhis and other properties in 
Bhiwani of Shri Manohar La! and 
his sons was not at the instance of 
the Bhiwani Improvement Trust. 
The demolitions were, however, at 
the instance of Shri Bansi LaI who, 
as Chief Minister and subsequently 
as Defence Minister, .being fru5trat-
ed at not obtaining the properties 
of Shri Manohar Lal and his sons 
tor his son, ShIi Surinder Singh, 
and his brother Shri Raghubir 
Singh, to build a Five Star Tourist 
Hotel and and air-condition cinema 
by them respectively at '8 throw-
away price, abused his position as a 

person in authority and, with vin-
dictiveness, malice and cussedness, 
had their properties demolished 
through Shri R. S. Verma, Deputy 
Commissioner, Bhiwani, and Shri 
Surinder Singh and Shri Verma 
directed tbe demolition of all these 
properties on a war-footing ruth-
lessly end illegally and without any 
justillcation. Shri R. S. Verma, 
acting on the directions Of Shri 

Bansi Lal and his son, Shri Surin-
der Singh had illegally and frau-
dulently manipulated the proceed-
ings in order to enable the demoli-
tion of all these properties." .•. 

MR. DEPUTY SPEAKER: The 
hon. Member's time is up. 

SHRI JYOTIRMOY BOSU: How is 
it, Sir? They have laken 15 minutes 
in interruptions. 

I will take another 10 minutes. 

MR. 
question 
minutes. 

DEPUTY-SPEAKER: No 
of 10 minutes, only 2 

SHRI JYOTIRMOY BOSU: How 
can it be done, Sir'? So many points 
of order were raised. 

~ ~ (f"",",') ,'I1<'fet 
~, itn '""''' m,,; mi, ~ I "'l ~ ;{ 
.mmr '" iIlt it or' f1> 'IiiIT ~ "" "' 
mill .... "'" mr 11'1 >IT .ml!iT fir;! ", <I' 
..- li\'T1, ~1f", '" """ "" '"'" ~ 
itl 

MR. DEPUTY-SPEAKER: You h,d 
been given ten minutes more. In 
spite of that, you have taken another 
two minutes. I sha11 giVe you two 
minutes more and that is the end a! 
it. 

SHR,I JYOTIRMOY BOSU: 

""" f1:<itt " ""0 f"'''' ~,~~ """, ,,"", 
i\1iI ~ ~ I 

I come to accumuIation of black 
money-it is an interesting question. 
In 1978 in reply to my question it has 
been alleged that inflow of black-
money from Mrs. Gandhi to thc ex-
tent of Rs. 1.5 lakhs a month on an 
average was not entercd in the books 
Of account of National Herald. 

The Books of account of MIs. Associ_ 
ated Journals Ltd., Unit: National 
Herald-Delhi show receipt of 
Rs. 82,77,476 during the financial 
year 1970-71 to 1976-77 and upto 
31-8-77. The source of receipt there-
of is not recorded in the ac-
counts. Now, black-money to the 
tune of Rs 82,77,476 came to the 
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newsp'aper of which Mrs. Gandhi 
was a virtual owner. Funds have 
been collected by the A.I.C.C. at 
that time in the tonn of donations and 
souvenirs etc. which have been divert-
ed to u tilisiPg the service ot one Shrl 
K. L. Watta. A sum of one crore of 
rupees was paid by the A.I.C.C. to 
Mr. K. L. Watt. The total has been 
given here. There are numerous other 
cases and look how they have been 
using the state machinery. 

The total mileage/hours flow are as 
under: 

0) Mileage flown 2,28,149 miles. 
(Official tours-I,1I,913 miles unoffi-
cial toufs--l,16,236 miles.) 

And she 5tH! owes money to the Gov-
ernment. 

In the Grover Commission, Interim 
Report, Part I, Introduction and Pre-
liminary -Proce,edings, it will be seen 
that by a notification made under sec-
tion 3 of the Commission of Inquiry 
Act. 1952 (60 of 1952), the Central 
Government (Home Ministry) appoint-
ed the Grover Commission involving 
Mr. Dev Raj Urs. 

It says in Allegation No. 1 of An-
nexure l: Whether the Chief Minister 
practised favouritism and nepotism bY 
appointing his own brother, Shri D. 
Kemparaj Urs, as a Director of the 
Karnataka State Film Industries Deve-
lopment Corporation in place ot Shri 
R J. Rebelle, Chief secretary to the 
Government in 1974, and later as 
Director ... ill-Charge with the powel'S to 
exerciSe all the powers of the Manag-
ing Director. 

Finding: un It stands conclusively 
established, that the nomination of 
Kemparaj as a Director of the Kar-
nataka State Film Industries Deve-
lopment Corporation Limited by an 
order of the Chief Minister on 
24-12-197:i' was an act of impropriety, 
favouritism and nepotism on the part 
ot the Chief Minister and turther 
tbat the Chlet Minister was deeply 
interested in favouring his own 
brother and advancing his cause 
and he did not observe the norms 

2366 L.S.-12 

of propriety becoming the conduct 
o'f a Chief Minister!' 

Then, Allegation No. I ot Annexure II 
says: Whether the Chief Minister or 
any other Minister of the State of 
Karnataka was guilty ot corruption, 
nepotism, favouritism or mis-use of 
government pow~r in connedion 
with all or any of the following mat-
ters, namely:-

(I) Grant of 20 acres of Govern-
ment land, reserved for grazing of 
cattle in Bommanahalli, Nelaman-
gala Taluk, Bangalote District, to 
the son-in-law of the Chief Minis-
ter, Shri M. D. Nataraj, in viola-
tion of the provisions of the Land 
Revenue Code and dis-regarding 
the claims ot local scheduled caste 
applicants." 

"Finding i): It stands establish-
ed .... " 

"Allegation No. 4 oj AnneRure 1: 
Whether the Chief Minister waS 
guilty of shielding corrupt offtcerS ... ? 

Finding on page 337: i) It stands 
proved that the order made bY the 
Chief Minister on the letter ot Shri 
R·. Gundu Rao, MLA and the tele-
phonic instructions 2iven by him to 
the Superintending Engineer, had the 
effect of nullifying the order pre-
viously made by the Minister for 
Public Works which would have Jed 
to the t",~ officials being prosecuted. 
These were done in an arbitrary 
manner without any justifiable rea" 
son, and the Chief Minister's inter-
vention at that crucial stage virtual-
ly shielded the two officials from 
procecution.J

, 

He went out of his way to favour Sb. 
Hanumantha Reddy in the matter at 
promotion as Chief Engineer, etc.,-a 
galore. Lastly, I would conclude by 
quoting the famous Columnist Mr. 
Bernard Levin who has E£aid in some 
of his article. I quote: 

"The picture is clear Mrs. Gandhi, 
having been judicially disqualifted 
from rec.naining as Prime Minister, 
on grounds of having engaged 
in corrupt practices, flrat presl-
ded over wholesale breaches 
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of the law in presenting a false 
appearance of wld~8pred popular 
oPPOsition to the verdict. then realls· 
ed that democracy v."OuId have to be 
suspended if she was to continue in 
omce though disqualitled. and plan-
qed it$ suspension; then lied to the 
President about conditions in the 
country and lied again in claiming 
that the necessary conditions for the 
Emergency which she had already 
planned had come upon her so sud .. 
denly that she was unable to con-
sult the Cabinet". 

"A fraudulent emergency, was im-
properly imposed for improper moti-
ves; rigid and comprehensive censor .. 
ship to prevent the truth being known; 
propaganda to ensure that l1es were 
disseminated instead; disseminated ins-
tead; but all this would have been of 
no avail without the most sinister and 
disgraceful of Mrs. Gandhi's actions 
under the Emergency-the arrest and 
detention (without trial) of her op-
ponents or potential opponents. To 
that subject 1 shall turn on Friday." 

Then .... 

"The whole document makes frigh-
tening, yet invaluable reading. It is 
frightening becaUse of the portrait 
it paints of a society being driven 
down the road of totalitarianism bY 
a callous, corrupt, mandacious and 
rutheless leader whose sole purpose 
was the maintenance of her pov."'er, 
and who, if she had no.t made the 
mistake of betieving that an election 
would giVe her regime the legitimacy 
it Tacked. 'w'ould by now have suc-
ceeded in fastening upon India the 
chains of a permanent dictatorship." 

For aU these I have said that there is 
misuse of power for the sake of per-
sonal, political and pecuniary gain. It 
is time that we seek halt to. this and 
Government brings a suitable legisla-
lion that it is halted to some extent 
for time to come. 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"Tl>at tills Houae do resolve that 
the ~~sentati<>n of tbe I'IIople Act 
b, suitably .",ended or an appropri-
ate law be enacted to disqualify a 
penon lor he1ng choaen as ,8Ild tor 
beilli. a member of either House of 
Parliament Or of the Le,lsJative Aa-
sembI), or LegislatiVe Council or a 
State Or any other elective body or 
for holding any public omCe for a 
period of ten years, if such person-

(a) has ever been 0' is adjudged or 
found guilty by any competent court 
of law or by any Commission appointed 
unc;ler the Commission of Inquiry Act, 
1952 of any offence committed. or mis-
USe of power or pOSition or State ma-
chinery made during the preceding ten 
years; or 

(b) has been found by any camp.-
tent Court of law or such Commis-
sion to have obtained for himself or 
for any of his relatives any pecuniary 
advantage Or benefit whatsoever dur-
ing the preceding ten years." 

SHRI VASANT SATHE (Akola): 
Mr. Deputy speaker, Sir. I had hoped 
that a senior member like Shri Jyotir-
moy Bosu woutd come to this House 
V\~ith something more concrete to subs. 
tantiate the motion which he has 
brought here .... 

MR DEPUTY SPEAKER: Mr:: 
Sathe, before you proceed there are 
some amendments. Let the same 1'1 
moved. 

SHRI EDUARDO FALEIRO: I 
move: 

'That in the motion,--

(I) in part (a).-

omit "or by any Commission ap-
pointed under _he Commissions of 
Inquiry Act, 1952." 

(ii) in part (b ).-
omit "or such Commission" (2) 

DR. RAMJl SINGH: I move: 

'That in the motion.-

add at the end-
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(c) has be@n tound &Uilty of 
suifvertln, the provl~ 0( the 
Constitution; or 

(d) has tried to encourage extra-
constitutional centres o~ power." 
(3) 

SHRI JYOTlRMOY BOSU: What 
about my amendment? 

MR DEPUTY-SPEAKER: Yours is 
a motion. 

SHRI JYOTIRMOY BOSU: But I 
can mGYe an amendment. I read out 
my amendment and the Chair said it 
will take up later on. 

NR DEPUTY-SPEAKER: Your 
amendment was inadmissible. What 
the Chair said was it came late. 

tiI_l11I __ : >tu ~ om;' 
~ t I ,,~ >it ~'" ~J.m ~ I 

~ m... 177 ~I{it Ill! if.~ f,m 
t: 
"(1) After a resolution has been 

moved. any member may, subject to 
the rules relating to resolutions. 
mOVe an amendment to the resolu-
tion. 

(2) It notice of such amendment 
has not been given one day previous 
to the day on which the resolution 
is moved, any member may subject 
to the moving of the amendment, 
and such objection shall prevail, 
unless the Speaker allows the 
amendment to be moved." 

Mit. DEPUTY-SPEAKER: Speaker 
has not allowed your amendment to 
be moved. It ~ame late. 

SHRI ANA NT RAM JAISWAL: Jt 
is very harsh on your part. 

SHRI V ASANT SATHE (Akola) : 
Let us consider and restrict ourselves 
to this Motion. If logically We have 
to discuss this motion, then, if one 
goes on at a tangent and starts read-
ing all the various reports, of all the 
preious years, then I think Sir, it will 
never end. Of course that he can do. 
l! that was his only object of getting 

an opportunity 0( reading certain re-
ports, then, it is a different thilli'. But 
if a Case has to be made out for a law. 
that be is tryi.n.& to plead then. Sir. 
let us consider that thin&' on merits. 
And, SJr, what else is he trying to 
plelld for? Let US see this MolioD 
alld what it says. It says:-

"Tbat this HOUSe do resolve that 
the Representation of the People 
Act be suitablY amended or an ap-
p!'opriate law be enacted to disquali-
fy a person for being chosen liS and 
for being, a member of either !roUle 
Of Parliament or of the Legislative 
Assembly or LegislatiVe Council of 
8 state or any uther elective body Qr 
for holding any public ofJice tor a 
period at ten years, it such person-

:<a) hal ever been or is adjud,ed 
Or fQund guilty by any competent 
court of law or by any Commission 
appointed under the Commissions or 
Inquiry Act, 1952 of anY offence 
committed, or misuse of power or 
pOSition Jar State machinery made 
during the preceding ten years." 

I will deal with this only. Let us see 
this. What does my hon. friend want? 
He wants to provide tor this, that a pre-
son tound gui1ty ot any offence com-
mitted by any competent court of law 
shall be disqualified for a period of 
ten years. Now, what Q.oes this mean? 
Any traffic offence, any ordinary offen-
ce can come in. He says, any offence. 
U'he wording is this: IAny court of 
1aw'-it can be a small magistrate's 
court of lav;~. It can be any court of 
law, finding any person guilty of any 
:offence. Such a wide term is put in 
here. 

MR. DEPUTY SPEAKER: Does it 
cover vi(Jlation of Section 144? 

SHRI V ASANT SATHE: Definitely, 
Sir, Violation of Section 144 is allO 
there. 

Sir, yesterday there was an incident. 
All these ZaZ dupattawallahs "ho vic>-
lated certain sections and who weN 
arrested, escaped. My friend escaped. 
I don't know how. For all your life: 
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for ten years, if you a re a member you 
are disqualified It says, any offence, 
It such a thing is being proposed, any 
traffic offence, any other smaIl offence, 
under IPC Section 197 or anything 
under which you have been caught, 
will come in. You have been caught 
80 many times, Mr. Balbir Singh. Any 
such person will be disqualified accord_ 
ing to my friend Shri Jyotirmoy Bosu. 
Then comes another very brilliant idea 
and it is this. He says adjudged by 
any commission, ,of what? Of misuse 
ot pov."er, or position or State machin-
ery. Take misuse of power. You know 
bow wide a term it is. He says, anY 
person adjudged or found guilty by 
any competent court of law or by any 
Commission appointed under the Com-
missions of Inquiry Act of 1942. There 
is no bar that that persOn must have 
certain qualification, being a judge of 
the High Court or the Supreme Court. 
No such thing is there. Any person 
appointed as a Commission, alI that he 
has to do is, to find in any State in 
the country any person including a 
Member of Parliament guilty of mis-
use of power: that is all, nothing mOre. 

11.00 hr •• 

SHRI JYOTIRMOY BOSU: Read 
the whole Resolution. 

SHRI VASANT SATHE: Have 
patience. A brilliant man like Shri 
J)"Otirmoy Bosu says that it that is 
done, then, this is enough, according to 
him, for a person to be disqualified 
under the Representation of the people 
Act for ten years. 1 am on part (a); 
I will come to part (b) of the Resolu-
tUon. Shri Jyotinnoy Bosu has used 
Ute expression: any Commission (If 
Enquiry under the Commissions of 
Inquiry Act findin2 any person guilty 
of misuse of power-the word guilty 
in term of a Comm ission of EnquirY 
is not correct to be said, because the 
Commission gives its findings only 89 

a report, it is not a trial like trial in 
a court. The Commission only talks 
of a prmia facie case. On that report. 

""Expunged as ordered by the 

further proceedings start before a pro-
per and competent court of law. My 
friend says that even if a Commission 
gives its finding that an individual bas 
misused the powers, he shoulcl be consi-
dered as a guilty. Kindly See the 
implications of this Resolution. I re-
member the Mudgal case. Shri Mud-
gal, a Member of Parliament, was 
soliciting a clientele. We kno'w', what 
happened. Supposing a perSOn in a 
responsible authority like the Chai~ 
man of a Parliamentary Committee 
advertises himself publicly as indeed 
Shri Jyotirmoy Bosu has been doing 
on T.V. 

SHRI JYOTlRMOY BOSU: On a 
point of order. Sir. This matter was 
brought in the form of a privilege 
motion by Shri Sathe and that matter 
is under Mr. Speaker's consideration. 
A reply has been given and Speaker's 
orders have been quoted. in that. If be 
makes a second reference on that un-
less the matter is deCided by tbe 
Speaker or the Privileges Committee, 
it is highly improper. He is cooking up 
a story; he is accustomed to tell lies 
... (InterruPtions). 

SHRI VASANT SATHE: This is the 
conscience of a man, which is pricking 
him. Why? Have you ever heard of 
this that a person on TV broadcasts 
and advertises that 1 am such and 
such; I am going to examine this pub-
licp. sector undertaking this year, and 
those who have any complaint against 
that, please come-mind you, not 
through the Secretary, not to the 
Secretary-----meet or address me? And 
it comes on TV. Many of you might 
have seen that. They should come to: 
Shri Jyotirmoy Bosu, Sansad Sada-
saya, Cbairman, Public Undertakings 
Cummittee. 

Why are you asking people to come 
to you? Let us ask this question to 
him? Is it because you are presiding 
over a Committee? There is some-
thin~ in your mind-guUty-you are 
seeking the clientele. What are you 
trying to do?· 

Chair. 
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SHRI JYO'1'lR,NOY BOSU: You are 
•.....•• allowing all this Don·sense 
.•.... (lnterruptiom). 

MR:. DEPUTY -SPEAKER: The WON 
c:urruption will go out of the record. 

SHRI V ASANT SATHE ........ •• 

Do not point flniers at others. With 
what moral authority does Shri Jyotir· 
moy Bosu say -repeatedly and talk of 
authoritarianism and totalitarianism? 
With what moral right has he brought 
this? Considering the philosophy he 
believes in~veryone knows it---can 
be say that be ever believed in demo-
cracy? Mr. Jyotinnoy BeBu has stated 
in this very House that they have come 
to Parliament, to wreck the Parliamen· 
tat'Y system trom within. This is on 
record. (lnterruption,) He is a person 
who does not believe in parliamentary 
democracy, and his "'hole philosophy 
is based on totalitarianism. 

AN. HON. MEMBER: 
character also. 

It is your 

SHRI VASANT SATHE: Should such 
a person talk about parliamentary 
democracy? Ultimately it is our party 
and our leader who took the country 
to elections. (Interruptions).:tt is be~ 

caUSe of thOSe parliamentary elections 
that an these hon. Members are here 
to-day. If we had not believed in 
parliamentary system, You would not 
have been here to-day. So, you owe 
it to us that you are here-and owe it 
to our leader. At least now, you should 
know how to govern. 

All I am saying is that the Motion 
is absurd. o1f, after clause (a), the 
word 'and' had been used, both the 
conditions would have had to be ful-
filled. But the word used is 'or'. It 
means that the first condition is in~ 

dependent. If the second is also ful~ 

ftlled, it is good enough. Anyone v.~ho 
understands elementary law, will 
understand this. In part (b), it is said; 

"has been found by any compe-
tent court of law or such Commisaion 

to have obtained tor hlmselt or 10r 
any of his relatives any pecuniary 
advantage or benefit whatsoever 
during the preceding ten years." 

That means that aU that is required. 
is for any competent court of law or. 
any Commission-l have told you the 
scope of the Commission-to say that 
any relative of the Member had some 
pecuniary advantage somewhere. And 
it that is so, what has Mr. Madhu 
Limaye done to-day? It has come in 
the Indian EXPT'SS of to-day. May I 
read it? My friend was waxiJlg fiO 
eloquent, that it is .'lOW necessary for 
us to know what is happening, and to 
know whether these charges will also 
be covered under this proposal or not. 
Let us --see what he says. It ill there 
in to-day's Indian Express. 

He says in his letter to the Prime 
Minister; the news item is as fol-
lows: 

"Mr. Limaye reminds the Prime 
Minister that even in the 1968 de-
bate on the Kanti issue he had 
not levelled any charge of corrup-
tion against him personally. He 
recalls that during the debate on 
his mQtion Mr. Desai had stated 
that his son had severed 'all' his 
links with 'aU' his business con-
cerns. But last week during the 
Kanti debate on Congress-I mo-
tibn, 'you contradict yourself by 
talking about his connection with 
a sterling company from which 
he drew an annual remuneration of 
£ 1000." 

''The Janata leader goes on to 
assert that Mr. Kanti Desai con-
ceals many things from his father 
and as a consequence lands him 
in trouble. In this context Mr. 
Limaye refers to the talk that 
Kanti collected funds for the party 
in the recent Assembly elections. 
I disbelieved it but now Atal, Biju 
and others confirm that he collect .. 
ed as. 80 lakh .... 

··Expunged as ordered by the Chair. 
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AN HON. MEMBER: So what .... 
(Interruptions). 

SHRI V ASANT SATHE: Nothing. 
It goes on: 

"Mr. Limaye Wlonders' whether 
the Prime Minister knew about the 
fund collections by his SOR. In 
any case who had authoriaed Mr. 
Kanti Desai to collect funds on 
behalf of the party. 'Did you give 
him permission to do this?' 'Mr. 
Limaye says that the Janats trea-
surer is an expert in fund collec-
tion. A small committee consisting 
of Nanaji Deshmukh and Mr. Vi-
xen Shah and others was also 
there. Then where was the need 
for Mr. Kanti Desai to step in? He 
asks the Prime Minister," 

Such a serious charge ii being 
made by a responsible pera.ln like the 
Secretary of the party. I should like 
to know if any commission tomor-
row finds this out or any Bm.U ma-
gistrate accedes to this, what happens? 
Shri Morarji goea for ten years! I 
am askine you .... (1nterrltptio..,) I 
am saying that whether it is Morarji 
Desai or anybody that is too frivo-
lous; this resolution therefore does 
not d-eserve even consideration by 
the House, by any sensible person, 
If it is only it> give vent to your 
spleen, read out all those things, if 
that is what the hon. Member wants 
to do, to abUse Mrs. Gandhi or San-
jay Gandhi if that is the exercise 
you want to indulge in, you can do 
it; that can be done, But coming to 
the motion, I should like t-o appeal 
to all of you: apply your robust 
commonsense. Then you will find that 
this resolution is not worth the paper 
on which it is printed; it is so atJsurd 
and 5'0 frivolous. With this I would 
submit that this resolution, this mo-
tion deserves to be rejected by this 
august House. 

POOF. R. K. AMIN (Surendra-
nagar): Mr. Deputy-Speaker, I rise 
to say that Mr, Bosu has drawn at-
tention to fundamental aspects of 

amendments to the People'. Repre-
senta tion Act, But I feel his augges-
tion is tinkering with the problem 
while it needs whole overhauling of 
the Act; this amendment will not do. 
I may give you one example. Sup-
pose a person, A or B is alleged~s
suming for the time being that we 
take the case of emergency and the 
Shah Commission, suppose one would 
like to punish a guilty person by 
telling him: you are disqualified for 
holding public office for ten year., 
will it be enough? I can conceive ot 
a situation in which without being a 
Member of Parliament, one can easi-
ly guide the whole proceedings. of 
the House. Mrs. Gandhi can prefer 
not to come toO Parliament, but may 
remain as the President of a Party 
or group, become the Chairman of 
the organisation of Members of Par-
liam-ent of both the Houses and by 
remaining outside for 10 years, she 
can still influence the pr·oceedings ot 
and working of our parliamentary 
institutions. She .can even build up 
power. Therefore, I suggest to Mr. 
Bosu that whatever he has sue:gested 
doe. not go far enoogh. A complete 
overhauling of t~ Peoples Represen-
tation Act is required, Why doO I sug-
gest thi£? There are two fundamea-
tal defecfll in the working'" of our 
democracy, Fi'r1SUy, hows~ver we 
amend the Constitution, the 
Constitution can be misused. 
That we have seen in our Forty-fifth 
Amendment. Our Law Minister tried 
his best to assure the HoOuse that 
the emergency provisions will not be 
misused, that when an amendment is 
made, it will be according to the 
wishes of the people, etc. But still 
we have to witness during the dis-
cussion that in no way he was in a 
position to satisfy the members. Pro-
bably with all this, if he puts his 
hand on his heart, he would say, 
some other Hitler or Indira could 
utilise the Constitution in the same 
manner as it was used during 1975 
and 1976. Therefore, howsoever we 
provide in the Constitution regard-
ing emergency provisions, amend-
ment provisions and other things, still 
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there will be tb~ possibility of pl",y-
inS havoc with the Conatitution. 

The second defect i. the type of 
democracy we are having. We have 
come to a stage where we can stay 
that we are in power because we 
were in power and not because of 
the people's choice, because status 
wielded power. Because of that po-
wer, fOU could collect funds. Because 
of cl)llecti<m of funds, you could form 
a party. Because of the party, you 
go to the polls, where people prefer 
the party rather than tlie Individual. 
Although there are rules and regula-
tions that you should spend only lis. 
35,000, tlie parties spend more. 
There are so many wayi by which 
corrupt practices are not being t\;)und 
out. ThUll, people get eleCted. The 
party aettiJlg 5i per cent ot the seats 
tomes to power. Oilly 60 per cent of 
the peopJe mi,ht have voted; 4Q p~r 
eent might Dot have. Out ot that' GO 
per cent" you miaht have' got only 28 
or 30 ptn' cent an'S yet you are elect-
ted because there are sinile-inember 
constituencies. The _syateni of voting 
and system of elections is such that 
qltimately the party becomes the 
fullcrum of power. What is the con-
trol over the voting? For your elec-
tion, you do not need to get 51 per 
cent of votes. You might just get 
25 per cent and yet be elected. Out 
of 500 seats, if • party gets 251 seats, 
it comes to power. Out of 251, one 
who becomes the leader should have 
the support of 126. He comes to po-
wer. Having come to power, the 
work is such that slowly and slowly 
everything converges, towards it. It 
has not rema~ned a true democracy 
or a democracy in the true sense of 
the term. EvE'll in voting, everybody 
does not go on equal footing. There 
are some persons who go by heli-
copters for campaign and some 
travel by bicycle. Some spend lakhs 
and lakhs of rupees; some do not 
spend. They work on the strength of 
lure of money. So, money power also 
works. Therefore, I suggest that if 
you want real democracy to work 
a·nd not to face the possibility of 

People Act 
dictatorship which We had in 1975 
Or misuse of democracy, if YQu w~t 
to safeillard against such a situ",tion, 
just as most of the African countrin 
have done, you mUlt see that YQur 
Representation of the People Act 
should have a provision by which 
these things do not happen. 

For example, 'you have to malte 
a change in tne system (If voting so 
ihat by having 11 30 per cent vote, 
you dp not come to power. You m4st 
have rides and re,,,,hitions so that 
everybo~y by and large can~o on 
equal footing to tne electonate. 

"SHRI VAYALAR RAVI (Chirayip-
kil): It cannot be done by ~he ;Re-
presentation of the People Act. It can 
be done by a c:onsUtutional amend-
ment. 

PROF. R. K. AM IN: Seeondly, I 
lugged that after making these 
changes and you are In • position to 
est.ablilth true democracy, probtbly 
the lacuna in the Constitution should 
8Q. Alon, with this prov.aion, so~e 
other pJ'ovwons abo should be in-
cluded such 8S the appo,Uatment of 
a commission ot inquiry wpen the 
Constitution is 80utfcl and there is 
prosecution as in the case of a war 
criminal ,imilar to the Nurenlbure 
trial. That sort of law must be in-
corporated in our Constitution. ~o.e 
who commit a particular type of of-
fenCe against the whole nation must 
be tried in this manner. In the Forty-
fifth amendment We have not brought 
any type of amendment which makes 
provision that if yOU make an offence 
.gainst the Constitution, if you mis-
use the constitutional machinery, if 
you misuse your power, this is the 
way in which you can be tried and 
punished. 

The entire thing should be examin-
ed in an integrated manner, not only 
this ten years disqualiftcatlon along 
with it, so many others should come, 
so that a person should not be able 
to misuse the Constitution. OtherwiJe 
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8S I suggested, Mrs. Gandhi can re-
main outside Parliament without get-
ting elected, and yet she can be in-
fluential, because our whole system 
of _election is such, our working of 
Parliament is such. our system is not 
truly a democratic system; so ,our 
constitutional amendment should be 
such that it should bring real demo-
cracy into operation, and the provi-
sion for punishment fur abuse of 
power should be such that we should 
be in a position to see that real 
democracy is allowed to work, and 
those who are putting OUr democracy 
into je<>pardy are really punished 
without waiting to see whether therfl 
is a law or not. 

Today, we are facing a situation 
when somebody says that there is nO 
.special law, special provision, fOl 
trying such types of oftences. Having 
known that such types of oftences 
have taken place, yet we do not move 
to have any provisiOn like this. 

So, I welcome Mr. Bosu's sugges-
tion that some such provision should 
be made either in our Constitution or 
in our Penal Code, SO that those who 
commit such offences would be tried 
automatically without waiting for 
anybody else, and they can be 
brought to book The provisions 
should be such that in future these 
would stop tinkering with our de-
mocracy, tinkering with our Constitu-
tion. Therefore, what I suggest is 
that a total overhaul is required If 
you deal only with this then probab-
ly you are dealing with the shell 
rather than the substance. Well, we 
should change the substanCe rather 
than the shell. In order to do this, I 
auggest that the entire thing should 
be viewed, not only this amendment, 
but the whole election law, the Pee>-
pIe's Representation Act, the working 
of democracy, how we can make par· 
ties to work, how we can guarantee 
the electorate against money power, 
how we can make the election sys-
tem SUch that the majority is reftect-

ed in our Parliament. Unlesa and 
Wltil this is being done, one change 
here and there will create a situa-
tion in which you will not be able to 
work. In order to put the institu-
tion to work in the true sense of the 
term, I suggest the overhauling of 
everything, by taking an over-all 
view of the whole election laws, the 
election machinery, the Representa-
tion of the People Act etc. in order 
to establish true democracy should 
be done. ,,! 

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, 
I will not try to trade personal char-
ges with a stalwart parliamentarian, 
like the Mover of the Motion, 8hri 
Jyotirmoy Bos~u. But I must deftnite-
ly joint Issue with him on the premi-
ses on which he has based his other-
wise worthy Resolution. I must say 
at onCe that l agree with what Shri 
Bosu has said about political corrup-
tion. It is a worm or disease which 
permeates the body politic of not 
the capitalist societies but it continues 
to be there even in so-called Com-
munist countries like Russia, China 
and so on. 

SHRI K. A .. RAJAN: Misinformed. 
SHRI EDUARDO FALEIRO: I have 

not been there, but the records do 
show and the people who have been 
there, eminent authors, do write that 
it is a fact. 

But, more than that. I am joining 
issue with the second premise of 8hri 
JyotirmOy Bosu's Resolution that 
within the last 31 years, it has been 
the Congress Rule alone which has 
been guilty of bringing about politi-
cal corruption. I would like to say 
that it has been not the disease, not 
the defect of the Congress rule alone. 
Every single party that has come to 
power in this country, and I will not 
exclude now the Communist Party 
or the Communist Marxist Party, 
has been guilty of corruption, politi-
cal corruption, and my hon. friend, 

Shr! Rajan, will not be in • position 
to deny it. 
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Look at the Namboomripad Gov-
ernment of the Communist Marxist 
Party. They were indicated by a 
CQmmission of Inquiry on cases of 
corruption. There may be one leni~ 
ent aspect of it tbat while in other 
parties corruption has been for the 
benefit of the individual. his relation!' 
or friends, in the case of the Com· 
munist Party, generally speaking, it 
has not been for self-aggrandise-
ment. but for the aggrandisement and 
benflfit of the party workers, party 
supporters and the party organisa-
tion. This is the wrong approach 
from the very beginning of the 
otherwise worthy Resolution. 

8hri Bosu referred to what hap-
pened in Ceylon. He might have re-
ferred in the same strain to what 
happened in Pakistan under Zia. It 
was the same thing. While in Ceylon 
the Civil Disabilities Act has been 
passed to bring to book people who 
might be guilty of corruption, by a 
strange coincidence, in each and 
ev.ry case it Was the political oppo-
nent aaainst whom it was directed, 
Similarly, in Pakistan, Zia instituted 
clean-up court,. against Mr. Bhutto 
and his supporters. Clean up of 
what?-Clean up of corruption or 
clean up of political opponents? 
Pos~bly, the second. more than the 
first, The point I am trying to stress 
i. this. If by having these courts they 
will only go to damage and destroy 
the political opponents, no good 
purpQse can be served. If these courts 
are going to have only this effect, 
thEll) they will be guilty of political 
vendetts, with which they cannot get 
away and no good purpose would be 
served. 

I hear the figure "thirty years" 
being repeated in this House again 
and again, this extraordinary figure 
of Uthirty years". We may as well 
change it to "thirtyone years" beca-
use nothing has changed, nothing ra-
dical has changed during the last 31 
years. In each and every case in 
this House, very strangely. Commis-
sions of Enquiry have been demand-
ed after charges of a corruption have 

been leyelled, without a single ex-
ception, against pOlitical opponents, 
and political opponent alone. 

Now we see what happened dur-
ing the last year of the 31 years. So 
many Commissions of Inquiry have 
been brought forn"ard, Commissions 
of Inquiry against Shrimati Indira 
Gandhi, against Shri Devraj Urs, 
against 8hri Bansi La! and So on. No'" 
I do not want to dispute the outcome 
or tile findings of those Commissions 
of Inquiry. I do not for a moment 
doubt that if these Commissions of 
Inquiry found any persons, against 
whom they were instituted, guilty 
of corrupt practices, they must be 
dealt with under the law of the land 
for those corrupt practices. I do 
not want to dispute it. I am com-
pletely convinced of what the Com-
mission of Inquiry says. But what 
have the people said in the case of 
Mrs. Indira Gandhi. in the case of 
Mr. Bansi Lal.pnd in the case of Mr. 
Devraj Urs? The people have 
brought them up again. The people 
have given a massive vote of confi-
dence in favour of the people who 
otherwise may be corrupt. 

The reason is that the Commissions 
of Inquiry have proved to be simply 
a political vendetta. I am trying to 
emphasize this point that if the 
Commissions of Inquiry or this legis-
latiOn is to serve only as political 
vendetta, then no useful purpose will 
be served. If the Commissions 
of Inquiry are only to des-
troy political opponents, then no 
purpose of cleaning the public Iif. 
will be achieved. Some machinery 
should be eVOlved under which aU 
types of public men, whether they 
are from the Government or from 
the Opposition, should be brought in 
and if they are found to indulge in 
any corrupt act, they should be 
brought to book and punished. 

8hri Jyotirmoy Bosu referred to 
the Santhanam Committee Report. 
There again. he omitted to mention 
one thing. The Santhanam Commit-
tee report did say that if 10 Mamben 
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of Parliament bring charges of cor-
ruption against any public man, the 
charges must .be investigated and a 
commission or a committee as sug-
gested by the Santhanam Committee 
report should be set up. It is essen-
tial that, if it is to have any effect, a 
machinery should be evolved under 
which all typeS of public men belong-
ing to all parties sh-ould be brought 
in and - they shouIa De b"rought to 
book if they are found guilty of any 
corrupt .practice. -

Under the circumstances, as we see 
today, no useful purpose will be 
served by passing this type of a 
resolution. We find that the very 
Prime Minister is refusing to have a 
Commission of Inquiry, refusinl to 
have any committee to go into the al-
fairs of his spn and investigate the 
matter. If the Commissions of Inquiry 
and this sort of a legi~tion are to 
work merely as political wendetta, 
then We may as well not have this 
type of a resolution. The primary re-
quisite to .ny type of resolutIon, as 
is sought Mr. Jyotirmgy Bosu, should 
be the creation of a type of machi-
nery which will not distinguish bet-
ween those who are in power and 
those who are oPposing the people in 
power, where all publicmen will be 
treated alike and whoever is accused 
of any charges, the charges will be 
investigated and those who are found 
guilty will be punished. Otherwise, 
there is no purpose in having a legis-
lation as is Bought by Mr. Jyotirmoy 
Bosu. So, there is no purpose in sup-
porting this resolution. 
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SHRI M. KALYANASUNDARAM 
(Tiruchirapalli); Madam, Chairman 

let me state in unambiguous tenn the' 
attitude of my party that it stands 
for Parliamentary Democracy. In the 
programme of my party, we have 
clearly stated that we want to uphold 
the supremacy of Parliament against 
erosion both by the judiciary as we]] 
as by the Executive. We have also 
stated that the multi-party system 
should continue; at the same time, 
my party programme demands that 
there should be radical reforms in 
our Electoral System. 

But by the motion, as conceived by 
the mover, I do not know, as to what 
he wants to achieve. If it is for tak-
ing action against those who are 
found guilty of corruption and other 
misuse of power, then a different mo-
tion is called for. If such a Resolu_ 
tion comes, there will be no hestita-
tion on my part to support such a 
resolution. Specifically, for the pur-
pose of taking an action against those 
found guilty by either the Shah Com-
mission or the Grover Commission or 
the Sarkaria Commission, I wonder 
why my friend must make a distinc-
tion between the Shah Commission 
and Sarkaria Commission, by bring-
ing in such a motion? Corruption is 
corruption whether it is done by Mrs. 
Indira Gandhi or Shri Kanti Desai or 
by Shri Karunanidhi or by anybody 
Or even if it is done by any1::Jody be-
longin~ to my party. Why this dis_ 
tinction between Sarkaria Commission 
and the Shah Commission, I am not 
able to understand. 

SHRI JYOTIRMOY BOSU· I have 
not said. . 

SHRI M. KALYANASUNDARAM: 
I think yQll have said that Sarkaria 
Commission was appointed only for 
the purpose of character asaessination 

SHRI JYOTIRMOY BOSU; No, no. 
You see the proceedings. 

SHRI M. KALYANASUNDARAM; 
It was meant for character assassi-
nation. It is possible. Mr. Bosu, there 
is such a possibility. I do not deny 
that. That is why I want you to be 
careful t think you are a careful 
person. If you give such powers to 
Government what will happen? I do 
not want to give any power to any 
Government. BecaUSe this Govern-
ment can attempt to deprive the 
franchise of the previous Ministers 
and if another Government comes-
what will then happen? It is easy to 
appoint Commissions of Inquiry and 
easy to get their findings. You take 
such a drastic action on the basis of 
the findings of the Commissions of 
Inquiry. What is called fur is action. 
They must be prosecuted; they must 
be hauled up before the Criminal 
Courts and prosecuted, For that, if 
the present Criminal Laws are not 
adequate, let them bring forward the 
necessary amendments. And if Com .. 
rade Bosu makes such a suggestion 
I do not think that even the friend~ 
on that side will fail to accept such 
a proposal, I will advise Comrade 
Bosu not to have any illusion about 
fighting against corruption even by 
t~e present Government. (Inferrup_ 
ttons). What is essentialis a radical 
reform in our Electoral System. If 
Parliament is to be really an instru-
ment to bring about socio-economic 
changes which our people desire and 
if the Parliament is to be the will 

of the people, then the present elec_ 
toral system cannot achieve that. By 
minority votes a party can get majo-
rity of seats. So long as this system 
continues real democracy will be elu-
sive. This was realised not by my 
party alone. In 1971 there was a 
discussion. A Joint Commit-
tee was appointed. That 
committee recommended appointment 
of an expert committee to go into 
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this question whether our country can 
adopt some form of proportional re-
presentation. If so, in what form. 
Neither the previous government took 
any action on this recommendation 
nor is the present government going 
to take any action on that recom-
mendation. That committee also re-
c'ommended that the voting age must 
be reduced to eighteen. What hap-
pened to that? 

Before I conclude, I would like to 
say a few words about source of 
corruption. Source of corruption is 
black-money. Thousands of crores of 
rupees of ~Jack-money are floating in 
this country. It has been said that it 
is operating as a parallel govern-
ment. Some friends on this side of 
the House said that there is corrup-
tion in the Communist countries also. 
It is a wrong statement. (InterTUp-
tions) . 

MR. CHAIRMAN: Will you please 
allow him to conclude? 

SHRI M. KALYANASUNDARAM: 
If it has not been said, I am very 
happy. 

Whatever maybe the party in 
power, it is the black-money which 
is influencing results of elections. 
Some of the members on that side 
admitted that it is very difficult to 
limit the expenditure t-o Rs. 35,000. 
Wherefrom does it come? When you 
spend money without showing an ac-
count then it is black-money. So, it 
is black-money which is influencing 
election results. Without attacking 
black-money you cannot save demo-
cracy. What is the attitude of Oppo-
sition and ruling party to this! Let 
us have a study of the whole prob-
lem. If the ruling part is very seri-
ous I would only appeal to them to 
appoint an expert committee 'Or an 
all-party committee of this House to 
study this problem whethre we can 
introduc e proportional representation 
and whether we can reduce the voting 
age. Do not give rOom to any poli-
tical party to depend on black~money 

pe<>pZe Act 
Political parties must not depend on 
the monopolies, smugglers, black-
marketeers, etc. fOr money to be used 
for electkm purposes. 

In Italy all the political parties are 
paid for by the Government for elec-
tion purposes. They are given their 
election expenditure and even normal 
expenditure is being given. This 
is what happens there. 

What is wrong about it? Such 
radical reforms must be considered 
and adopted to save democracy. Our 
friends say that Democracy was dead 
and that they alone have restored 
democracy now. They say that demo-
cracy is alive today. But I don't see 
much difference even now. Workers 
are being shot dead. Peasants are 
being shot dead. This is the case not 
only in non-Janata-ruled States, but 
even in Janata-ruled States. This is 
happening even where Janata party 
is ruling. They say quite oIten that 
they have restored democracy. This 
democracy is only f'Or the exploiters. 
Our society is divided into classes. So 
the democracy is only for the exploi-
ters. What we want is genuine de-
mocracy, democracy for the 'People. 

We can usher in such a democracy 
in this country only when we fight 
against exploitations of all kinds. 
Without d.oing that, merely to talk 
about democracy is a myth. 

SHRI YASHWANT BOROLE (Jal-
gaon): Madam Chairman, I need 
not doubt the motive of Mr. JyoUr-
moy Bosu as has been done by my 
learned friend, Shri Vasant Sathe. 

This motion certainly gives us some 
insight into the democratic working 
of the commissions which have been 
appointed during the past few yearS'. 

We do not make a distinction whe-
ther it is Sarkaria Commission or 
Shah Commission Of any other com-
mission, Whether their finding will 
result in enforcing disqualification or 
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not is the only point for considera-
tion just noW. 

According to my view, we shall 
have to go a little bit de.ply to find 
out as to what will be' the consequen-
ces of such a very wide provision if 
we incorporate this as such in the Re-
presentation of the People Act. The 
Representation of the Ptllople Act 
does make certain provisions. If we 
look at those provisions also what 
We find is this. There is a provision 
of the Repcesentation of the People 
Act which says: 

'Any offence under Section 15aA 
of the Indian Penal Code which 
promotes enmity, hatred, and iII-
will between the classes,'. 

That has nothing to do with the 
present motion whiCh has been mov-
ed by my hon. friend Shri Jyotirmoy 
Bosu. Take Section 171E of the IPC. 
This is relating to the offence of bri-
bery, There is another Section 171F 
of the IPC which says about undue 
influence, personation at election etc, 
These are all included already. Then 
there is Section 505 of the IPC, sub-
clauses 2 and 3 which says: 'creating 
enmity, hatred and ill-will amongst 
the different classes, based on reli-
gion, caste, communalism and other 
matters'. There are further provisions 
in the Representatkm of the People 
Act regarding disqualification of a 
dismissed G"'lVernrnent servant for 
corruption, disloyalty, etc. A Govern-
ment servant who is found with cor_ 
ruption and disloyalty shall not be 
eligible for contesting any election. 
But, a political figure. a public man, 
who has been involved in corruption, 
which charge has been established or 
might be established, will be free 
enough to contest the election. be-
caUSe it is his political career which 
remains unblotted, which remains 
completely free and they are the ru-
lers of the country, and. therefore, 
they are free from these corrupt 
charges. 

1 ... 0 .... f 

There ie another prov151on relatinc 
to the disqualification for entering 
into 8 contract; a contract which may 
be for supply of goods, fDr an exe-
cutory type of contract, which has 
been entered into by a person witlt 
the Government. Then, there is also 
the provision for disqualification for 
holding an office of profit The ques-
tion is that when the nature of the 
offences, wilen the nature of the dis-
qualifications which have been enu-
merated in the Representation of the 
Peoples Act are viewed, looked inte 
Or analysed, we find that a particu-
lar perspective has been adopted. 
The perspective is that a person after 
being elected should not commit any 
corrupt practice or misuse his office 
or pOSition and thereby take ad-
vantage of the machinery at his dis-
posal. That is the perspective which 
ha! been kept in view while drafting 
the Representation of Peoples Act. 

It has now come to the surface 
through the various Commissions s~t 
up for the purpose that during the 
nineteen months of emergency, a po-
litical office was misused, and could 
be misused in spite of the safeguards 
which have been provided under the 
democratic set-up. This fact has 
become extremely clear. Once that 
has been made clear, as explained by 
Shri Jyotirmoy Bo~u elaborately, it 
could be said that the office was mis-
used fOr personal gains, the persons 
concerned were motivated by vari-
ous considerations to keep themselves 
in power and a number of things 
have been done, which could not have 
been done, but for the corrupt rul-
ing class. This is because, their 
mentality was corrupt, there was 
lack of honesty and integrity. There-
fore, a political man can also become 
corrupt ~ whether it is for his personal 
benefit or for the benefit of his rela-
tives or for his own financial gajns. 
They want to continue in power by 
any method and resort to ulterior 
methods for this purpose. 
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The fact ia that the public man is 
expected to be honeot and he ill re-
quired to he protected againlt base-
lesl and mere charps of corruption. 
But once the alleastions come true. 
and are established, the further pro-
tection which We are jiving to the 
public men will be the diatrust of 
the millions of voters who have vot-
ed him to power. It is ablolutely 
necessary that when a corruption 
charge has been established, when a 
charge of misuse of office has been 
established, the man- must be rooted 
out as a public JI1!In, to hold any 
pOlitical office for a considerable long 
time, during which he can be said to 
undergo a real repentance, a real 
change from the bottom of his heart 
by lapSe of time. It ought to be done 
like that. 

From these points of view, I wel-
come the Resolution of Shri Jyotir-
moy Boau. However, I have some re-
servations about it. If we read the 
Resolution, we will find ..•. 

DR. SUBRAMANIAM SW AMY: It 
is a mild resolution. 

SHRI Y ASHWAlIT BOROLE: The 
Motion is very loosely worded. Se-
condly, it is capable of misinterpre-
tation. It is mentioned therein: 

" .... misuse of power or position 
Or State machinery made during the 
preceding ten years .... " 

When it was established by any 
Commission of Enquiry, this recom-
mendation will be effective. A Com-
mission of Enquiry may have a sub-
ject matter. In certain cases, leaving 
aside the specific matters which have 
corne before it we have seen the Com-
mission making several observatiQns, 
collaterally also, regarding the char-
ges of corruption Or abuse of power. 
Several Commissions have mentioned 
such things. It is done collaterally, 
and it cannot be taken to be an exact 
finding of guilt of the person ("On· .. 
cerned. Therefore, we shall have to 
be guard against it. In certain cases 

it may be true; ".g., In the Shah 
Commission, they had liven opportu-
nity to people to appear and cross-
examine witnesses and to have an ad-
vocate. It was also an open hearing. 
So long as these facilities are given, 
it meana that natural justice was 
fully given. 

SHRI VASANT SATHE: Are you 
talking about the Shah Commission? 
There, all these things were violat-
ed. 

SHRI YASHWANT BOROLE: All 
these facilities were given. Advo-
cates were allowed. Witnesses were 
given facil1ties. 

SHRI VASANT SATHE: The en-
tire tJfng Was dOne ex parte. 

MR. CHAmMAN: Mr. Sathe, you 
have had your say. 

SHRI YASHWANT BOROLE: 
Some persons who did not step in 
there, because of their own guilt. 
They had no courage. It will be 
crystal clear to the public at large. 
They wanted to say, "We were ab-
sent". (1nteTTuptions) 

The next point is about clause, (b) 
viz. 

"has been found by any compe-
tent court of law or such Com-
mission to have obtained for him-
8elf or for any of his relatives any 
pecuniary advantage or benefit. .. ,. 

The question is that unless and until 
we have a definite finding on this as-
pect of the matter, after having 
given full opportunity to the delin-
quent concerned, it is difficult-he 
cause the whole purpose of the Com-
mission is just to inform the Govern-
ment of what has been done. Though 
we may have the assurance about 
the findings being truthful and based 
oin evidence, stilI We shall have to be 
guarded; and the person must have 
another fair opportunity to contest 
the finding that he is disqualified. 
We can, prl"", facie, accept the c80a 
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If the suggest jon is that under the 
Representation of the people Act we 
should have a definition of the word 
'finding' it will be acceptable. 

I would.. therefore, teU our friend 
Mr. Jyotirmoy Bosu that the spirit 
behind his present Motion is quite 
good. It is welcome. It is appreci-
able. His motive is also nice. I re-
quest Mr. Bosu to withdraw his 
Motion, now that its propose has 
been served. The whole House is 
convinced abQut the spirit behind 
his Motion. In future, this House 
will certainly consider certain chan-
ges in the Representation of the 
People Act, from this point of view. 

SHRI VAYALAR RAVI: On a point 
()f order. What is the procedure 
adopted regarding speeches, alloting 
time for political parties? 

MR. CHAIRMAN: One from the 
Janata Party. one from the Opposi-
tion. Time has been allotted to vari-
ous PIo'1I'ties; SOme of them have taken 
more time. For instance, C. P. (M) 
the toOtal time was 7 minutes; Shri 
Jyotirmoy Basu has taken 52 minutes; 
it hag been so with others also. 

SHRI VAYALAR RAVI: What 
about the Congress? 

MR. CHAIRMAN: The Congress 
(I) Party had \1 total time of 21 
minutes; Mr. Sathe had taken 22 
minutes. The Congress has some 
more time left; I propose to call 
somebody. Now Shri Mavalankar. 

PROF. P. G. MAVALANKAR: 
(Gandhinagar): Madam Chairman, I 

am standing before my colleagues to-
day to speak on this resolution with 
mjxed feelings. I am all with my 
friend Shri Jyotirmoy Basu and other 
friends of the Janata Party when 
they condemn emergency of Mrs. 
Gandhi and the authoritarian regime 
that was let loose, especially during 
the 19 months of emergency rule. But 
I do not know how to support this re-
soluti01l', especially because of the 

ma~ner in which it is worded by my 
SernOr and esteemed friend. I think 
he should have done his 
Hile extra home work more 
carefully and brought his Own 
Bill and through that Bill told 
the Government: this is the way to 
do it, or to press the Government to 
bring their Bill. This kind of reso-
lUtion, I am sorry to say, is strange. 
I am sc..mewhat amused and amazed 
and I wonder how One can support it. 
the way it stands; it is too general, 
if not vague; it can create absurdities 
of all sorts. I cannot be made to 
support some thing which is absurd 
in the name of supporting anti-autho~ 
ritarianism. I am second to none in 
this HOUse in condemning the internal 
emergency, the dark days Of 1975-77; 
I am second to none including my 
friend Shri Jyotirmoy Bosu in con-
demning in outright terms the autho-
ritarian practices and behaviour of 
Shrimati Indira Gandhi and her StOn 
Mr. Sanjay Gandhi and many of her 
henchmen. But because we are op-
posed to them, it does not mean 
that whatever comes in order 
to oppose that kind of autho-
ritarianism, we must support it. That 
proposal must have some basis, some 
meaning, some validity. some. reality 
I can appreciate and sympathise, and 
1 say so with aU humility, that my 
friend Shri Jyotirmoy Bosu has !Iuf-
fere_d tremendously at the hands of 
Mrs. Gandhi and her cancus .... (In-
terruptions). He has suffered 
tremendously. There are others 
in this House who have 
encountered and experienced 
in a similar manner the borrors of 
emergency, and that experience tells 
us to do certai~ thing!. I dQ not 
blame him for his intentions, but I 
do find fault with him for the manner 
in which he is asking the govern-
ment through this motion to accept 
something what no government can 
accept. Mr. Shanti Bhushan may 
accept it Or reject it; we have to wait 
foOr his answer. 

As I said, I am second to none in 
my total opposition to what was done 
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during those dark days, because it 
was completely arbitrary. Mrs. 
Gandhi took everything fQf granted 

-except herself and her son and used 
all the powers in a bad way. Accept-
ing all that, however, I now ask: do 
'we want tu accentuate a campaign of 
political vindictiveness? I say in all 
humility that if we go on with this 
·campaign of political vindictiveness, 
does it lie in our mouths to say that 
We are democrats? Do we want nOf-
malcy and rule of law or do we want 
the rule of vindictiveness in this 
'Country? Otherwise, every Govern-
-ment that will came will go On puni-
'8hing everybody who, according to it, 
had done some misdeeds. Do you 
want that cycle to go on? If Mrs. 
Gandhi is found guilty of criminal 
charges, she should accept the puni-
shment for it, including going to jail, 
etc. I am not at all s·.1!t to her, but 
this attitude of vindictiveness does 
not carry any weight with the people 
whom We are trying to serve. "Power 
tends to corrupt", said Lord Acton. 
He continued further and said. "abso-
lute power corrupts absolutely". If 
there was an illustration that was 
available. We had it during the emer-
gency. She was totally corrupt and 
totally absolute. To get rid of that 
absolutism, we want good governance 
and a vigilant public opinion. not 
vindictiveness and not a Government 
which will go by the principle of re-
trospective action. The Janata Gov-
ernment is committed not too do any-
thing in a retrospective manner. In 
fact, in the Parliament, during the 
emergency, We condemned Mrs. 
Gandhi for doing something in res-
pect of the Allahabad High Court 
judgement restrospectively. We op-
posed it then. So, if we opposed that, 
how can we say nOW that you can do 
something ret.rospectively to .punish 
her f'Or her wrong and cruel acts? 
Undoubted ly they were extraordina-
rily wrong and cruel acts in the sense 
that it was an abuse of the Constitu-
tion. If the present laws do not pro-
vide for punishment for such acts, 
the G'Overnment can come forward 

with a new law, bUt it cannot be ap-
plied retrospectively. I am against 
the principle of retrospectiveness and 
also against the principle of political 
vindictiveness. After all, if We want. 
corruption to go· out of oUr lives if 
we want that people do not become 
absolute and arbitrary in their be-
haviour, we must see to it that our 
system of election and channelisation 
'Of our public opinion are improved 
and purified, rather than bringing this 
strange resolution and trying to 
punish somebody on the basis of poli-
tical vindictiveness.' The Bhagavad 
Gita says what is expected of leaders: 

lftm~ "'~: 
,,~-.m """: I 
1I'!:0l! ,",,"'!.,<I 
~ifikk1«1dj~~ 1 , 

The men who are Hmahajanas", great 
leaders, should set an example for 
others. She did not set an example. 
Therefore, the people found that she 
wail not worthy of following. Now 
you have come to power. Please set 
an example which people would fol-
low. Dan't set an example which 
would be wrong in principle and bad 
in practice. 

Shri Jyotirmoy Bosu has reterred 
to Sri Lanka's law. Why should we 
fol}.1w Sri Lanka's law? Let Sri 
Lanka and other countries fol-
low us, if they wish. I do not want 
that we should follow their laws if 
they are not adaptable to our soil. 
lt is only good governance and vigi-
lance of the people that will help the 
situation. I carry an impression that 
an increasing number of people are 
telling us, "Will you now stop being 
haunted by the former Prime Minis-
ter and go about doing somethIng /or-
the welfaTe of the people?" So, are 
you going tq go On with this witch-
hunting and being haunted by them? 
Let us punish her if she 
is found guilty of crimi-
nal charges, sO that it may 
be a lesson for those who will try to 
follow her in future. But trying to 
do somethIng out of political vlndlctl-



387 Motton teo Amendmeni AUGUST 16, 1978 of Rep. of PeOple Ad 38l! 

[Prof. P, G. Mavalankar] 

veness will not serve any purpose. It 
will only land the J anata Government 
and the Parliament in difficulties. 
That is why I am in principle oppo-
sed to this kind of resolution, al-
though I was and am t"tally opposed to 
her regime during the emergency 
and her absolutism during those dark-
est days of the Indian Republic. 

'iii """" ...... '"""'" (~.): 
~if mf&"T, '.ft "'l~ '1'1 il ,,, furl-
"i'"' "'11m"" .. "'" '<In: "PIil f<'lT ~, 
'" .. ""ii "I ",," "'" " f.!; ~ <r<il 
fwit "" ...t", "'I al ~ I .". "" f",)-
"'!"" ."R """' ~ '<In: l" it q", >iT 
f",T"i'"' "'" it iif ... o;rmTl! .. m .. "'~ 
~'" ~ Ii!; ." "loT " ,,, ",," "" l"",," 
~1 f.!;lIT I ~Ii H ~ f'" ,;iT ""ii "It "" 
t 'Ii! ~'IT'f ~ T t't;lIT ...,1 "" ",," "" "I 
." ll<!'IT'f if "" ri I 

""",fu ".l<lIT, ",Ii "'00 "" "m 
~ f'" iii; ~T """I .... ".. I ,,, f",)-
"'!"" ". <l1'T1 iIil """ 'I'!T ~ f.. fwit '" 
m.il " ii!1 "'Tt' f.!;1i\ '<!<1'T0" "Ifw it 
lIT f""'l "''Ilo t "Ifw it .. "''' "fm «iii 
"'I "'" it .lol 'iTlIT 'I'!T ~, """" ." 1lT'f 
'" f'fl( f.!;l!1 ~ifl ,t #,"T "" ~ .. ,,~ 
.. fu1( '<1'1"'1 "" f<llT ii!T1( I "" f"'T"i1lR 
~ 1I~ l" 'f<~ iIilif ~;;- '11 ~ ~ f'" <r<il 
mq '" hii!~1IR t 'iT" .Til '" ;ft "':!I'" 
~T '111('1T I l" " ,,1 >mil 'It'! "'I 'flit ~ 
f.!; ql'F" f""""1IR 1('1" if 0"'1'1" "'I 
iifT1( I {" if >mil f<:m 'I 'flit ~ f.!; l" 

"'~ "" """if 'fTlIT '111( I "" ." ~ "" 
"'"J.if ",iFr, <I, l" if ,,' '!~ "" '<!Tiif ~ 
,~ f, """".. if 'I"" if;ft ~ I '<1'1': mq 

"" """" "'I ~ <I, '<In: >iT '1""' "'"" fl· 

~fu ""'RlIT, "" 'flo iIil ~~ "'" 
~ f.!; f.!;l! <I~ it "" <rn if qre1 "'I .m 
"""" "" "'" m 'lit '" Tfmr 'lit 'flit I 
'" .. fu1( "" 'flo ~ >iT ~ ~, ,"'fT if 
>iT 'Ill ~ I ('"'"") ~ 'I'!T f.. "'lIlo 
"" 'TOif ~ 'I'!T I '<!'I': iii; 'TOif if;ft >iT 
f""" >mIT <I, >iT ". mq", """' ~ f'llm< 
~ ~ ~ I 12 'lif, 1975 "'I -u;;r 
ifro'l'T if'!TlI ~;ro 'It .. , "" .,-t ",1i "" 
~ ~'" f'" "1'1"<r1 ~tro 'It!l\ """" 
ilfminr 'lit ~loT ~. '<In: ""'" "'''"' '" 
"""" 'fIR ~ ~ .. ~ f.!;1rr 'I'!T 'If ... om 
~ 6 1IT'f .. fu1( fm >iT 'l"H if ~ 
.y,,- it m. ~ ~'n 1 .. ri m1[-1lT't " 

iIil "I lIT?: f~ f.!; om 'I'I1k if 1ITif'ITq 
.. f ",1i of iIil >iT ~ f.!; ~I tfou 
'It"1 '<In: >4t "'""" ..,...: 'l:" • ~ " I 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Very technical. 

.. I """" ..... ~: 
Whether it is provided in law or not, 
it may be technical or artything. ";;riI,, if iIil >iT 00Tl!T 'I'!T, '<!<r'f<f il iIil >iT 
",m Ii: lIT f.!; if iIi;i ~ '11 "" '!O ;'AT I 
~" "' f'S'fT'Ii ",.Til '<!lfl'f .,;r I "if"') '" 
"", ~1 f<<IT 'I'!T I "'''''"'''' '" "", 
"if"', f'1"'fT '<In: "" .... 11IR'f '<!It, '" or, 
0; iIili .. I lTmrwlT if f~HlT 'If:! ii ""'iTI 
'" , "'I'TI iIili ""'''''' "', """I .rr I "" 
<ftf,... if 0; <I""", "I 'liT ii """I .rr I 
l" ~ "" iIil '" '<lIt, .. T I ""I ~ .. 
"',., it ... 'f'I"I't ", '1'1'1 I lj. ,if 'fFTT "'1 
lIT?: fi:1m;'1T Ii!; ""T ""'. it ,,",I "'omiT ",,. .rr ~n: mq if ~ "" ~T.-r f'" mq 
f""'l ~h "'I '<!lfifT ~iTT ," iiif I -.:Iii! 
omJtrUT 'ffT ~T ~115 ;l\'IT 'if if ~T ;:;rr m 
it lIT '<!lfTfiif1lR "" .. it md! iliTT .... ~ 
'IT I' mq if ~ i{lf ~~ eft ifiT~ ;pn 
itoT ~if iiif I iif .. if "if "'T f .... <mr if;ft .-r 
f<fi JZifi ~ qf~ « l~ ~ * ~ ~ilf 
.. .1 'I'm """" 'l"f"T <!Tlf>: if "'"' # I ~I 
~<.:: 'a'<f~ ~m ~~Br ~ 'f'j'T Ofin:1Jf if;rT I 

'tIN ~R ~ fill f'fia-;l cri ~lf)i;~ mq 
'flo if I "Ii ~ ;" .. lIT'! .~ q~", ~ 
f.!; 'IT'f 7 I it " "" 'IT'f 7 7 "'" 'IT "-',T>: "'I, "" """' mt "" ~r"'iT ;, mq <r<il 
.~ ..rT if\fI "'"" ~, ",-T{ ~1 .'" ~ 
~ I ."""", iIil ~ f.. '<!'I< .mI" """" 'lh 
,f;;~" qrif if .roii f.!;l!1 "'T """"" .rr 51 
f.rt m-u 'It!l\ .. , .. I '<11, .... 1 f;r"" ;it'! 
if if ~ 'l:~ "'I ~ if .m iii; >iT <t;, 
'l:~ 'lit ~ ,,) <f('f0; ...m "''' ~T, :!1m 
",ii 'l:~ >iT ",q if;ft " I ",q",) vnf ",oft 
'ITf~ I vnf .. '1iifrlf mq .~ ~ ""'l'f 
r~ ~. I 

'iii ~ ri : q>:"T f>m "''f ~1 'I'!T 
'fT if ? \'fer ~ 'PIT fllti1:rT-? "' 

" iIil ..., W .-r f.!; f"", ~ it mq 
~ "" ~ if I f""'l >iT ,,,w,,f<oo; ",~I 
if, i,,'" f<oo; li'lOif if iIil ~ >I, '" ~1 ,<it I ~ l..ml ;;iT '" _ .. , "'lI lIT?: 
..t I <iii om "~I if ,,;r<: ~ ~ m >iT .m it mil '<fR'ft, m >iT 
~ "" ~ """I or<l ..., "'" <IT 



389 Motion reo Amend- SRA V ANA 25, 1900 (SAKAl ment of Rep. of 390 

'" I ;lfiv.! "'" ;;fF]1 of m f;ro: iJ:lt ~ 
q~..-.: ~ if <In: .,m '" f;ro: '" r. .. ~ 
• m ~ ~ "', "'" ilm '11[1 ""'" if 
(.......,"') "'" ~- f .. mfuor """ ~ 
.,;t mm It ~.n-~" """ ""'" ~ I "''''''' 
~ fnr ma, " ~, "" ""'" 'liil ;ft I 

oil .... ri : lI1>R '" om ,,~ ~ I 

"', """" "" ~ : lI1>R~' lim 
~ ~ i):;f """'" ",. ~ ~ 
f".r '" ..... " ~,1""""""":1 ~M I 

~ .il """'" ,lIT""'''' " ~, "" .. , >l 
",.~tl 

MR CHAIRMAN: May I request 
hon. Members t·,J please co-operate? 
There is so little time and so many 
hon. Members want to speak. If you 
allow him to finish. he will finish in 
t.wo or three minutes. If you go on 
interrupting, he will take a longer 
time and others wou1d n()t get a 
chance. T would request Shri Jaiswal 
to continue his speech (';l1d soon con-
clude, 

",,"'t 1f'R uq ~ : ~: f"f~~ <r.~ 
"{?,T tiT f<r. -r11T*m ;;rm:r <f; <ffl ~R 
f",>i\ ,.;;- mm ~;ft, <I~;ft """,,;I) 'Ii\" 
f;n~ lIiT I ~ q"ffi To'F. ~ ~ ;rT'i'r "'1' 
,,'\1- 'Pf'l: .,,-fup:,1 "" <lI "" "" "'" f<,rr 
'" f .. r"" "" """ r .. " """ '" ~ """ "'" 
f;;r", ..m m "'" """" ~, f'>;" ~ fu-.i", 
9" 'fI{ Tp:f 7g if 1fT ~T 'lto"~ 

't~el .,,, if, ",W '" '" .. t I 
Everybody was at the back and cal. 

hr'! "" "'>IT ~'IT r"", <11< ,it """ O'rlt 
""'" r"", I ... """ ii rr~", "'~ "" 
~'Rmf IDlI1 'ffOf 1;fM' ,;ftifT if lIflIT f'l'lfT ? 

".. "" "i<rl "" ;if" ii m'I f"'" 'flIT <it 
9;I'1'1l ~ ~ f~ ~ ~if ~sTT;:;;r 1TlIT '1fT I 

m,,; 1('" <1100 '* m -'" mr ~"'" "",1 
1f,f ~ if,"7 *;;r if TM f'{tfT trQT, ~~ 
~~ m~ i ~ ~ f)'1'I'fT l1<f ~ml ~ 
"",1 .. , >l ."""" ""I 'm'IT ii '" >;i\ ""If""" "'l if rn """" >1' m ~ f'>; f"'" 
ff"W It ""f" "'I q;rIRr ~ 'flIT, ilt--

SHRI VASANT SATHE: Madam, I 
rise on a point of order under rule 
179. You just now pointed out that 
he is ~bout to conclude. Kindly see 
rule 179. It say)'; th3t the discussion 
on a Resolution shall be strictly rele-
vant and within the scope of the sub-
ject-matter. He has not spoken a 

peOple ;4. ct 

word yet about the motion and his 
time is more Or less over . 

MR. CHAIRMAN: He is as rele-
vant as most of you have been. Please 
conclude now. 

oil """" "" _: """I f"" It 
"""" <;t", ~ w ~ <In: n~ W 
~ I 

.milo '11o ~ mtq; : : >mfu- m 
fu;r~ '"" It 'flIT 1I'lf'er ~ ? 

oil """" "" """""'" : '" ,,- "'1r ~ 
", f'" "" ;it.-l "" .~ It .. If """" 
""I t I .,u ~ .. " '" """'''' "'l)f""" 
'"'l if lIrn ~ .. '" ."f"" .... '" ~ '" 
mi " "'" f"'" "rr.. orR "'.. "'" I:JiTlI"~ ~ ri I 

~ ~ "iFf''!" or.'ITlIT, 1l: ~f lfn: 
f.,.,..,.., 'm'IT ~ f .. 

0

"", ""¥ '" <R< (;l...,. 
~"" "'" ""'!" '" "'~ ill'lT ~m <m<'Iff 
II """" ~f...,. 'I'U'';; """.. "" ~,,~ 
rn <In: """', 1>'"" i", "", <In: "'" 
'!'1m ",Ii " "'"'IT 'flIT '" f",,!" 0:" ¢ 
tfiT'fT ~ ~gi'f ~ tfi-m'n' lfim 111n' 1 ll''f"{ ~ 
'foil!'>:tI ,,'\1- ill,",,,, '" ~m.. "" ""'''.w 
fiI;'IT 'flIT '" ..m .'" '" ' , 0 

SHRI c. K. JAFFAR SHARIEF: 
He is casting an aspersbn on the 
judiciary. 

9.ol1 ~ UIf ~ l'll 'l1': t;ITq' 

'1'111 ... " ,,' """" ?, .. r"", >l ""'''', ~ 
~ -ii- f", "'" .-.1 ~."..,., ""'I" "'" ~1<rT 
'" "" ,,"'" "'" """ """ m, I 

.....mr..r.m. : <!If ~"'"" '" "'. .." 
"'" """" ,.;tf".q I 

'Sit' fA';p:ff ~ ~: : '1fT ~&(fT" 'lR'TlIT 

t "'" "" lim flf'lT t, ,,- "'" It ~'" 
'lfi1l'1rr f'fo" ..,-) 11m '!fiT. w "SffffT~ 1fi"t '1Hr 

"""""~ <I't; ..... ~"'" lIffifflr "'""a" WI 
~-q lfJf~ ~ J;f~T 'Ifi)f;pft ~ff ~T ~ B''flf 
""~ l'" ..-.: >;i\f".q", I 

MR. CHAIRMAN: Now, out of 3 
hours allotted for this motion, there 
are about 27 minutes left. n we are 
to conclude at 7 O'Clock, I wm have 
to can the Minister. 

SOME HaN. MEMBERS: No, no; 
time should be extended. 
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StiRI KANi'lAlI LA!. GUPTA: 
VIe want an extentian at time; I w1lnt 
tel mOVe a fOrmal motion .. (Int.,.,."p-
tiClnl' • 

SHRI K. GOPAL: Before you call 
the Minister, you at least give time 
to our party. You promised that. 

MR CHAIRMAN: It will continue 
up to 7 O'Clock. At 7 O'Clock it 
has to end. If you want to continue 
it on some other day, it is upto House. 
Has the Government anything to say 
about it? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): If sO many 
members are very keen to speak on 
this important motion, for and against, 
I would welcome it. Let the mem-
bers speak and I would very carefully 
listen to all that they have to say. If 
the time is not sufficient upto 7 
O'clock, then it can be adjourned to be 
continued on some other day, 

PROF. DILIP CHAKRAVARTY: 
We want 3 hours more. 

MR. ,cHAIRMAN: Shri Vayalar 
Ravi. 

SHRI VAYALAR RAVI: Madam 
Chairman, I am not in a position to 
support the resolution moved by Shri 
Jyotirmoy Basu even though I appre-
ciate the spirit with which he has 
moved it. Shri Jyotirmoy Bosu's 
intention may be to have a kind of 
check on political corruption at the 
highest level as well as at the level 
of other forums of the elected re-
presentatives that flmction in the 
country. Naturally, it will affect his 
party also. 

I am only sorry that he drew a 
paraUel wi\h Sri Lan-h. After the 
General Elections, Sri Lanka changed 
to the Presidential form of Govern-
ment. It is a democratic Government, 
no doubt. But I do not know, for a 
moment, if a communist :member, S'hri 
Jyotirmoy Bosu, will agre!' with the 
class character of the Gw""l>ment. .• 

SHRI JYOTIRMOY BOSU: That If 
do not know. 

SHRI VAYALAR RAVI: Then, that 
Government, a class character Gov-
ernment, will reflect in every action. 
The commissions of inquiry are not 
new; the allegations of political 
('orruption are not new. But we can 
make a pOst mortem of the history in 
the past many years. What h'8ppened 
when thi" Government came to power? 
When this Government came to power, 
the first thing that was done .. , 

18.35 Ms. 

[SHRI DHIRENDRANATH BASU in the 
ChaiT) 

SHRI RAGAVJI (Vidisha): I nave 
given a motion that the time be eJV 
tended ... 

SHRI K. GOPAL (Karur): Please 
do it at 7 O'clock. Not now. 

MR. CHAIRMAN: Today the dis-
('ussion on this will go up to 7.00 p.m. 
Then the Half-an-Hour Discus<:ioIl' will 
commence. 

SHRI VAYALAR RAVI: When 
this Government came to power, there 
was a case registered against a former 
Chief Mini~ter o~ State after the find-
ings of a Commission of Inquiry. Tne 
name of that gentleman, who was a 
Member of thi~ House. is Mr. Prakash 
Sin~h Badal. This Government with-
drew the case against him and made 
him the Chief Minister. Even after 
a Commission of Inquiry found him 
guilty, Government had no hesitation 
to withdraw the case against him. I 
do not know what will happen to him 
if this law is passed. There are Mini-
sters sitting here. I do not want to 
mention the name of any Minister. I 
do not know whether he is strong 
enough like steel. I do not w'ant to 
mention the name. If the findings of 
the Commis-;ions of Inquiry are to-
be implemented, I do nat know how 
many of them in the ruling Party win 
Temain. Mr. JyotiJ'moy Bosu has 
iried to bring all past history, quoting 
also the Report of 1963. I have n() 
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objection to that; I have no quarrel 
with him. We had a case in our own 
State. A Commission Of Inquiry 
found 8 Chief Minister guilty of 
'corrupt practice. Then that Chief 
Minister said, 'What is there in the 
findings of a small judge?'. He had 
no hesitation to continue in power till 
he was overthrown by the people. It 
was Mr. E. M S. Namboodiripad, his 
own General Secretary. Not once, 
but twice, there were Commissions of 
Inquiry-in 1957 and 1967. But did 
be resign? No. So, what will !happen 
if this motion is adopted'? 

Speaking about political morality is 
P.8SY. but practising it is very diffi-
r.ult . He is showing his accusing 
finger towards the Congress party. 
The !rume finger can be shown against 
:him also . .. 

SHllI JYOTIRMOY BOSU: What 
he h.IS said is far from true. A 
Member should be responsible for 
what he says. What he jS saying is 
not true. 

SHill VAYALAR RAVI: I take 
the fu !l responsibility for what I say. 
There were Commissions of Inquiry 
in5titllted in 1957 and 1967. See the 
finding:; of Mr. Justice Raman Nair. 
I am r>repared to go hy those. Sec 
: he fI -1dings of Smt. Gowri. I am 
prepa o'rd tn go by those. I cio not 
want to take time on this. What I 
?TTl saying: is thi!' . Do not accuse the 
Congress Party alone . You have said 
that it i, difficult to eliminate corrup-
tion in a bourgeois democracy. You 
al~o fall into the· same thing; you have 
;j.l"lO eaten up as much a s possible. 
When I say 'you', I do not mean Mr. 
Jyotirmoy Bosu; I mt'an his Party. 
I have no quarrel with him. This is a 
defect in the present pOlit ical system. 

What I want to make very clear is 
this. The present proposal made by 
Mr. Jyotirmoy Bosu can only be used 
by the political opponents as a poli-
tical victimisation, as a political 
vendetta. Nothing more. Then one 
morc point is relevant. When there 
a!"e al1egation'i against the ruling 
Party. who will institute the Inquiry 
Commision? I do not want to go into 

1 he merits of the case. The Upper 
House has passed a Resolution, but 
the Government has made it a debat ... 
able point, whether to accept it or not. 
~~ven the Resolution passed by the 
Upper HOUSe cannot be responded to 
by the Government! Regarding 
" Hegations of corruption against their 
OWn Ministers" what is the guarantee 
that a Commission of Inquiry will be 
instituted? It is not going to come. 
But this has been done in the past; 
the Congress Government has done It 
in the past; not this Government. So, 
he whole situation can be vitiated by 

this proposal; it can only be used as 
a political wilchhunt; ii will not serve 
any other purpose. The Resolution 
is also worded in such a fashion! 

I do not know what will happen if 
we pass this Resolution. I will take 
just one minute to say what is happen_ 
ing. You may have seen this press 
report, Sir. One Janata Party Mini-
ster slapped a waite r, a Class IV 
employee, because he did not open 
the door for him. This happened in 
U.P. You must also have read in the 
papers that a poor driver of the State 
Transport Department was dismis"led 
becl'u!;c he dId not give side to the 
Minister's car. These are the democrats 
we have and they talk about demo-
nacy: s lappin~ a poor employee 
because he did not salute him: It is 
an abusc and miSUSe of power. My 
simple question is whether this abuse 
of power will come within the purview 
of this resolution. This is also an 
abUSe of power. I believe, Sir, the 
resolution of Mr. Bosu may go against 
him because today it is a good honey-
moon going on between his Party 
and the Janata Party . But it 
i~ not necessary that the honey-
moon will always be fine. Either die 
bride-groom or the bride may p.ick 
up a row and the honey-moon may 
come to an end any time. I do not 
know what will 'happen then to Mr. 
Jyoti Bosu. 

History has recorded how even on 
thf' floor of this House very very im-
portant political leaders-some ot 
them are not with Us todBy_made 
categorical charges how the freedom 
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and liberties of the people of West 
Bengal were crushed by a previous 
government belonging to Mr. Jyotir-
may Bosu's Party. You go through 
the records. 

So, Sir, this resolution can be inter-
preted in hundred ways, It can go 
even against Mr. Jyotirmoy Basu. It 
may be utilised as a weapon of poIitic'a1 
victimisation. It will not serVe any 
other purpose 'than political vendetta. 
That is why we are opposed to this 
resolution. 

Last sentence and I have done.. I 
have no briefing. I have no objection. 
If the law permits, you punish who-
ever has done mistakes. If Mrs. 
Gandhi has made mistakes, punish her, 
The law of the land is there to take 
care of it, You are even going in for 
a Special Court, Whatever it may be, 
it is for the government to decide 
what to do. But disenfranchising is 
very severe. Let Mr. Bosu come 
forward with a specific clause saying 
that economic offenders will be dis-
enfranchised. Sir. political corruption 
is also an economic offence against the 
society, To come forward witli a re-
solution that all economic offenders 
whether pilitical or whatever it may 
be, may be disenfranchised will have 
a greater impact. It will affect every· 
one who will commit a crime againc::t 
the society. Unfortunately, as it is 
confined to a few, it becomes more 
subjective, When it becomes subjec* 
tive. it loses the entire spirit of the 
resolution. 

So. 1 am sorry T cannot support the 
rellolution of my friend, Mr. Jyotir· 
moy Bosu. 

With these words, T conclude. 

'" ~.",. "'" (fffiit ~) : ~ 
~, >it """"' lit """ • .IT "'~ "'\. 
~ "" ~, "" _ ~ ..m- '!;ff ~, ~ 
ilm ~ '1ft ",r... '3lf >t\ 1lro!T "" fO-i\u 
,,"I "" !mIT ~. >it ~ ~ Ii!; i:'!m 
~~_li\.m'3lfii~ 

""'" >t\ ~ , li\ I """"" ~ ~ "" 
""'"" "" ~ .il '""'" fiIroT, """ m 
>Ot'III\ Wro 'li>i\ >t\ """ ~ 'IT .m 

1 am in two minds, whether should 
I go by reason or shoula I go by 
sentiments or should I go by the rule 
of laW, 1 am not gOing to decide and 
it is for the first time that' I am not 
ready with the resolution because 
upto the last moment T cannot say 
what T should dO. T have been in 
a fix and practically T am in a dilemma. 

What has been said in the Shah 
Commission's report is not the whole 
thin.g. It is just the tip of the ice-
berg, it is not even a one-huncfredth 
of what ihas been done during the 
emergency. 

Sir, this morning a lady came with 
her son who was sterilised 'Bnd that 
boy was unmarried. T thought after 
all if you want to do justice ... ,(ln-
terruptions) During the emergency 
thousands of people were made or-
phans. Many women became widows. 
Many became homeless and all that 
They were ruined completely. Their 
businesses were ruined. Who is 
responsible for this-may T ask the 
Minister, wbiIe rule of law is all right 
and that is our policy. 

That is the policy you will follow-
the rule of law. This is a special 
case. Perh'Bps such a case in his own 
time, in the last thirty or forty years, 
had never happened in the history. 
Is she only an economic offender? Is 
she only politically corrupt? She has 
only subverted the Constitution. What 
has she not done-that is the question. 

T think, morally, legally, socially. 
politically, economically or whatever 
you may call, she has lost hu.man 
valUes. Tn the 18 months, there were 
no humanlives; there was complete 
an naked iascism. 

Therefore, we shOUld not take thi~ 

ca5C in a norm~l way. A special 
remedy should be found out fQt;' a: 
speci$l cas~., 
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MR CHAIRMAN: Before I call the 
next speaker let me take the opinion 
of the House. The time-limit for Mr. 
Bosu's motion was three hours. These 
three hours will be over in another 
two minutes. Now, is it the pleasure of 
the House that time may be extended 
by another two hours on a subsequent 
day to be decided by the Business 
Advisory Committee? 

SOME HON. MEMBERS: Yes. 

MR CHAIRMAN: All right. Now, 
I call Mr. Mallikarjun. 

SHRI MALLIKARJUN (Medak): 
Mr. Chairman, Sir the motion moved 
by my great frie~d, Shri Jyotirmoy 
Bosu is nothing but. a phobia. He and 
the other hon'ble Members who have 
made allegation::> have got Indira-
phobia, On the one side they are 
seeking fundamental rights and pro-
tection of the Constitu tion and on the 
other they 'Want to de-franchise. Is she 
not a citizen of this country? Mr. 
Bosu has referred to a number of 
comnUSSlOns. May I ask Shri Shanti 
Bhushan, the Law Minister--who has 
appointed Shah Commission-has 
Justice Shah not been superseded? h 
there any human psychology or not? 
You stnrted with political vendetta 
soon after you took over the govern-
ment. You are appointing him flS 

Chairman of the Commission. Where 
is justice'? This is political vendetta. 
My friend, the Law Minister, knows 
thoroughly well that there is a Repre-
sentation of the People Act and under 
that there is conviction under Section 
l63A, l71(El. 171(F) and Clauses 2 
and 3 of Section 505 of Indian Penal 
Code. See the protection under the 
Civil Rights Act,-Act No. 22 of 1955. 
AU these Acts are there, What for 
arc they meant? 

In this Act, the Representation of 
the People Act,-there are two quali-
fications. From Section 4 onwards, 
you see qualifications for the Member 

to cOIltest for being a Member (If 

either Hou3es here or for bein,g a 
Member of the Legislative AssemhJy 
or the Legislative Council as the case 
mny be. At the same time you have 
got the disqualification for the mem-
~rs, not to be there in anyone at 
the.se Houses, not to be the people's 
representative at uB. 

SHRI JYOTIRMOY BOSU: How 
right you are? 

SHRI MALILIKARJ'UN: .Absolutely 
I am correct. Apart from that mY 
han. friend the Law Minister will 
agree that unless a person is convict-· 
edt he is allowed to contest. He is A 
free citizen of this country. All citi-
zens have equal rights in this coun-
try. Anybody's fundamental right 
cannot be taken away by this oppres-
Sive, this authoritarian, dictatorial, 
totalitnrian Janata Government. I am 
speaking all the time for protection of 
the demoeratic norms of this ('ountry. 
My dear friend Shri J yotirmoy Bosu 
here brings up the Grover Commif;-
sion iReport. What happened to that? 
After the Report of the Grover Com-
mission. what happened? After the 
Grover Commission Report, democra· 
tic elections were conducted. Mr. 
Devraj Urs became the Chief Minist('r 
again-against whom you levelled 
charges of corruption, nepotism, 
favouritism and so on Is this not de-
mocracy? Arc you not going to value 
the constitution which has been foun~ 
ded by the founding-fathers? You S:::ly 
that the citizen should be defranchis-
ed for 10 years, It is not Mr. JYOtir-
moy Bosu, but it is Mrs. Indira Gan-
dhi. Mrs. Indira Gandhi definitely did 
constructive work for the betterment 
of this nation and her role in this 
development work. in this progress, in 
this development, of the nation will 
be written in letters of gold in the 
history of our country. (lnteTTupti.ons) 
Whoever may be in power, power can 
be used; power may he misused also. 
Today. an allegation is being made 
against the son of Prime Minister 
Shri MorarH Desai, involving an am~ 
ount of Rs, 80 lakhs, I am not making 
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this allegation. But it is Mr. Madhu 
Limaye who is making this allegation, 
This also is confitTlled openly through 
the Press. There is the former Home 
Minister pu~licly levellint cbarqes 
and confirming that the present Gov-
ernment is functioning under t.he 
shadow of corruption all the time, 

In the Representation of the People 
Act there are also clauses 

SHRI JYOTIRMOY BOSU: Who 
denies that? 

SHRI MALLlKA.RJUN: Section 9 is 
there. It deals with corruption. Any 
person found guilty of corruption 
under the section will be subject to 
punishment according to law. Nobody 
is denying 1hc right of equality be-
fore lllw Everybody is equal before 
the law, You can't deny this right to 
any citizen of this country, with your 
mala fide attitude, with your mali-
<'inus attitude, with your completely 
onC'-sided venge[u:ness, revengeful 
attitude and utter vindictiveness. You 
cannot do that. Democracy, especially 
Parliamentary Democracy, cannot 
function in 'this country with venge-
<'lIlce. The democracy in which Mr. 
Jyotirmoy Bosu believes may function 
like that because his at1itude to demo-
cracy is entirely different from our 
dtiitudes His attitude cannot be 
understood. Even if he understands, 
he cannot revea1 it. Even if he re-
v('ai.s it, nobody can understand him! 
No people will understand him. This 
is the sort of democncy in which he 
believes, 

But, Sir. I believe in a Democracy 
where the Fundamental Rights of a 
citizen cannot be taken away. Come 
on. I will challenge you: Let this 
Act he sent to the people. You ascer-
tain the wishps of the people through 
Referendum. Take the Referend urn on 
this issue--the Re!erendum whIch 
thl:' han. Law Minister, Shri Shanti 
Bh113h,1II is '.Jringing in by the Consti-
tut~on (Forty.fifth) Amendment Bill. 
We will see what happens. We will 
see whether our people vote fQr this 
2366 L&-14 

amendment or not, We will see whe-
ther our people vote for defranchise 
or franchise. 

My han, friend Shri Kanwar Lal 
Gupta very politely said, 'She is elder 
sister,' 

19.00 hrs. 

SHRI JYOTIRMOY BOSU: He did 
not ~ay that, 

SHRI MALLIKARJUN: He spoke 
respectfully, but at the same time, he 
brought out his point. I will ask the 
present Government that if they have 
got any courage, any conviction. let 
thi.s question of de-franchising Shri-
ma,~i Indira l Gandhi. who has ruled 
this country for 11 years. be referred 
to the public and decided through a 
referendum. Then you, come out for 
a change in the Representation of 
People Act, or bring your Motion. This 
motion is a motionless motion. There 
is tlU truth. He has forgotten, that 
the law already exists. Forgetting the 
law in the Representation of the Peo-
ple Act, he has brought this motion. 
This is unjustifiable. undemocratic, 
it is indicative of totalitarian app-
roach, dictatori<ll design and it is 
nothing but Indira Gandhi phobia of 
Shri Jyotirmoy Bosu. All the time, 
from morning till evening, he thinks 
of nothing else, but Shrimati Indira 
Gandhi. Let both of us have har-
monium and tabla. You start acCUS-
ing her, and I would start defending 
her; let both of us go to the rural area 
of this country and see what happens. 

Today, after sixteen or seventeen 
months of .ranata Government. what 
is happening? My dear friend, you 
have not come into power here, your 
PClrty is in power in West Bengal only, 
You have no idea ..... (Interruptions)· 

My friend, Prot. Mavalankar, verY 
rightly quoted from BhagwadgltR, 
While entering from one of the door •• 
I just read here: 

",,~oa"IFti~mt 1fT 

~ 'I'<T'f'fT 11 
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That means, believe in doing kanna. 
Shrimati Indira Gandhi did the 
karma, the action, tor the welfare of 
thtJ country. However, my friend.. 
5hri Jyotirmoy Bosu has got only one 
feeling and that is not about anything 
which happens in the interest of the 
country, but always thinking of Shri-
mati Indira Gandhi and Sanjay Gan~ 
dhi. I do not know, if while taking 
his lunch or dinner or during his 
sleep, he is always disturbed by her 
thoughts, Let me open his eyes, If 
at all anybody has done something 
good for the country. it is Shrimati 
Indira Gandhi, which will be written 
in golden letters in the history. 

Now, if you believe in democracy, 
if you do not believe in totalitariana 

ism, ('orne forward and keep the letters 
exchanged between the Prime Minis-
ter and the Home tHnister on the 
Table of the House; do not defend the 
beio'Ved son of the Prime Minister, for 
whom his love has become more than 
the public interest of ihis c-ountry .... 
(lnter1"Uptions) Facts do ('orne oui of 
emotions while speaking of reality, 
He does not know, how to speak rea~ 
lity. 

Finally, Sir, this motion has nO 
meaning in it so long as the perfect 
law in the Representa1ion of the Peo-
ple Act, 1951 eXists. 

MR. CHAIRMAN: The House will 
now take up the next time, the Half-
an-Hour discussion to be raised by 
Shri Chitta Bosu. 

19.05 bra. 

HALl'-AN.HOUR DISCUSSION 

ARREARS OF PROVIDl:N'I' FUND 

SHRI CHITTA BASU (Barasall: I 
rise to raise a discussion on the arrears 
of provident fund. As you know, Mr. 
Chairman, during the course of the 
reply to the Starred Question No. 265, 
the han, Minister had read out certain 

information. The information given 
was that the provident fund arrears 
to-day amounted to Rs. 20.77 crores, 
as on 30th June, 1978. Out of this 
amount, a sum of Rs. 11.6 crores is 
involved in cases, and the recovery of 
which is not only difficult, but is due 
to circumstances beyond the control 
of the Provident Fund Organization. 
Another information of telling effect 
was that Rs. 8.51 crores were due from 
the mills under the National Textile 
Corporation. The last point of in-
formation he gave was that Rs. 3.01 
crores were held up because of court 
cases. 

Mr. Chairman, I leave it to you and 
to the House to imagine what the 
Government can be expected to 
realize. You can go through it, as alsCJ 
add and subtract. I am at a loss to 
understand whether, out Of Rs. 20 
crores of arrears, Government at all 
expects to realize even a fraction of it. 
My arithmetic does not lead to any 
conclusion. 

The Minister was of course pleased 
to state that several actions had been 
tfl.ken. The reply i! there. I would 
not dilate on it. because the time at 
my disposal is short. What are the 
steps taken? I do not know. But as 
far as I am concerned, I know that 
there are two procedures available. 
for taking action. First is the re-
covery proceedings under the law, and 
the second, prosecutions. Let us see 
what has been the performance of the 
Government on these two counts, viz. 
recovery proceedings and prosecu· 
tions. In a note given to me during 
the meeting of the Con~ultative Com-
mittee for the Ministry of Labour. 
some facts were given. I quote from 
that note. It states that in so far as 
recovery proceedings are concerned, 
recovery cases instituted numbercll 
81.663 as on 31st March this year, 
cases settled were 64,132; it is an 
astronomical figure; awl those pending 
with the Revenue Officers were 17.531. 

You will recail that the earlier 
pert ion of the reply to my question 
,said that Rs. 3.01 cr9~s w~re held up 
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because of court cases. For that, 11 
I am not mistaken, the recovery pro-
ceedings instfituted numbered 81,000 
-odd. Almost all of them have been 
settled. Cases pending with the 
Revenue Officers were only 17.000-
odd. Nobody knows what is happen-
ing, and what is the amount involved 
in those recovery cases. You have 
instituted 81,000 cases, and you have 
settled 61,000 cases. What is the 
amount that you have recovered from 
out of the recovery cases which had 
been instituted? So far as the ques-
tion of prosecution is concerned. it is 
also very surprising to note: the 
num~ler of cases launched are 80,426, 
disposed of 57,072. Pending in courts 
23.354. I am tempted to put a ques~ 
tion to him: for 20 crores, how many 
cases are there? If there are 81,000 
cases for recovery, if there are 80,000 
cases for prosecution, 1.60,000 cases 
have been instituted for prosecution 
or recovery, Out of such massive 
aciion taken by the government noth-
ing has ueen recovered, I want to put 
a question, For Rs, 20 crores of 
arrears, 1,60,{)00 cases have been 
instituted under two heads: one for 
recovery procedure, another is prose-
cution. In the note it does not appear. 
During the supplementary question 1 
wanted to know the nature of the dis-
posal of cases, 57,000 cases have been 
disposed of. Have there been any 
fines imposed, any imprisonment or 
other penal measure by way of d.is· 
posal or prosecution of the cases? No 
unswer is available. I [1m 8t a loss, I do 
not know whether you can understand 
anything. The House should be taken 
into confidence and the situation 
should be made clear. My main point 
is that the government should make 
its case clear to the House. They 
have created confusion in the course 
of the reply to the ques1ion. I want 
to put certain specific questions. 

Firstly whether the workers of these 
factories will be entitled to their full 
amount including bonus contribution, 
whether that is guaranteed. What is 
the government's estimate as to the 
amount ot recovery by the launching 
of the prosecutions and insisting at 

recovery cases?, Out at Rs. 20 crores, 
they say about Rs. 8 crores can nC":vt'I 
be recovered for reasons beyond the 
control of the provident fund 
authority. What does it show? Out 
of Rs. 20 crores, a!Jout 8 crores cannot 
be recovered for reasons not within 
the capacity of the provident fund 
authority. Does that mean that Rs. 
8.5 crores can never be realised, never 
be recovered? Who is responsible 
for that? I want to know wh,t amount 
t he government expects may be re· 
covered or realised? 

The NTC is a government under-
taking. 

MR. CHAIRMAN: There are other 
speakers to put 
reply also has to 

questions and the 
be given. 

SHRI CHITTA BASU: These are 
questions. The N.T.C. is a central 
government undertaking. Would the 
hon. Labour Minister take up this 
matter with the Ministry of Industry 
and see that the N.T,C. make it a 
policy that the provident fund arrears 
should be the first charge? 

Will the Ministry of Labour take 
up the matter with the Ministry of 
Industry, because N.T.C. is under the 
Ministry of Industry? 

My next point is, does the Govern-
ment realise that there are certain in-
built defects in the Provident Fund 
Act and it requires amendment? For 
the matter of amendment, is the Gov-
ernment prepared to initiate a dia-
logue with the representatives of the 
Central Trade Unions on the issue as 
to the how the Act is to be suitably 
amended? 

My last question is will the han. 
Minister discuss the matter with the 
Ministry of Finance or Economic Min· 
istry to see that no defaulting em-
ployer gets credit from the Bank nor 
is given a licence to get credit from 
the financial institutions unless they 
produce clearance certificate from 
the Provident Fund authorities. 
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If all these things are done, then 
and then alone the pace of recovery 
can be effectively speeded up. 

I do not know whether the hon. 
Minister knows or he does not know. 
he should let us know the fact that 
in cases where the workers are on 
strike Or a factory is under Idck out, 
they do not easily get loans .from the 
Provident Fund unless they produce 
a certificate from the Provident Fund 
Commission that the factory is real-
ly closed due to strike or is under 
lock out. I know of several instan-
ces where the Provident Fund Com-
missioner's Office, I do not like to say, 
does not deal with the matter with 
the speed it deserves. The workers 
are put to harassment. It is the hard 
earned money of the workers which 
is deposited with the Provident Fund 
Commissioner, but the office does not 
like to give them loan. The policy 
of the Government is to placate the 
employer. The policy is not to hurt 
the monopoly houses who go by de-
fault I hope the hon. Minister wi11 
clarify the position. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. 
RAM KIRPAL SINHA): The han. 
member has tried to show certain con-
tradictkms in the figures given. But 
there is no contradiction as such. 
There are different categories of in-
dustries under the Provident Fund 
Act. There are exempted and un-
exempted establishments and indus-
tries. The figure is from the un-ex-
empted industry. 

Besides he has asked-so many 
cases have been instituted but amount 
involved has not been indicated. 

MR. CHAIRMAN: He said that the 
amount involved is Rs. 3 crores. 

SHRI CHITTA BASU: This is In 
your answer. 

MR. CHAIRMAN: Cases involve a 
sum of Rs. 3 cI"Ores. Please reply to 
that. 

SHRI CHITTA BASU: You have 
made a mess of all these things. 

DR, RAM KIRPAL SINHA: There 
is no mess. 

You please see the cases filed. There 
are different sections and under dif-
ferent sections you have to file the 
cases. So, prosecution comes under 
the provisions of Employees ,Provi-
dent Fund Miscellaneous. Pfovisions 
Act, 1952. The cases filed regardmg 
un-exempted establishments total 
80,485. Exempted cases 107. Total 
80,592. The cases go on increasing 
and decreasing according to finalisa-
tion. The cases disposed of out of 
the total of 80,592 are 57,000 and odd. 
It is a continuing process. You go 
on disposing of certain cases. New 
cases are instituted. Not aU the cases 
are simultaneously going ',In. Some 
amounts are realised. The cases may 
be withdrawn when the levy etc. has 
been deposited. It is a continuing pr')-
cess. The total amount involved was 
Rs. 18.04 crores. 

We come to another type of com-
plaints, under section 406 and 40'9 of 
the Indian Penal Code. Under this, 
a total of 898 cases have been filed 
and 160 have 'been dispo!ed of. 738 
are shB -continuing. The amOUllt in-
volved is Rs. 192 lakhs. Then, there 
is recovery of damages. When there 
is late payment and there are some 
other things, we levy damages. These 
damages are not true arrears, but 
some sort of fine. For this also, we 
have to institute cases for recovery 
of those damages. 

The han. member asked how many 
persons were punished. Persons are 
punished under certain Acts and even 
compulsory impTisonment has been 
awarded by the court in certain cases. 
In exempted establishments in one 
case and in un-exempted establish-
ments in 350 cases-total 351 cases----
compulsory imprisonmenf was given. 
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But they go to the Supreme Court 
also. 

The hon. member raised certain 
points. His first question was whether 
the workers of these factories will be 
entitled to their amounts. We have 
forfeibure account .of the provide'nt 
fund. Out of that fund, whep a wor-
ker makes an application for getting 
an amount, pay his share of the con-
tribution. But the share of the em-
ployer ,who did not deposit his share 
can be paid under the existing law 
only when the payment by the em-
ployer has been made. But the de-
ducti'ons from the employees, even if 
they have not been deposited by the 
employer, are paid from his forfei-
ture account. 

I hav€~ already dea1t with recovery 
by launching of prosecutions. He 
raised the point about NTC. When 
the Act was passed nationalising the 
textile mills which are sick at that 
time itself, it was taken up with the 
Industries Ministry that these sick 
textile mills owe a huge amount to 
the provident fund and so it should 
be mad(! a priority charge. But the 
then Government in their wisdom 
took a decision to keep this fund in 
the third category. I propose to open 
the discussion afresh with the Minis_ 
try concerned. 

His n(~xt question is about the am-
endment Qf the Act. There are cer-
tain proposals for the .amendment of 
the Act. For instance, up tm now in 
the casn of the exempted categories 
of industries, if there are certain dues, 
arrears of provident fund, and they 
have not deposited them with the 
Board of Trustees, then they are not 
punishable under the land revenue 
recovery proceedings. So, there is a 
proposal to apply that to this. Then, 
also stringent measures are proposed 
to be taken. These are some of the 
amendments propos~d. 

As far as talks with the central 
trade unions are concerned, the Board 

of the Provident Fund has represen-
tation of some central trade unions, 
and the Regional Commissioners also 
have their bodies. So, if the han. 
Member has to giVe certain sugges-
tions, he is always welcome. 

His neXt point is talking with eco-
oomic ministries regarding putting 
certain restrictions on the industries 
which want help from financial in-
stitutions. You will.be happy to know 
that last year we took up this mat_ 
ter with the Finance Ministry, and 
the follow-up action was that the Re-
serve Bank issued a circular to the 
banks asking them to take a no. dues-
certificate from the Provident Fund 
organisation before sanctioning leans, 
but there was a hue and cry. A large 
number of people represented to the 
Reserve Bank and to the Finance Min-
istry that thjs would create fUrther 
difficulties, loan sanctioning and other 
things would be delayed and so they 
wanted certain ,relaxations. So, there 
~as another circular relaxing, revis-
mg the previous circular, making it 
a bit lenient. W·e are again taking up 
this and as far as this Ministry is con-
cerned, we are very seriously being 
to take it up, to request them to stick 
to their old 1977 (November) circu-
lar. I can aSSure him regarding that. 

His next question was regarding 
the lock-outs and closures in indus-
tries and the workers who do not 
get loans. I think loans are given 
on the basis of merit in individual 
cases; they are provident fund loans 
given when there are difficulties, wheR 
there is the marriage of a daughter, 
long illness, calamities etc. If there 
are some specific cases where he 
thinks justice has not been done, r:.e 
can forward those cases. We will 
look into them. 

SHRI CHITTA BASU: Loss of em-
ployment is the greatest calamity. 

MR. CHAIRMAN: He has taken 
note of that. 

PROF, p, G, MAVALANKAR 
(Gandhinagar): I am glad that my 
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friend Shri Chitta Basu has raised 
this matter, because you will recall 
that this question had raised a lot 
01. commotion and a number of inter-
ruptions were recorded, because the 
Members were not satisfied at the 
way in which the Minister was try-
ing t_o nxplain the position. I can ap-
preciate the point that this is a very 
complex and complicated matter and 
the fault is not entirely of the Gov-
ernment, but he mll!:it remember that 
provident fund dues of the workers 
are both enormous and staggering. 
Workers are sufferine- a lot on account 
of this. I come from Ahmedabad and 
I know' for certain how a large num-
ber of workers are suffering because 
of this, how they are not getting their 
OWn well-earned money. That is 'Cne 
aspect. 

Why should the NTC not accept its 
own pa.rt of the responsibility, I would 
say special responsibility? After all, 
NTC i!; Government··awnecl, and if 
they do not set the standard for other 
employers, how will other employers 
behave? You must first ask the NTC 
to beh<:lve in this matter more accur-
ately and correctly. Therefore, my 
questions are these. I will be very 
brief. Firstly, what are the P.F. Au-
thoritie:s doing in the matter? Have 
the P.E'. Authorities in the whole 
countr~r, on the basis of this unfor. 
tunate matter, gone into some depth 
to tell the Government as to where 
the law needs to be improved and 
whethl~r the procedures and practices 
need to be more expeditiously and 
more meaningfully brought into ac-
tion? 

Com ing to court cases, since there 
are huge arrears, how does he go 
about in terms of expeditious dispo-
sal of the court cases? For example, 
has h~! considered the possibility of 
increa~ iug the number of judges on 
these co Ilrts so that the cases are dis· 
posed 0 t expeditiously by more peo-

ple being there, rather than putting 
more and more burden on lesser num-
ber of people? 

Coming to the changes ill the law I 
on page No. 9009 of the Uncorrected 
Debate'S of 3rd August, it is menth1n-
ed that the Speaker himself asked the 
question: 

"What about the change of the 
law?" 

The reply of Shri Ram Kirpal Sinha 
was: 

"As far as change of the law is 
('onc~rpcd, from time to time chan-
ges are made. when felt necessary. 
As far as the NTC is concerned, 
the mills were iaken over from 
time to time under certain Acts. 
In those Acts, the provident fund 
arrear falls in the third category. 
We are taking up the matter with 
the Assistant Claims Commissi-aner 
and we are trying our utmost under 
the law to recover the arrears." 

I would like him to spell out to some 
extent from his own answer of 3rd 
August as to what he is doing with 
regard to changes in the laws. 

The provident fund dues are -aut-
standing for such a long time. Why 
should the workers suffer? What 
about the payment of interest? Why 
should the workers not get adequate 
interest on their dues? What about 
the special responsibility of the NTC? 

Lastly. he said that when the Re-
serve Bank wanted to be more strict, 
there was a hue and cry, Who made 
that hue and cry? Surely. nQt the 
workers, not those who have suffer-
ed. Those who are defaulters and 
those who are guilty, they have made 
a hue and cry. If this Government, 
which is the Janata Party Govern-
ment, if they are going to be cowed 
down by the hue and cry of defaul-
ters, then where will the Janata go? 
Where will the workers go. who have 
a lot of dues to get? I do not want 



A ..... "rs of Provident SRAVANA 25, 1900 (SAKA) Fund (HAH) 4'4 

to be told in this House that a lot of 
hue and cry was made by the defaul_ 
ters and, therefore, there was Some 
leniency towards them. On the con-
trary, if there is a hue and cry from 
the defaulters, there is greater justi-
fication for the Government to be-
come more strict in enforcing it more 
vigorously so that the workers, who 
have to depend on their hard-earned 
income at the time of retirement, are 
not deprived of their Tegitimate dues. 

DR. RAM KRIPAL SINHA: I think 
a wrong impression is gaining ground 
in the mind of the hon. Member re-
garding the provident fund arrears. 
The arrears belong to different cate-
gories. The annual return of provi-
dent fund is so huge. In 1975-76 the 
total amount collected was Rs. 211 
crores; the arrear was Rs. 20.64 crores. 
In 1976·77 the total amount of provi_ 
dent fund collected from unexcmpted 
establishments was Rs. 217 crores and 
odd; the arrear was Rs, 18.27 cNres. 
In 1977-78 the total amount collected 
is Rs. 229 crores; the arrear is Rs. 20.77 
crores. Out of the arrears of Rs. 20.77 
crores, about Rs. 8.51 crores is in res-
pect of establishments of the National 
Textile O.Jrporation. This is a conti-
nuing arrear. It is not that these ar-
',rears hav~ been acoumulated this 
year. Now cases have been instituted 
against the owners of the mills, the 
owners who previously owned these 
textile mills. Now, the NTC under 
the Act, is not supposed to be respon-
sible. The NTC is supposed to be res-
ponsible only foOr the amounts which 
are due from them after the tJke 
over. 

PROF. P. G. MAVALANKAR: Mr. 
Chairman, Sir, the Minister may be 
right technically. But the point is 
that more than once the Ministers 
have come out in this House to as-
sure us that all dues of workers will 
be paid for. 

DR RAM KRIPAL sINHA. Yes. 
That is why I am saying, to recover 
these amounts, we are taking aU ne· 

cessary legal action, i.e., whatever ac-
tion we can take under the law. 

PROF. P. G. MAVALANKAR: H 
they are inadequate, change the laws 
and arm yourself with mare powers. 

SHRI CHITTA BASU: If the law 
does not help them, why don' you 
change it? 

MR. CHAIRMAN: Thoy want to 
know whether the workmen will get 
their dues. 

DR. RAM KIRPAL SINHA: I told 
you that even if the workers' share, 
which is deducted from their salary 
is paid by the organisation .... (Inter-
ruptions) That can be paid only when 
the money is recovered from them. 

SHRI CHITTA BASU: Why don't 
you ,get it recovered? 

PROF. P. G. MAVALANKAR: What 
is the idea of Provident fund? 
(Interruptions) 

DR. RAM KIRPAL SINHA: That 
is right. This is the position. As I 
have told the han. Members, I am 
going to have S'.Jme talks with the 
persons concerned and I will see what 
arrangements We can make. Many of 
these establishments have gone into 
liquidation and we have applied to 
the liquidators. When the industry 
has gone into liquidation, the Provi-
dent Fund charge has not got the first 
priority. Then what do we get from 
these establishments? . What can the 
Government do in such cases? 

SHRI CHITTA BASU: After all the 
concept of Provident Fund is a guarn-
tee against old age ... 

DR. RAM KIRPAL SINHA: That is 
what I believe. 

SHRI CHITTA BASU: Why do you 
just wish it away? 

MR. CHAIRMAN: That is what he 
says. He believes in that and he will 
try to do .... 
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DR. RAM KIRPAL SINHA: Re-
garding the court cases, we are think-
ing that there may be certain locali-
ties in the country where there may 
be a large number of cases of Pro vi-
dend Fund. We would like to consult 
the local Governments, the appropri-
ate Governments, the state Govern-
ment~ and we would like to suggest 
to them to have special courts for 
this purpose. 

SHRI CHITTA BASU: That is good. 

DR. RAM KIRPAL SINHA: Besides 
that, as regards the change in law, 
which the hon. Member has suggest-
ed, I have already answered that 
certain changes are already on the 
anvil. We would .;:Jnly like to expe-
dite those changes. 

MR. CHARMAN: Mr. Yuvraj, please 
be very brief in your questions. 
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19.4 hra. 

CONTEMPT OF THE HOUSE 

MR. CHAIRMAN: Before I adjourn 
the House, I have to make an an-
nouncement, 

I have to inform the House that 
today at about 3.55 p.m., two visitors 
calling themseJves 8hri Radbe Sbyam. 
Verma and Shri Ram Kwnar Shar-
ma, shouted from the Visitors' Gal-
lery. The Watch and Ward Ofllcer 
took them into custody immediately 
and interrogated them. Both of them 
have stated that they are stu.deDts 
and they have expressed their regret 
for their action. They are being let 
off. 

MR. CIIAIRMA N: The House stands 
adjourned till 11 a.m. tomorrow. 

19.47 h .... 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursdall. 
August 17, 1978!Sravana 26, 1900 
(Saka) 
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